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LOK SABHA DEBATES

LOK SABHA

Friday dugust 2, 1985/S:avana 11, 1907
(Saka)

The Lok Sabha met at Eleven of the
Clock :

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS
['English]
Indo-S.oviet Trade

*165 SHRI *RAM SWAROOP RAM :
DR. A.K. PATEL:

Will the Minister of COMMERCE by
pleased to state :

(a) whether itis a fact that 90 per-
cent of the Indo-Soviet trade is being done
with the private parties in India;

(b) whether it is a fact that even
Government agencies "set up in different
States ar't being ignored in preference to
private parties in certain exports; and

(c) whether it is proposed to allow
only Government agencies to have business
deals with the Soviet Union?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA): (a) and (b) Statistics
regarding import-export trade done by
private parties and Public Sector Under-
takings aré not being maintained separately.
It is, therefore, not possible to indicate as
to what percentage of Indo-Soviet trade is
being condncted through private parties.

(¢) No, Sir:
[Translation]

SHRI] RAMSWAROOP RAM: Mr.
Speaker, Sir, my question was whether it

2

is a fact that 90 per cent of the Indo-
Soviet trade is being done with private
parties in (ndia ? The reply given by the
hon. Minister in this regard is totally un-
satisfactory. In this connection, I would
only say that there is a saying in Bihar that
a patient went to the doctor and told him
that he be treated with Harad, but the
doctor prescribed him Baheda. So, I am
remained of that saying. Just as the doctor
did not give him the treatment for the
actual disease, in the same way our
hon. Minister has deviated from the
actual question, He has said in his reply
—*Statistics regarding import-export trade
done by private parties and Public Sector
Undertakings are not being maintained
separately’.

It has been agreed in the trade agr_ee;
ment which we had concluded with the

Soviet Union that- 90 per cent of our
import-export trade would be canalised
through the State Trading Corporation.

But. the hon. Minister has not been able
to indicate the break-up of the quantum
of import-export trade being done through
the State Trading Corporation and through
the private parties.

I want to know fromthe hon. Minister
the quantum of import-export done during
the last two years through private parties,
through non-Government Undertakings and
through Government Undertakings,
separately, and the amount of foreign

exchange earned by India through this-
import-export.

[English]

SHRI P.A. SANGMA : Sir, it is
very difficult to say precisely the percentage
of the share of the trade by the private
parties. Now the different public sector
undertakings do maintain their own record
but ultimately all these 1ecords go to the
D.G.C.1.S., which is an official agency.
When they compile the figures, they do not
maintain the figure for the private parties
and for the Government separately,
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Of dourse, if we try to get the informa-
tion from all the people concerned,
certainly: we will get the ultimate figure.
But the question relates to the trade,
turnover between USS.R. and India
which includes imports and exports. Now,
as far as the imports are concorned, I can
safely say that 90% of the total imports
from the U.S.S.R. is done through the
State trading agency. I may just quote
one figure for 1983. Out of the total
Rs. 1,700 crores value of import that we
made from U.S.S.R., the imports from
public sector undertakings were to the
tune of Rs. 1,655¢ crores.

As far as exports are concerned, I
think the major share goesto the private
sector. But I donot have the authentic
figure.

SHRI INDERAIJIT GUPTA :
you allowing that ?

Why are

SHRI P.A. SANGMA : It is not a
question of our allowing or not allowing.
It is a question of the choice ‘of the
importing country. If the USSR wautsb to
jmport or buy from the private parties,
we cannot tell them that they should buy
from our public sector. It is for them to
decide from whom to purchase.

[Translation]
SHRI RAMSWAROOP RAM :
Frequently, we hear complaints to the

effect that there is bungling in the exports
done through the private parties and sub-
standard goods are supplied. The reports
to this effect are recieved regularly. We
also come across such reports daily in the
newspapers. I want to know whether such
complaints which bring bad name to the
country, heve been received and whether
the Government propose to impose ban
on the private parties in this regard ?

[ English)

SHRI P.A. SANGMA : We had
sometime recieved some complaints and
whether specific complaints are received,
we certainly look into them. If the hon.
Member has got in his mind any specific
complaint, I can ook into it,

AUGUST 2; 1988
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DR. AK. PATEL: I would like to know
whether Government arec aware of the repo-
rts in the Onlooker dt. 16th July, 1982 and
in the Navbharat Time dated 25th June, 1985
thatprivate traders who were supplying ‘Sela
or Paramal® rice to Russia, in place of the
contracted high priced ‘Basmati’ rice were
receiving about Rs. 24 crores per year
as extra money and this money was being
channelled by private traders to certain
elements for undesirable activities in the
nation. 1 would like to know whether
Government knows these things or not.

SHRI P.A, SANGMA : No,

PROF. MADHU DANDAVATE : He
came to know it for the first time.

SHRI BHAGWAT JHA AZAD : May
I know if it is true as the Member has
alleged that private agencies are referred
rather than channelling through the
Government agencies for export to the
Soviet Union ? Is it true that they prefer
it 7 What did the hon. Minister say about
it ? Certainly I would like to know is
it not true that there are complaints,
say for exampie, textiles, is a notorious
mill in Calcutta exporting to Soviet Union
something in the shape of samples and
just the opposite in the shape of total
exports ? 1 would like to know
whether it is true that these complaints
have been looked into and they have been
corrected?

SHRI P.A. SANGMA :
It is they who prefer to deal
sector. That is why I say,
side cannot import from them.
choice.

(a) Yes Sir.
with private
we on our

It is their

(b) Whenever there is some problem
about the quality and all that, first, in
the first stage they try to sort out among
themselves because the problem reates to
the buyer and the seller.

PROF. MADHU DANDAVATE : It
will amount to casting aspersions on
Soviet Russia that they prefer private
parties.

SHRI P.A. SANGMA : Yes. They
prefer. 1 am stating the fact, If
they prefer, we cannot help it because it
is their choice, '



§ Oral Answers

DR. A.K. PATEL:
reply to my question ?

_What is the

SHRI EDUARDO FALEIRO . At th:
time of our Prime Minister’s visit to the
Soviet Union, the Soviet Union in an
unprecedented gesture of goodwill, offered
to this country, a line of credit of one
billion roubles which corresponds to
Rs. 1,200 crores. It was also agreed
that Soviet Union would allow industrial
and civil organisations of this country to
set up projectsin the Soviet Union and
that there would be joint projects of
Soviet Union and India in that country.
(Interruptions). I would like to know
whether the follow-up action has been
taken in the fields in whieh this agreement
will operate.

MR. SPEAKER : It has already been
answered on the floor of the House.

PROF. N.G. RANGA: It is not
relevant to this question.
SHRI EDUARDO FALEIRO : It has

not been answered and I would like to have
an answer on this,

SHRI P A. SANGMA : In any case,
that does not relate to us because it is
for the administrative Ministries to do.

(Interruptions)
MR. SPEAKER : It does not concern
him.

SHRI THAMPAN THOMAS : Two
items, namely, cashew and coir, are
exporied to Russia mainly from Kerala.
Itis seen that the private tradsrs are
being promoted very much. There are
two organisations under the Government
—there is the Kerala State Cashew Develop-
ment Corporation and we have also the
cooperatives for the coir-manufacturing
units, Both these are not supported by
the Government. Instead, the private
parties are being supported, and they are
exporting at the cost of these government
-ingtitutions. For these governmen-run
cashew factories as well as coir factories,
work is not available.
ask the hon. Minister whether the Central
Government will streamline the policy

" SRAVANA 11, 1907 (S4kd)
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in the matter of export of such it;ms to
foreign countries, especially to Soviet
Russia,

SHRI P.A. SANGMA: It is our
policy to support both the private and the

public sectors.

SHRI INDRAJIT GUPTA : 1 would
like to know what is the policy and
preference of our Government in this
respect. For example, everybody knows
that tea is purchased from India by the
Soviet Union and, both quantity-wise and
value-wise, I think, they are ‘the biggest
purchaser that we have got. I want to
know whether, during the negotiations
that take place for these trade agreements
between India and Soviet Union, our
representatives, that is, the Government
of India representatives have ever pressed
for this or not that at least in the case
of tea, a portion of it or a substantial
portion of it will be offered for sale
through their State Trading Corporation.
A part, of course; if they want to take
from some private traders with whom
they have dealings, you cannot prevent
them. That is true. But in tea and
some other commodities like that, have
our people shown any interest that they
are prepared to supply good quality stuff,
regular supplies and all that through the State
Trading Corporation ? Or, is it that we
are pot confident enough to make such an
offer ?

SHRI P.A. SANGMA : We can only
impress upon a particular country that
they should try to buy things from our
country, As I said in the beginning,
we do not tell the USSR orc the USA or
any other country that they should buy
from this sector or that sector. We can
at the most try to impress upon them to
buy from our country which we normally
do. We also try to promote our public
sector undertakings in the field of exports.

But, I think, it is ultimately their choice;
if they prefer to deal with some organisa-
tions or some people, we cannot do any-
thing about that. As far as tea is concer-
ned, the Soviets buy tea through auctions
only. So, the question does not arise,
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Unlicensed Cultivation of Opium

*164. SHRI JUJHAR SINGH : Will
the Minister of FINANCE be pleased to
State : :

(a) whether Government have receiv-
ed complaints about unlicenred cultivation
of opium in Kota and Jhalawar Districts;

(b) whether any enquiry has been
made in the matter; and

(¢c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) Yes, Sir.

(b) and (¢) Enquiries ordered, in "the
matter, are in progress.

SHRI JUJHAR SINGH : Is ita fact
that the firt complaint was lodged with
the Minister of Finance in the month of
February and at that time the crop wss
standing in the fields. That the second
complaint was made in the month of
March ard at that time also the crop was
standing in the fields. And the third com-
plaint was made in the month of April
when the crop was about to be harvested——
That was the time when proper enquiry
sould have been made—If so, what was
the reason for delaying thes enquiry for
such a long time ? '

SHRI JANARDHANA POOJARY :
The first complsint was made on 27.1.
1985, the second complaint was made in
March, 1985, and the third complaint
was made on 12.4.1985. In the case the
first complaint the allegation was exploi-
tation of the cultivators in the renewal of
opium licences by the officers of the Nar-
cotic Division. That complairt was look-
ed into, and the hon. Member of Parlia-
ment was requested to give specific instan-
ces for necessary action as, in the initial
enquiry, the allegation was found to be
baseless. In'‘March, 1985, another com-
plaint was received, as I stated  earlier.
In 1that complaint also the enquiry was
entrusted  to the Vigilance Branch in res-
pect of all the three letters. In the third
¢omplaint, I have ordered the detailed

AUGUST 2, 1983
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enquiry and asked them to examine the
witnesses. I requested the Hon’ble Mem-
bers also to help the investigation, We
will definitely taken action on those com-
plaints. We will not spare any person,
if found to be guilty.

SHRI JUJHAR SINGH : This is a
case of corruption on the part of the
office of the Narcotic Department. Cul-
tivators were instigated and encouraged by
department officers to grow unlicenced
opium on payment of Rs. 2000 per bigha
and thousands of bighas of unlicenced
culitivation was thus done in that area.
This is a very serious matter.

Another point Sir. It was very clearly
mentioned in the application of some
gentlemen that the Narcotic Department
collected bribe from hundreds of cultiva-
tors and the licence was not issued to
some of there cultivators for some reasons.
These cuitivators went to the Collector
and the Collector asked the Narcotic De-
partment to return the money which they
had taken as bribe. This money
was returned on the order of the
Collector of Jalawar in the presence of
the MLA and a number of cultivators.

MR. SPEAKER : What
tual understanding, Sir ?

was the mu-

SHRI JUJHAR SINGH :
is that this is such a clear thing that the
money was returned in the presence of
hundreds of cultivators and in the presence
of the elected representative of the Assem-
bly, on the order of the Coll-.ctor. Even
on such a clear evidence, the Department
has not been able to take action for such
a long time. This is a really serious
matter which everybody is concerned
about.

The thing

SHRI JANARDHANA POOJARY :
Sir, the Government is seized of the
matter. We have viewed it very seriously
and action will be taken, That is why
I am requesting the Hon’ble Member also
to see that the evidence is coming forward
and it will be recorded. Action will be

~ taken against the Suilty.

(lﬁterruptians)
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SHRI AMITABH BACHCHAN : Mr.
Speaker Sir, May I know from the Minis-
ter whether it is a fact that due to develop-
ment of chemicz]l substitute for opium
and also due to the enlarged production
of opium in other countries, the demand
for Indian opium has now diminished
abroad and whethér the excess opium that
has been

grown in our country is
now converted into dangerous drugs
like heroin, as thc Hon’ble Member
of Parliament has just indicated ? What

steps have been taken to control them?

SHRI JANARDHANA
The Hon’ble Member is
statement Sir, that the production has
gone down. In 1977, the area under
production was about 64,000 hectares,
now it has come down to about 25,000
hectares. As per the international conven-
tion India is the only country which has
to eaport this. Now, Sir other coubvtries
are also producing for their domestic pur-
poses. That is why market has gone
down. Turkey, America, France and
some other countries are also producing
this. In view of this the stock in our
country has gone up and because of the
accumulation of this in two or three facto-
ries we had to coatrol the - production.
The production has gone down. So far
as the controlling of this and its mis-use
are concerned, we are going to come
with a comprehensive legislation. There
will be deterrent punishment for the cul-
prits. The legislation will be brought as
carly as possibie and it will be curbed.

POOJARY :
correct in his

SHRI AJAY MUSHRAN : Sir, we
all know that whether it 1s  heroin, smack
or brown sugar, they are all derivatives
of opium. Now whether the cultivzation of
opium has gone down or gone up, the
fact remains that the unlicenced cultiva-
tion, whether in the districts of Rajasthan
or the weslern districts of Madhya Pradesh
is going on. Unlicenced cultivation is
the first step towards increase of drug
abuse. So many speakers have spoken to
You in this regard Sir, and you have agr-
eed to have a discussion on this subject.
May I ask the Hon’ble Minister tbsough
you, what steps is he going to take be-
fore bringing a comprehensive. 1egislation?
Because bringing a comprehensive Bill wi]]
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involva many other Ministries like the
Home Ministery aad the Ministry of Social

Welfare apart from his own Finance
Ministry and all these Ministries ~ compre-
hension may take about year, waiting

for that comprehension, can we have some
ordinances through which deterrent steps
can be taken by the hon. Minister to
arrest not only the unlicensed cultivation

but the results thereof, that is, the drug
abuse ?
SHRI JANARDHANA POOJARY :

The cultivation, the supervision of the
cultivation and also the export market is
controlled by the Central Government,

nterruptions)

SHRI JANARDHANA
But wherever there are specific insta-
nces and wherever they are brought to
our notice, action is being taken and if
the hon. Member is in a position to give
any specific ‘nformation, I will personally
supervise it, monitor it and personally
look into those complaints.

POOJARY .

DR. KRUPASINDHU BHOI : I do
not want to put any question because
you have agreed to allow a call attention
motion. But as the Minister said that he
has to e.quire from the Home Ministry
he should have enquired from the Home
Ministry and come fully prepared to the
House.

Unfair Trade Practices Followed by
Powerloom Sector

*165 DR. G. VIJAYA RAMA RAO :
Wil the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) whether Government’s attention
has been drawn by the Consumer Protec-
tion Organisation to the many unfair
trade practice, followed by the powerloom
sector and if so, the details thereof;

(b) whether these
remedial measures relate to misleading
marks and fraudulent stampings and ' if
so, the steps taken by Government; and

complaints and

- (¢) whether Government propose to
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involve public organisations 1o support
and supplement their own efforis ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH):
(a) to (c) A Statement is given below.

Statement

A complaint has been reccived from
consumer Education and Research Centre,
Ahemdabad regarding unfair trade practi-
ces followed by the powrloom sector. The
Centre in the complaint mentioned that
they had co!lected 42 different samples of
cotton and blended fabrics wherein fake
marking in regard to the name of the
manufacturer and or the type of Yarn used
had been found. They have further alleged
that the fake and wrong marking are made
to misguide the consumer and they had
pleaded for taking action against such
dealers under the Cotton Textile (Control)
Order, 19438.

Textile Commissioner’s Regional Office
at Ahmedabad made a survey of the mar-
" ket in this regard in March, 1985 where-
in it was found that misleading marketings
were largely being carried out by certain
traders/dealers where they were adding the
suffix “‘mills’ after the npame of the
producer. Even though the goods were
manufactured on powerlooms, the same
was not being mentioned. Names resemb-
ling that of reputed mills were also- being
used. As this matter falls under the
purview of the Trade and Merchandise
Marks Act, 1958 affected mills are being
advised to take recourse to the same.

The New Textile Policy lays emphasis

on evolving a more efficient system of
~ marketing and distributions with the objec-
tive of providing both consumer satisfact-
ion and consumer protection. In this
endeavour Goverpment would welcome
support from Public Organisations.

DR. G. VJAYA RAMA RAO: The
Minister bas stated in his reply that the
Textile Commissioner’s Regional Office at
Abmedabad made a survey and they
have found that misleading markings were

AUGUSYT 2, 1985
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largely being carried out by certain traders

and dealers and that thay have advised the
mills to take action under the Trade and
Merchandise Marks Act. The reply shows
that there is widespread corruption and

exploitation in this regard. The Traders
and dealers, as they are getting more
benefit by  exploitation, in  future

may extend the benefit to the mill-owners
and they may keep quiet. So from the
Government side what is the action they
zre going to take to prevent this practice ?

SHRI CHANDRASHEKHAR SINGH :

‘What is the questiou ?...I could not grasp
exactly the thrust of the question. Aany-
how the entire scope was e¢xanined by

the Textile Commissioner’s office and rhey
came to the conclusion that the Cotton
Textile (Control) Order is not comprchen”
sive enongh to cover such complaints and
that the complaints should be covered
and met by the other Act, 1te Trade
Trade and Merchandise Marks Act and
the State Government is the appropriate
authority to take action in this regard.
The Gujarat Government was requested
to take action. We have not yet received
any response from them.

DR. G. VIJAYA RAMA RAO:
the Government cnsure that
metre of cloth the
price is marked insiead of
price ?

Will
on every
maximum retail -

the wholesale

SHRI CHANDRASHEKHAR SINGH :
This is done according to the CTCG.

There is no difficulty.

SHRI M. RAGHUMA REDDY: Will

the Government consider appointing an
inquiry committee to find out the facts?

PROF. MADHU DANDAVATE : They

have already fourd out the facts,

SHRI CHANDRASHEKHAR SINGH *
There is no need of any inquiry committee,
Survey have already revealed that this
thing is being done by certain agencies
and-producers who use the trade marks
of others in a clandestine manner and
action has been proposed and the Gujarat
Goveroment has been informed about it, _
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Missiug of Amount from Offices of RBI,’
Bombay Question

*166 DR. G. S. *RAJHANS :
SHRI B. V. DESAI :

Will the Minister of T'NANCE pleased
to state:

(a) whether Government have gore
through the aspect how Rs. 7.72 lakhs have
vanished from the ground floor offices of
the Reserve Bank of India, Bombay on
8th July, 1985 ;

(b) whether any clue has been found ;
and

(c) if so, what efforts have been made
by Government (o trace the money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) to (c). A
statement is given below,

Statement

According ta the latest report received
from the Reserve Bank of India and the
Ministry of Railways, on 8th July 1985,
7 Cashiers of the Central Railway came to
Reserve Bank of India, Bombay to receive
payment against 10 cheques. Six Cashiers
had one cheque each and were issued one
token each. One Cashier had four cheques
and was alco issued one token. The
Cashiers were accompanied by five guards
drawn from the Railway Protectjon Force
of which two unarmed guards went
the RBI building and the other three armed
guards remained outside in the cash van.
Six Cashiers received payment against 9
cheques in normal course, verified the cash
and kept the cash in their respective boxes.
The boxes were protected by the unarmed
guards of the Railway Protection Force,
When payment of the last cheque was about
to be made to the 7th Cashier, he noticed
that one box in which cash was received
earlier by another Cashier and which was
under the custody of the Railway Protection
. Force, was missirg. The box was stated

to contain Rs. 6 72,502.50 being the cash
received in payment of one cheque. At
the request of the Cashicr, an alarm was

inside
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raised, the exits were close¢d and the pre.
mises searched by the Police. The box
could not be foand. The Police have
registered a case of theft for investigation.
The money has not been recovered so far,
but the cash box without the cash was
recovered by the Police on 9th July 19885.

DR. G.S. RAJHANS : Sir, my question
is not properly replied. I wanted to know
whether any clue has been fourd and, if
so, what efforts have been made by the
Government to trace tte money ?

SHRI JANARDHANA POOJARY :
Sir, no clue has been found out aboat the
culprits and the concerned money has also
not been recovered. Itis a law and
order situation. It is a State subject. It
is for the State Government to take action.
They have to investigate this case thorou-
ghly.

DR. G.S. RAJHANS :
Naval officer interrogated in
mises at that time ?

Was any
the RB{ pre-

SHRI JANARDHANA POOJARY :
There was one Naval officer. It was
stated that the Naval officer was pushed
and the ecmount which he was collecting
had fallen on the ground. This is the
allegation. This cashier went in the
scene in order to pick it up. In the mean
time thir box was taken away. Tkat was
the modus operandi.

- Now, Sir, we are not at all happy with
the situation, Action is being taken and
some of the people of the Railway Depart-
ment and the persons who were there to
protect these boxes have been suspended.
I have a feeling if this is happening in this
way then nobody will be satisfied. 1T told
these people that Parliament will not be
satisfied by this sort of answer. We .are
making a thorough inquiry and firm action
will be taken. Before coming to the
House 1 made my point clear to them that

Government will not be satisfied with this
sort of action,

SHRI SURESH KURUP: I would
like to know how many bank rebberies
have taken place from 1980 onwards and

in  how many cases the culprits have
been arrested ?
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SHRI JANARDHANA POOJARY : 1
don’t have the figures from 1980 butl
have got the figures from 1983, In the
year 1983 thers were 100 bank robberies
and dacoities. In the year 1984 the num-
ber became 96 and in the year 1985 the
number is 53. So far as prosecution,
detection and convictions are concerned,
we have been trying to get the figures
from the State Government. The rresent
system of -getling information from the
State Goveinment has not yielded this

information. It is a State subject. I have
asked the Department to get this informa-
tion.

[Translation]

SHRI GIRDHARI LAL VYAS: Mr.
" Speaker, Sir, this case involves Rs. 7 lakhs
only. I wantto know what arrangements
are being made in respect of soiled notes
worth crores of rupees being collected in
the Reserve Bank of India and the manner
in which they are being misused and mis-
appropriated by the people ?

'MR. SPEAKER : Misappropriating ?

[English]

SHRI JANARDHANA POOJARY : I
do not think it relates to this question.

SHRI S.M. BHATTAM :
not looking towards us.
good ?

Sir, you are

Is it proper ? Is it

MR. SPEAKER :
wed one from this side.

I have already allo-

SHRI S.M. BHATTAM :
supplementary you have allowed. Every-
day we have been watching...(nterruptions)

Only one

MR. SPEAKER : Two.

SHRI SM. BHATTAM: You are
consistently ignoricg us. You put your
hand like this and the entire Opposition is
being eclipsed. You don’t want

us to
bave our rightful opportunity. '
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[Translation]

MR. SPEAKER : Mr. Bhattam gets
anoyed so soon, he should be given
cold water to pacify him.

[English)

SHRI D.N. REDDY :
put my supplementary, I would like to
make a submission to the Chair. Hon.
Members - who have the lung power and
those Members who are very tall are getting
priority from the Chair. I am not able
to shout because of medical advice and
I am not very tall also.

Sir, before 1

[ Transiation]

MR. SPEAKER : You are composing
a peom,

[English)

SHRI D.N. REDDY : I would, there-

fore, request the Chair to look at us.

[Translation)

SHRI BALKAVI BAIRAGI : Sir,
poems are not composed about the height.

MR. SPEAKER :
the reason why 1 was not afraid.

Bairagiji, this is

[ English]

SHRI D.N. REDDY : There have
been too many bank robberies of late in
the last two or three years and moré so
in Delhi City itself, the capital city of our
country. I would request the hon. Minister
to tell us whether they have noticed this
fact and necessary arrangements have been
made for taking extra precautions. More-
over, most of these cases have gone undet-
ected. What steps are you going to take
in this regard ?

SHRI JANARDHANA POOJARY : It
is true that there is an increase in the
amount that was involved in the robberies,
But I would like to bring to your kind
notice thatin 1982, the figure was
Rs. 1,40,48,000. For 1985, so far the
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figure is Rs. 86.79 lakhs compared to
Rs. 70,000 crore deposits. But we are
not ~ defending it. We are seized of the
matter and we have taken a serious view
of it. Now, coming to steps that have
been taken, 1 would like to mention that
a high power committee has been appoint-
ed and they submitted their reccommenda-
tions and their recommendations have been
sent to the Reserve Bank of India, all the
commereial banks and also the Chief
Secretaries of the State Governments,
Now, Sir, as I stated, the law and order
subject is the State subject. Itis for the
State Government to take action. We
have to strengthen our machinery. Not
only that. Wherever the branches are
located, those branches which are vulpera-
ble, we have posted the guards. So many
security arrangements have been madc and
I do not want to go into detail because
earlier I have already given them.

MR. SPEAKER We discussed it
before long also and I think we agreed on
this aspect that each bank should have
complete security arrangements. But in
certain banks, last time theie was no guard.
There should be a circular about this that
no.bank should be without security arran-
gements.

SHRI JANARDHANA POOJARY :
Sir, we have 48,128 branches all over the

country. Whether it is vulnerable......

MR. SPEAKER : Every bank is vulne-
rable.

SHRI JANARDHANA POOJARY :
Now, about the steps which have been
taken I may mention that even though it
is not satisfactory, last week I personally
went round to some branches and I am
also making some security arrangements
in the bank branches. For your informa.
tion, Sir, the instructions have been given
to the bank people to look their cabin
immediately after having entered the cabin.
But in so many branches, the bank em-
ployees are not locking their cabin. They
‘have to observe certain 8uidelines, These
are the steps being taken. Sir, your sugge-
stion is taken note of and we will work
on that. ? ‘ .
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SHRI S.M. BHATTAM : Sir, obvi-
ously the hon. Minister himseif is not satis-
fied with the answer provided to him by
his department. So, in that case, apart
from administering warning formally in
this House, what concrete measures does
he propose to take against the department
for sending this very unsatisfactory answer
which he is now providing to us.

SHRI JANARDHANA POOJARY :
According to the Department. it is Satis-
factory ; according to me, as Minister in-
charge, it is not satisfactory. I am not
defending anybody ; as a Minister. I have
got the overall re:ponsibility. That is
why, I have made it very clear that firm
steps should be taken. We are taking
steps as also monitoring that. -

PROF. MADHU DANDAVATE: I
would request you not to bring the Depart-
ment into- thc picture. As far as this
House i85 concerned, Minister and the
Department are part and parcel of one
entity. Do not separate yourself from the
Department.

SHRI JANARDHANA POOJARY : I

am not satisfied myself and I am just

bringing these facts to the notice of the

House...(Interruptions)

MR. SPEAKER : He is going to make

himself satisfied by taking further action.

SHR1 JANARDHANA POOJARY : We
called a meeting of the Chief Executives
and brought it to their notice that their
performance was not satisfactory and that
action should be taken whcre required.
An action plan has also been given to the
bank people. Once in every three months,
we, the Finance Minister as also myself,
are going to monitor this, and would be
taking the required action.

[ Translation]
Equipping Income Tax Oﬂice;s with
Arms

*167. SHRI SARFARAZ AHMAD :
Will the Minister of FINANCE be pleased
to state :
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(a) whether attention of Government
has been drawn to the news-item captioned
“Aykar Adhikari Hathiyaron Se Laise
Honge’’ (Income Tax Officers will be
equipped with arms) appearing in ‘Jansatta’
dated the 22nd June, 1985 ; and

(b) if so, the type of arms they will
be equipped with ?

[ English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir. The
aftention of the Government has been
drawn to the report which is inaccurate.

(b) The question of providing adequate

protection to the Iacome Tax Officials

while on search and seizure duties, how-
ever, is under consideration.

t Translation]

., SHRI SARFARAZ AHMAD : Mr.
Speaker, Sir, the hon. Minister has told
that the question of providing adequate
protection to the Income Tax Officials
whiie on search and seizure duties is ander
consideration. Thfiis a very good step.
I want to know the time by which a final
decision in this regard will be taken by the
Government.

[English]

SHRI JANARDHANA POOJARY:
We are examining the entire issue for pro-
viding training to the officials who go for
search and seizure. In some places, there
was a threat to their life and in some
places, they have been assaulted also.
We are thinking of getting some trained
personnel on deputation as also going to
train these officials to meet the situation;
so that whenever necessary, they can defend
themselves, But it is not the intention of
the Government at this stage to arm them.
But at the same time, all precautions have
been taken and we have been requesting
the State Governments to provide sufficient

_protec.ion to these officials whenever they
are on search and seizure duties.
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[ Translation)

SHRI SARFARAZ AHMAD : I want
to know from the hon, Minister the num-
ber of incidents of assault on the Income
Tax Officials during the last 4 to 5 years,
the amount of compensation paid and the
criteria adcpted for paying compensation ?

English]

SHRI JANARDHANA POOJARY :
That information is not available. I shall
furnish that to the hon. Member.

Translation]

SHRT BALKAVI BAIRAGI: Mr.
Speaker, Sir, I want to know from th: hon.
Minister the number of officials who have
asked for arms for self-defence to perform
these duties and whether any survey has
been conducted in this regard ? Also,
please tell me how many officials are capa-
ble of using these arms when the time so
demands ?

[English)

SHRI JANARDHANA POOJARY :
There is no such request, but the Govern-
ment are alive to the situation ang that is
why we are thinking of providing training
to the officia's to protect themselves in
self-defence. It is being examined.

[ Translation]

" SHRI SOMJIBHATI DAMOR : 1 would
like to know from the hon. Minister what
action Government have taken in connec-
tion with the attack made on these offi-
cials during raid in Surat recently ?

[English]

SHRI JANARDHANA POOJARY :
That was not an Income Tax raid. That
was an excise raid.

SHRI SAIFUDDIN CHOWDHARY :
It might be an excise raid. But what the
Government did to tte officials who led
the raid was that they transferred them,
and you are not giving the information.
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Mli. SPEAKER : He cannot give the
information.

SHRI SAIFUDDIN CHOWDHARY :
Is that true or pot ? I want that informa-
tion. Who are behind all this? You are
talking big and you say that you are
doers.

SHRI JANARDHANA POOJARY :
They have not been transferred because of
any allegation. The transfers have been
effected in the normal course. And we
are not walking big. We are very serious
on this and we are for action......

(Interruptions)

SHRI BASUDEB ACHARIA :
pull him up Sir.

Please

(Interruptions)*

MR. SPEAKER. : This does not

part of the record. 1 am giving my ruling.

Please liSten .. sse eesecve (Interruptions)

You can listen to
am saying. Hon. members, I would like
members and the Minister both, to be

relevant to the question put. That is all,
you see !

it. This is what I

(Interruptions)

SHRI INDRAJIT GUPTA : You may
kindly make the observation if you think it
fit that referenccs to the West Bengal
Government should not become the last
refuge of the Ministers who are incapable
“of answering questions.

(Interruptions)

MR. SPEAKER : In repartee, it

happens at certain times. It is not made
sarcastically.

SHRI SAIFUDDIN CHOWDHARY :
Will that form part of the record Sir?

*Not recorded,
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MR. SPEAKER : No.

SHRI SAIFUDDIN CHOWDHARY :
Then, we are satisfied.

PROF. K.K. TEWARY : There should
not be any allegation that there is a
Government in West Bengal !

[ Translation]

SHRI BALKAVI BAIRAGI : Mr.
Poojary bas distributed a pinck of prasada,
that is why they feel inconvenient.

MR. SPEAKER : Sometimes, one can-
not digest it. '

[English]
Export of Ago-Based Product

*170. SHRI AMARSINGH RATHAWA:

Will the Minister of COMMERCE be
pleased to state :

(a) the value of the ago-based products
exported during the last three years, year-
wise ;

(b) whether there is a big scope to
boost this industry and increase the export
of agro-based products ;

(c) whether any survey has been con-
ducted in this regard ; and

(d) if so, the finding of this survey
and what measures are being taken to °
increase our export of such items?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA : (a) to (d) A Statement is given
below.

Statement

(a) The value of exports of principal
agricultural and agro-based products (ex-
cluding textile goods) during the last 3
years were as under ¢

(Rs. in crores)

-1981-82 1982.83 (1983-84)
(Provisional)  (Provisional)
2376 2295 - 2463
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(b) to (d) Yes, Sir. There is scope for
increasing the exports of agro-based pro-
ducts from India. Indian Institute of For-
eign Trade, New Delhi has undertaken
surveys in respect of certain selected
commodities. Governmcnt has taken a
number of measures to increase their ex-
ports, such as cash compensatory support,
import replenishment to rcgistered expor-
ters, facility of duty drawback, assistance
for market development, encouragement
to exports in value-added packs, periodic
discussions with State Agricultural Export
Commissioners for increasing the produc-
tion of exportable agricultural and agro-
based products, etc. For the promotion of
exports of agro-based products, institutional
changes lke setting up of Agricultural
Products Export Development Authority

(APEDA) and Spices Board are envi-
saged.
I Translation]

SHRI{ AMARSINGH RATHAWA :

The reply given by the hon, Minister is all
right for reply sake, but he has no pro-
posal with him to give incentive to the
farmer who produces by the sweat of his
brow. I want to know from the hon.
Minister what new changes he is going to
make in the policy for export of agro-
based prodacts to bznefit the farmer, as
otherwise the farmer who is called
“father’”” of the world, will not remain
as such ?

[English]

SHRI P.A. SANGMA : 1 think exports
do help the farmers, but I do not think
it will be possible on my part to enume-
rate everything. I can only cite few exam-
ples. For example take the coffee growers.
Now, we have introduced a system of pool-
ing. It does help the coffee growers. We
have introduced a system of auctioning for
tobacco and Mr. Ranga will be happy to
hear this. So all these measures whigh
we bave undertaken do help the farmers
to get the remunerative prices.

[Transiation]

SHRI AMARSINGH RATHAWA :
Mr. speaker, Sir, cotton is extensively
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grown in Gujarat, the maximum produc-
tion being in my econstituency Chhota
Udaipur. But, the prices offersd for cotton
to the farmers this year have broken their
back-bone. 1 want to know from the
hon. Minister whether the Government
propose to give concession to the co-
operative Societies for the export of cotton
or not?

[ English]

SHRI P.A. SANGMA : Actually this

question relates to the Minister of Tex-
tiles.

MR. SPEAKER : Because it is a raw
material so it comes under the Commerce
Ministry. Export of cotton does not come
under this.... .

MR. P.A. SANGMA : We have some
relation with it. "I know Sir you had inter-
vened in the matter.

Mr. SPEAKER : Then, at least do rot
import cotton. .

[Translation]

SHRI BANWARI LAL PUROHIT :
Mr. Speaker, Sir, I want to know from the
hon. Minister whether 10 lakh tonnes of
sugar was exported (@ Rs. 2.50 per kilo
gram through S.T.C. in 1983-84? The
present situation would not have arisen
had the Government not exported sugar
and had instead created buffer stock in the
country. Will the Government consider
creating a buffer stock?

[ English]

MR. SPEAKER : Mr. Vijay Kumar
Mishra.

[ Translation]

SHRI BANWARI LAL PUROHIT :
Mr. Speaker, Sir, my question has not
been replied to.

[English]

MR. SPEAKER : Mr. Sangma, have
you understood his question ? Here he is
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tatking about sugar. We are not export-
ing sugar. He is asking whether you are
exporting it now?

MR. P.A. SANGMA : We are not

exporting, Sir. (Interruptions)

MR. SPEAKER\: No it was two years
back not now.

[ Interruptions]

[Translation]

MR. SPEAKER : He says that the
Governoment have not exported sugar in
the recent years. It might have been done
long back, not now.

SHRI BANWARI LAL PUKOHIT :
Mr. Speaker, Sir, my question has not
been replied to. I want your protection.
I have got all the figures with me. 8.18
tonnes of sugar valued at Rs. 210.92 crores
was exported during 1983-84 (@ Rs. 2578
per tonne. :

[English]

MR. P.A. SANGMA : We have ex-
ported the sugar to the value Rs. 213
crores.

[Translation)

MR. SPEAKER :_Sometimes it is done

and sometime it is noi done. This is all
there in the trade.
SHRI1 BIRINDER SINGH : Mr,

Speaker, Sir, our vegetable and fruit ex-
ports to Gulf countries have increased
tremendously during the last few years.
The inper sheet of the containers which
carry these vegetables and fruits is import-
¢d from Japan and, therefore, is very

costly. Has any cell been set up in the
Commerce Ministry to help the Agro

Industries Corporation to mapufacture
this sheet indigenously so that we may be
able to export green vegetables and fruits
cheaper as compared to other countries

whereby our farmer could be benefited?
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[Eng lish]

SHRI P.A. SANGMA : In fact, we
have our Research Institute. We are pre-
sently looking into all this.

SHRI V. SOBHANADREESWARA
RAO : Has it come to the notice of the
Government that the mango pulp units are
facing a lot of difficulty in the export of
the pulp, due to the non-availability of
the aluminium and tin materials which are
required for the containers? Will Govern-
ment make necessary arrangements, so
that these units which are engaged in the
production of mango pulp and are export-
ing their products, are supplied with the
necessary tin material for the canning of
products ? Will Government take necessary
steps for the supply of the tin material
to the units directly ?

SHRI P.A. SANGMA : I do not know
the extent of their problem; but sometimes
therc are problems of this nature which
come to our notice. As far as this parti-
cular problem is concerned, the availabi-
lity of raw materials is with the Ministry
of Steel and Mines. We wil try to help
them, and take up their cause with the
concerned Ministry,

SHRI V. SOBHANADREESWARA
RAO : The licensees are exploiting the
situation, when the genuine requirements
are not met by the Government,

SHRI P.A. SANGMA : If you give me
details. I will certainly take it up.

MR. SPEAKER : Mr. Vijay Kumar
Mishra is not present. So, question 172,

Production and Export of Spices

*172 SHRI T. BASHEER : Will the
Minpister ot COMMERCE be pleased to
state :

(a) the production of spices in Kerala,
their export and the foieign exchange earn-
ed during the last three years ; year-wise ;
and

(b) ‘the steps envisaged to promote
export of spices during the Seventh Plan
period?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA : (a) Product.on of major items
of spices in Kerala along with gquantity
and value of export of those itims from
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(b) Steps envisaged to promote ‘export
of spices include the setting up of a Spices
Board to ensure an i-tegrated approach
for export development, increasing pro-
duction and productivity, improvement

India in the years 1981-82 to 1983-84 in post harvest technology, value addition
are indicated in the statement given and development of new products znd
below. markets.
Statemeni
Production of Major Spices in Kerala and their export from India
Q. Tonner
V. Rs. crores

Item Production in Kerala Exports from India

Year Q Q \Y

PEPPER

1981-82 28500 20608 27.98

1982-83 25700 22592 29.39

1983.84 22030 25787 41.35

CARDAMOM

1981-82 3300 2321 30.17

1982-83 1900 1032 16.37

1983-84 1900 258 5.44

CHILLIES (DRY)

1981-82 1100 4659 4.21

1982-83 1100 12888 11235

'i98§-84 1100 10610 8.78

GINGER (DRY)

1981-82 32000 4718 3.95
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1 2 3 4
1982-83 32700 3955 5.88
1983-84 32890 4629 11.90
TURMERIC
1981-82 6100 11986 5.17
1982.83 5200 7595 4.24
1983-84 5200 10892 11.06

SHRI T. BASHEER : Kerala is a lead-
ing produc:r of spices. In his reply, the
hon. Minister has stated that Govern-
ment envisages the constitution of a spices
Board for the development and market-
ing of the spices. There isa Cardamom
Board which deals with the development
and marketing of cardamom. There is a
request from the people of Kerala to
retain the Cardamom Board, and to consti-
tute another Board for all other spices. [
wou'd like to say that more than 35 spices
like pepper, ginger, cinnamon and nutmeg
are therein Kerala. So, what is Govern-
ment going to do; are they going to retain
this cardamom Board as itis, and going
to constitute another Board for spieces

other than cardamom ? I would like to
know this from the hon. Minister. There
are announcements to this effect. So, when

are you going to take a decision regarding
setting up a spices board?

SHRI P.A. SANGMA ; Cardamom is
one of the spices, and our intention is to
merge Cardamom Board into the new
Spices Board which we are going to consti-
tute, and the Cardamom Board will not
be retained as it is; it will be merged with
the Spices Board.

SHRI T. BASHEER : It will not be
beneficial for the cardamom. A separate
board is necessary for the development
and marketing of other spices. So, I sug-
gest the hon, Minister to constitute another

——

board. In the given figures, the produc-
tion of cardamom in 1981-82 was 3300.
So, there is a downward trend in the
production of cardamom. In 1983-84,
it was 1900, and on the export side, in
1981-82, the export was 2321 tonnes
valued at Rs. 30.17 crores; in 1983-84,
the export was only 258 tonnes valued at
Rs. 5.44 ciores. What is the reason for
this downward trend in production and
the steep fall in tle export of cardamom ?

SHRI P.A. SANGMA : As far as the
cardamom is cnnceined, government has
taken a very conscious decision of merg-
ing it with the Spices Board, and the
Spices Board will be performing all the
functions that have been so far done by

" Cardamom Board. So, I don’t think govern-

ment is going to take a second look at it
We are very much firm on that. As far as
production of the cardamom is concerned,
I think the hon. Member knows much
more than me. There have been droughts
in some years and because of the serious
droughts production of cardamom has come
down. But we have now taken several
steps to bring back the production inte
the higher level, and It think it is pro-
gressing, )

SARI P.R. KUMARAMANGALAM :
The hon. Minister has very clearly. sad
that they will not have a second look at
the idea of having the Cardamom Board
continue, Is this so because it is an
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‘attempt to make the Spices Board really
do the cardamom work and not look at
other spices ? Is it an attemypt to cover
up the fact that they are not really interest-
ed in improving export of other spices and
are only trying to attach importance to
cardamom spices.

SHRI P.A. SANGMA : There are
various types of spices. Cardamom is one
of them, I said. Then we have peppcr,
chilly and mustard. Government cannot
go on having a separate board foreach
commodity and for each product. Since
all these spices havz a lot of potential
for export, we thought that it is better
that we have a common board to look
after them.

'SHRI G.G. SWELL : Is the govern-
ment importing spices which are produced
within the country with the result that
cultivation of those spices in this country
is suffering a slump. I know, for instance,
that pepper is a very rare spice, but you
are - importing that from Malaysia with
the result that growers of that kind of spice
are being ruined.

SHRI P A, SANGMA : The policy
of import is formulated ‘after taking into
consideration the production in the country
and the need in the country. There are
items which we do produce in our country,
but if the demand is higher than production
that we have, then we will have to resort

to import,
SHRI G.G. SWELL : Sir, I seek
your - protection. When the indigenous

growers are being ruined, what kind of a
policy is that ?

' SHRI P.A. SANGMA : We go by the
advice of the experts.

SHRI BHAGWAT JHA AZAD : They
are not advisers to ruin the indigenous
growers.

MR. SPEAKER : You have to get it
examined.

" SHRI P.A. SANGMA :
certain situations where

If there are
the growers are

' suﬂ'ering and the prices are coming down,

- we will examine it,
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MR. SPEAKER : You must examine

it.

SHRI G.G. SWELL : If the indigen-
ous growers are being ruined by your
import policy, should you not do scmethig

for them ?

MR. SPEAKER : Question Hour is

over,

——— . —

WRITTEN ANSWERS TO QUESTIONS

[Engl ish]

Import/Export of Varieties of Cotton

*163. SHRIMATI USHA CHOUDHARY
Will the Minister of SUPPLY AND
TEXTILES be pleaced to state the details of
import and export of different varieties
of cotton during 1984-85 and the basis
adopted for fixing this quantity?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
According to the latest assessment made
by the Cotton Advisory Board, there is
likely tobe a shortage of short/medium
staple cotton and a surplus of long/extra-
long staple cotton in the country during
the current corton secason. Government
have released a quantity of 2.95 lakh bales
of long and extra-long staple cotton for
export and have also decided to import
one lakh bales of medium staple cotton
durnig the current cotton season.

[Translation)
Setting up of the Industries in Bastar (M.P.)

*168. SHRI DILEEP SINGH
BHURIA : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether Government are consider-
ing the question of setting up some
industry based on iron ore, lime stone and
dolomite deposits in Bastar district in
Madhya Pradesh; and .

(b) if so, the details thereof?
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THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b) : No, Sir. However, there has
been a proposal from the National Nineral
Development Corporation (a public sector
undertaking under the administrative
control of the Department cf Steel) to
exploit the Dolomite deposits’ in Bastar
district of Madhya Pradesh in order to
meet the requirements of the Visakhaupat-
nam Steel Plant. However, on ecological
considerations the location of the projct
is being reconsidered in consultation
with the State Government.

Agricultural Loan Advanced by Co-
operative and Commercial Bank to
Cultivators

*169. SHRI SRIBALLAVPA NIGRAHI :-

Will the Minister of FINANCE be pleased
to state :

(a) the conditions and circumstances
under which agricultural loans advanced
by co-operative and other commercial
banks to cultivators are converted from
short term to medium term by the Reserve
Bank of India;

(b) whether there was any proposal
from Government of Orissa for such
conversion following heavy loss of Dalua
(Rabi) Crop on account of natural calami-
ties like cyclone, torpado and hailstorm
etc. in May and June 1985;

(c) if so, the decision of the Reserve
» Bank of India in the matter; and

(d) the reaction - of Government
thereto ? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY
(a) to (d) The Reserve Bank of India
has issued guidelines to all banks for
providing relief measures, including facility
of conversion of short-term loan into term
loan, in areas affected by natural calami-
ties. Th the event of. delay by State
Government in declaring annewari, the
sanction of conversion facilities can be
considered if the District Collector certifies
that the yield is below 50% of the normal
yield. The repayment period of the
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converted term loan is to be fixed keeping
in view the overall repayment capacity of
the borrower and the intensity of crop loss.
In the event of successive natural calami-
ties, the banks can grant extension of the
converted loans for a longer period.

2. NABARD priovides assistance to
cooperative banks upto 60% of converted
loans.  The balance is to be met by the
concerning  State  Government, State
Cooperative Bark and Central Cooperative
Bank.

3. NABARD had received a proposal
from the Orissa Government in the month
of June 85 seckirg conversion of short-term
loans aggregating Rs. 14 crorcs. NABARD
has approved conver<ion to the extent of
Rs. 13.96 crores.

4. NABARD hasnot received any
reaction from the State Government so far.

Income Tax Outstanding Against
Companies

*171.SHRI VIJAY KUMAR MISHRA :
Will the Minister of FINANCE be pleas-
ed to state: :

(a) whether income tax demands
exceeding rupees one crore were outstand-
ing from 68 companies;

(b) if so, the total amount; and

(c) the amount recovered as on 31st
March, 1985?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(¢) Income-tax demand amounting to
Rs. 312.81 crores was outstanding against
68 companies as on 31.3.1984. Out of
it, 2 sum of Rs. 266.08 crores was collec-
ted/reduced during the finarcial year 1984-
85. Demand outstanding in such cases as
on 31.3.1985 is Rs. 46.73 crores only.

Plan to Penalise and Educate Indusrtrial
Consumers for wastage of coal

*173 SHRI AJOY BISWAS :
SHRI PURNA CHANDRA MALIK :
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Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether Government have any
plan to penalise and educate industrial
consumers of coal for wastage of about
eight million tonnes of coal because of
unscientific practices of storage, handling,
preparation and combustion;

(b) if so,
plan; and

the dectails of the said

(c) if not,
so ?

the reasons for not doing

THE MINISTER OF STEEL, MINES
AND COAL : (SHRI VASANT SATHE) :
(a) to (c) Government have set
Efficiency Committee for coal sector on
17.8.84 under the Chairmanship of
Secretary, Department of Coal, with a view
to promoting, inter-alia research and
devlopment in the utilisation of coal, to
encourage fuel saving processes, to provide
technical advisory services to the industrial

and other consumers, etc. With these
objectives in view, a pubiicity campaign
has been launched. In the first phase,

the fél!owing publications have been

brought out :~—

() ““Indian Coal—An approach to
improve understanding for coaservation’’

(ii) ‘‘Coal—Improved techniques for
storage and preparation’’ and

Gii)  “‘Coal—Improved
for efficiency in coal combustion’’:

These publications are being circulated
widely among the coal consumers. These
consumers are also being approached
through their organisations like Chambers
of Commerce, associations of various
industries, etc.

Purchase of Nnwsprint by S.T.C.

*174 SHRI SHIVENDRA BAHADUR
SINGH : Will . the Minister of
COMMERCE be pleased to state :

(a) the reasons for the State Trading
Corporatian of India deciding to purchase
newsprini against long term commitments
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at a time when international prices of
newsprint were expected to fall ;

(b) the justificaticn for S.T.C. to have -
signed for 1500 tonnes of newsprint at
$ 425 F.A.S. Candadian port when the
international prices were $ 405 at that
time;

(c) whether the offers received by
S.T.C. at very much lower prices were
rejected outright and purchases done ata
higher price on the ground of commitments
to long-term contract holders; and

(d) if so, why did S.T.C. not negotiate
with the latter for price reductions in keep-
ing with prevailing market prices?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.

SANGMA) : (a) The State Trading
Corporation entered info long term con-
tracts during 1978-79 when there was

serious supply constraint in the market and
prices tended to harden.

() STC did not sign contract for
1,500 MT at US$ 425 PMT FAS Canadian
Port.

(c) and (d) A minimum quantity of
41,000 MT of newsprint was required to
be lifted during 1985-86 in terms of contrac-
tual commitments against the long term
contracts entered into durin2 1978-79 and
renegotiated in March 1984, The price
was negotiated for this quantity and
settled with the long term suppliers for
1985-86 at US $ 410 PMT FAS with 30
days interest-free credit. Taking this
interest element into account, the net
price works out to US $ 404 PMT FAS.

Amount Due to Nationalised Banks in
Agricultural Sector

%175 SHRI ZAINAL ABEDIN : Will
the Minister of FINANCE be pleased to
state the amount due to the nationalised
banks in the agricultural sector, with
State-wise details?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : State-wise
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details of the dire:t agrigultural advances
due to public sector banks as at the end

of June, .1983 have been given

statement given below.

Statement

in the

(Amount in lakhs of Rs.)
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Name of State|U.T. Balance
outstanding
NORTHERN REGIOi\T 14648.07
Haryana 3336.49
Himachal Pradesh 573.10
Jamﬁu & Kashmir 423.51
Punjab 5445.63 -
Rajasthan 3943.74
Chandigarh 503.25
Delhi 422.35
NORTH-EASTERN REGION 812.41
Assam 427,30
Manipur 64.18
Meghalaya 13693
Nagaland 32.21
Tripura 141.51
Arunachal Pradesh 6.01
Mizoram 3.36
Sii(kim 0.91
EASTERN REGION 11873.43
Bihar 4135.66
Orissa 2906.06
West. Bengal 4824.32

Aadman & Nicobar Islands

1.39

Name of StatelU.T. Balance

: onssianding
CENTRAL REGION 17096.03
Madhya Pradesh 5906 55
Uttar Pradesh 11189.48
WESTERN REGION 19435.00
Gujarat 6733.30
Maharashtra 12181.70
Dadra & Nagar Haveli 2.70
Goa, Daman & Diu 517.30
SOUTHERN REGION 40271.44
Andbra Pradesh 15462.98
Karnataka 16929.83
Kerala 3189.21
Tamil Nndu 10352.19
Lakshadweep 0.59
Pondicherry 336.64
All India 104136.38

High Power Disposal Committee

*176. SHRI MOOL CHAND DAGA :
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) the period for which the High
Power Disposal Committee functioned ;

(b) the total expenditure incurred by
Government on this committee ; and

(c) the total goods disposed of by it ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
CHANDRASHEKHAR  SINGH): (a)
The Committee functioned from 9.4.84
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to 4.4.85. However, the full Committee

came into position on 25.7.84 only.

(b) An expenditure of Rs. 12,188.37

was incurred by the Government on this
Commiittee.
(¢) The Committee was constituted

for disposal of huge surpluses of warlike
stores estimated at 36,000 tonnes. During
the deliberations of the Committee it was
found that most of the surpluses declared
have an export potential and, therefore,
the possibility of disposing these items
was being first explored by the Export
Promotion Cell of Ministry of Defence.
However, 110 aircrafis, 37 Nos. of Aero
Engines, 27.535 Nos. of various items of
spares and 87,500 Kgs. of scrap were
reported by the Ministry  of Defence for
disposal by the High Power Committee
on Disposal. Since most of the aircrafts and
aero engines could not be disposed of in
their original form for security reasons
and special alloy meterial, the Committee
negotiated an agreement with M/s Metal
Scrap Trade Corporation (2 Govt. of India
Underiaking) to effect the disposal. On the
winding up of the HPCD, this agreement
has been assigned to the Ministry of De-
fence for operation in future.

Losses in Textile Mills Run by N.T.C.

*177. SHRI GURUDAS KAMAT :
Will the Minister of SUPPLY AND TEX-
TILES be plcased to state :

(a) the number of textile mills run by
the National Textile Corporation of

India :

(b) whether most of these mills
been running in heavy losses ;

(c) if so, steps taken by Government
to boost the production capacity of the

mills ;

() whether a proposal to close down
the unviable mills of N.T.C. is under
consideration of the Government ; and

(e) if so, steps proposed to be taken
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by Government to provide employment to
the workers who are likely to be retren-
ched ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) At present, there. are 125
mills under National Textile  Corporation
viz,, 103 nationalised mills and 22 mana-
ged mills. The nationalised mills under the
National Textile Corporation incurred
losses of about Rs. 168 crores during the
year 1984-85.

(c) National Textile Corporation is
taking measurcs within the limited reso-
urces to step up the capacity utilisation
and productivity through selective moder-
nisation of nationalised mills, increasing
captive generation of power etc.

(d) and (e) The potential viability
of the heavily losing mills of Notional
Textile Corporation, - is under considera-
tion of the Government. No decision has
yet been taken regarding closure of mills
since the possibility of mak ing them viable
is Yeing explored.

Irregularities in Distribution of Imported
Scrap Ships

*178. SHRI INDRAJIT GUPTA :
SHRI BASUDEB ACHARIA :

Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether there have been complaints
of irregularities and -favouritism in the
distribution of imported scrap ships in the
demolition market by the cannalising agency
Metal Scrap Trade Corporation (MSTC) ;
and '

(bs if so, the details thereof and
Government’s reaction thereto ?

THE MINISTER OF STEEL, MINES'
AND COAL (SHRI VASANT SATHE) :

(a) and (b) The Government have received
complaints against Metal Scrap Trade
Corporation (MSTC) from shipbreakers
at Alang alleging favouritism and irregula-
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rities in distribution of ships. The alle-
gations relate to allotment of larger ves-
sels to a few ship breaking units. Allotment
of larger sized vessels combinedly to two
units was tried towards the end of 1984-
85 due to limited availability of smaller
vessels, The system was discontinued by
MSTC as a result of representations from
the shipbreaking industry.

BICP Recommendations for Upward Revision
of Prices of Basic Aluminium

*179. SHRI AMAL DATTA : Will the
Minister of STEEL, MINES AND COAL
be pleased to state :

(a) whether the Buircau of Industrial
Costs & Prices recommended for upward
revision of prices of basic aluminium to

compensate the industry for cost escala-
tions ;
(b) if so, whether that was necessary

at the moment of recommending for the
cost reduction measure by the industry ;

(c) whether there is any possibility  of
reviewing the said recommendations ;

(d) if so, by what time ; and

doing a
said recommenda-

(e) if not, the reasons for not
second review of the
tion ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to(e) There is a statutory control on
prices of aluminium ever since 1970
when the Aluminium Control Order was
issued under the Essential Commodities
Act. Bureau of Industrial Costs and Prices
is entrusted by the Government to under-
take studies on the cost structure of the
Alumimum indurtry from time to time.
The role of the Bureau is only of an advi-
sory nature. The Bureau fixes the norms of
consumptiion of various input materials,
takes in to account the cost of major inputs
and also the cost reduction measures adopted
by the industry. ['aking into account all such
relevant data and norms, the cost of pro-
duction of aluminium is determined,
based on which the Bureau advises the
Government on what should be the fair
price for the metal,
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In 1982, the Bureau undertook a cost
study of the aluminium industry and sub-
mitted their report in 1983. Prices of
aluminium were last revised on 9th May

.1984. Since then, there have be:n certain

increases in the cost of input materials,
the most important among them being the
escalation of power rates. The Bureau was
asked to do a limited exercise of deter-
mining the effect of increases in the power
rates on the cost of production of metal.
They have submitted their report, which is
under consideration.

Production of Controlled Cloth by Hand-
loom Sector

*¥180. PROF. MADHU DANDA-
VATE : Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) whetber in the new Textile Policy
announced by the Government while the
entire responsibility of producing controlled
cloth has been entrusted to the handloom
sector, all constraints on capacity expan-
sion in organised mill and powerloom
sectors have been removed ; and

(b) if so, mhether Gorernment are
aware that this situation will lead t6  un-
healthy competition between handloom
sector on one hand and mill and power-
loom sectors on the other and also lead
to sickness in the handloom sector ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILEs
{SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) Under the new Textile Policy
announced by Government on the 6th June,
1985, the burden of financing the produc-
tion of controlied c.oth and  janata cloth
which had been placed on the mills by the
Policy announced in October 1978 con-
tinues to remain on the mill sector who
will provide the funds through the mecha-
nism of additional duties as before, The
subsidy from these funds would be made
available to the handloom sector in  pro-
portion to the janata cioth manufactured
by it. Thus the transference of the entire
production of controlled cloth to hand-
loom sector wili give zise to greater op-
portunity for employment and production
to the handloom sector and help in revi-
ving dormaant looms and create at least
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in the rural areas.
Besides, the policy provides for several
measures to improve the lot of the hand.
loom weavers. The pol'cy also provides for
harmonious growth of ail sectors.

half a million jobs

Local Committees for Grant of Loans to
Small Indnstries

*181. SHRI N. DENNIS : Will the

Minister of FINANCE be pleased to
state :
(a) whether Government propose to

set up local committzes for making recom-
mendations for the grant of loans to small
industries or trade particularly in rural
areas ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) No, Sir.

(b) Does not arise.

Establishment of Economically Viable
New Steel Plants

¥182. SHRI V. SOBHANADREES-
WARA RAO :

SHRI NARAYAN CHOUBEY :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

Go’ernment have taken
new steel  Units/
should firmly meet

(a) whether
a decision that any
Plant to be established

the criteria of  ‘‘economically  viabie ‘
units’ ; and

(b) if so, the implications of this
decision in regard %o the Vizag Steel

Plant ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
() : It has been the policy of the Govern-
ment of India to consider all aspects in.
cluding economic viability of a steel plant
before taking an investment decisioa for
setting up of the project.
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. (b) So far as Visakhapatnam Steel
Plant Project is concerned, the economic
viability of the project was examined
while taking the investment decision on
the project. Recently, the Visakhapatnam
Steel Plant has re-estimated the capital
cost of the project. While considering this
estimate also the economic viability of the
project will also be examined.

Abolition of Freight Equalisation Scheme
in Case of Steel and Coal

1602. SHRI Y.S. MAHAJAN :
the Minister of STEEL,
COAL be pleased to state :

will
MINES AND

taken
freight
steel

(a) whether Government have
a decision to d> awiy with the
equalisation scheme in the case of
and coal industries;

(b) if so, the likely effect of
move on the prices of sieel items
and their availability in various
the country; and

such a
aad coal
parts of

(c) the likeiy impact of this change
on the performance and working of the
Steel Plants and Coal india Limited and
its subsidiaries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH : (2) and (b) On
the basis of the recommendations made
by the National Transport Policy Commi-
tte:, Government have decided, in prin-
ciple, to phase out the freight equalisation
sche ne 1 respect of iron and steel. This
will, however, haveto be dune over a
suitable period of time so that the indus-
tries concerned have sufficient time for
adjustments in the prices. This will not
hower  affect the availability of steel to
consumers.

As for coal, the freight equalisatioﬁ
scheme has never been introduced and
so the question of its withdrawal/abolition

. does not arise.

(¢) There is likely to be no signifis
cant effect of this change on the perfor-
mance and working of the stee] plants as
the freight is borne by the consumers of
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iron and steel and not the steel plants.

Production of Controlled.Clolh by
the Mill Sector

1603. SHRI PIUS TIRAKEY : Will
the Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether it is a fact that the mill
sector prefer to pay the penalty rather
than produce standard cloth and whether
there is a failure of the Government to
compel mill owners to produce a small
percentage of controlled cloth for distri-
bution to poorer section of society ;

(b) whether the handloom section is
capable to meet the demsnd for controlled
cloth for poor secticn of the socisty;
and

(c) whether there isany special privi-
lege providing to thissector ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND T<XTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) to (c) Sircc Oct’ 78 thcie has been
neither any cbligation nor any provision
for a penalty for not producicg controlied
cloth. All mills are rcquired tb pay addi-

tional duty for subsidising the cost of
controlled cloth produced by agencies
Currently,

being

nominated for the purpose.
a portion of the controlled cloth is
produced in the National Textile Corpora-
tion Mills, and the balance by handloom
sector. The handloom sector is capable of
taking over the total production in a phgs-
ed manner during the next five years. This
will entitle the handlcom sector to get the
the cloth cheaper

transference of

subsidy which - makes
for the consumer. The
thi.s production to the handloom sector
will generate at least half million jobs in
and help

ving dormant looms and bring additional

the handloom sector in revi-

-income to a Jarge number of handloom
weavers in the rural arcas.
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Translation
Setting up of Pelletisation Plant at
Bailadila (M.P.)

1604. SHRT DILEEP SINGH RBHU-
RIA : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether Government propose to
set up a pelletisation plant based op iron-
ore particles at Bailadila in district Baster
of Madhya Pradesh; and

(b) if so, the time by which this plant
will be completed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (*HRI NAT-
WAR SINGH): (a) and (b) The propo-
sal for setting up a pelletisation plant at
Bailadi'a by National Mineral Develop-
ment  Corporation (a public sector under-
taking under the administrative control of
the Department of Steel) was considered
in 1981. A market survey was conducted
with a view to ascertaining the viability of
the Pellet Pant and it was found from
that the market conditions were not
favourzble for starting a new Pelletisation
Plant at Bailadila. The proposal was
therefore dropped.

[English]

Industrial Hounses where Non-Resident
Indians wish to Purchase shares

1605. SHRI K.. RAMACHANDRA
REDDY : Will the Minister of FINANCE'
be pleased to state :

(a) whether non.resiGent Indians have

applied in large number to invest in
India;
(b) if so, the details of the major

industrial houses where the non-resident
Indians wish to purchase shares; and

(c) the reaction of Government to such
requests and to'al amount which the non-
resident Indians are prepared to invest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA.
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RDHANA POOJARY): (a) Information

is being collected and will be laid on the
Table of the House, :

(b) and (c) The applications from
Non-Resident Indians for purchase of
shareS in Indian companies are considered
by Reserve Bank of India in accordance
with the existing policies and guidelines.
It is not customary to give the detajls of
purchases such as the names of the com-
panies, amounts of purchases, etc. before
actual purchases are made.

Decline in Prices af Raw Jute

1606 SHRI NARAYAN CHOUBEY :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether Government

that the prices of raw jute has come down

are awere

to almost the support price level of Rs.
215 and is feared to below Rs. 200 before
end of August in West Bengal; and

(b) if so, steps taken to stabilise the
price of raw jute at a remunerative level

to the growers?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) Asa rtesult of a good jufe
crop duridg the current yarn, the price of
W. 5. variety of raw jute at Calcutta has
come down to Rs. 450—500 per quintal
from the earlier high price which crossed
Rs. 1,000 mark during the last season.
However, the price at Calcatta and in all
the upcountry markets is still higher than
the minimum support price fixed by the
Government.

The Government has already announc-

ed the minimum statutory price of raw
jute and mesta for the'jute season 1985-86
(July-June). The JCI has been made res-
ponsible to undertake price support opera-
tion to the extent necessary, There are
183 putchase' centres run by JCI and
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another 240 run by the cooperatives in
various jute and mesta growing states
which could be utilised for procurement
operationé as and when required. The JCI
has geared itself with men, machinery
and money in all these centres to start pro-

. curement operation.

[ Transiation)

Closure of Textile Mills in thr Country
and Workers Rendered Jobless

1607. SHRI MOHD. MAHFOO]J
ALI KHAN :
SHRI M. RAGHUMA RED.-
DY :
SHRI DHARA M PAL SINGH
MALIK : '

SHRI AMAL DATTA :

Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the total uumber of textile mills
that have been closed down in the country,
State-wise along with reasons therefor;

(b) the number of workers and other
employees rendered jobless due to the
closure of these mills; '

(c) whether Government propose to

take over these mills;

(d) if so, Government’s policy in this

regard; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) As on 30.6.1985, 70 cotton textile
mills in the country were closed. These
units are closed due to avariety of reasons

labour unrest, financial difficulties and
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obsolescence of plant and machinery. A
Statement showing the state-wise break-
up of the closed imills is given below.

- (b) The number of workers on the roll
of ‘these closed mills is about 95000.
(c) There is no proposal at present
to-take over all these closed units.

(d) and (¢) Under the new textile
policy rehabilitation package are to be
worked out for the revival of potentially
viable sick units. Take over by the Gove-
rofment or nationalisation of sick  units
that are not found to be potentially viable
is not considered to be a solution to the
problems of sickness and Government
would, as a rule, not intervene in such
cases.

S‘atement

Cotion Textile Mills Closed as on
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30.6.1935
$. No STATE NO. OF
o MILLS
e :

1. + Andhra Pradesh 5

2. Bihar 1

3. Gujarat 20

4, Haryana 2

5, Karnataka ‘ 2

6. Maha?a.éhtra 8

7. O;issa 2

8. R{lja;th#n » 4

9. 'l_‘a:milv Nadu ' 17

10. UP. 4

il. Wést _i!engal 4

cr iy
12. l;quigl{erry i 1
Tota_ljw . 70

LA
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[ Translation)

Formulation of Long Term Fiscal
Policy

1608. SHRI VILAS MUTTEMWAR :
Will the Minister of FINANCE be pleased
to state :

{a) whether his Ministry proposed to
formulate a long-term fiscal policy;

(b) whether work on the formulation
of such a long-term policy has been stop-
ped for the time being; ~

(c) if so the reasons therefor; and

(d) the time by which the policy is
likely to be formulated ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHKI JANA-
DHANA POOJARY) : Yes, Sir.

(b) No, Sir.
(c¢) Does not arise.

(d) The policy is under formulation,
and it is hoped to complete the work by
end of September 1985 or so.

[English]

Modi Spipning and Weaving Mills
Modinagar

1609. SHRI INDRAJNT GUPTA :

DR. - CHANDRASHEKHAR
TRIPATHI :

Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether Government are aware
that the management of the Modi Spinning
and Weaving Mills at Modinagar has,
since 1979, allowed its mills to become
sick by neglecting investments in moderni-
sation and sHowing excessive book losses;

(b) .whether during the iast two years
and company has shut down three of ijts
textile units ‘on the -plea of heavy Josses
and has thrown out 10,000 workers out

" of jeb; -

IS
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(c) if so, the details thereof; and

(d) the action being taken against the
management in view of the new textile
policy ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH):
(a) As per the available information,
Modi Spinning and Weavirg Mills has
been incurring losses since 1980.81 due
to prolonged labour unrest and rec=zssion-
ary conditions .in textile industry.

(b) and (c) The following three subsi-
diary companies are closed from the dates
mentioned against each of them :

Modi Textiles Ltd. 9.7.1984
Vishal Syntex Ltd. 3.10.1984
Modern Spinners 5.8.1983

The number of workers 'et'nployed in
these units was around 5000.

(d) Government have appointed a
group of officers to look into the problems
of closed mills. The group is aware of
the problems of these mills,
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Disbursement of Money Under Self
Employment Scheme

1610. SHRI RAMSWAROOP RAM :
Will the Minister of FINANCE be pleased
to state :

‘ (a) whether it is a fact that hs had
directed the chairmen of 20 nationalised
banks to disburse a sum of Rs. 200 crores

in next two months under the self-employ.
ment scheme, and

(b) if so, the number of unemployed
youths benefited with State-wise - bréak up
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY): (a) In the meeting
of  Chief Executives of the public sector
banks he'd on the 28th May, 1985 the
need of early disbursement of loan in the
sanctioned cases,” wos stressed.

(b) The State-wise number of benefi-
ciaries who were sanctioned loan during
1984-85 under the Scheme of Providing
Self-Employment of Unemployed Educated
Youth is set out in the statement given below,

. Statement
SL. NO. NAME OF THE STATES/ NO. OF APPLICATIONS
. UNION TERRITORIES SANCTIONED
1. ) Andhra Pradesh 13,084
o2 Assam 7,642
3.  Bihar 14,806
4, Gujarat 3,392
5. Haryana 5,452
6. Himachal Pradesh 2,011
7. Jammu & Kashmir 1.119
8. ' Karnataka 12,810
-9, Kerala 1'1.905
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1 2 3
10. Madhya Pradesh 18,065
11. Mabharashtra 18,667
| 12. Meghalaya 313
13. Manipur 1,015
14, Nagaland —_—

15, Orissa 7,599
16. Punjab 12,212
17. " Rajasthan 15,382
18, Sikkim 49
19, Tamil Nadu 22,500
20. Tripura 707
21. Uttar Pradesh 32,733
22, West Bengal 22,965
23. Andman & Nicobar Islands 101
24, Arunachal Pradesh 60
25. Chandigarh 300
. 26. Dadra & Nagar Haveli 68
27. Goa, Daman & Diu 337
28. Mizoram 202
29. Pondichetry 400
Total 2,25,898

Source :' Office of the Development Commissioner (Small Scale Industries)/

_ Seisure of Gold, Hashish by Customs
Anthgrities in Delhi and Bombay

Ministry of Industry.

1611. SHRILAKSHMAN MALLICK :
Wiit the Miaister of FINANCE be pleased

to state

(Data Provistonal)

Customs

Authorities during the - year
1984-85 uptodate in Delhi and Bombay ;

if so, the details thereof ; and

(c) whether any arrests have been

made in this regard ?

(a) whether there have been seizuce

of gold, hashish and other items by the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
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DHANA POOJARY): (a) to (¢) The
value of main contraband items seized and
the number of persons arrested during the
period APril, 1984 to March, 1985 and
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April-June, 1985 within the jurisdiction
of the Collectorates of Customs; Delhi,
Bombay and Collectorate of Customs (Pre-
ventive), Bombay are given below :—

(Value : Rs, in crores)

Collecio-  Gold Waiches  Syntheti  Danger- Currency Others Number
rate/ fabrics ous of

Customi . drugs Persons
House arrested

APRIL, 1984 TO MARCH, 1985
Bombay 10.05 3.09 4.56 1.21 1.95 12.14 33.00 838
Delhi 2.12 0.87 0.38 3.04 0.36 1.95 8.72 226
APKIL-JUNE, 1985

Bombay 8.02 0.57 1.12 0.99 0.37 1.62 12.69 120
Delhi 1.78 0.04 0.14 — 0.11 0.69 2.76 53

Constitution of Claim Tribunals and
Appelate Claim Tribunals for L.I.C.

1612. SHRI MANIK REDDY : Will
the Minister of be FINANCE pleased to
state :

(a) whether it is a fact that Consumer
Protection Organisation has been pressuris-
for

ing the Government constitution of

Claims Tribunal and Appelate Claims

Tribunal for 1..1.C. ;

(b) if so, the details thereof and action

Figures are provisional.

taken thereon to protect the interests of

the policy holdets ;

(c) whether Government also propose
to appoint Rating Committee for LIC and
a Policy Holders Advisory Council as a
built-in corrective system ;

(d) whether Government will free
LIC from any restrictions on power for

investments ; and

(e) whether Government also propose
to set up a Committee for Mortality Table
for. constant review and revisions ?

i



57 ’Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) No,
Sir. However, an organisalion knoown as
.Consumer Education and Research Centre,
Ahmedabad has been advocating constilu-
tion of Claims Tribunals for going into
the death claims repudiated by the LIC.

~ Cases of early death claims are inquir-
ed into by the Servicing Offices of LIC to
avoid possibility of payment of fraudulent
claims which will be detrimental to the
interests of the policy halders at large.

The percentage of repudiated claims to the

number of total death claims has been
negligible to justify the setting up of Claims
Tribunals for this purpose. Moreover,
there is a Claims Review Committee which
goes into the details of -all repudiated
claims on appeals from the claimants.

" (¢) LIC has already got Policy Hol-
.defs Councils at the Divisional Office
Level and Zonal Advisory Boards at the
Zonal Offices.

(d) The power of investment is subject
to the provisions of Scction 27A of the
Insurance Act, 1938, as applicable to the
LIC, and the rules for investment framed
thereunder.

(e) No, Sir.

Issue and Publication of Public
Notices by Chief Controller of
Imports and Exports

1613, SHRI G.M. BANATWALLA :
Will the Minister of COMMERCE be
pleased to state : ‘

(a) whether Public Notices are issued
and published in the Gazette of India by
the Chief Controller of Imports and Exports
in the Ministry of Commerce ;

(b) whether these Public Notice
make Rules and Orders of a general
character in exercise of a statutory power
upon the Goverment ;, and

(c) if so, under which ptovisions of
-the Import and Export (Countrol) Act of
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1947, powers have been given to the
Government to issue such public notices ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir. :

(b) The Public Notices issued from
time to time in exercise of executive power
are purely administrative in character and
not in tne nature of Rulzs, to enable the
interested sections of the public to become
aware of the Government’s policy and
allied procedural and administrative matters
through publication in the official Gazette.

(c) The executive power to issue
public notices and orders is derived from
the Imports & Exports (Control) Act, 1947
(Sections 3,4,4A to P in particular) read
with Sections 14 and 21 of General Clauses
Act, 1897.

Fall in Values of Rupee Against
Pound Sterling

1614. SHRI K. PRADHANI: Will
the Minister of FINANCE be pleased to
state : .

(a) whether the Indian Rupee dipped
further to an all-time low against the
British pound on the 9th July, 1985 when
the Reserve Bank of India worked out the
middle rate to Rs. 16.45 per peund after
a Rupee devaluation of 0.31 per cent ;

(b) if so, the reasons therefor ;

(c) the impact of such wide fluctuations
on the Indian economy ; and

(d) the steps taken to tone up the
Indian Rupee and prevent its further
devaluation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY ) : (a) No, Sir.

(b) and (¢) Does not arise.

.,

(d) The exchange rate of thé rupee
is fixed with reference to the value of a
basket of currencies, mainly of ecountries

" which are India’s major trading partners,
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Thus the exchange rates between rupee and
other various currencies move upward or
downward depending upon the fluctuations
in the value of these currencies. Thus in a
regime of floating exchange rates, such
frequent variations in exchange value of
Rupee is a normal phenomenon.

[Translation]

Utilisation of Production Capacity
by Steel Plants

1615. DR. AK. PATEL:
SHRI C. JANGA REDDY :

Will the Minister of STEEL, MINES
AND COAL be pleased to state.:

(a) whether he had stated in Rourkela
on the 23rd June, 1985 that the annual
- production capacity of public sector steel
plants is 90 lakh tonnes whereas they
produced only 56 lakhs toanes of steel last
year due to defective planning and if so,
the defects in planning in detail ;

(b) the production capacity of each
Plant and the quantity of saleable steel
produced by each of them during each of
the last three years and the details of the
defects in planning responsible for produc-
ing less than their capacity ;

(c) the loss suffered during the past
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one syear due to less production than the
capacity ; and

(d) the percentage to which produc-

" tion capacity of each plant has been utilised

during the current year O far and the
percentage of saleable steel produced by
each of them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) The Statesman
of June 25, 1985 does not carry the correct
version of the Minister’s statement. He
had stated that stec] consumption was low
in India as compared to other countries
despite the fact that we had followed the
path of planned development of the
country.

(b) to (d) The saleable steel capacity
of Steel Aurherity of India Limited (SAIL)
plants and their protection during the last

three years and plan for 1985-86 with
April-June, 1985 is
given in the statement given below.

actual prodution for

The financial results of an industrial

undertaking are deperdent on a very large
number of factors, including capacity uti-
feasible to calculate

lisation. It is not

profits er losses 01 accourt of only one

factor.
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[English]

Export Potential Survey in North-
"Eastern Region

SHRI CHINTAMANI JENA ;
of COMMERCE be

1616.
Will the Minister
pleased to state :

(2) whether a special project for
surveying the export potential in the north-
eastern region has been taken up by the
North-Eastern Councial (NEC) and an
agreement made with the Indian Institute
of Foreign Trade ; and

(b) - what are the findings and the
details of items which have a scope for
export and the measures being taken to
export those items?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) Yes, Sir.

(b) The study is in progress. On
completion of field investigations, the study
would outline the major findings and
suggest measures for promotion of exports
of the selected items from North-Eastern
Region.

Investigation into sale of Maruti
Cars

1517. SHRI SANAT - KUMAR
MANDAL : Will the MiniSter of FINANCE
be pleased to state :

~ (a) the outcome of the investigation
ordered by him into the sale of Maruti
cars during 1984-85 at a premium ranging
between Rs. 40 to 50 thousand per car ;

(b) whether he is aware that apart
from businessmen, dealers, individuals and
Government Officers (including Defence
Services Officers) made a profit of Rs. 30
to 50 thousand of rupees .on the sale of
these cars during the earlier stages ; and -

(c) the steps being taken to mop up

these ill-gotten ~wealth and tax
‘uncarned ineome’ ?

it like
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THE MINISTER OF STATE IN TH@
MINISSRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) The
Income-tax authorities were only looking
into some transfers of Maruti vehicles by
the original allottees in order to ascertain
investment of unaccounted funds in such
transactions. Since the assessment involved
in such cases is Assessment Year 1985-86,
the assessees have time to file their returns
up to 31.7.1985.

Use of Travellers Cheqaes in Nation-
alised Banks

1618. SHRI ANANTA PRASAD
SETHI : Will the Mirister of FINANCE
be please to state :

(a) whether Government are aware
that traveller cheques are a useful facility
to the public with increasing internal tou-
rism, business and hazards of carrying cash;
and '

(b) what steps are being taken by
Government to ensure that the nationalised
banks provide positive incentive to the
public to make moree and more use of
this facility by reducing to the minimum
or completely doing away with the commi-
ssion and helpful attitude of the staff?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) Yes, Sir,

(b) Issue of Travellers’ Cheque is a
facility extended by the banks to their
customers. For educating the customers
and to popularising Travellers’ Cheques
banks have been using various means of
publicity. Staff attitude is a part of -Custom-
er Service to which high priority is being
given. Barring one or two exceptions,
generally Indian banks do not charge
commision on rupee traveller Cheques.

Aluminiom Mines

1619. SHRI B, B. RAMAIAH : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) details of the aluminium mines in
the country and the places/States where
they are situated;
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(b) whether the headquarters of some
of these mines are situated far away from
the mines rendering adminstration -diffi-
cult; and ’

(c) if so, the details of the headquarters

of these mines and the reasons for situating
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the headquarters far away from actua)
place of operation ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (c) Following are the Bauxite
mines for the production of aluminium :

Aluminium Name of Place/ Distance Registered
Producer/ Mine State of Mine Office of the
Company Offices Company
' from Mine
(1 (2) 3 (4) (5)
BALCO 1. Amarkantak Amarkantak Near mining New Delhi
(Madhya site
Pradesh)
* 2. Phutkapahar Phutkapahar -do- New Delhi
(Madhya
Pradesh)
MALCO 1. Yercaud Y ercaud Near mining Mattur Dam
{Tamil site
Nadu)
2. Kollimalai Kollimalai ~do- Mattur Dam
(Tamil Nadu).
HINDALCO 1. Shrengdag Shrengdag 80Kms ‘Bombay
(Bihar)
2. Maidanpat Maidanpat 55Kms Bombay
(Bihar)
3. Rudnipat Rudnipat 40K ms Bombay
(Bihar) '
4. Amarkantak Amarkantak 6Kms Bombay
(Madhaya
Pradesh) .
NALCO 1. Panchpatmali Panchpatmali 14Kms Bhubanes-
\ (Orissa) war
INDAL 1. Lohardaga Lohardaga Near mining Calcutta
(Bihar) site ‘
B 2, Chandgad Chandgad -do- Calcutta
. . (Maharashtra)

- Adusidistration of the mines is done from a place close to the mines. The register-

ed :ci!ﬁJces of the Aluminium Companies are situated in large/metropolitan towns as
have to look after not only the mines but also the alumiua refinery, smejter,
ing’ of the products in different parts of the countyy, etc.

they
and market-
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Bengal Laxmi Cotton Mills

1621. SHRI ANIL BASU: Will
the Minister of Supply and Textiles be
pleased to state :

(a) whether Government are aware
that a new machine was purchased by
Bengal Laxmi Cotton Mills but lying idle
for a long time :

(b) if so, the details thereof;

" (c) whether the said machine is being
used now;

(d) if so, since when it was used ;
and

(e) if not, the reasons for keeping
the machine idle?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) No, Sir.

(b) to (¢) Docs, not arise.

Target of Production by Controlled Cloth
and Janata Cloth

1622. SHRI SATYA GOPAL MISRA :
SHRI SAIFUDDIN CHOW-
DHARY :

will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether Government have decided
to raise the target of contro]'led cloth and
Janata cloth production;

(b) if so, the details thereof;

(¢) whether Government have also
decided that the additional production will
be fulfilled by the handloom. sector;

(d whether the mills are also pro-
ducing controlled and Janata cloth; and

(e) if so, the share of the mills and.

handloom sectors in that regard?

* THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES

(SHRI CHANDRASHEKHAR SINGH) : (a) |
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to (¢) Government have decided to raise the
target of production of controlled cloth
and Janata cloth from 650 million sq. -
metres to 700 million sq. metres. The
additional production has been allocated
to the Handlooms Sector.

Controlled cloth is being produbed by
the National Textile Corporation Mills
whether Janata cloth is produced by the
Handloom Sector.  The share of the NTC
mills and handloom sector has been fixed
at 280 and 420 million sq. metres respec-
tively for the year 1985-86.

Workshed-Cum-Housing Scheme for
Handloom Weavers

1623. SHRI SYED MASUDAL
HUSSAIN :
SHRI JAGANNATH PATT-
NAIK :

Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the details of the Government’s
decision to construct 35,000 worksheds
throughout the country in the first phase
of the workshed-cum-housing scheme for
handloom weavers;

(b) the number of such worksheds to
be constructed in different States, State-
wise details thereof;

(c) the. estimated cost for
worksheds;

35,000

(d) whether Central Government will
contribute entire amount for this project;

(e) if not, the reasons thereof; and

(f) what is Central Government’s
contribution and who wil contribute the
rest amount?

THE MINISTER OF STATE OF 1HE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) Government cf India has decided
to implement a Centrally Sponsored Scheme
entitled  ‘workshed-cum-Housing Soheme
for Weavers’ under which 35,000 work-
sheds are proposed to be built in VIIth
Five Year Plan. o '
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(b) State Governments have been
requested in June 1985 to indicate the
number of worksheds, the concerned State
Government propose to take up for
construction. Statewise details will be
decided on receipt of proposals from the
State Governments and Union Territories.

© Rs. 10.50 crores.
@ No, Sir.

(e) Central Government is meeting

50% of the cost of buildimg 35,000
worksheds as grant. Remaining cost will
be met by the State Governments. This is

to ensure proper involvement of State
Governments in the scheme in keeping
with the pattern assistance adopted for
most of the other centrally sponsored
handloom schemes.

(f) Out of a total cost of Rs. 3,000/-
per workshed, Rs. 1,500/- will be met by
Central Government and Rs. 1.500/- by
respective State Governments implementing
the scheme.

| Transiation]

Opening of Bank Branches in Bihar

1624, SHRI V1JOY KUMAR
YADAY : Will the Minister of FINANCE
be pleased to state : -

(a) whether Goverpment had fixed
March, 1985 as the target for opening
1100 bank branches in Bihar;

(b) if so, whether itis a fact that
only 400 branches were opened in the fixed
period; .

(c) if so, the reasons for opening such
a small numher of branches; and

(d) the target fixed by Government
for opening new branches in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Branch Licensing Policy for the period
April 1982 to March 1985 aimed to
achigve_ by March 1985 a coverage of one
baok office for a population of 17000
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(i981 Census) in the rural and semi-
urban arcas. It was estimated that 1106
new bank offices would be required to be
opened in the rural and semij urban areas
of Bihar to achieve the objective of the
policy. As against this, 1151 new cen-
tres were allotted to various banks.

(b) and (c) According to available
information for the period April 1982
to February 1985, banks have opened
833 branches in rural and semi-urban
areas of Bihar. The banks have been
allowed time upto 30.9.85 for opening
branches against the pending licences/
authorisations.

(d) The question of fixing targets,
if any, for opening ncw bank offices in
Bihar, as also in other States and Union
Territories would be taken by Reserve
Bank of India in the light of the Branch
Licensing Policy for the Seventh Five Year
Plan period which is being finalised.

[English]

Popularisation of Coffee Plantation in

Orissa
1625. SHRI GIRIDHAR
GOMANGO : Will the Minister of

COMMERCE be pleased to state :

(a) the steps taken by his Ministry
to popularise the coffee plantation in
Orissa during the Sixth plan; '

(b) whether a Branch office of the

' Caffee Board has been opened by this

Ministry in Orissa; and

(¢) funds provided for the year 1985-
86 by Government of Orissa and his
Ministry for coffee  development in
Orissa. .

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI1
P.A. SANGMA): (a) Coffee Board
improved variety of seed coffee extension
services, techmical assistance through
establishment of research and demonstra-
tion farms as well as subsidy for coffee
growing. :
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(b) Yes, Sir. An office of the Serior
Liaison Officer of Coffee Board is located
at Koraput.

(c) Coffee Board ‘provides funds
under Loan and Subsidy Schemes for
coffee development on an all India basis.

Individual growers as well as State
Government agencies . engaged in coffee
plantation in Orissa cap avail of these

facilities to the extent of the work under-
taken. In addition, Coffee Board has set
apart Rs. 2.50 lakhs to meet administrative
expenditure of the Board in Orissa fot the
year 1985.86. It is reported that the
State Government of Orissa has provided
Rs. 11.72 lakhs for coffee for the year
1985-86.

Problems Faced by Workers of K.G.F.
Mine

1626: SHRI NARSINGRAO
SURYAVANSI : Will the Minister of
STEEL, MINES AND COAL be pleased to
state :

(@) the efforts made to solve the
various problems faced by 30,000 workers
of Kolar Gold Fields Mine so far;

(b) the problems which could not be
solved as yet and the reasons therefor?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
(8 and (b) The main  problems
faced by the 13,000 (approximately)
workers of K.G.F. Mines relate to housing
and future employment. Efforts are
still on, to solve these problems of the
workers within the constraints of dwindl-
ing finances of the Company which has
been making losses increasingly over the
years (Rs. 10.66 crores in 1984-85) with
falling grades of ore, depletion of ore

reserves, rising costs of production and
heavy overheads.

Loss Suffered by Bhilai Steel Plant Due
to Theft and Pilferage

1627. SHRI PRAKASH CHANDRA:
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) the loss suffered by Bhilai Steel
Plant due to theft and pilferage during
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the last
break-up;

three years with -vyear-wise

(b) the quantity recovered and the
number of cases instituted;

(c) the number of employees and
officers involved in this malpractice and
the case;

(d) whether the loss due to theft
and pilferage is on the increase or decrease;
and

(e) the steps taken in this regard? .

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH): (a) to (d) The
information is furnished as undar :

(i)  Loss suffered by Bhilai Steel Plant
due to theft and pilferage during
the last three years:—

Year Value of theft and

pilferage (Rs./lakhs)

1982-83 8.72

1983-84 1.94

1984-85 1.83

(ii) Quantity recovered and number
of cases instituted :—

Year Value recovered Nunber
(Rs./1akhs) of cases
' instituted

1982-83 8.43 80

1983-84 1.18 86

1984-85 1.81 85

(iid) Number of employees and officers
involved :—

Year Number of Number of
employees cases insti-
involved tuted

1982-83 11* 10

1983-84 13 . 12

1984-85 7 ' 6

*including one Executive.
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It will be scen from the above that
the loss due to theft and pilferage has
decreased substantially.

(e) In order to prevent theft in the
plant, the following measures have bcen
taken:—

(i) C.I.S.F. porsonnel are deployed
at all strategic poiants of entry
and exit and day and night patroll-
ing is organised;

(i) Better lighting arrangements are
being made along the perimeter
wall, these are being repaired
whether necessary and action is
under way to provide barbed wire
fencing, wherever necessary;

(iii) Costly items are kept in closed
sheds and almirah. under lock and
key;

(iv) Regular liaison is maintained
with the Police for close watch
on cirminals’ activities. Periodical
meetings between C.LSF. and
Police are held to discuss the
problem of crime and criminals in
the area and for determining the
strategy to meet the challenge of
anti-social eiements, Joint
police patrolling has also been
introduced in the township of the

area;

(v) Admittance passes are strictly
checked to avoid unathorised
entry;

(vi) 20 metal dectectors have been

purchased for use by the security
staff at the gates.

Incentives Given to States for Promotion
of Small Saving Deposits

1628. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleised to state:

(a) the incentives given to the States
for the promotion of ‘‘Small
Deposits” in the post offices and the
banks; :
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{(b) whether any prizes are also given
to the Districts and the States for getting
first, second and third position in this
regard and the detcils thereof and whether
any tragcts are also fixed annually for each
State/District;

(c) whether the scheme would be
further decentralised to the Block level;

(d) ifso, the likely date by which
it would be done; and

(¢) the targets for various States/
Districts during eich of the past three
years and current financial year and names
of prize winners?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Two-
thirds of the net Small Savings collections
in a State arec released as a long term loan
to that State. The period of repayment
of the loan is 25 years including an
initial moratorinm of 5 years. In addition,
whe. e the ratio of net collections to the
gross collections in a State is higher than
the All India average of net to gross
ratio, loan at the rate of 23 % of the net
coliections for every 5S¢ increase of the
State’s percentage of net to gross collec-
tions over the All India percentage, is also
given.

(b) to (¢) No prizes are given to the
Districts and the States by the Central
Government. No targets aie fixed by
Central Government for any State/District
or Block.

Banking Facilities in Bural Areas

1629. SHRIMATI * JAYANTI
PATNAIK : Will  the Minister of
FINANCE be pleased to state :

(a) whether Government have been
making effoits to provide adequate banking
facilities in the rural area;

(b) if so, the number of branches of
various commercial banks opened in rural
areas in last three years (State-wise);
and M

~ (¢). how many brancheés of various
commercial banks have been opened iQ
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urban areas during those years, with details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (s) The
branch licensing policy o the Reserve Bank
of India, since the nationalisation of major
commercial banks in 1969, has been
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oriented towards achieving the extension

of banking facility to rural and semi-urban
areas. '

b) & (¢ Available
relating to the  Statewise/Populalion
Groupwise numbyer of officcs of commer.
cial banks opened durirg Ap:iil 1982 to
December 1984 is set out in the statement
given below.

information

Statement

Statement Showing Statewise|Population Groupwise number of commercial banks offices
opened drring April 1982 1o December, 1984

Sr. Name of State/ Rujal Semi- Urban Metropo- Total
No. Union Territory Urban litan/
Port Towns
1. Andhra Pradesh 662 39 63 57 821
2. Assam 180 32 5 — 217
3. Bihar T 633 43 43 — 719
4. Gujarat 328 27 45 35 435
5. Haryana 119 20 32 — 171
6. Himachal Pradesh 100 2 — — 102
7. Jammu & Kashmir 96 3 15 — 114
8. Karnataka 581 56 64 62 763
9. Kerala 74 105 27 7 213
10. Madhya Pradesh 823 71 57 —_ 951
11. Mabarashtra 600 30 75 76 781
12. Manipur 15 —_— 1 —_ 16
13. Meghalaya 40 4 2 -—_ 47
14. Nagaland 12 3 - -— 15
.15, Orissa 298 40 28 1 367
16. Punjab 201 20 46 - - 267
. 17. Rajasthan 461 44 55 — 560
18. Sikkim 10
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1 2 3 4 5 6 7
19. Tamil Nadu 0 61 73 68 582
20.k Tripura 13 3 1 —_ 17
21. Uttar Pradesh 1502 87 107 30 1726
22. West Bengal 282 63 21 55 421
23. Andamon &
Nicobar Islands 1 —_— —_— —_— 1
24. Arunachal Pradesh 14 2 —_ —_ 16
25. Dadra & Nagar - —_ — —_— —
Haveli
26. Chandigarh 7 - 10 - 17
27. Delhi 7 1 -_— 100 168
28. Goa, Daman &
Diu 10 1 — 2 13
29. Lakshadweep -_ —_ —_ —_— —
30. Mizoram . 18 2 — —_— 20
31: Pondidherry 3 1 — 3 7
TOTAL 7471 762 770 496 9499

Data provisional,

Exploitation of Untapped Coal Resour-
ces in North Eastern Region

1630.  SHRI BAJU BAN RIYAN :
Will the Minister of STEEL, MINES AND
COAL be pleased to state:

(a) whether Governmant are aware
that the North Eastern region have
considerable amount , of untapped coal
reasources; : :

(b) if so, whether Government are
going to exploit these resources for the
development of that region;

(c) if ‘so, and the
thereef; and

- €d) - the steps so far taken by Govern-
ment to exploit these resources?

when details

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (d) Geological Survey of India
has estimated a total of 894 million
tonnes of coal reserves in several coal-
fields of North Eastern region. Bulk of
the coal resources occurs in persistent coal
seams and hence, large part of these
resources remain untapped. Coal is being:
exploited in the coalfields of Makum and
Dilli-Jeypore in Assam by Codl India
Ltd. Plars are afoot to exploit the resour-
ces of Namchik Coalfield, Arunachal
Pradesh and Daranggiri Coalfield,

Meghlaya by Coal India Lid. Five more

* mines have been identified for development

to exploit coal. . '
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Raids Conducted Under ‘Operation Ketu’

1631. SHRI JITENDRA PRASADA
Will the Minister of FINANCE be pleased
to state :

(a) the number of raids conducted
under ‘Operation Ketu’ recently by the
Directorate General of Revenue Intelli-
genc: for revealing big evasion of Custom
duties and violation of Custom rules,
throughnut the country ;

(b) the amount involved in economic
offences detected during the raids ; and

(c) the steps proposed to be taken to
proceed against the economic offer ders in-
cluding evaders of Income-tax like private
medical practitioners and advocates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) An operation
was carried out by the Directorate Gene-
ral of Revenue Intelligence in the last
week of June 1985 at Bombay, Cal-
cutta, Madras, Delhi and Bangalore; and
during this operation 134 premises were
raided in connection with the contraven-
tion of the Customs Act and the Foreign
Exchange Regulations Act. ’

(b) Goods worth Rs. 4.40 crores ap-
proximately were seized as also incrimina-
ting documents showing illegal transactions
in foreign exchange involving huge sums
of money.

(c) The steps proposed to be taken to
proceed against the economic offenders
are adjudication of offences | including
seizure confiscation of contraband goods
and levy of penalties on the persons con-
cerned. In cases of serious offences the
offenders are prosecuted in Courts of law.
Similar action is taken against evaders of
Income-tax inchuding private medical prac-
titioners and advocates in accordance with
the guidelines. ‘

Secarity Arrangements for Rourkela
Steel Plant

1632, SHRI ANADI CHARAN DAS :

Will th “Mimster of STEEL, MINES AND -

-

COAL be pleased to state :
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(a) the details of action taken/pro-
posed to be taken to tighten the security
arrangements of Rourkela Steel Plant to
pPrevent sabotage attempts by anti-social
elements ;

(b) whether Industrial Security person-
nel of the Plant are allowed "to remain
posted there for years together without any
uniform transfer policy ;

(c) the steps Government propose to
take in consultation with the Industrial
Security Organisation of th2 country for
timely rotation ; and :

(d) whether th: Indostrial Security
team of the Home Ministry has ever pro-
vided any guidelines for security arrange-
ments whether the sfame are complied with
by the management ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) Detailed action
plan has been drawn out for Rourkela ®
Steel Plant, emphasising preventive secur-
ity measures by introducing access con-
trol, posting of gvards round the clock at
vital installations, mobile patrolling, collec-
tion of crime intelligence nnd follow-up
action etc.

(b) ard (¢) The Industrial Security of
Rourkela Steel Plant has been entrusted to
Central Indnstrial Security Force. The
Central Industrial Security. Force person-
nel posted in the plant are transferred at
regular intervals as per laid down policy.

(d) The Industrial Security Team of
the Inrelligence Bureau, Ministry of Home
Affairs has provided guidelines for security |
Some of the recommenda- |
tions of the Industrial Security Team have
been implemented and rest are under
examination,

[Translation]

Loan Given to Farmers by Indian Bank -
Branch of Jale Gramodyog Kendra -
Bihar

1633, SHRI RAMASHRAY PRASAD."
SINGH : Will - the . Minister of FINANCE
be pleased to state : S i
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(a) the amount of subsidy deposited
in the Indian Bank branch  at the Jale
Gramodyog Kendra, in Darbharga dis-
trict;

(b) the number of the farmers who
have been given money for installating
tubewells for irrigation by the above bank
up to March, 1985 and the amount given
to each farmer for the purpose ;

(c) whether these farmers have receiv-
ed the subsidy amount; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (d) The
information is being collected and will
be laidon the Table of the House to the
extent possible. '

[English]

Heading: Pending Income-Tax Cases

1634. SHRI DAL CHANDER JAIN :

Wi Il the Minister of FINANCE be pleased
to state :

(a) the number of caces of Income-tax

upto Rs. 25,000/- pending as on 1st
April, 1984 ;

(l;) the number of Income-tax cases dis-
posed of during 1984-85; and

(¢) the number of cases pending as on
31st March, 1985, and  the
_ therefor'? '

reasons

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRJT JANAR-
DHANA POOJARY) : (a) to (c) The infor-
mation is being collected and will be laid
on the Table of the House as soon as it
is available to the extent possible.

Setting up of Banks to cater to Credit
Needs of Private Housing

1635. SHRI M. RAMACHANDRAN :
Will the Minister of FINANCE be pleased
~ to state:
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(a) whether Government propose to set
up banks exclusively to cater to *the credit
needs of private housing and whether
Government expect any profit from the
same ;

(b) what will be the share of Central
Government invest ment in such benks; and

(c) whether such b-nks are to be set
up in all States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) There is no pro-
posal under the consideration of Govern-
ment for setting up such banks.

(b') and (c) Do not arise.

Applications Received by NABARD for
Loans from Tea Gardens of West
Bengal

1636. SHRI BHOLA NATH SEN:
Will the Minister of FINANCE be pleased
to state :

(a) whether the National Bank for
Agriculture and Rural Development
(NABARD) has reccived applications from
some tea gardens of West Bengal for loans
under the inferest subsidy schemes ;

(b) if so, the details of such applica-
tions;

(c) the details of the schemes senction-
ed andf/or likclv to be sanctioned by
NABARD for such tea gardens in West
Bengal which have shown signs of sick-
ness; and

{d) the financial outlay involved in
such applications as in (b) and (c) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) NABARD
had received 41 proposals from tea gardens
for financial assistance. Out of these, 28
schemes have been sanctioned. Three
more. schemes .are now complete in all
respects. Out of the remaining proposals
eight schemes are yet to be sponsored by
finmacial banks, and two schemes are to
be revised.



83  Written Answers
L]

(c) Except for assistance for revival of
the gardens in’ Darjeeling District being
exterdzd under the Tea Board’s Interest
Subsidy Scheme, no proposals for assict-
ing tea gardens ir West Bengal which are
showing sign of sickness have been
received.

Financial assistance of Rs. 7.33 crores
by financing banks and refinance assistance
there—against of Rs. 6.60 crores from
NABARD is to be made available for the
28 sanctioned schemes.

Revised Pay Scales of Officers of
Nationalised Banks

1637. SHRI RAM BHAGAT PAS-
WAN : Will the Minister of Finance be
pleased to state :

(a) whether it is a fact that Indian
Banks Association have announced the
revised pay scales of 1.73 lakh officers of
nationalised banks;

(b) whether it is also a fact that
Government have changed the pay scales
as agreed to between IBA and Associations
of Banking Officers and also the date of
effect ;

(c) whether this will create anomalies
in the fixation of pay.

(d) whether due to the above anoma-
lies there is a great resentment among

the Baking Officers ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY); (a) Indian Banks’
Association (ABI) has circulated to all
public sector banks the revised pay scales
of officers.

(b) Wage revision for officers in public
sector banks is not an issue for negotia-
tion or settlement with the associations of
officers. However, as per the practice, IBA
had consultations with the major unions
representing the officers in public sector
banks - and forwarded recommendations
to Government. Government took the

AUGUST 2; 1985

Written Answers 84

final decision on the revised scales keep-
ing in view the recommendations .of the
IBA and other relevant factors. With the
introduction of the revised scales, officers
wage bill is estimated to go up by about
13.5% resulting in an increase of about
Rs. 80 crores per year.

(c) Government have been advised that
the revised pay scales would not result in
significant anomalies.

(d) and (e) Do not arise.

Import of Coking Coal

1638, SHRI BIMALKANTI GHOSH :
Will the Minister of STEEL, MINES AND
COAL be pleased to state

(a) whether the Steel Authority of
India Limited is paying for coking coal
imported from Poland at a much higher
rate than the price paid by SAIL for coking
coal imported from Australia ;

(b) if so, the details thereof ;

~ (©) the reasons why SAIL is purchas-
ing Polish coking coal at a higher rate ;

(d) the additional expenditure incurred
by SAIL due to the difference in prices of
Polish and Australian coking coal; and

(e) the prices of impoited coking coal
as compared to the price (including freight
component) of coking coal available in
India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) (a) .-to (d) SAIL
have received an offer of coking coal from
Poland which is slightly higher than the
cost of coking coal from the lowest ten-
derer from Australia. No orders have yet
been placed on Poland. Purchase of goods,
including coking coal, from Poland saves
free foreign exchange as pavments are in
rapees. ’

(e) The average landed cost of import-
ed coal at Bhilai Steel Plant (where bulk
of imported coal is utilised) in 1983-86
is expected to be about Rs. 1225/— per
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tonne against cost of domestic coking coal
at Bhilai Steel Plant which is about

Rs. 683 per tonne.

Arrest For Smuggling Geld

1639. SHRI LALA RAM KEN : Wil]
the Minister of FINANCE be pleased to

" state :

(a) the number of persons arrested
for bringing eold unlawfully from foreign
countries into India and thetotal quantity
of gold seized till now; and

(b) the gain or loss likely to be incur-
red by the economy of the country due to
this seizure of gold ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The total quan-
tity and value of gold seized during the
years 1984 and 1985 (upto June) are given
below :

Year Quantity Value

(in Kgs.)  (Rs. in crores)
1984 551 10.24
1985 1360 27.82

(upto. June)
Figures for 1985 are provisional.

Separate statistics relating to the nvm-
ber of persons arrested in  connection
with smuggling of gold is not maintained.
However, the total pumber of persons
arrested in connection with smuggling
activities throughout the country under
the Customs Act, including persons arrest-
-ed in connection with smuggling of gold
during 1984 and 1985 (upto June), is
given below :

Year Number of persons
arrested
1984 2345
1985 1235

(upto June)
(Figures for 1985 are provisional)
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(b) Secizures prevent gold from enter-
ing the illicit market and contributing to
the generation of black money, speculation,
etc, .

Export of Items Despite Shortages in

Domestic Market

1640. SHRI CHINTA MOHAN : Wil
the Minister of COMMERCE be pleased
to state :

(@) whether exports principal items
has improved of late and if so, the details
of raw agricultural goods and raw untreat-
ed items like ores and manufactured
goods;

(b) whelher it is correct that some
items are . being exported despite serious
shortages in thc domestic market such as
fish, meat, vegetables,  fruits and other
protective food items and if so, the reasons
thereof ; and

(c) whether Government propose to

review its policies which are creating mal-
nutrition as also inflations ?

THE MINISTER OF STATE IN THE
MINISTRY Of COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir. Based on the
available provisional, a statement showing
the value of India’s exports in respect of
selected principal items of agriculture &
allied products, ores and minerals and
Manufactured goods for the first 9 months
of 1984 85 as compared to the correspon-
ing period of the previous year is given
below.

(b) and (c) The primary object of the
Government is to promofe exports to the-
maximum extent, but in such a manner
that the economy of the country is not
affected by unregulated exports of items
essentially needed within the country.
Export control is, therefore, exercised in
respcct of a limited number of items whose
supply position demands that their exports
should be regulated in the larger interest

of the country. 1n this matter, policies are
reviewed from time to time as and when
necessary,
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1ndia’s Export of Selected Principal Item of Agriculture and Allied Products, Ores and
Minerals and Manufactured goods

(Value : Rs. Crores)

No. Items April-December April December %change April-

1983-84 1984-85 December 1984-
(Provisional) (Provisional)  85/April Decem_

ber 1983-84)

(i) AGRICULTURE & ALLIED

PRODUCTS ‘
1. Tea and Mate 370.20 535.04 +44.5
2. Coftee and Coffee substitutes 154.40 150.71 - 2.4
3. Tobacco unmanufactured 128.74 132.98 + 3.3
4, Sugar and Sugar preparations 106.08 16.26 —84.7
5. Cashew Kernels 129.08 138.56 + 7.3
6. Vegetables & Fruits - 103.67 105.14 + 1,4

(other than cashew kernels)

7. Oil cakes 91.68 88.32 — 3.7
8. Spices ‘ 69.55 122.21 +75.7
9. Marine products 243.71 238.01 —~ 234
10. Meat & Meat preparations 47.00 52.08 +i0,8
11, Rice 56.63 67.47 | +19.1
12. Cotton Raw ‘ 130.87 52.64 —59.8

Tota] of specified agriculiure and

allied products 1631.61 1699.42 + 4.2

—

(ii) ORES & MINERALS
13. lron Ore 273.63 273.16 ~ 02
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1 2 3 4 5
14. Manganese Ore 14.65 9,72 —33.7
15. Mica 23.43 14.30 —39.0
16. Ores, Minerals other than Iron ore, 22.39 34,98 +56.2

Manganese ore and Mica

Total of specified items of ore

and Minerals 334.10 332.16 + 0.6

—— e ey e S—

(iii) MANUFACTURED GOODS

17. Cotton Yarn 12.87 ©19.32 +50.1
18. Cotton Fabrics 192.79 | 292.92 +51.9
19. Readymade Garments 365.96 497.73. +36.0
20. Madeup articles wholly or chiefly 59.71 60.32 + 1.0
of cotton
21. Fabrics of man-made fibre 22.15 15.79 -—24.2
22. Silk Fabrics 28.03 35.16 +25.5
23. Jute manufactures 137.82 214.69 +55.8
24. Coir and Coir Mfrs, 17.34 16.76 — 3.3
25. Leather and Leather Mfrs. (Excl. 235.31 344.44 +46.38
Footwear)
26. Footwear 13.70 20.78 +51.7
27. Chemicals & Allied products 190.91 275.82 +44.5
28. G:ms & Jewellery 938.56 887.75 — 5.4
29. Carpets handmade 143.71 159.02 “+10.7
30. Works of Arts 88.63 101.62 +14.7
31, Metal Manufactures (excl. Iron 144.20 145.85 4+ 1.1
& Steel) _
32. Machinery & transport equipment 367.97 398.53 4 8.3

33, Tron and steel (incl. mfrs) 35.60 46.16 +29.7
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Total of specified items of

2995.26 3533.66 +18.0

manufactured goods

S e ——

6858.32 8146.17 +18.8

GRAND TOTAL (Incl. Other items)

Note : (P) Commodity-wise figures are provisional and subject to revision.
Source : D.G.C.I. & S., CALCUTTA.

Proposal to Allocate Coal at Subsidised
Rates in North Eastern Region

1641. SHRI N. TOMBI SINGH : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

,(a) whether Government propose to con-
sider allocaticn of coal at subsidiSed rates
for the States and Union Territories in
the North Eastern region where railways
have not reached ;

(b) whether there is already any pro-
posal to meet the acute shortage of wood
fuel in the said region by supplying
alternative fuel like coal etc. ; and

(c) if, not, whether Government pro-
pose to consider making one in the near
future ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) No, Sir.

(b) and (c) The requirement of coal
of the North Eastera States will be met
by Coal India Limited. However, trans-
portation of coal will have to be done by
road and proper distribution to the con-
sumers will have to be arranged by the
concerned State Governments.

Export of Mica to Free Currency Zone
(Western Countries)

1642, SHRI MANVENDRA SINGH :
Will the Minister of COMMERCE be
pleased to state the total export of mijca

to the free curiency zoncs (western coun-
tries) from India during the year 1984.
85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) Exports of processed mica
which are¢ canalised through Mica Trading
Corporation of India Limited, to the
Geveral Currency Area, during 1984-85
are provisionally placed by the Corpora-
tion at 14405 metric tonnes valued at
approximately Rs. 7.18 crores.

Rise in Prices of Products of Public Sector
Undertakings

1643. SHRT BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact tha! the prices
of public sector products/produces are
continuously being raised to find addi-
tional resources and this is making the
products-unacceptable in world market as
they cannot compete the similar products ;
and

(b) if s0, whether Government propose
to issue suitable directions to public sector
in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY) (a) It is presumed*
that the Hon’ble Member is referring to
the increases in the admimistered prices/
price increases requiring ~ Government
approval in respect of core sector industries
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like coal, steel, etc. The price increases
approved by the Government in these
cases are mainly to compensate for in-
creases in the cost of inputs and not for
gcnerating additional resources in the
public sector industries as such. Such
price increases, therefore, become inevi-
table even though they may affect the
competitave position of the products in
the world market.

(b) In view of answer to (a), (b) does
not arise.

Seizure of Gold Biscuits from Sri Lankan
Tamils

1644, SHRI G.G. SWELL Will the
Minister of FINANCE be pleased to state :

(a) whether contraband gold biscutits
were seized from the persons of Sn
Lankan Tamils flying into Trivandrum and
Trichy from the Maldives on May 19 and
20, 1985 ;

(b) if so, the ass¢ssed value of the
eontraband ; and

(c) whether this has added a new
angle and dimension to smuggling activi-
ties in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) and (b) 36 pas-
sergers, who had arrived from Male
through Trivandrum airport on 17th and
18th May, 1985 and two of their accom-
plices were intercepted at Trivandrum and
Madurai and 386 gold bars, each weighing
10 tolas, valued at Rs 97.10 lakhs were
recovered from their person. 32 persons
apprehended were Sri Lanka nationals.

(c) Seizuré of smuggled gold, at one
time, in such large quantities through a
large number of foreign nationals arriving
from Male, is a new development.

Assessment of Assets of High Officials of
Central Board of Direct Taxes and
Central Board of Excise and
Customs

1645. SHR1 HANNAN MOLLAH :
Will the Minister of FINANCE be pleased
to state ; ‘ ‘
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(a) whether Government have  any

plan for an indepth asszssment of movable
and immovable-assets of high officials of

the Central Board of Direct Taxes and the
Central Board of Excise and Customs ;

(b) if so, by what time and by what
ageucy ; .

(c) whether officials of these two front
arms of Government will be asked to dis-

close the source of these movable and
immovable assets ;
(d) whether the assessment will also

include the accumulation of assets of

their wives, sons, daughters and other

relatives ; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) (a), to {(c) As per
Central Civil Services (Conduct Rules),
every Government servant including high
officials of the Central Board of Direct
Taxes and Central Board of FExcise and
Customs, has to submit a return of his
assets and liabilities on his first appoint-
ment showing particulars of immovable
property inherited, owned, or acquired by
him. The Government servant has also to
file an annual statement of immovable
property. As regards movable assets,
every Government ssrvant has to take
prior permission of the Government or in-
timate to the Governmeat as the case may
be, the acquisition and disposal of movable
2ssels exceeding Rs. 2,000/-. The work of
scrutiny of the annual property returns
and of requests for acquiring or disposal
of movable and immovable assets and the
source of such acquisition, is being done

in the Department itself.

(d) and (e) The above rules regarding
acquisition and disposal of movable and
immovable assets apply to Government’
servants’ wiyeSIhushands;.sons, daughters

and other members of the family as de-

~ fined in the rules,
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Closure of Kolar Gold Mines

1646. SHRI B. PAPI REDDY :
SHRI G. BHOOPATHY :

SHRI HARI KRISHNA SHAS-
TRI :

Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether the oldest goldmines viz.,
Kolar Gold mines are facing a closure ;
and

(b) if so, the reasons for the same ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE : (a)
and (b) Government have no intention of
immediate closure of Kolar Gold Mines.
However, gold mining in Colar has reached
a depth of more than 3,000 maters and
limited reserves left may not sustain the
production of go'd for long.

Survey Conducted to Find out Gold at
Srinivasapura Kolar District,
Karnataka

1647. SHRI V. S. KRISHNA 1IYER :
Will the Minister of STEEL, MINES AND
COAL pe pleased to state :

(a) whether any survey has been done
" regarding availability of gold at Sriniva-
sapura, Kolar District, Karanataka ;

(b) if so, the result of the survey ; and

(c) the quantity of gold estimated t{o
be available ?

THE MINISTER OE STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) Yes, Sir.

(b) and (c) So far, the surveys have
not indicated any gold deposit of economic
significance in the area.

Splifting of LIC

1648. SHRI S.M. GURADDI : Will
the Minister of FINANCE be  pleased to

AUGUSY 2, 1985

Written Answers 96

refer to the reply given to Starred Ques-
tion No. 698 on 3rd May, 1985 regarding
devision about splitting of Life Insurance
Corporation and state the final decision as
to whether Government have completely
abandoned the idea of splitting the Life
Insurance Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] JANAR-
DHANA POOJARY) : The question of
reintroduction of the Bill for the splitting
up of the Life Insurance Corporation of
India was reviewed by the Government.
It has since been decided not to proceed in
the matter.

Export of Wheat by Private Traders

1649. SHRI K. KUNJAMBU : Will
the Minister of COMMERCE be pleased to
state

(a) whether Government
permission to private tradcrs
wheat ;

have given
to export

(b) if so, the quantity exported so
far ;

(c) whether it is a fact that the Indian
wheat is costlier than that of many export-
ing countries ;

(d) if so, whether the export is
subsidited ; and

being

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGAM) (a) Yes, Sir,

(b) No eXport‘ by private traders has so
far been reported. ,

(c) Yes, Sir.
(d) No, Sir.

(e) Does not arise.

Liberalisation of Benefits of Pension Under
Coal Mines Family Pension Scheme -

1650. SHRIV. TULSI RAM :
SHR1 LAKSHMAN MALLICK :

Will the Minister of STEEL, MINES &
- COAL be pleased to state : :
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(a) whether there is any proposal under
the consideration of Government to libera-
lise the benefits of pension under the Coal
mines Family Pension Scheme ;

(b) if so, the details theteof ;

{(c) the amount of minimum and maxi-
mum pension to be granted to the family
of a coalminer ; and

(d) the approximate number of coal-
mine beneficiaries in the country ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE)
(a) Yes, Sir,

(b) The proposal under consideration
of Govt. for liberalisation of the benefits
payable under the Coal Mines Family Pen-
sion Scheme, 1971 includes :

rates of
monthly family pension ;

(i) Enhancement in the

(ii) Increase in the quantum of pen-

sion to the existing pensioners ;

(iii) The quantum of family pension
and life assurance benefits not
to be affected by the age of entry
into the Family Pension Fund ;

(iv) Streamlining the payment of

other retirement benifits ; and

(v) the family pension to be payable
from the very next day of the
death of the member.

’ (c)_Minimum family pension = Rs.
60/- per mounth.
Maximum family pensian = Rs,

320/- per month.

(d) The number of beneficiaries under
the Coal Mines Family Pension Scheme is
~as under :

@@ No. of
approx.

pensioners=4,800

(ii) No. of live members=6.75 lakhs
approx. '
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[Translation]
Allocatian of Grants to Madhya Pradesh

1651. SHRI DILEEP  SINGH
BHURIA : Will the Miister of FINANCE
be pleased to state ;

(a) the amount allocated as grants to
Madhya Pradesh State by Union Govern-
ment during the last three years ending
31 March, 1985, year-wise ;

(b) the amount allocated as loans dur-
ing the said period, year-wise ; and

(c) the ratio
grant amount ?

between the loan and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) to(c) A State-
ment is given beclow,

Statement

Central Assistance for State Plan released
to Madhya Pradesh during 1982-83

(RS. IN CRORES)

Year Loan Grant Total Cen-
tral
assis-
tacce
1982-83 143.11 54.79 197.90
(72.31) (27.69)
1983-84 166.57 79.69 243.26
(68.47) (31.53)
1984-85 19881 84.95 283.16.
(70.00) (30.00)
" The figures in brackets give  the per-

centage share of loans and grants to
the total releases during the year,

| English]
Jute Production in Seventh Plan
1652, SHRI AMAR ROYPRADHAN:

Will{ the Minister of Supply and Textiles
be pleased’to state :
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(a) what steps have been taken to
export the jute products during the Seve-
nth Plan; and

(b) the quantity of jute products to be
exported in the current year ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :

(a) The following steps have been
taken to export jute products\ during the
Seventh Plan :(—

(i) Providing higher cash compen-
“satory support to jute crept
backing cloth and yarn on
the basis of matching perfor-
mence by the industry;

(ii) formation of  STC-Jute
industry consortium on 50:50
loss sharing basis for export
of carpet backing cloth to
North America;

(iii) encouraging development of
exportable products through
R&D efforts;

(iv) constituting new JMDC Jute
Fund out of proceeds of jute
cess to ‘give boost to R&D
efforts and export promotion;

(v) arranging participation
ternational Trade Fairs and
sponsoring market oriented
trade delegations from time
to time.

(b) Estimates of exporgof jute goods
during 1985-86 (April-March) is 3 lakh
tonnes of jute goods.

Closure of Industries due to coal
Shortage

1653. SHRI JAGANNATH PATT-
NAIK : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether industries all over the
country including some in the core sector
are facing grim prospects of closure or have
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drastically scaled down operations because
of shortage of coal which is assuming
serious proportions;

(b) whether it is a fact that although
the supply of coal industries has been
reduced since January this year, the sitva-
tion has been the worst in May, with
numerous rakes of coal meant for private
and public sector units; being diverted to
thermal power stations; and

(c) if so, the details regarding the
efforts made by Government so  far to
augment the supply of coal to industries?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
(a) to (¢) The production of coal has been
increasing considerably, over the years,
to meet the demand of the consumers in
the core and non-core sector. With the
increase in production, the thrust has
been on augmenting transportation of coal
by rail. During the current year, there
has been appreciable increase; in the
loading of coal by rail as indicated be-
low —

Average daily loading of coal
and coal products (in Four whee-
ler wagons/day)
April-June °84 April-June °85

CIL 9795
ALL INDIA 11410

10413
12429

In rajl movement, the core sector in-
dustries get higheér priority. The non-core
sector units enjoying lower priorities have
been allowed to supplement the rail move-
ment, by road movement.

Further, a quantity of more than 7
million tonnes has been made available
by CIL for sale by road under the scheme -
of liberalisation of coal distribution under
which any consumer can procure upto
500 tonnes of coal at a time without any -
sponsorship, from specified collieries.

At times, under exceptional circums-
tances, some rakes inteded for industrial
consumers are diverted by Railways to
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the Thermal Power Stations due to their
extremely low stocks of coal to save them
from closing down and this is made good
by subsequent movement of coal to such
industrial consumers. ’

During the months of July to October,
the sectorr with lower priority also will
get more coal by rail.

Sanctioned in Directorate of
Inspection

Posts

1654. SHRI BANWARI LAL BAI-
RAW : Will the Minister of FINANCE
be pleased to state :

(a) the number of posts of Assistant,
Head Clerk, Programme Assistant, Steno-
grapher, Upper Division Clerk, sanction-
ed in Diractorate of Inspection and Resea-
rch Statistics and Public, Relations under
his Ministry;

(b) the number of ‘Scheduled Caste/
Scheduled Tribe among them;

been
against

(c) whether many posts have
filled up by the general candidates
the reserved posts;

(d) if so, the reasons thereof; and

(e) the steps proposed to implement
the roster policy for reseved posts to be
filled by the Scheduled Caste and Schedu-
led Tribe candaites ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
position is as under :—
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Name of the Sanctioned  Working

Post Strength Strengh
Gen- SC ST
eral

Assistant 12 9 2 1

Head Clerk 10 7 2 1

Programme 2 1 - .

Assistant

1 2 3 4 5
Stenographer
Special grade 3 3 - <
Senior Grade 9 7 - -
Ordinary Grade 14 L
including One
for Hindi
U.D.C. 59 46 9 3

.(c) to (e) Some vacancies reserved for
SC/ST had been dereserved and filled up
by general category candidates due to non-
availability of eligible SC/ST candidates.
The reservations are, however, being car-
ried forward to subsequent years. Efforts
are being made to fill up the reserved
vacancies by SC/ST candidates.

[ Trans'ation]

Import of Dead Burnt
Magnesite

1655. SHRIHARISH RAWAT : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have taken
a decision to import dead burnt magne-
site and if so, the reasons thereof;

(b) whether Government have received
any representation from the Indian produ-
cers of this product opposing this deci-
sion;

(c) if so, the reaction of Government
thereto ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) Yes, Sir because dead
burnt magnesite of very highpurity is gene-
rally not available in the country.

(b) Yes, Sir.

(c) Till such time that very high purity
of dead burnt magnesite become availa-
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ble indigenously, it may not be possible
- to stop the import of this item.

[English]

Vacancies of top Level Posts in

N.T.C.

1656. SHRI G.S.BASBVARAJU :
SHRI H N. NANJE GOWDE :

Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the total number of posts of chair-
man and Managing Directors lying vacant
or likely to become vacant in various
subsidiaries of the National Textile Cor-
poration Limited, New Delhi due to com-
pletion of terms of each employment or
due to resignations of the existing incum-
bents;

(b) the details thercof; and

(c) action proposed to select a few
proven persons for filling up the said posts
expeditiously ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) At present two posts of Chair-
men-cum-Managing Directors are vacant.

" Further the CMD of a NTC subsidiary
has been given notice of his intention to
resign. The number of further vacancies
likely to arise this year will depend on
the decisions to be taken by the Govern-
ment regarding grant of extensions of tenure
of the present CMDs.

(c) Action is being taken to select
suitable candidates for filling up the vacant

" posts,

Formulation of action Plan for
Sector Banks

1657. SHRI SATENDRA NARAYAN
SINHA :
SHRI CHINTA MOHAN :

Will  the Minister of FINANCE be
plesesed to state .
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(a) whether an action plan has been
formulated for public sector banks as re-

ported in the ‘Economic Times’ of July
6, 1986;
(b) if so, thes details thereof and

(c) whether banks have accepted this

plan and are implementing it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) to (c) The
Finance Minister took a meeting of the
Chief Executives of public sector banks at
New Delhi on May 28, 1985. With a
view to improving the working of the banks
it was decided that banks would adopt
modern management techniques and intro-
duced modern tools, including computers
in a p'anned manner to improve the speed
and quality of service. Chief Executives
were also advised to enforce discipline
and improve quality of manpower. Od-
erly -housekeeping, particularly balancrng
of books and reconciliation of inter-branich/
inter-bank transactions, was also one of
the areas identified for concerted action.
Banks were advised to draw up definite
plan for attainment of targets where there
had been shortfalls in performance.

Follow-up action is being taken on the
various decisions taken in the meeting.

Bank Robberies

- 1658. SHRISRIHARI RAO :
SHRI C. MADHAV REDDI :
SHRI VIRDI CHANDER JAIN :
KUMARI PUSPA DEVI :

Wili the Minister of FINANCE be
pleased to state :

(a) Whether it is a fact that the bpum-
ber of bank robberies in the country has
increased substantially;

(b) if so, the number of bank robberies
in the coun try during 1984 as compared
to ' the number in 1983

(c) the total amount robbed and tbc
total amount recovered so far;
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(d) whether Government have sirem-
lined the security arrangements/ constituted
any Committee to recommend security
measures;

(¢) if s0, the details thercof; and

(f) whether with implementation of
banks
down during first quarter of

measures, number of dacoities in
has come
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (2) to (c) Based

on the available data, information regar;

ding the number of bank robberies/dacoi-
ties that occurred in the years 1983 and
1984, the amount involved therein and

the amount recovered, is given below :—

1985?
(Data provisional)
Year No. of bank Amount involved Amount recovered
dacoities/ (Rs. in'lakhs) (Rs. in lakhs)
- robberies
1983 100 126.79 (approx.)-+gold 38.40 (approx.)+
valued at Rs. 43.04 lakhs gold worth Rs. 6 lakhs
(approx.)+gold/gold (approx.)
. ornaments wecighing
1492.5 gms. (approx.)
1984 96 Rs. 153.60 lakhs (approx.) Rs. 47.24 1lakhs
+ gold/gold ornaments (appox.) and a parcel,
valued at Rs. 11 lakhs
—+ 4 parcels.
(d) & (¢) Government had set up a (f) There have been 27 banks robbe-
High Power Working Group in  August ries/dacoities in banks during the first
1982 to examine the existing security guarter of 1985, as compared to 28 during

banks and to suggest
further measures for strengthening and
sreamlining these arrangements. The
Report of the working Group was sent
to the banks in August 1983 fo: imple-
.mentation. Some of the important reco-
‘mmendations made by the Working Group
are given in the statement below.

[ arrangements  in

the same quarter in 1984,

Statement

Some of the important recommendations

made by the Wotk'ng Group set up under

the Chairmanship, of Secretary, Department

of Economic Affairs, em security arrange-
ments in banks
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1. There should be a security set up
in each bank consisting of skilled and com-
petent personnel and headed by a Chief
Security Officer of sufficient experienze and
seniority. He should be the Adviser to
the Management on security measures and
shall have access to the top management
at all times.

2. The Security set up will have to be
field oriented and should consist of, besi-
des the Chief Security Officer, Zonal and
Regional Security Officers.

3. Banks may establish Standing Com-
mittees at Central Office and Zones and
Regions to oversee security arrangements.

4. The securiny staff at the branch
level may work under the administrative
control of the Branch Management.

5. The security staff should not be
burdened with non-security items of
work.

6. Banks should ensure that in the
event of a robbery/dacoity  taking place,
the damage that will be suffered is the
least.

7. Banks may give sclective publicity
on preventive steps without disclosing the
details to boost the morale of the staff as

well as the confidence of the general
public.

8. The weak points in the system
should be identified and remedial steps
taken.

9. The vulnerability of cash in transit
should be reduced.

10. Banks must undeftake a  phased
programme of strengthening the existing
security arrangements in banks. Banks

should also endeavour to have some Kkind
of group security for all the banks in an
area, :

11. Banks must organise surprise
checks, rotation of armed guards, etc. as
further measures for strengthening secu-
rity arrangements,

12. The Board and the Chief Execu-
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tives of banks must constantly review the
Security arrangements in banks.

13. The bank management
sanction all reasonable
necessary and connected

should
expenditure
with = security

14, There should be greater and
closer cooperation between law and order
agencies and Bank Managements.

15. The Central Government, the
State Governments and the banks will
have to institutionalise the arrangements
for effective  coordination of security
arrangements within the banks and for
planning of efforts so that the maximum
benefits is derived. :

16. The State Policy should set up
special Intelligence Cells regarding bank
robberies/dacoities which can inter alia:
provide information to banks so that they

are in a position to cope up with shphi-
sticated methods adopted by the bank
robbers and dacoits.

17. The State Governments should

consider evolving suitable procedures and
machirery for speedy prosecution of cul-
prits apprehended.

Credit Deposit Ratio of Nationalised Banks

1659. SHRIMATI GEETA MUKH-
ERJEE : Will the Minister of FINANCE
be pleased to state :

(a) what was the credit deposit ratio
of the nationalised banks in the States of
Maharashtra, Tamil Nadu, Gujarat, Andhra
Pradesh, Karanataka and West Bengal in
the year 1982-83, 1983-84 and 1984-85§ ;
and '

(b) .on what basis these ratios were

arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHKI JANAR-
DHANA POOJARY) : (a) The cridit : de-
posit 1atio of the Public Sector Banks (8.B.1,
Group -20 Nationalised Banks) in the
States of Maharashtra, Tamil Nadu, Guja
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rat, Andhra Pradesh, Karnataka and West
Bengal as on the last Friday on December
1982, December 1983 and June 1984 is
set out below :-

Cred.it : Deposit Ratio of Public Sector
Banks As on the last Friday of

State. December December June
1982 1983 1984
(%) () (%)
1. Mahara-
shtra 85.2 91.8 94.8
2. Tamil
Nadu 90.9 89.7 96.8
3. Gujarat 53.3 51.4 50.3
4. Andbra
Pradesh 71.3 70.9 75.9
5t Karna-
taka 78.9 80.3 84.8
6. West
Bengal 60.3 57.4 57.3

(b) Credit : deposit ratio represents a
mathematical re'ationship between deposits
mobilised and advances granted in the
region on any given date.

[ Translation]
Export of Silken and Woollen Clothes

1660. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of Supply
and Textiles be pleased to state :

(a) whether the export of silken and
woollen clothes had declined during  the
year 1984-85 ;

(b) if so, the reasons therefor ;

(c) whether Government propose to
take some concrete steps to increase the
export of said clothes ; and

(d) if so, the deatils thereof and if not,
the reasons therefor ?

SRAVANA 115 1907 (SAKA)

Written Answevs 110

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(@ to(d) (1) SILKEN CLOTHES : There
is no decline in the exports of silk gar-
ments during the year 1984-85. In fact,
the export of silk garments increased from
Rs. 1607.84 lakhs in 1983-84 to Rs.
2413.54 lakhs in 1984-85. Some of the
important steps taken by the Governmeat

to further step up export of this item are
as follows :-

() A separate Export Promotion
Council named as Indian Silk
Export Promotion Council has
been set up for exclusively
looking after work relating to
export promotion of Silk items.
The Council has organised
participation of exporters in
Internationa! Trade Fairs,
Buyer-Seller Meet and Con-
tact Promotion  Programmes
held in important importing
countries ;

(ii) Facilities for duty free impert
of raw matetial required for
production of goods for export,
Cash Compensatory Support
etc. continue to be available
to the exporters, '

(iii) Programmes for improving the
quality of silk are already being
implemented to make it com-
petitive in the International
market,

(2) WOOLLEN CLOTH : There has
been no decline in the export of Woollen
Garments and Knitwear during the

year
1984-85.

Some of the important measures taken
to boost export of Garments and Knitwear,
including Woollen Garments are :

(1) 114 garments ang hosiery mak-
ing machines have been placed
on OGL. 97 of these machines
are allowed to be imported on
payment of concessional duty.
31 items needed for the wool-

len industry are included in
the OGLv

]
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(2) Ertitlement under REP licences
for Import of essential inputs
has been liberalised. Essential

inputs are also permitted to be

imported under Advarce Licen-
sing Scheme for export produc-
tion.

(3) Cash Compensatory  Support
(CCS) is also available on
export of woollen knitwear to
General Currency Areas.
Government have also announc-
ed CCS conditional on addi-
tional export performance.

(4) A scheme of 100Y% Export
Oriented Units and Free Trade
Zonss is in operation which in-

cludes several textile items
including woollen readymade
garments.

(5) Inspection procedures for ready-
made garments meant for
exports have been simplified.

(6) Government has been sponsor-
ing and funding promotional
activities such as Markct stu-
dies, Buyer-Seller Meets, Par-
ticipation in International Fairs/
Exhibitions etc. in order to in-
crease and diversify exports.

[English]

Working of ‘‘Bombay Clearance’’ System
in Nationalised Banks

1661. SHRI SG. GHOLAP : Will
the Minister of FINANCE be pleased to
state :-

(a) whether it is a fact that ‘‘Bombay
Clearance” system was working in almost
all nationalised banks in Kalyan Muni-
cipal Corporation area of Thane district of
Maharashttra ;

(b) if so, whether said system has been
stopped recently ; A

. (e) if so, when it is likely to be
started again ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR.-
DHANA POOJARY) (a) to (c) Reserve
Rank of India has reported that the juris-
diction of the Bombay Clearing House
does not exterd to the Kalyan Muni-cipal
Corporation area of Thane District.
Reserve Bank of India has further reported
that a few tranches of banks located in
the Kalyan Municipal Corporation area
were earlier unauthorisedly presenting
cheques and having them cleared in Vio-
lation of the clearing house rules. As
representations were received from the
public against this stoppage, the President
of the Clearing House has appointed a
Committee to study the -possibility of ex-
tending the jurisdiction of the Bombay
Clearing House.

[Translation]

Trade Between India and USSR

1662. PROF. CHANDRA BHANU
DEVI : Wiil the Minister of COMMERCE
be pleased to state :

(a) the names of various items imported
from the USSR by India during the last
three years and the value thereof :

(b) the items exported to the USSR
during the same period and the value
thereof ; and

(c) the steps being taken by ‘Govern-
ment to increase the trade between India
and USSR ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHKI P.A.

.SANGMA) (a) and (b) Ttems of import

from the Soviet Union consists of Machi-
nery, Equipment and spare parts , Crude
Oil and Petroleum Prcducts ; Chemicals:
and Pharmaceutical - products, Fertilizers,
Steel Products, Non-ferrous Metals, News-
print and other miscellaneous products.
€
The items of export from India to the
USSR include Agricultural  Products,
Minerals & Ores; Chemicals &  Allied
Products, Leather & Leather Manufactures,
Textiles and Engineering goods and other
miscellaneous items,
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. The total trade turnover between
India and the USSR during the last

years is givan below :-

three

(Rs. in Crores)

1982-83 1983-84 1984-85
(April-Dec)

Exports 1558.30 - 1305.30 1125.28

Imports 1513.44 1658.58 1236.19

(¢) In order to increase trade, Govern-
ment has been continuously taking various
steps. These include participation in trade
fairs, exhibitions &  buyer-saller meets,
exchange of commercial and  business
delegations. Annual Protocols and Five
Year Trade Plans prepared after detailed
discussions with USSR are further reviewed
periodically at the forum of the Inter-
Governmental Joint Commission,

[English]

Loans to Educated Uneuiployed by
Nationalised Banks

1663. SHRTI BANWARI LAL PURO-
HIT : Wili the Minister of Finance be
pleased to state :

(a) Whether Government have instruc-
ted to the nationalised banks to provide
loans to educated unemployed from time
to time ;

(b) how much maximum and minlmum
amount is given to educated unemployed
as a loan for starting their work ;

(c) whether Government are aware
that nationalised banks located at Nagpur
(Maharashtra) are refusing t3 give loans
even to genuine educated unemployed ;
and

(d) the role of Gavernment in  this
regard-and action contemplated by Govern-
ment in providing loans to the educated

unemployed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) Yes, Sir.
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(b) Under the Scheme the maximum
amount of loan is Rs. 25,000/- per bene-
sanctioned depends
upon the each individual project and no
minimum amount has been prescribed.

(c) and (d) The Scheme for providing
Employment to the Educated Unemployed
Youth is a subsidy supported Scheme and
therefore only a given number of cases
can be sanctioned in particular year and
it is not possible to sanction cases over and
above the given target. The Government
has decided to cover 2.5 !akh additional
beneficiaries under this Sheme during 1985-
86.

Applicahility of ban for Filling up Resul-
tant Vacancies of Operative Nature

1664, SHRI KRISHNA SINGH : Will

the Minister of FINANCE be  pleased to
state :-
(a) whether it is a fact that ‘ban’ is

not applicable for filling up the resultant
vacancies of operative nature, connected
with Government productive work in vari-
ous industrial Government Units like
Government Presses, Government Vehicle
Depots and other similar units etc,

(b) if so, _have his issued

necessary instructions to their

Ministry
concerned
Ministrics on this issue ; and

(¢) action contemplated in the mat-
ter ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to"(c) The in-
tructions issued in January, 1984 advising
the Ministries/Departments of the Govern-
ment of India, not 1o fill up existing
vacancies (operational or non-operational),
except where recruitment action had already
been taken, were part of package of antj-
inflationary measures, Exemptions have,
however, been allowed ina few selective
cases like appointment of dependents of
deceased employees - on compassionate
grounds and handicapped persons, redep-
loyment of personnel surplus to one organi-
sation in another, regularisation of casual
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labourers against Group ‘D’ vacancies,
filling up of vacancies purely by promotion
etc. Proposals for filling up of other
types of vacancies are, however, considered
on the merits of each case taking into
account the oporational efficiency of the
Organisation. There is no proposal at
present to change the existing instruc-
tions.

[ Translaticn]

Staple Yarn for Powerlooms and Hand-
looms in Uttar Pradesh

1665. SHRI R.P. SUMAN : Will the
Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) the district-wise number of - power-
looms in Utter Pradesh and the require-
ments of staple varn of each of them ;

(b) whether Government are supplying
staple yarn to weavers at reasonable
rates according to their requirements and
if so, the quantity- of staple yarn being
supplied to each district and if not, the
rcasons therefor ; and

(c) whether Government are consi-
dering any scheme to provide staple yarn
to the weavers and if so, the time by which
this schem: is likely to be implemen
ted ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHER SINGH)
(a) to (¢) A statement indicating district-
wise number of handlooms in U.P. is
given below. 1he information with regard
to district-wise number of powerlooms in
U.P. is not available. Howevar, there are
about 24,584 powerlooms in this
State working with the valid permits,
According to available information, staple
yarn is mainly used in Tanda and Jalalpur
in district in Fiazabad, Barabanki, Mal-
lawan (Hardoi), Gorakhpur, Azamgarh,
Etawah and Meerut. Estimated monthly
consumption of staple yarn both for hand-
looms and powerlooms is around 18,000
to 20,000 bales of 100 kgs. each. A large
number of the State handloom agencies and
the National Handloom  Development
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Corporation are supplying yarn (including
staple yarn) to the handloom weavess.
There is not arrangement for supplying
staple yarn at reasonable rates to powers
Joom industry in U.P. by Government.

‘Statement

No. of Handlooms in U. P. State Dis-

trictwise based on estimate in the
year of 1972.73
S Name of No. of
No. District Handlooms
1. Varansi 68,091
2, Azamgarh 53,412
3. Biznoor 44,338
4, Meerut &
Ghaziabad 36,210

5. Basti 24,216
6. Moradabad 23,770
7. Barabanki 23,155
8. Faizabad 17,945
9. Sitapur 15,218
10. Gorakhpur . 11.899
11. Aligarh 11,537
12. Muzaffar Nagar 1 1,075
13. Bareilly 11,035
14. Bulandshahar 10,009
15. Kanpur 9,684
16. | Saharanpur 9,688
17. Badayun ' 9,09‘5
18. Gﬁazipur "~ 8,265

19. Etawsh 7,299
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20.  Hardoi 7,741
21. Agra 6,622
22. Farrukhabad 6,541
23. Jhansi/Lalitpur 6,508
24, Btah 6,328
25. Pratapgarh 6.053
26. Jaunpur 5.925
27. Mathura 5,216
28. Rampur 4,816
29.  Philibhit 4,766
30. Shahjahanpur 5,341
31. Deoria 4,305
32. Allahbad 3,962
33. Unoao 3,913
34. Mirzapur 3,835
35, Mainpuri 2,885
36. Lakhimpur-Kheri 2,752
37. Ballia 2,746
38. Hamirpur 3,365
39. Zalaon 1,920
40. Sultanpur 1,522
41, 'Gonda 1,512
42, Nanital 1,414
43, Fatehpur 1,261
44, Almorah . 1,252
45. Banda 619
46. Dehradua 588
47.  Uttar Kashi 540
482

43. (
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49, Chamoli 340

50. Theri-Garhwal 325
51. Bahraich 277
52. Rae Bareilly 262
53. Pauri Garhwal 194
54. Pithoragarh ’ —_

Total 5,09,400

Average Growth Rate of Export

1666. SHRI KRISHNA PRATAP
SINGH : will the  Minister of
COMMERCE be pleased to state:

(a) the average growth rate of export
during the last three years;

(b) the steps being taken to increase
it; and

(c) the target fixed therefor for the
current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE {SHRI P.A.
SANGMA) : (a) The growth rate of
india’s overall experts during the last 3
years averzged about 159 per annum,
with a growth rate of 14.1% in 1982-83,
10.8% in 1983-84 and 20.4%, in 1984-
85, the 1984-85 figure is based on availa-
ble provisional data which are subject to
revision?

(b} Policy measures are being con-
tinuously evolved for increasing India’s
exports. These include measures for
Increasing and diversifying prodaction,
making our exports more competitive,
finding new markets for our products and
processing commodities for higher value
realisation. Different instruments of
policy available to Government are being
utilised for this purpose and adjusted
when necessary.. The Import & Export
Policy announced recently in April 1985
for a period of 3 years from April 1985
to March 1988 has been formulated to
give a major thrust to exports as well as
encourage efficient import substitutiqn.-
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Steps are also being taken to intensify
export promotion activities and commercial
publicity in the important markets like
USA, France etc., to increase exports of
traditional as well ‘as non-traditional
products.

(c) Theexport turget for the current
financial year, 1985-86, has been fixed at
Rs. 11,736 crores.

[English]

Reluctance of Multi-Nationa! Corpora-
tions to Make Equity Investmeut in
Developing Countries’

1668. SHRI BAJAMOHAN MOHAN-
TY: Will the Minister of FINANCE be
pleased to state :

(a) whether it has been brought to

the notice of Government that multi-
national corporations are reluctant to
make equily investment in developing

countries including India and only concen-
trating on providing financial resources such
as managing technology and marketing and
thereby shifting the investment risk to the
host counties;

(b) whether Government have studied
in depth the new trend in their investment
strategy in Indian context and if so, the
details therzof;

(c) whether Government are consider-
Ing any proposal to adopt strategy to take

the multi-national as partners and not as
creditors; and

(G whether this new trend of invest-
ment strategy adopted by multi-nationals
stand in the way against transfer .of high

t echnology :0 India and the other develop-
ing countries?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE  (SHRI
JANARDHANA POOJARY): (a) & (b)
Government is rot aware of any such

strategy on the part of multi-national
corporations,

()& (d) ‘Government’s foreign invest-
went policy is selective and is designed
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to channelise investment into areas which
will reinforce our own efforts to accelerate
the country’s economic growth. We are
therefore, looking for foreign investment
primarily in areas which require sophisti-
cated technology or where critical prodac-
tion gaps exsit or which would help expand
our export potential. Foreign investment
is regarded by us more as an instrument
for securing much-needed sophisticated tech-
nology than as adevice for a cquiring foreign
capital.  This has been reiterated in the
Technology Policy Statement of 1983.

Agreement by STC for Supply of '
Rice

1669. SHRI JANAKRAJ GUPTA:
Will the Minister of COMMERCE be plea-
sed to state :

(a) the names of the foreign countries,
with whom the State Trading Corporation
had entered into agreements to supply rice
during the years 1983-84 and 1884-85;
and

"(b) what are the profits earned or loss
incurred by the STC from the supply of rice
during the above mentioned period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) During 1983-84, the
Stae Trading Corporation did not enter
into any coatract for export of Basmati
Rice: During 1984-85 the Corporation
entered into contracts for export of Basmati
Rice to Abu Dhabi, Kuwait, Bahrain, Saudi
Arabia and France.

(c) State Trading Corporation charged

- . 0 .
customary service charge ranging from 1 7{,

to 2% of rhe f.o.b. or C&F value as the
case may be. :

Appointment of Non-official Directors/
~ Chiarmen of Nationalised Banks

1670. SHRI M. RAGHUMA REDDY:
Will the Minister of FINANCE be pleased
to state : -

(@) how many non-official Directors/:
Chairmen are appointed on each of th'e'
nationalised banks; - SE
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(b) ‘the functions of the Directors and
" the period of their term;

(¢c) whether it is a fact that some of
the Directors have been misusing their
powers; and

(d) if so, the details of the same and
safeguards/guidelines if any, initiated by
Government to ensure that the new Chairmen/
Directors do not misuse their powers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY : (a) The
Board of Directors of each nationalised
bank has one Chairman. In terms of the
provisions of the Nationalised Banks
(Management and Miscellaneous) Scheme
1970 and 1980, non-officials can be appoi-
nted as Directors in respect of 9 positions
on the Board of Directors of each nation-
alised bank.

(b) In terms of provisions of the
Bank’ng Companies (Acquisition and Trans-
fer of Undartakings) Acts 1970 and 1980,
the geaeral superintendcnce. direction and
management of the affairs of a nationalised
bapk vest in its Board of Directors, The
term of office of the Directors is governed
by the provisions of the scheme
which provide that non-official Directors
would hold office during the pleasure of
the Centra! Government and subject to
this condition may be appointed for a term
not exceeding three years as the Central
Gevt. may specify.

(c) &(d) There had been a few com-
plaints against the non-official Directors of
the outgoing boards of nationalised banks

~and the same were examined in consulta-
tion with Reserve Bank of India and appro-
priate corrective action taken, where it was
considered necessary. On the recommen-
" dations of the Estimates Committee, Gover-
nment have now decided to verify the
antecedents of every person proposed as
non-official Director from income tax and
enforcement sources before notifying the
appointment.

Quantity of Wheat Exported

1671,

| _SHRI  C.
REDOI ;

Will-  the

MADHAV
Minister  of
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COMMERCE be pleased to state the quan-
lity of wheat exported from the 1st April
1985 to end of June, 1985 and the names
of the importing countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) :  From 1st April, 1985 to
the end of Jure; 1985, the Food Corpora-
tion of India, exported 1,05,846 MT
wheat to USSR and 40.492 MT wheat to
Somalia, Sudan, Ethiopia, Kenya and
Tanzania, Export of 40,492 MT to
African Countries is out of gift of one

lakh tonne wheat to drought affected Afri-
can countries.

Supply of ore to MMTC by Mine
Owners in Bihar-Orissa Belt

1672, SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
COMMERCE be pleased ‘o siatle :

(a) whether it is a fact that the mine
owners in Bhar-Orissa belt have stopped
suppilng ore to the Minerals and Metals
Trading Corporation from 1 June, 1985;

(b) the reasons for this development;

(c) the steps taken by Government to
resolve this crisis; and

(d) whether our exports have in any
way been affected due to this crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.,
SANGMA) :  (a) to (¢) The iron ore
mine owners had suspended the supplies
for a period of about 10 days in the month
of June, 1985, awaiting finalisation of
procurement price for which negotiations
were in progress. The issue has since
been settled and the Corporation had pro.
cured a quantity of 0.76 lakh tonnes for
export during the month of June, 1985,

(d No, Sir.

Settlement of Claims of Policy [:loldeﬁ

1673. SHRI YASHWANTRAO GAD-
AKH PATIL: Will the Minister of.
FINANCE be pleased to state :
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(a) whether it is a fact that the Life
Insurance Corporation of India is not
settling the claims of various policy holders
or their nominees on flimsy grounds;

(b) if so, the details thereof; and

(c) the steps being taken to strecam-
line the procedure for settling the claims
quickly?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQOJARY) : (a) & (b)
No, Sir. The LIC has been settling the
claims of policy holders or their nominees
as expeditiously as possible.

(c) The LIC has taken several steps
to streamline the procedure for expedi-
tious settlement of claims. The main
steps taken <are (i) issue of Discharge
voucher (s) in advance, (ii) waiver of age
proof upto certain sum assured, (iii) regular
follow up both by post and in person for
getting the necessary documents from the
claimaats; (iv) waiver of proof of title up
a particular amount of claim in deserving
cases and (v) delegation of power to the
Branch Offices to settle maturity ciaims,

FundS of Nationalised Banks in Sick

Industries Units

1674. SHRI MURLI DEORA : Will
the Minister of FINANCE be pleased to
state ; ’

(a) the volume of the funds of nation-
alised banks lying locked up in sick indus-
trial units—large and small.

(b) whether with the experience thus
gained in financing Government propose
to re-frame their credit policies governing
credit to industrial units; and

(c) the steps being taken by Govern-
ment to recover the locked up amounts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) As at the end
of June, 1984, the amount of credit from
nationalised banks and State Bank of India
and :ts Associates outstanding agaiast large,
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mediem and small scale sick industrial
units was Rs. 3143,86 crores.

(b) & (c) It is the function of the banks
to recover the loans advanced by them to
industrial units. In regard to sick industrial
units, the banks are expected to de'ermine
the viability of the wunit and nurse the
viable units to health so as to, eventually,
recover their dues. In the case of non-
viable unils, the banks may recall the
advances and take recourse to legal mea-
sures for recovering their dues. There is
no proposal under consideration of the
Government, at present, to reframe the
credit policies governing ciedit to indus-
trial units.

New Market for Spices of Kerala

1675. SHRI V.S. VIJAYRAGHAVAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether any significant e¢ffort has
been made to find new markets for the
spices of Kerala like pepper, cardamom,
cinnamon, etc;

(b) if so, whether the oxport of these
spices has increased during the past one
year and the details thereof;

(c) whether the trade declegations and
missions play a useful ro'e in boosting ex-
port; and

(d) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.

SANGMA) : (a) Efforts to find new mar-

kets for spices are made by sending dele-
gations abroad, arranging contact promo-
tion programmes, participating in - fairs

and exhibitions, receiving delegations
from abroad, etc.
(b) The export of spices including

Cardamom from India during 1984-85 is
estimated to. be worth Rs. 210 crores as
against Rs. 116 crores in 1983-84.

(c) &(d) Trade delegations have been .
instrumental in "development of export of
Spices to the countries covered.

H
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Indias’ Balance of Trade with U.S.A.,
U.S.S.R. and Japan

1676. SHRI P. PENCHALLIAH :
Wwill the Minister of COMMERCE be
pleased to state :

(a) what is India’s balance of trade

with USA, USSR and Japan;

(b) what are the annual expoits to and
imports from each of these countries;
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(c) whether any of these countries
accept payment in Rupees; and

(@) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA) : (a) & (b) The figures on
India’s exports to and Imports from, as
also the balance of trade with USA, USSR
and Japan are as follows :—

(Value Rs. crores)

U.S.A.
1982-83* 1983.84* 1984-85*
(April-Dec.)
Exports 950.25 1394.71 1252.40
Imports 1370.66 1790.86 1105.78
Balance of trade —420.41 —396.15 +146.62
U.S.S.R.
Exports 1558.30 1305.30 1125.28
Imports- 1513.44 1658.58 1236.19
Balance of trade +44.86 —353.28 —110.91
JAPAN
Exports 794.63 825.63 755.47
Imports 1069.98 1455.53 787.48
Balance of trade —275.35 —625.90 —32.01
(c) Of these threce countries, it is Information by Indian Embassies

only with the USSR that India’s
conducted through a bilateral
ments arrangement.

trade is
rupec pay-

(d) The relevant figures on trade bet-
ween India and the USSR are set out above.

Regarding Investment in India by
Indians Abroad

1677. SHRI THAMPAN THOMAS :
Will the Minister of FINANCE be pleased
to state :

‘ *The above figurcs are provisional and subject to revision.,
Note : The experts of crude oil are not included in the above figures for these

countries,
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(a) whether the Indian Embassies do
not provide adequate and proper informa-

tion to Indians abroad to invest their
moeny in India;

{b) the steps Goverpment propose to
take to provide adequate information

through Indians abroad to invest in India;

(c) whether on their arrival in  India
Government have adequate arrangements
to take care of the money they bring from
abroad particularly from Gulf countries;
and

(d) if so, Ithe details thereof ?

THE MINISTER OF STATE IN THE.

MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) & (b) No, Sir.

Our Embassies are supplied with infor-
mation about the opportunities available
to Indians abroad for investment in India

and they do provide this information to the
Indians abroad.

(c) & (d) The money brought by Indians
while returning from abroad is their
private property which they are free to
invest or utilise according to their choice.
However, Government provide certain
facilities to Non-Resident Indians like
exemption from Wealth tax, for a period
of seven successive assessment years com-
mencing with the assessment year next
following the date of their return to India.
This is applicable to the money brought
by Non-Resident Indians on their perma-
nent return to India as well as balances
kept in their Non-Resident (External)
accounts.

Formation of sub-Comm:ttee to look
into Financial Requirement of Tea
Industry

1678. SHRI MANIK SANYAL : Will
the Minister of Finance be pleased to
state :

(a) whether it is a fact that the Re-
serve Bank of India has decided to form
a sub-committee to look into the financial
‘requirements of the tea industry and also
to simplify Procedures; \

(b) if so, the details thereof;
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(c) who are the members of the said
sub-committee and

(d) the steps taken so far by Govern-
ment to meet the financial requirements of
the tea industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY): (a)to (c) Rese-
rve Bank of India (RBI) have reported
that no sub-committee look into the fina-
ncial requirements of the tea industry
and also to simplify the procedures has
been constituted by them. However, a
Standing Committee on Co-ordination of
Institutional Finance for Tea industry
consisting of 22 members comprising re-
presentatives from Government, Reserve
Bank of India, Tea Board and Tea Asso-
ciations has beern constituted by RBI in
1982 to study the financial problems of
tea industry cn an on-going basis. The
Committee meets at periodical intervals
to discuss various problems of tea industry
—financial and otherwise—that may be
referred to it.

(d) The financial requirements of the
tea industry are met by loans from the
commercial banks, industry’s own resources
and under the various Schemes (loans and
subsidy) of the Tea Board.

Detection of Economic Offences by
Directorate General of Revenue
Intelligence

1679. SHRI S. M. BHATTAM : Will
the Minister of FINANCE be pleased to
state :

(a) whether in an operation thz Dire-
ctorate General of Revenue Intelligence
swooped on business premises and also
cheked international airports in the country "
in July, 1985 and detected economic off-
ences to the tune of about rupee 30.
crores; and '

(b) if so, further details in regard to
such detection in'the current year ? 2

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) In an opera-
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tion carried out by the Directorate Gene-
ral of Revenue Intelligence during the last
week of June, 1985, goods worth Rs.
4.40 crores (approximately) were seized/

detained, besides documents indicating
‘‘hawala’’ transactions invoice manipula-
tions, etc., involving crores of rupees.

Besides, the special operation at
international airports resulted in the col-
lection of customs duty on excess baggage
amounting to Rs. 1,14 crores.

(b) During the first six months of 1985,
the total value of contraband goods
seized amounted to about Rs. 83.68
crores (provisioral). The Directorate of
Enforcement (Foreign Exchange Rezula-
jons Act) had seized Indian currency
amounting to Rs. 1.18 ciores and forcign
currency equivalant to Rs. 54.79 ‘'akhs
during January to June, 1985,

[ Translation)

Constitution of Banking Service
Commission

1680. SHRI NARSINH MAKWANA :
Will the Minister of FINANCE be pleased
to state .

(a) when Banking Service Commission
was constituted to make recruitment of
officers for Nationaliscd Banks and when
its Chairman and members were appointed
and when they started working;

(b) the terms and conditions of the

ser vice of members of this Ccmmi-,
ssion and whether all the members have
been appointed under these terms and

conditions; and

(c) the name of the place where its
headquarters has been located and whe-
ther its regional offices will also be set
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) The
-notifications regarding the setting up of the
Banking 8ervice Commission, the appoint-
ment of Chairman and Membess of the
. Commission and the Jocation of the Comm1-
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ssion’s Head Quarters have not et been
issued. The Banking Service Commission
Act does not provide for the commission
setting up regional offices.

Advertisement of Foreign goods

1681. SHRI S, JAIPAL REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is heavy advertise-
ment of foreign goods such as Cannon
and Minolia Cameras, National Panasonic
and Sanyo consumer electronics in the
press, though they are not manufactured
or to be sold in India ; and

(b) whether Government are aware of
stimulation of demand for them ijn India
leading to such undesirable phenomena as
smuggling, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :  (a) Such foreign
consumer electronic rtemﬁ are abvemsed
in the Press.

(b) Such advertisements are parts of
the global strategy of the foreign manu-
facturers for the promotion of their pro-
ducts and influencing the preferences of
corsumers, including Indian tourists going
abroad.

Appointment of Directors of SAIL

Board
1682. SHRI CHITTA MAHATA :
Will the Minister of STEEL, MINES

AND COAL be pleased to state :

(a) whether Government are c¢onsider-
ing to appoint Directors on the Board of
the State-owned Steel Authority of India
Limited from the eminent experts from
the Tata Iron and Steel Company Limited
and other priva‘e sector cempanies; and

(b) if so, the details thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K,
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NATWAR SINGH) : (a) and (b) It is
proposed to reconstitute the Board of Di-
rectors of Steel Authority of India Limi-
ted so as to include persons of standing
in the field of industrial management.
The composition of the restructured Board
wll be decided in due course.

Proposal to set up Coal Carbonisation
By-products Corporation

1683. SHRI SUDHIR ROY : Will
the Minister of STEEL, MINES AND
COAL be pieased to state :

(a) whether there is any proposal to
set up a Coal Carbonisation By-products
Corporation;

(b) is so, when and the details thercof;
and ' ‘

(c) the steps so far taken in this re-

gard ?

THE MINISTER OF STEEL, MINES
AND COAL (SHR1 VASANT SATHE) :
(a) No, Sir.

(b) and (c) Does not arise.

Restriction on Output of Exportable

Tea

1684 SHRIMATI KISHORI SINHA :
Will the Minister of COMMERCE be pleas-
ed to state:

(a) whether an  inter-Government
group of tea producers met at Rome rece-
ntly to avert decline in tea prices;

(b). if so, what were its decisions; and

(¢c) whether any restrictions will be
imposed in output of exportabie tea to
ensure that there is no fall in its prices?

THE MINISTER OF STATE IN THE
MINISTR ¥ OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (¢) A meeting of the
Inter Governmental Group (representing
both producing and consuming countries)
on tea was held under the aegis of F.A.O.
in Rome from 1st to 4th July, 1985. The
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topics discussed included current tea situa-
tion, long term prospects, barriers to tea
trade, export of processed teas by producers
and international action on tea. There
was a concensus that recent price decline
was a result of over-supp'y of teas of a
quality below those normally traded. [t
was agreed that there was need for more
information on the market behaviour and
the producing countries generally agreed to
enforce ISO 3720, minimum quality stan.
dard on an immediate basis. Measures to
limit the volume of tea production or
exports were not specifically discussed.

Increase in Rates of Shares Due to
Speculation

1685. SHRI SHANTI DHARIWAL :
Will the Minister of FINANCE be plea-
sed to state : )

(2) whether following the announce-
ment made by Government regarding econ-
omic and industrial development, the rates
of shares have gone up unexpectedly high
in the stock exchanges because of specula-
tions;

(b) if so, whether to curb this ten-
dency of speculation Government had in
the past considered the question of accord-
ing recognition to companies as member of
the stock exchanges;

(c) if so, the comprehensive steps
taken to curb the tendency of speculation
in the stock exchanges in the country these
days; and

(d) if no such steps have been taken,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ° (SHRI
JANARDHANA POOJARY): (a) The
Reserve Bank of India Index number of
prices of ordinary shares (1970-71=100)
increased by 45.82 per cent from 240.7 for
the week ended the 16th March, 1985 to
351.0 for the week ended the 13th July,
1985 due mainly to several favourable
factors obtaining in the Indian economy.

(b) Government had some time back -
considered a prososal to make companices,
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which were formed in compliance with the
provisions of Section 322 of the Companies

Act, 1956 and in which all their Directors

‘had unlimited liability, eligible to become
member of recognised Stock Exchanges.
However, this proposal was not related to
curbing of speculatign,

(c) & (d) Trading in securities in the
Stock Exchanges is governed by the bye-
laws and regulations of Stock Exchanges,
Various regulatory measures under the bye-
laws and regulations such as imposition of
different kiids of margins, restrictions on
the outstanding business position of mem-
bers - of Stock Exchanges etc., have been
taken by the Stock Exchanges on their
own and at the instance of the Govern-
ment with a view to eansuring smooth set-
tlement of transactions in securities. Gove
ernment are keeping a constant watch on
the finctiozing of Stock Exchanges.

Exploiting of Services of Weavers

1686. SHRI VISHNU MODI : Wil
the Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether Goverrment’s attention
has been drawn to the fact that despite per
thousand spindles availability of workers
in NTC mills in Beawar-Vijayanagar
(Rajasthan) the local management instead
of utilising their services are exploiting
them;

(b) if so, whether Government have
received any complaints in this regard;

(c) if so, the reaction of Government
thereto and action taken thercon; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) to (d) Government have given cate-
gorical directions to the National Textile
Corporation to eliminate losses in each of
its mills.  Government cannot continue
to run loss making units indefinitely.
Elimination of losses may, Inter-alia, reg-
uire the revision of work load norms. It
is expected that workers will cooperate in
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this regard. The question of exploitaiion
of workers in NT'C, where Government as
the owner is keen on their welfare, does
not arise.

Submission of Proposal for Afforesfa-
tion Etc to NABARD by West Bengal
Forest Development Corporation

1687. SHRI AT KUMAR SAHA:
Will the Minister of FINANCE be pleased
to state ;

\

(a) whether the West Bengal Forest
Develepment  Corporation had recently
submitted to the National Bank for Agri-
culture and Rural Development (NAKARD)
a composite proposal for afforestation, con-
struction and renovation of roads and cona
struction of buildings and sheds;

(b) whether the said proposal also
included a venerring unit, a katha unit and
a particle board unit;

{c) if so, the decision of the NABARD
on these three proposals;

(&  whether the said proposal was
passed by the said organisation; and '

(e) if not, the reasons for the same,
in details?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)
Yes, Sir,

(c)to(e) The propousal could not be cleared
by NABARD for want of certain informa-
tiond ertaining to availability of adequate
raw materials and sources from where
these raw materials would be available on
a sustained basis, The Corporation is
being requested to furnish these details.

Constitution of Spices Board

1688. PROT. P.J. KURIEN ¢ Will
the Minister of COM MERCE b:p'eased to

‘state :

(a) whether Goverament have decided
to constitute a Spices Board;
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(b) whether the existing Cardamom
Board is going to be abolished;

{c) whether Government have received
any repressntation against tke abolition of
the Cardamom Board; and

(d) if so, whether the Cardamom
Board will be retained while constituting
the Spices Board?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The existing 'Cardamom Board
will get merged in the proposed Spices
Board.

(c) Yes, Sir.

(d) The .proposed Spices Board will
undertake ail the functions presently per-
formed by Cordamom Board.

Plan to Overhaul Distribution of import-
ed Scrap Ships

1689. SHRI R.P. DAS: Will the
Minister of STEEL, MINES AND COAL
be pleased to state :

(a) whether the whole system of dis-
iribution of imported scrap ships in the
demolition market by the canalising agen-
cy, the Metal Scrap Trade Corporation,
requires thorough overhauling;

(b) if so, whether Government have
any plan to do same soon;

(c) if so, the details thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K. NAT-
WARSINGH) : (a) No, Sir. However, in the
guidelines for distribution of scrap ships
~ for 1985-86 a provision has been made for
uniform distribution of tonnage amongst
all shipbreaking u.its over a 24 months
cycle. Last year’s guidelines provided for
allotment of one scrap ship to each ship-
breaking unit the :ize of the ship being
determined by natural facilities like draft
‘at the site of the shipbreaking unit,
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(b) to (d) Do not arise.

Expansion of Indo-Arab Trade

1690. KUMARI PUSHPA DEVI: Will
the Minister of COMMERCE be pleased to
state the broad outlines of the steps taken
to expand Indo-Aiab Trade?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : Broad steps takea to expand
Indo-Arab Tiade are :

(i) Identification of new areas for
cooperation in the field of joint
ventures, project exports, opera-
tion and maintenance services
etc.;

(ii) Participation in Trade Fairs and
Exhibitions abroad;

- (iii) Exchange of Trade delegations;

(iv) Conducting Market Surveys in
selected areas and in selected
p1 oducts;

(v) Holding of Bilateral trade talks;

(vi) Identification of thrust areas
where potential for export is high;

(vii) An Indo-Arab Seminar was held
in New Delh1 f.om 1s to 4th May,
1985. It was organtised by the
Federation of Indian Export Orga-:
nisations with the active support
of the Ministry of Commerce. The
discussions in the seminar inter-alia

touched on issues inthe areas of
industrial support, infrastructure,
construction and project exports.

[ Translation}

Indo-Pak Agreement to Curb Smuggling
of Narcotics

1691. SHRI KALI PRASAD PANDEY :
Will the Minister of FINANCE be plea-
sed to state :

(a) whether the recent meeting of
Indo-Pak Joint Commission both India and
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Pakistan have agreed-to establish contact

for identifying the organisation engaged
in the smuggling of narco'ics and to arrest
thosvé smugg!ers;

(b) if so, the steps taken in this direc-
tion ard the names of the smugglers appre-
hended and the names of the organisations
engaged in smugg’ing cof narcotics which
have been identified and have been raided
upon; and

(c) if no action has been taken, the
date from which this agrcement will be
implemented and the expenditure proposed
to be incurred by Government thereon dur-
.ing the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) to (c) At the
second meeting of India-Pakistan Joint
Comission held from the 2nd to 4th July,
1985 at New De'hi, it was agreed that the
respective intelligence and enforcement
agencies of the two countries would mut-
ually exchange, for appropriate ection, in-
formation regarding seizures of narcotics,
persons arrested and other relevant details
and develop intelligence on suspected narco-
tics smugglers operating between Pakistan
and India through sea-ports, airports and
land routes.

The exchange of information would
commence after the modalities in this regard
have been evo'ved and agreed to by both
the sides. The expenditure like'y to be
incurred in this connection during the cur-
rent year cannot be estimated at this stage.

Issue of Currency Notes in Rs. 500
' Denomination

1692. SHRI P.A., ANTONY : Will
the Minister of FINANCE be pleased to
state
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(a) whether there is any proposal to
issue currency notes in the denomination
of Rs, 500; ard

(b) if so, when it will be issued?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Yes,
Sir. Preliminary work relating to the pre-
paration of suitable design for bank notes
in the denomination of Rs. 500/- has been
taken in hand. As the printing of bank
notes is a high'y technical matter, and the
various stages of preparation leading there-
to take consid:rable time, it is expected
that such notes may be issued in the latter
half of 1986-87.

Production of Spun Silk/Noil Yarn

1633. DR. A. KALANIDHI : Will the
Minijster of SUPPLY AND TEXTILES be
pleased to state .

(a) the mills and their installed capa-
ciiies and production in the field of spun
silk and noil yarn in India;

(b) whether the production falls short
of the demand; '

(¢) if the demand fall short of the pro-‘
duction, why imports are allowed; and

(d) whether there is any che.k by
Government about the utilisation of import-
ed spun silk/poil yarn in the proper field?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHEKHAR
SINGH) : (a) Spun Silk Mills and their
installed capacity and production are as
under : '

( Name of the Mills

(Tons)

Installed Capacity Production (1984-85)

Noil Yarn

Spun Noil Spun Silk
Sitk Yarn Yarn.
Yarn
1. Channapatna Spun Silk 50 72 41 37

Mills (Karnataka)
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2. Assam Spun Silk 24 27 30 10
Mills (Assam) .
.3. Bjhar Spun Silk Mills 24 30 8 26
(Bihar)
4, Spuan Silk India Ltd. 120 100 11 .5
(Karnataka) (S:zpt. ‘84—March’85)
Have started production in
September, 1984
5. Arco Spun Silk Mills 51 15 Has not yet started production
(Karpataka)
6. H.1.S. Spun Silk Milis 20 -do-
(Karnataka)
Total : 339 245 90 ' 78

(b) Yes, Sir.

(c) Does not arise.

(d) Under Import Export. Policy, import
of these items is allowed against REP lice-
nces including duty free REP lincences on
exports of specified sitk items. These REP
licences are issued for rep'enishment of the
item used in the export product based on
their usage in the export product. Since
these imports are allowed only as repleni-
shment of material already used in the
export poduct, these are not subjected to
actual user conditions. In fact, for this
reason, all REP licences are freely trans-
ferable. Import ofthese: items is also all-
owed against Advance Licences issued under

‘the Duty Exemption Schame. Under this
scheme, import of inputs is allowed
duty free with obligation to export

the finished product for value depending
upon the value addition expected to be
realised on the imported material. For the
fulfilment of export obligation, the exporter
is required to execute a bond with bank
guaratee or legal agreement depending
upon the status of the exporter. In case
the Export obligation is not fulfilled, the
bond/legal agreemeat enforced on the exp-
orter entailing him to pay the import duty

on the raw material alongwith penal inter-
est thereon. Besides, the exporter is also
liable to be proceeded against urder the
Import & Exports Trade Control Act and
the orders issued thereunder.

Further under the flexibility provisions
provided in para 204 of the Import Export
Policy, 1985—88, REP licences issued to
Manufacturer—Exporters against €xports of
Select products manufactured by him can
be endorsed for import of these items for
a value depending upon th e export perfor-
mance of the exporter. This endorsement
is allowed subject to actual user (AU)
condition. Merchant export/trading hou-
ses can also get the said endorsement sub-
ject to the condition that the goods so
imported will be disposed off to its suppor-
ting manufacturers subject to AU.condition.
The utilisation of the imports under this
category is safeguarded in terms of para
238 of the Hand Book of Import-Exporte
Procedures, 1985—88 which provides that
the actual users shall maintain a true and
proper account of the consumption and
util'sation of imported goods. These acec-
ounts are open to inspection and veri-
fication by the sponsoring authorities, CCI &E
Licencing Authorities or any other Govern-
ment Authority authorised by the Chief Con-
troller of Imports and Exports.
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Opening of Office of Chief Controller
of Export and Import at Varanasi

1694. SHRI SHYAM LAL YADAV :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware
of the demand for opening the office of
the Chief Coatroller of Export and Import
to help exporters of Varanasi silk sarees
and carpets ; and

(b) if so, when the demand will be
met ?

THE MINISTER OF STATE IN THE .

MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) (a) Yes, Sir, ’

(b) The request has been referred to
the Study Teamset up by the Government
to consider restructuring and other fun-
ctional aspects of the CCI&E organisation,

Smuggling on the Borders

1695. SHRI AMARSINH RATH-
AWA : Will the Minister of FINANCE be
pleased to state :

(a) the number of smugglers arrested
during the first six months of this vyear
on our borders and the details of the goods
recovered from them ;

(b) whether large quantities of arms
are also smuggled by tahose smugglers ;

(c) if so, the details of arms recovered
during the said period ; and

(d) the special steps being taken to
seal our borders to avoid smuggling ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : (a)to (d) The in-
formation is being  collected and will be
laid on the Table of the House.

Categorisation of Posts and Branches in
Nationalised Banks

, 1696. SHRI G.M. BANATWALLA :
Will the Minister of Finance be pleased
{o state ;
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(a) whether any guidelines have been
recently issued by Government on categori-
sation of posts and branches in nationa-
lised banks ; .

(b) if so, what are these geidelines ;

(c) whether the All India  Confedera-
tion of Bank Officers’  Organisation
AICOBOO), the Indian Banks’ Associa-
tion (IBA) and other unions were consulted
before the issue of these guidelines and if
not, the reasons therefor ;

(d) whether these guidelines
curtail promotional prospects ;

would

(¢) whether the AICOBOO, IBA and
others have  objected to the said guide-
lines ?

(f) if so, the nature of these objec-
tions ; and

(g) Government’s reaction thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) Yes, Sir.

(b) In accordance with the provisions
of Officers Service Regulations, branches
have to be classfied into small, medium,
large etc. according to the criteria to be
approved by Government. Government
had earlier issued certain guidelines in-
dicating the criteria for classifying bran-
ches. These criteria were Tecently revised
and fresh guidelings have been issued
under which, among other things, the
criteria for business- turn-over hag been
revised upwards.

(c) LCiscussions and consultations bet-
ween Government and IBA on all issges
affecting the industry is a continuous pro-
cess. These guidelines were issued to the
banks after taking into account all rele-
vant factors,

(@ to (g The Al India -Confe-
deration of Bank Officers Organisations
(AICOBOO) in its circulars have objected
to the modifications in the criteria for
categorisation of branches on the plea
that large number of posts will have to be
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downgarded and promotional avenues will
be very much reduced. Government are
awaiting the views of the IBA in the
matters.

Proposal to set up More LTC ‘Plants
Near Pit-heads

~1697. SHRI PURNA CHANDRA
MALIK : Will the Minister of STEEL,
MINES AND COAL be pleased 1o state :

(a) whether there is any proposal to
set up more Low Temperature Carboni-
sation Plan(s near the pit-heads ;

(c) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
(a), (b) and (c) No, Sir. The setting up
of such plants depends upon their ccono-
mic viability which in turn depends on
plant capacity and total utilisation of the
gas.

Fibre Cable Factory in West Bengal

1698. SHRI PURNA CHANDRA
MRLIK : Will the Minister of FINANCE
be pleased to state ;

(a) Whether the Public Investment
Board has received offer to two sites for
the proposed fibre cable factory from the
West Bengal State Government;

(b) if 80, which are those sites ;

(c) whether any decision in this matter
has been taken by the Public
Board ;

Investment

(d) if so, the decision matter ; and

-

(e) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI JANAR-
 DHANA POOJARY) (a) No. Sir.

(b to (e) Does not arise,
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STC’s Failure to Ship Rice to Abu Dhabi

1699. SHRISANAT KUMAR MAN-
DAL :
SHRI MOHD, MAHFOOJ ALI

KHAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether due to the failure of the
State Trading Corporation to honour its
commitment, Abu Dhabi has cancelld its
order Tor_the supply of 10,000 tonnes of
basmati rice ;

(b) the reasons for the STC’s facilure
to ship the commodity as per the
price schedule orginally agreed upon and
whether any responsibility has been fixed
for this lapse ;

(c) whether the Possibility of reper-
cussions on other items exported by India
has been assessed ; and

(d) if so, its outcome and how the
STC has been geared to meet this situation
and honour its international trade commit-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.

SANGMA) (a) & (b) State Tradirg Cor-
poration (STC) signed a
6.3.1985 with Abu Dhabi Municipality
for export 10,000 MT Indian Basmati rice
with firm commitment of 7500 MT and

contract on

* 2500 MT optional to be exercised by STC

within 30 days of first shipment, The
contract could not be implemented as
the foreign buyers cosidered, after ins-
pection, that the rice offered did not meet
the specifications and cancelled the con-

tract. The officer who handled the con-

"tract offered and has been allowed to leave

the Corporation.

(c) & (d) STC has decided to depute
a delegation to Abu Dhabi for
the possibility of

exploring
entering into a fresh
contract for export of basmati rige.
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Assets of Indian Companies in Joint Ventures
Abroad

1700. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMERCE
be pleased 1o refer to the reply given to
Unstarred Question No, 7227 on 17 May,
1895 regarding Indian companies having
investment ouiside India and state :

(a) the names of 43 Indian companies
belonging to 26 Indian Industrial Houses
(including some hoteliers like Taj, Oberoi
and others) which have set up joint ven-
tures in operation, the countries concern-
ed, the total assets of these companies,
(liquid and equity capital participation
and in terms of know-how and plant,
machinery and equipment exported from
India), the dividends repatriated by the
Indian companies as per upto-dare in-
formation available with his ministry ;

(b) what check is being exercised
over the mis-spending of foreign exchange
earned by the Indian companies, the
Directors and Executives during their
visits abroad on business promotion ; and

(c) how is it ensured that the full
amount of dividends earned is repatriated ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The names of the 43
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companies in India, with total assets of
Rs. 3,422.19 croses in 1983, for which
figures are avaiiable and the countries
ip which their joint ventures have been
set up are given in the the statement below,
The total investment in the joint ventures
set up abroad by these Indian companies -
in the forms of equity is of the order of

Rs, 88.60 crores. Out of this Rs. 64.05
crores was confributed through exports
of Machinery etc.,, Rs. 2.61 crores

through capitalisation
4.68 crore by cash remittance, Rs.,
13.55 crores by bonus shaies and Rs.
3.71 crores by other methods. The esti-
mated amount repatriated as dividends
by these joint ventures is of the order of
Rs. 5.23 crores approximately so far.

of know-how, Rs.

(b) and (c}: One of the condition
imposed at the time of issuing approvals
relates to submission of periodical reports.
RBI calls for certified copies of balance
shets and profit and loss account together
with Directors’ report of the overseas joint
ventures and a certificate from overseas
auditors indicating how ihe amounts of
dividend etc. due to the Indian partici-
pant have been arrived at. The sjendrg
of-foreign exchange by the Directors snd
executives of the Indian companies during
their visits abioad regarding business
promotion are controlled by R.B.I. under
the normal foreign exchange regulations,
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Finance allotment for the production
of coal during Sixth and Seventh
Five Year Plan

1701. SHRI B. B. RAMAIAH Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) details of financial allotment made
during the first year of Seventh Five Yeaf
Plan and during the whole Seventh Five
Year Plan for prodaction of coal in the
country;

(b) whether in the light of all

devclopments more financial

round

allotment has
been made in Seventh Five Year Plan as
compared to that of Sixth Five Year Plan;

the details thereof and the
extent of increased availability of coal ?

(c) if so,

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a), (b) and (c) Details of financial allot-
ment for the first year of the 7th Five
Year Plan are as under :

(Amount in Rs. Crores)
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Name of  Production in Production
the Com-  84-85 (termi- target for
pany nal year of 1989-90
the Sixth Five
Year Plan)
(in million
tonnes)
C.I.L. 130.84 186.00
S.C.C.L. 12.33 24.00
Others 4.26 6.00
216.00

Total : 147.43

S1. No, Company Allocation for
1985-86
1. C.I.L. 851.50
2. S.C.C.L. 72.00
3. Others including 5.00
S&T
Total : 928.50

The financial allotment for the 7th
Five Year Plan has not been finalised so
far. '

The actual production during the
Sixth Five Year Plan and the targetted pro-
duction for the 7th Five Year Plan are as
under-:

Export of Rubber goods

1702. SHRI HARIHAR SOREN : Will
the Minister of COMMERCE be pleased
to state :

(a) the total cost of rubber goods
exported to different countries in the last
three years;

(b) whether Government have a pro-
posal to increase the export of rubber
during the current financial year;

(b) if so, the value of rubber propo-
sed to be exported in the above years;
and

(d) the steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) The export of rubber
goods to different countries during the
last three years is given below :—

(in million Rs.)

Year Exports
1682-83 501.0
1283-84 608.0
1984-85 881.0

(b) and (c) Government proposes to
increase the export of rubber goods during
the current financial year. The value of
exports will depend upon the demand in
the international market.
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(d) Steps taken to increase  exports
include  assistance under the Natural
Rubber Subsidy Scheme, Cash Compensa-
tory Support, and impqrt replenishment.

Proposal to bring two coal producing
areas under control of a separate
Subsidiary Company of C.IL.L.

1703. SHRI HARIHAR SOREN:
SHRI RADHAKANTA DIGAL :

Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether a proposal has been sub-
mitted by the Government of Orissa to
the Unioa Government to bring the two
coal producing areas under the adminis-
trative control of a separate subsidiary
company of Coal India Limited with head-
quarters in Orissa;

(b) if so, the steps taken for the im-
plementation of the above proposal;
and

(c) the other steps taken for systema-
tic and expeditious development
resources of Orissa ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
(a) to (c) Thereis, at present, no propo-
sal from the Government of Orissa to
bring the coa! producing areas in Orissa
under the control of a separate subsidiary
company of Coal India Limited.

At present, Orissa Coalfields are
under two coal companies viz., Central
Coalfields Limited and Western Coalfields
Limited. These two companies are, how-
ever, under the same holding company viz.
Coal India Limited. The development of
Talcher area and Ib Valley is in step with
the development programme of CIL taking
into account the various factors, While
formulating the development plans of diffe-
rent coalfields, interest of various State
and the industries therein is kept in view
within the frame work of National interest.
At present, the production from Orissa
coalfields alone does not warrant formation
of @ separate coal company.
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~ Loss made in GIC

1704. SHR1 HARIHAR SOREN : Will
the Minister of FINANCE be pleased to
state :

(a) whether the General Insurance
Corporation of India has made a huge loss
in 1984-85;

(b) if so, the amount of loss made by
GIC in the above year;

(c) the reasons of such huge loss;
and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir. As
per audited accounts fpr the year ended
31st December, 1984, tht Gereral Insu-
rance Corporation of India has made a
net profit of Rs. 12.89 crores.

(b) to (d) Do not arise in view of (a)
above.

Trade

1705. SHRI HARIHAR SOREN: Will
the Minister of COMMERCE be pleased
to state :

Ties with Italy

(a) whether S‘lep'S have been taken by
Government to establish trade ties with
Italy; :

(b) if so, for how many years trade
agreements have been signed with Italy;

(c) what are tbe different goods present-
ly exported to Italy; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE -
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) A trade agree-
ment between the two countries was enter-
ed into in 1959.

The present trade relations between
India and Italy, however are governed
by the Indo-Italian Joint Committee on
Economic Cooperation set up in 1976. The
Joiat Committee has met on six occasious.
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(c) and (d) The bilateral trade between
India and Italy is a continuous process.
The items exported by us to Italy, inter-
alia, include leather and leather goods,
textile items; coffee, iron ore and engin-
eering items. The items imported by us
from Italy ~ include tele-communication
equipment and parts, machine tools,
chemical fertilizers and textile machinery.

Production of Raw Jute

1706. SHRI SATYAGOPAL MISRA :
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) whether Government have estimated
the production of raw jute in jthe country
during the current year;

(b) if so, the details thereof;

(¢) how much raw jute would be pro-
cured by the Jute Corporation of India;

(d) what would be the fate of the re-
maining raw jute;

(e) whether Government will ask the
JCI to purchase all raw jute directly from
the jute growers; and

(f) if not, why ?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) While it is too early (o
make an accurate estimate of the size of
1985-86 jute crop, the current estimates
_put it around 85 lakh bales.

(¢) The JCI being primarily responsi-
ble for undeitaking price support operation
‘jn the inetest of jute growers, it under-
takes to purchase the entire quantity of
raw jute offered to it at minimum statutory
price fixed by the Government. The plan
of operation of JC] also provides for pur-
chase of entire requirement of National
Jute Manufactures Corporation and other

" State owned mills in the current year.

(d The remaining raw jute are ex-
pected to be purchased by industry and

trade.
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(e) As a matter of policy, the entire
purchases of JCI are made directly from
growers.

(f) Does not arise,

[ Translation]

Regional Banks in Bihar

1707. SHRI VIJOY KUMAR YADAV:
Will the Minister of FINANCE be pleased
to state :

(a) whether Goverrment have not been
able to set up regional banks in 18 regions
of Bihar so far;

(b) if so, the reasons therefor; and

(c) the time by which regional banks
are likely to be set up in those regions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) At present
22 regional rural banks covering 37 out
of the 38 districts of Bihar are in position.
The only left out district is Dhanbad for
which no proposal for setting up a regional
rural bank has been rcceived by the Gov-
ernment,

(b) and (c) Do not arise.

New Commercial agreement between
India and USSR

1708. SHRIVIJOY KUMAR YADAV :
Will the Minister of COMMERCE be
pleased to state :

(a) whether India and the USSR have
eniered into any new trade agreement;

(b) if so, the contents thereof; and

(c) the benefit likely to  accrue to

Indian therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (¢) Discussions are
going for renewal of trade agreement with
USSR for the period 1986—1990 and new
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trade agreement will be  signed on the

conclusion of these negotiations.

[English]

Rehabilitation of displaced families
due to setting up of Alumina Plant at
Dhamanjodi

1709. SHRI GIRIDHAR GOMANGO .
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) the total number of families dis-
placed due to setting up of the alumina
plant at Damanjodi in Orissa and rehabi.
litated so far by the authority thcreof;

(b) the funds provided by the National

Aluminium Company Ltd., (NALCO) to
the implementing authority for compensa-
tion, rehabilitation and other related

matters.

(c) whether the
mittee had suggested for increasc of house
building cost upto eight thousaud rupees;
and

(d) if so, the steps taken by the NAL-
CO authority in this regard?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) : (a)
581 families are likely to be displaced
due to the setting up of Alumina Plant in
Damanjodi. So far 192 families have
been disp'aced and out of them 77 have
been provided pucca houses while the rest
have been accommodated in transit sheds
pending - construction of pucca houses
to accommodate them. An assurance
has been given to provide employment
to one able bodied person from each
displaced family. So far direct employment
has been given to 96 displaced persons
and another 298 displaced persons are
working with various contractors, In ad-
dition 44 persons are being imparted
training with a view to eventual employ-
ment in NALCO against regular posts.

(b) NALCO has paid compensation of
Rs. 1.57 crores, at the rate of Rs.3,000
per acre for land acquired for the project,
They have also provided Rs. 5 lakhs to
the Orissa Government for construction of

houses for the displaced families, An ex-
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gratia relief of Rs. 3.65 lakhs at the
rate of Rs. 2,500 per displaced family,
has been paid to 146 displaced families.
Further, a sum of Rs. 60 lakhs is being
spent to construct pucca houses for rehabi-
litation of displaced families.

(c) and (d) Yes, Sir. Against Rs.
8,400 proposed by the Rehabilitation
Committee, the cost of each house presen-
tly being constructed by NALCO for the
rehabilitation of displaced families s
around Rs.~14,500/-.

Raids Conducted by Directorate of
Revenue Intelligence

1710, SHRI AMARSINGH RATH-
AWA : Will the Minister of FINANCE be
pleased to state :

(a) whether the raidS were carried out
by the Di:ectorate of Revenue Intelligence
during the month of June, 1985;

(b) if so, the number of raids conduct-
ed and the number of persons arrested;

(c) the total value of seizures
the raid; and

during

(d) the other methods being adopted to
unearth black morey ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) 134 premises were searched and
35 persons were arrested.

(c) Goods worth Rs. 4.40 crores appro-
ximately were seized and incriminating docu-
ments seized showidg illegal transactions

in foreign exchange involving huge sums
of money.

(d All administrative, legal and insti-
tutional measures are taken to unearth
black money.

Installation of captive Generators in
Tex tile Mills under NTC

1711. SHR1 BASUDEB ACHARIA :
Will the Minister of SUPPLY AND TEX.
TILES be pleased to state ; '
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(a) whether all the nationalised and
managed textile mills under NTC (WBABO)
have captive generators;

(b) if not, rhe names of those mills

not having captive generators;

(c) is there any proposa! to instal géne-
rators there;

(d) if so, when and the details there-

of;

(e) the power requirements and instal-
led capacity of captive generators of NTC
mills in Eastern region; and

(f) the steps so far taken by Govern-
ment to make available the power require-
ments of these mil's to improve their per-
formance ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND. TEXTILES
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(SHRI CHANDRASHEKHAR SINGH) :
(a) Out of 18 nationalised -and one manage
ed textile miil under NTC (WBABO), 16
nationalised mills and the managed mill
are having captive generators.

(b) The following two nationalised
mills arc not having captive generators :

(i) Assoaiated Industries, Assam,
(ii) Orissa Cotton Mills, Cuttack.

(c) and (d) The proposal to instal
captive genzarating capacity in Associated
Industries (Assam) has been approved by
the NTC (Holding Company). The propo-
sal for scnction of diesel generating sets
for Orissa Cotton Mills is under considera-
tion of the NTC (Holding Company),

(e) and (f) A statement showing the
power requirements and installed capacity
of captive generators in each case is given
below.

Statement

S. No. Name of the mill Maximum demand Installed
(KVA) on captive
installed capacity
capacity (KVA)

1. Arati Cotton Mills 1237 800
2. Central Cotton Mills 3606 1290
3. Bengal Fine No. 1 1589 ’ 800
4, Shree Mahalaxmi Mills 1798 1000
5. Rampooria Cotton Mills 3716 1250
6. - Sodepore Cotton Mills 700 : 600
7. Bengal Textile Mills | 986 860
8. Kanoria Industries | 675 1360
9. -Banasri Cotton Mills 1918 ’ 800
10. Laxminarayan Cotton Mill 1690 : 790
11, Bengal Luxmi Cotton Mills 3480 1360
12, Manindra Mills 522 400
13, Jyoti Wg:aving Factory 500 200

14, . Bengal Fine No. 2

792 500



163  Written Answers

AUGUST 2, 1985

Written Answers 164

(n - (2) , 3) (4
15. Associated Industries 1044 —

16. Bihar Co-operative 882 500

17. Gaya Cotton & Jute Mills 2700 500
18. Orissa Cotton Mills 1000 —_

28795 12010

19. Mohini Mills (Managed) 3028 500

Grand Total : 31823 12510

—

Report of K.S.R. Chari on B.G.M.L.

1712 SHRI NARSINGRAO SURYA-
VANSI : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether the Report of K.S.R.
Chari on Bharat Gold Mines Limitted by
now; and

(b) if so, the comments and highlights
thereof ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):

(a). No, Sir.

(b) Does not arise.

Staff Training Center of Banks

1713. SHRIMATI JAYANTI PATN-
AIK : Will the Minister of FINANCE be
pleased to state:

(a) the number of staff training cent-
res of banks that have been etablished in
the country;

(b) the location of such training cen-
tres; _ .

(¢) whether any analysis of cost ina
training centre is made and cost per lecture
is worked out;

(d) if so, the details thereof; and |

 SANGMA) :

(e) the steps proposed to be taken to
reduce the cost to a considerable extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA.-
RDHANA POOJARY) : (a) to (e) infor-
mation is being ccllecied and will be lnid

on the Table of the House, to the extent
available.

Setting up of Project Export Cell :

1714. SHRIMATI JAYANTI PATN-

AIK @ Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have a pro-

posal to set up a project export cell;

(b) if so, when such proposal is going
to be implemented;

() what would be the main functions
of the project export cell; and

%) what other steps are proposed to
be taken by Government to step up export
carnings ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
(a) to (c) There is already
a Project Export Cell called the Overseas
Projects Cell which handles al] aspect§ per-

taining to expansion and dwersnﬁcat;on of
project exports, e
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Loans From USSR

1716. SHRIMATI - JAYANTI PATN-
AIK :  Will the Minister of FINANCE be
pleased to state :

(a) whether Government have sought
loans from the USSR ;

(b) if so, for what purpose; and

(c) the amount of loan assistance like-
ly to be obtained from the USSR in the
current financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) During
the current financial Year, an Agreement
has been signcd between the Goveinment
of India and the Government of the USSR
on 22nd May, 1985, under which the USSR
have extended a Credit to the Government
of India in the amount of Roubles 1000 mil-
lion (approximatsly Rs 1,100 crores) for
financing Soviet goods and services required
for the following projects :—

1. Construction of the Kahalgaon
Thermal Power Plant of capacity of 840
MW, '

2. The intensive and integrated explo-
ration of hydrocarbons in two areas in two

on-share basins, which may be mutually’

agreed 'upon, with the help of Soviet equip-
ment and specialists.

3. Construction of :

(a) Opencast mine of a capacity of 10
million tons per annum of coal in
Block 5 of the Jhatia Coalfield with
washecries;

(b) Moher opencast mine of about 10
million tons per anpum capacity
and Khadia opencast mine of a total
capacity of upto 10 million tons per
annum of which capacity 4 million
tons per annum will be in the first
stage, of power grade coal, in the
Singrauli Coalfield, and

(c) Sitanala underground collicry with
a capacity of 2.5 million tons of

coking coal per anium in the Jharia |

‘Coalfield with washrries.
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4. " Establishment of :

(a) An Institute for designing of coal
~ beneficiation plants, and

(b) A division of the Institute for det-
ailed dcsigning of coal projects in
the Central Mine Plauning and
Design Institute Limited.

5. Modernisation of Patherdih Washe-
ry; and

6. Introduction of new technology,
modernijsation and reconstruction in the field
of ferrous metalluigy and machine build-
ing at the projects of cooperation as may
be mutually agreed upon.

The Agreement also provides that alte-
rations may be made in the above list of
project by mutul agreement between the
two Parties. '

Frauds and Robberies in Banks

1716. SHRI MOOLCHAND DAGA :
SHRI VISHNU MODI :

Will the Minister of FINANCE be ple-
ased (o ‘state :

(a) number of frauds in the banks for
the last three years;

(b) number of robberies during th.e,
same period; ‘

(c) amount involved in both the above
cases separately;

(d) amount recovered so far;

(¢) in how many cases the members
of the staff were involved;

(f) amount wtitten off during this
period in this respect; and

(g) what action has been taken in the
abovz and with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (d) The
informatlon regarding the cases of frauds
and also the amount involved as reported
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by 28 public sector banks to the Reserve
Bank of India during the years 1982, 1983
and 1984 is as follows :

" Year No. of cases Amount invol-
' ved (Rs. in
crores)
1982 2065 19.44
1983 2360 29.62
1984 2410 38.39

Information relating to the amount
recovered is not readily available. However,
this is an on-going process as banks file
civil and criminal suits to seek appropriate
reliefs. Moreover, the amount involved
in frauds does not necessarily represent the
amount of loss to the banks since banks
will have securities with them to cover the
amounts. ’

As per available data, information
regarding number of bank dacoities/robbe-
ries that occurred during the yerrs 1982,
1983 and 1984, the amount involved there-

in and the amount recovered is as

follows :

Year Total Amount Amunt
No. of involved recovered
dacoities/ (Rs, in (Rs. in
robberies lakhs) lakbs)

1982 77 140.48 (approx) 40.04

~+gold valued at (approx)
Rs. 16.36 lakhs -gold/
(approx) gold orn-
aments
weighing
3.6 Kg.
(approx)
1983 100 126.79 (approx) 38.40
~+gold value at  (approx)
Rs. 43.04 lakhs —+gold wo-
(approx) +gold/ rth Rs. 6
gold ornaments lakhs
weighing 1492.5 (approx)
gm. (approx)

1984 - 96 Rs. 153.60 47.24)

lakhs (approx) (approx)

--gold/gold orna- and one
ments worth parcel.
Rs. 11 lakhs

-4 parcels.
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- (e) and (g) The information regarding
the number of cases of frauds in which
members of staff were involved is -not read-
ily available. However, the Reserve Bank
of India has reported that as per informa-
tion readily available, the number of Oilici-
als awarded punishment including conviction
for their involvement in fraud cases during
the years 1982, 1983 and 1984 (upto
30.6.84) was 528,609 and 338 respective-
ly. Ason 30.6.84, the number of emplo-
yees against whom prosecutions and depart-
mental enquiries were pending were 473
abd 1283 respectively.

(f) According to the forms of balance
sheet and profit and loss account p:escribed
under Banking Regulation Act, 1949 banks
a‘e given starutory protection against dis-
closure of the quantum of particulars of
bad and doubtful debts for which provision
has been made to the satisfaction of their
auditors. In view ofthis, information in
this regard cannot be divulged.

Planning Commission u:-ged to enhance
Seventh Plan allocation for development
of Coal and Lignite

1717. SHRI LAKSHMAN MALLICK :
Will the Minister of STEEEL, MINES
AND COAL be pleased to state :

(a) whether it is a fact that his Minis-
try has urged the Planning Commission to
enhance the Seventh Five Year Plan allo-
cation for development of coal and lignite;
and

(b) if so, the recommendations of the
Working Group which was appointed to
study the progress and recommend and
suggest the ways in this regard ?

THE MINISTER OF STEEL, MINES
AND COAL (SHR1 VASANT SATHE) : (a)

"and (b) The Working Group on Coal and

Lignite for the 7th Five Year Plan had
recommended an. outlay of Rs. 14419.4
crores for Coal and Lignite sectors. No
final decision on the 7th Five Year Plan
outlay has beed taken so far. The matter
is under examination in consultation with
the Planning Commission and the Ministry

of Finance. o '
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~ Share of Loan to Agricultural Sector

~1718. SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased
to state:

- (a) whether Government proposed to
enhance the share of loan to agricultural
sector;

{b) if so, the details thereof; and

(c) the steps Government have con-
sidered to ensure timely and adequate sup-
ply of credit for farm operations especi-
ally to meet the rcquirements of small
and marginal farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) As at
the end of March, 1985 the outstanding
dircct agricultural advances of the public
sector banks stood at 14.2% of the net
bank credit. Banks huve been advised to
easure that this percentage reaches a level
of 16% by March, 1987.

(c) A large number of branches of
commercial banks and regional rural banks
have been opened in rural areas. Banks
have also been advised to delegate adequate
discr etionary powers to branch managers to
sanction proposa's fiom weaker sections
without reference to higher authorities.
Other major steps taken by the Govt. to
enable the small borrowers to avail of bank
credit are simplification of loan application

forms and relaxation of security :.lorms and

margin requirements.

Import ef Small Coins From Foreign
Countries

1719. SHRI NARAYAN CHOUBEY :
SHRI KAMAL NATH :
SHRI AMAR ROYPRADHAN :
SHRI RANJIT SINGH GAEX-
WAD :
SHRI YASHWANTRAO GADA-
KH PATIL:
SHRI SARFARAZ AHMED :
SHRI JITENDRA PRASADA :

" Will the Minister of FINANCE be ple-
ased to state ¢

SRAVANA 11, 1907 (SAKA)

Written Answers 170

(a) whether Government have decided
to import small coins from foreign
country; '

() if so, whether orders have been
placed for the same;

(c) the number of coins of each den-
omination with value to be imported and
from which country/countries;

(d) the average number of coin needed
for our country; and

(e) the production capacity of our
Mints is the number of small coin actually
produced by our Mints in the year 1982,
1983 and 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (aj and (b) Yes,
Sir,

(c) The information is given belew :

Denomina- Number Favour- Name of
tion in able Va- the Mint/
Million lue in firm and
Pieces Rupees Country.
Re. 1/- 500 50 M/s Bir-
crores mingham
Mint Pro-
ducts Ltd.,
U.K.
-do- -do-  -do- M/s Royal
Mint,
UK.
50 P. 750 " 37.5 M/s Hyu- -
crotes ndai Cor-
poration,
South
Korea.
25 P. 250 6.25 M/s Roy-
crores al Cana-
' dian
. Mint,
Canada,

(d) According to a forecast made by
the Reserve Bank of India regarding esti-
mated requirement of coins for the period
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from 1983-84 to 1992-93, average number
of coins needed for the country per year
comes to 2770 million pieces (all coins).

(e) The production capacity of all the
3 Mints indicated for 1985-86 on the basis
of 54 hours per shift per week and (wo
shifts per day is 2 000 million pieces.
The production of coins (all coins) during
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_the last 3 financiai years has been as
follows :

Year Production in
million
pieces

- 1982-83 660.00

1983-84 1063.19

1984.85

1355.69

Surrender of Central aid by Bihar Govern-
ment in Last Five Years

1720. SHRI VIJOY KUMAR YADAV :
Will the Minister of FINANCE be pleased
to state ;

(a) the amount returned by Bihar
Government to the Centre during the last
Five years, year-wise which could not be
utilised by the State Government till the
end of each financial year enumerating the
items thereof;

(b) whether return of money has adve-
rsely effected the progress of the State in
different spheres; and

(c) ff so, the reaction of Government
to evolve effective machinery for stopping
it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POQJARY) : (a) A Statement
showing normal Central assistance alloca-
ted in the last five years and assistance act-
ually released is given below.

(b) The amount surrendered by the
State is too small to have any serious ad-
verse effect on the developmental effort of
the State,

() Does not arise.
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Statement
Statement showing the normal Central
assistance allocated and actually rele-

ased during the last five years.

(Rs. in crores)

Year Central assis- Central
tance assistance
allocated actually

released

1980-81 239.62 239.35

1981:82 241.89* 240.96

1982-83 267.27 266.96

1983-84 302,76 302.76

1984-85 350.13

350.13

Sugar Sold by Cooperative Sugar Mills
Without Payment of Duty

1721. SHRI S.M. GURADDI : Will
the Minister of FINANCE be pleased to
state :

(a) whether a large number of coopera-
tive sugar mills have been selling sugar
1llegally without paying excise duty ;

(b) ifso, whether Government pro-
pose to institute an  enquiry into the
eorrupt practices by sugar cooperative in
Maharashtra ; and

(c) if so, the details of the proposed
enquiry.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) to (c) The re-
port of a study by the National Institute
of Public Finance and Policy on ‘‘Aspects
of the Back Economy in India’ has re-
ferred to the evasion of excise duty by
sugar mills. Presumably, the question
relates to evasion of central excise duty
by the cooperative sugar mills on the
State Of Maharashtra. There is no infor-
mation about clearance of sugar without

*After adjusting advance Plan assista-.
nce of Rs, 3-01 crores.
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payment of central excise duty by these
mills. In view of this, the question of
instituting any enquiry does not arise.

Support Price of Jute

1722. SHRI SATYAGOPAL MISRA :
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state.

(a) whether the Jute Corporation of

India have fixed support price of jute this .

year to purchase and procure jute from
the producers ;

(b) if so, the details thereof ; and
(c) if not, reasons therefor ?

THE MINISTER OF SUPPLY AND.
TEXTILES (SHRT CHANDRASHEKHAR
SINGH) (a) Statutory minimum price for
raw jute and mesta for he jute season
1985-86 (July-June) have dlready been
fixed by the Govt. of India for up-country
and Calcu‘ta markets. JCI has been made
responsible to procure the entire quantity
of raw jute/mesta offered to it at mini-
mum statutory price fixed by the Govt.

(b) The minimum statutory price for
W-5 grade of raw jute for 1985-80 season
in Assam has been fixed at Rt; 215/~ per
quintal. Prices for other varieties and
grades have been fixed keeping in view
the normal market differential.

(c) Does not arise.

Target for Production of Tea

1723. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE

be pleased to state :

(a) the target set for the production
of tea by the end of the Seventh Plan ;

(b) the total amount of investment
proposed to be made in the development
of tea plantation in the country in the
~ above plan period ; and

(c) the measures proposed to be taken
to increase tea production.to reach thé
target in that plan period 7_
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (c) Draft Seventh
Plan in respect of tea industry provides
for production target of 760 M. Kgs. by
the end of the Plan period. Total inves-
tment requirement is envisaged at Rs. 900
crores. Higher production is proposed to
be achieved, through short, medium and
long term measures which include, new
planting, replanting, rejuvenation, improved
drainage and irrigation facilities and im-
proved cultural operations.

Import-Export Position

1724, SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of COM-
MERCE be pleased to state :

(a) the import and export position
of the last three years, year-wise ; and

(b) the steps taken to boost the coun-
try’s export in the Seventh Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) (a) The import and export
position for the last’ three years is as
follows :

(Value Rs. crores)

Year Exports Imports

1982-83  8907.75 14355.76
1983-84  9872.10 15762.95
1984.85% 11395.98 116591.86

(b) Policy measures are being conti-
noously evolved for increasing India’s ex-
ports. These include measures for increass
ing and diversifying production, making our
exports more competiiive, finding new
markets for our products and processing
commodities for higher value realisation.
Different instruments of Policy available
to Governments are being utilised for
this purpose and adjusted when necessary.
The Import & Export Policy announced

*Provisional, updated uptil  April

1983,
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recently in April, 1985
3 years from April 1985 to March 1988
has been formulated to give a major thrust
to exporis.as well as encourage efficient
import substitution, Steps are also being
taken to intensify export piomotion acti-
vities and commercial publicity in the im-
portant markets like USA, Fracce etc., to
increase exports of traditicnal as well as
non-traditional products.

Import of Agri-Raw Material

, 1725. DR. G VIJAYA RAMA RAO:
Will the Minister of COMMERCE be
pleased to state whether  Government
propose to review’its policies on imports
of all agri-raw  material (from produce)
such as oilseeds, silk, sugar, rubber etc.
and ensure self-sufficiency, since 75 per
cent of India’s population is engaged
in agri production ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : The import policy of the
Government is under constant review
keeping in view the interests of both
Consumers and producers.

Cases Booked Against Customs Officers
by C.B.L

1726. SHRI V.S. KRISHNA IYER :
Will the Minister of FINANCE be pleased

to State :

" (a) the number of cases booked agamst .

customs officials by the C.B.I. since Jan-

uary 1985; and

(b) whether the statements of assets
of the customs officers are obtained regu-

larly ?

. THE-MINISTER OF STATE IN  THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The CoMectors of
Customs, Bombay, ~Madras, Calcutta,
Cochin and Delhi have reported that four
cases have been booked against Customs
Officials by C.B.I. since January,' 1985.

(b) Group ‘A’ and ‘B’ officers are
required to submit Immovable property
returns annually in aocordance with the
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provisions in the C.C.S. (Conduct) Rules,
applicable to Central Government emplo-
yees. '

Machines for NTC
Mills

Anti-Pollution

SHRT RAMSWAROOP RAM : Will
the Minister of SUPPLY AND TEXTILES
be pleascd to state .

(@) whether'‘Government  have pur-
chased ‘anti-pollution’ machines for
National Textiles Corporation mills ;

(b) the amount involved in this deal :

(c) whether these machines are not
being utilised :

(d) if so, the reasons for purchasing
those machines and the perSons or officers
involved in this deal ; and

(e) whether Government have any pro-
posal to constitute an enquiry in this
affairs ;

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH)
() and (b) No, Sir. However, NTC
(WBAB&O) Ltd., Calcutta had purchased
3600 such devices at a cost of Rs. 91.18
lakhs.

(c) Out of 3600 units, 609 units have
been installed in  the mills under the
National Textile Corporation (WBABO)
Ltd. Remaining machines are not being
utilised.

(d) The purchases were made  with
the approval of Board of Directors of
NTC (WBAB&O) for dealing with atmos-
pherlc pollution,

(e) NTC holding Company has been
asked to take appropriate action,

Internal and External Debts for the
Country

1729. DR. G. VIJAYA RAMA RAO :
Will the Minister of FINANCE be pleased
to state the total internal and external
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-

debts for the country as on 1st April, 1985
indicating the yearwis: payments, to be
made alongwith the interest charges for
the next five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) Information is given
in the statement below.

Statement

(a) INTERNAL DEBT

Internal debt outstanding as on
1.4.1985 was Rs, 58594 crores (Revised
Estimates). Internal debt of Central

Government comprises market loans, tre-
asury bills, compensation and other bonds
and special securities issued to Reserve
Bank of India and International Financial
Institutions. Treasury Bills are discharged/
renewed at the end of 91 days. Securities
issued to the International Financial Ins-
titutions are repayable on demand which
cannot be forecast. The estimates of
yearwise repayments of market loans and
other internal debt which have got a
repayment schedule together with interest
charges payable during the next five years
are as under :-

(Rs. in crores)
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on this account will be spread over a
number of years in future as and when the
loans are actually drawn/utilised.

In addition India has
repurchase obligations of Rs.
on drawings made under
the I.M.F.

outstanding
4887 crores
the facilities of

The present estimates of India’s debt
repayments liability and interest payments
of IMF and non IMF Joans is as follows.

(Rs. in crores)

Year Pepaym ents Interest
payments
1985-86 844 2317
1986-87 1046 2285
1987-88 1080 2243
1988-89 695 2231
1989-90 796 2202

(b) EXTERNAL DEBT

The estimated total foreign indebted-
: ness of.the country as on 1.4.1985 works
out to Rs. 24004 crores in respect of
Government loans, Rs. 758 crores in respect
of non-government loans. Further approvals
of Externdil commercial borrowings and
suppliers credit from 1980-81 to 1984-85
amounting to Rs. 7259 crores have also
been given. Hewever, the external debt

Year Repayments Interest
payments

1985-86 1438 1405
1986-87 1987 1469
1987-88 2355 1483
1988-89 2596 1449
1989-90 2610 1181

Computerisation of income Tax

Department

1730. DR, G. VIJAYA RAMA RAO:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is proposed to compute-
rise Income-tax Department as 1eported in
the ‘Economic Times’ on 4th July, 1985,
if so, the full details thereof;

(b) the steps contemplated (o ensure
that computerisation will not lead to .in-
crease in the work and inefficiecy; and

(c) whether Government propose to go
in for gradual computerisation ?

THE MINISTER OF STATE IN THE

* MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : A micro computer
is already in use in Delhi for allotting
permanent account numbers and for various
other purposes. At present a proposal is
under consideration for installing a mini
computer for the following areas in each
of the four metropolitan cities namely,
Bombay, Calcutta, Delhi and Madras

(i) Monitoring accuracy in manua]
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calculati®n of taxes in high reve-
nue yielding cases;

(i) Quarterly review of Central Act-
ion Plan of the Department;

(iii) Computation of key area perfor-
mance statistics ;

(iv) Processing of challans received
in the Central Treasury Unit of
Commissioner Charges;

(v) Aliotment of Permanent Account
Number (PAN);

(vi) Processing of applications for
terms and conditions of service
contract outside India u/s 8ORRA
of the Income-tax Act.

(vii) Pay roll and related application;
(viii) Tax Deducted at source.

(b) The object of introducing compute-
risation is to improve the administrative
efficiency, to ensure speed and accuracy
in the processing of data ard to relieve
the staff from repetitive and monotonous
nature of jobs. Hence, the question of
increase in the work and inefficiency does
not arise.

(c) Yes, Sir.

NTC Subsidiary Office in Patna, Bihar

1731. DR. G. §. RAJHANS : will
the Minister o‘f SUPPLY AND TEXTILES

be pleased to state :

(a) whether there is a proposal under
the consideration of Government {o set
up a Nationa! Textile Corporation subsi-
'diary office in Patna, Bihar;

(b) if so, whether some of the private
‘spinning and jute mills in Bihar State which
have been declared sick are also likely
" to be amalgamated in the National Textile
Corporation;

(c) if so, the details of the sick spin-
ning and jute mills which are under consi-
deration of Government to take up; and

(d) the extent to which the NTC will

AUGUST 2, 1985
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boost the production of thier produtts’
by modernising the sick units of the State ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) No, Sir. ) '

(b) to (d) Do not arise.’

Robbery in Panchsheel enclave branch
of new Bank of India

1732. DR. G. S. RAJHANS :
SHRI M.V. CHANDRA-
SEKHARA MURTHY :
SHRT HARISH RAWAT :

Will the Minister
pleased to state :

of FINANCE be

(a) whether Government are aware
that Rs. 3 lakhs have been looted from
the New Bank of India branch located at
Panchsheel Enclave, ' New Delhi in a
day broadlight on 10 July, 1985;

(b) whether any clue has been found
in this regard;

(c) whether it is a fact that in
ral branches of the natioraliced banks,
the strict security measures still do not
prevail ; and '

seve.

(@) further action contemplated by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir. A
sum of Rs. 3,01,560 was looted.

(b) No, Sir.

(c) and (d The Government have
issued guidelines to all public sector banks
to tighten security measures wlthin (keir
premises. The RepO©rt of High Power work-
ing Group which was set up by ihe Govern-
ment to consider strengthening of - internal
security arrangements in banks had also
been forward=d to the banks for implemen-
ting the recommendations contained therein.
The banks are implementing, in a phased
manner, the various securily measures
recommended by the Working Group,
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The security measures are being increasing-
ly improved to secure maximum safety of
cash and valuables taking into account cost
benefit factor.

[ Translation]
Opening of new bank accounts in Patna

.1733. SHRI SARFARAZ AHMAD :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s attention
has been drawn to the news-item appearing
in the dialy ‘Jan satta’ dated the 8th June,
1985 under the caption ‘Patna mein naye
khate nahin khul rahe’ (new bank accounts
are not being opcned in Patna);

(b) if so, the steps taken by Govern-
ment to remove the difficulties being faced
by the customers in this regard; and

{c) the r=asons for which new bank
accounts are Dot being opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) and (c) Reserve Bank of India has
reported that the banks in Patna are regu-
larly opening new accounts. However,
specific complainis brought to the notice
of the Reserve Bank of India or the Gov-
ernment can be looked into for remedial
action. -

[English]

Implementation of new Chapter of
III C incorporated in RBI Act 1934

1734. SHRI VIJAY KUMAR MISHRA :

Will the Minister of FINANCE be plea-
sed to refer to the reply given to Unstarred
Question No. 5176 on the 3rd May, 1985
regarding legislation to control and regu-
late functioning of Private financial insti-
tutions and state :

(a) whether Government have taken
any steps towards implementation of the
new Chapter 1II C incorporated in the
R.B.I. Act, 1934 through the enactment
of Bagking Laws (Amendment) Act, 1983;.
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- (b) if so, the total number of unincor-
porated bodies and their names, which
have violated the R.B.I. directive in this
regard; and

(c) details of the penal action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) The pro-
visions of Chapter III C, incorporated in
the Reserve Bank of India Act, 1934
through the Banking Laws (Amendment)
Act, 1983 have been brought into force
with effect from February 15, 1984.

Ths Reserve Bank of India had, in
Februaiy, 1984, advise all the State Go-
vernments/Union  Territories to create
necessary enforcement machinery in the
respective States/Union Territaries with
a view to investigating into violations of
the provisions of Section 45-S of the Re- .

" serve Bank of India Act, 1934. So far,*

the State Governments of Andhra Pradesh,
Madhya Pradesh and West Bengal have
reportedly created the enforcement machi-
nery The matter is being vigorously pur-
sued by the Reserve Bank with other State
Governments,

Provisions of Chapter III C of the
RBI Act are prohibitive in nature and do
not envisage collection of data regarding
unincorporated bodies. Besides, the pro-
visions are to be enfo:ced in a decentralis-
ed manner by the State/Union Territorries
Governments in addition to the Reserve
Bank.

Decrease in export of the items from
Kerala

1736. SHRI- T. BASHEER : Will
the Minister of COMMERCE be pleased
to state :

(a) whether there was a substantial
decreased in the exports of various items
from Kerala during last year;

(b) if so, the details in this
and

regard;

(c) the reasons for this decrease of
export from Kerala ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) to (c) State-wise export
statistics are not compiled.

Legislation to Empower ”_Govemment
to collect assessed Duties

1737. SHRI AJOY BISWAS : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
bring a legislation to empower Govern-
ment to collect assessed duties which de-
fau't companies very often hold up with
themselves interest free while excise claims
fie in disputcs in court; and

(b) if so, the number of
pending with the courts and
held up ?

such cases
the amount

THE MINIS1ER OF STATE IN THE
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARY: (a) among the proposals
before the Government to ensure that reve-
nue does not get blocked in Court cases
is a proposal to make it an offence under
law to collect duties from the public and
hold on to the amount, without depositing
it in Government account.

(b) About 7000 cases relating to Con-
trol Excise duties are pending in wvarious
Courts. Most of these relate to issues
having a bearing on the rate of duty,
valuation and excisability of the products.
Quantification of revenue involved in indi-
vidual cases is possibie, only after Court
decisions are available.

[ Translation]

New Khadi Policy

1738. SHRI MOOL CHAND DAGA :
Will the Minister of SUPPLIES AND TEX-
TILES be pleased to state :

(a) whether a new Khadi policy is be-
ing adopted alongwith the new textile policy
and if so, the details thereof and if not,
the reasons therefor; and

(b) the new features included or pro-

posed to be included in the policy for

Khadi keeping in view the important

AUGUST 2, 1985
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place given to Khadi in matter of lifting
lakhs of people above the poverty line
during the Seventh Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) The Textile policy state-
ment emphasizes the importance of Khadi
programme in view of i.s employment and
income generating potential in the rural
areas especially among women. It has also
called for continuationr of the cfforts to
improve the production process, upgrada-
tion of the skill of the workers, raising
of productivity, diversification of the
product range and sirengthening of market-
ing arrangement. These form the essential
features of the prcsent programme of
development of the Khadi sector.

English]

Protest over export of Frogs/Frog
Legs/Frogskins

1739. SHRI MOOL CHAND DAGA :
Will the Minister of COMMERCE be
pleased to state: :

(a) whether it is a fact that our country
is exporting frog/frog legs/frogskins and if
so, the details of the countries exported to,
weight/number and price etc., during the
lest two years giving separate information
in each case;

(b) whether there have been
from religious bodies in the

protests
country in

~ (c) whether the shortage of frogs etc.,
has effected the environment in the country

and helped to spread malaria and other
diseases;

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR1 P.A.
(a) to (¢) No protests from.
religious bodies have been recieved in” the
ecent past. Neither there are any reliable
reports regarding shortage of frogs.

Live frogs/frogskins are not exported
on a commercial basis. However, export
of frog legs is permitted subject to strict
regulations relating to catching and proe



185 Written Answers SRAVANA 11, 1907 (SAKA) - Written Answers 186
cessing of frogs and c¢eiling on total lation.
exports in order to prevent indiscriminate . A statement giving details of Frog

catching whict. might affect the frog popu- legs exports is given below.

Statement

Export details of Froglegs from India
Quantity (Oty.) in Tonnes
Value in Rs. Lakhs

Country to Year 1983-84 Year 1984-85
which exported @ =~ —————

- Quy Value Qty. Value
Algeria 31 8.80 — —

R Belgium 158 43.96 565 174,36
Canada 13 2.15 —_ —
Federal Republic 4 " 0.96 9 2.35
of Germany
France 403 129.66° 303 68.87
Italy 38 11.01 78 14.22
Japan 244 4001 16 5.15
Mexico 1 0.26 23 6.63
Netherlands 656 179.74 628 174.49
Oman ) -— — 13 3.56
Saudi Arabia 13 1.16 — _
U.AE, 72 6.56 - - - .
U.S.A. 722 192.85 1031 292.00
United Kingdom 173 46.24 112 35.86

Total : 2528  668.36 2778 777.49
[T'“"Slafior;] has not been fulfilled and whether the

_ efforts are now being made for effecting
Fulfilment of expectation of nationalisa- modifications;
tion of coal mines '
' (b) if so, the reasons therefor,
1740. SHRI MOOLCHAND DAGA:

Will the Minister of STEEL, MINES AND (c) the amount invested in coal busi-

COAL be pleased to state :

(a) W!lether it is afact that the expecta-
tions ?f bringing about improvements in the
. Situation from nationalisation of coal mines

ness by Government and the year-wise
losses incurred during the last three
years; and

(d) the number of collieries under the
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control of Union Government, State Corpo-
rations and multinationals separately ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) No, Sir.

(B Does not arise.

(c) Investment (loan--equity) by the
Centrul Government as on 31.3.1985 in
Coal India Limited and Singareni Collieries
Company Limited was Rs. 4832.17 crores
and Rs. 335.90 crores respectively exclu-
ding repayments during 1984-85.

Profit earned/losses suffered by Coal
India Limited and Singareni Cullieries Li-
mited during the last three years are as
under :—

AUGUST 2, 1985

(+)=Profit
(—)=Loss

Year Profit earned/
losses suffered by (Rs. in
CIL SCCL crores)
1982-83  (+) 37.45* (—) 14.37
1983-84  (—) 242.68 (—) 49.94
1984-85 (+) 13.83 (—) 45.08
(provisional) (provisional)

() At present 421 collieries are-under
Coal India Limited and its subsidiaries. 58
collieries are under Singareni Collieries
Company Limited, 6 coal mires are under
Tatat Iron and Steel Company, 3 coal
mines are under Indian Iron and Steel
Company and one coal mine is under
Damodar Valley Corporation.

" [ English]
Ceiling Price of Jute

1744. SHR1 INDRAJIT GUPTA : Will
the Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether itisa fact that Govern-
ment have fixed ceiling price this year for
jute instead of floor price last year;

*\Without retention price adjustment.
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(b) if so, the details and
thereof;

reasons

(c) whether Government are aware
that the Jute Corporation of India and the
agricultural marketing socities were conspi-
cuously absent in the markets of North
Bengal districts in the beginning of jute
season and the prices of raw jute had slu-
mped a considerably lower level; and

(d) ifso, the d-tails and what steps
are taken by the Government to help the
growers ?

THZ MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHEKHAR
SINGH) : (a) No, Sir. The ceiling price
for raw jute was fixed for a brief period
till 15.7.1985. The Government has also
announced the minimum statutory price of
jute/mesta for the current "jute season
1985-86.

(b) Does not arise.

(c) and (d)  The Jute Corporation of
India 1s responsible for undertaking price
support operation. However, the market
price of raw jute in various upcountry
markets is still ruling well above the mini-
mum statutory p ice fixed by the Govern-
ment.  Therefore, - Jute Corporation of
India had no occasion to commerce purcha-
ses as yet.

‘Governinent Planning for ‘Bulldog’ lssue
" at 1.25 Per Cent

1742. SARI AMAL DATTA: Wil
the Minister of FINANCE b: pleased to
state :

(a) whether it is a fact that the Gove-
rnment are planning for ‘Bulldog’ issue at
1.25%, above the gross redemption yield
of treasury stock for 20 to 25 years;

(b) whether Government have any
such plan to attract pension funds, provi-
dent funds, ESI funds, State lnsurance
funds, CDS funds, funds of insurance com-
panies and banks from this country at the .
same rate of yield; and

(c) if not, the reasons for the same in
details ? ’

-
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Bulldog issue
is an instrument for borrowing in foreign
exchange and more specifically pound ster-
ling at fixed in‘erest rates by overseas bor-
rowers in London capital market. Govern-
ment of India have not so far entered the
market for such an issue.

(b) and (c) As the Bulldog bonds are
pound-sterling denominated and intended
to meet foreign exchange requirements,
these cannot be subscribed to by institutions
like Provident Funds insurance companies,
banks, etc. The investible rupee resources
are already being tapped to the extent feasi-
ble for financing the public sector plan.

Small Coins Output

1743. SHRI AMAL DATTA :
SHRI B.N. REDDY :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether the accelerated of growth
of small coins output of 61 per cent in
1983-84 was maintained in 1984-85;

(b) if'so, the ext>nt to which it met
the shortage of small coins; and

(c) if not, the compulsions for Gover-
nment to cut down coin output in 1984-85
and to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Production
figures of all coins for the last 3 years are
given below

Y ear Production
of all coins
(in Million
pieces)
1982-83 660.00
1983-84 1063.19
1984-85 1355.69

: The percentage increase in 1983-84
over the previous year i.c. 1982-83 was

SRAVANA 11, 1907 (SAKA)

Written Answers 190

61% and in 1984-85 it was 27.51% over
the year 1983.84. The higher rate of
produgtion in 1983-84 was possible on
account of several steps taken by Government
such as introduction of incentive scheme,
increase in the working hours etc. Due to ca-
pacity limitations in the 3 existing Mints at
Bomby, Calcutta and Hyderabad, it was
not possible to achieve the same percentage
increase in 1984-85.

(b) The R.B.I. indent for the year
1984.85 was 2,250 million price (all coins)
whereas the production of coins in the
same year was 1,355.69 Million pieces
(all coins).

(c) As there has been actually an
increase in production, question of having
cut down the output in 1984-85 does not
arise.

Upward Rivision of Basic Aluminium
Prices

1744. SHRI AMAL DATTA : Will the
Minister of STEEL, MINES AND COAL
be pleased to state :

(a) whether Government have decided
for. upward revision of basic aluminium
prices compensate the industry for cost
ecalation:

(b) if so, the details of the said revi-
sion of prices;

(c) whether the decision to escalate
prices of aluminium goods is likely to ad-
versely affect the people of lower strata of
the society as aluminium goods are used
mostly by them; and "

(d) if not, the details thereof ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
(a) NO, Sil‘.

(b), (c) ann (d) Do not arise.

News Item Captioned ‘‘Railway Bond Issue
Under Scratiny”’

1745. PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased
to state |
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"(a) whether the attention of Govern-
ment has ben drawn to the news item cap-
tioned ‘‘Raylway bond issue under seru-
ting appeared in the Economic Times”
(New Delhi Edition) on 29th -May, 1985;

{b) if so, whether the report that the
“issue of public bonds is under considera-
_tion of his Ministry; and

(é) if so, whether his Ministty has

taken any final decision in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) and () Railway Ministry has alrea-
dy been informed that this'is not a feasi-
ble proposition.

Seizure of Gold Biscuits in an Aircondi-
tioner by Customs Officials in Delhi -

1746. PROF. MADHU DANDA-
VATE :
SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of FINANCE be ple-
ased to state :

(a) whether the customs officials in
Delhi seized on 23rd May, 1985, 195 gold
biscuits valued round Rs. 50 'akhs conce-
aled in an airconditioner, that arrived as a
part diplomatic cargo; '

(b) whether again'on 28 May, 1985,
the customs officials at the Gurgaon Road
clearing godown seized 221 gold biscuits
valued at Rs. 60 lakhs from specially made
cavities fitted inte the air-conditioners im-
ported from Kuwait;

(c) whether investigations into these
smuggling of gold have been made; and

(d) if so, the action taken in this
regard ? - -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) On 23rd May,
1985, the Customs authorities at Delhi
airport recovered and seized 195 foreign
market gold bars of 10 tolas cach totally
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weighing about 22,62 Kgms. valued at
about Rs. 50 lakhs fiom one of the two
air-conditioners addressed tothe home-based
non-dipomat of the Afghan Embassy.

(b) On 29th May, 1985, the Customs
authorities. at Delhi Airport esamined a
consignment of 10 air-conditioners which
had arrived on 24th May, 1985 from Kuait
addressed to the Afghan Embassy. On
examination, 221 gold biscuits of foreign
orizin, totally weighing, 25.76 Kgs. valued
at Rs. 55.68 lakhs, were recovered from
three air-conditioners and seized.

() and (d) Yes, Sir. In this con-
nection, one Shri Vishawanath Khanna,
resident of Greater Kailash, New Delhi,
who was found to be the brain behind the
gold smuggling in these cases, was arrested
on 25th May, 1985, Appropriate action,
as warranted under law, would be taken
against all the persons found involved in
these cases.

Loss to MMTC Due to Poor Loading at
Vishakhapatnam

1747. SHRI Y. S. MAHAJAN : Wil]
the Minister of COMMERCE be pleased to
state :

(a) whether Minerals and Metals
Trading Corporation has incurred huge los-
ses to the tune of US $1.5 lakh by way of
demurrages = to waiting Japanese vessels
due to poor ironore and low rate of ore
loading at Vishakhapatnam port ; and

(b) if so, what steps Government
have taifn or propose to take to avoid such
losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A. -
SANGMA) (a) and (b) Minerals and
Metals Trading Corporation has incurred
losses to tune of US $ 8.89 lakhs in the
first three months of the financial year 19835-
86 by way of damurrages to waiting
vessels, primarily due to low rate of
ore loading at  Vishakhapatnam Port.
Government has taken several steps to
set right the ore handling system which
is primarily respon:ible for low rate of
ore leading. In  addition MMTC hag



193 Written Answers

advanced Rs. 3 crores to Vizag Port
recently for purchase of essential spare
paris. MMTC has also financed, in con-
sultation with the Vizag Port Trust, a
crash study for indentifyirg meak spots
in the ore handling sys‘em at the Vizag
Port.

Increase in Private Transfer of Payments by
Indian Employees Abroad

1748, SHRI Y.S. MAHAJAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether private transfer of pay-
ments including a major chunk of remi-
ttances from Indian labourers employed
in foreign countries has been on the in-
crease during the preceding three years ;

(b) the loss to the exchequer in terms
of foreign exchange earnings on account
of these unlawful transactions ; and

proposc to
transac-

(c) the steps Government
curb these unlawful and illegal
. tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) No

authoritative estimates are available of
the remittances from abroad, including
those from Indians employed abroad,

coming into the country through unlaw-
ful channels. - '

(c) The Enforcement Directorate
(Foreign Exchange Regulation Act) remains
vigilant in this regard and takes appropriate
action as and when such transactions come
to its notice. Besides, various steps already
. taken to attract flow of funds to India,
through the authorised dealers, are also
reviewed from time to time and appro-
priate action to revise them is taken as
and when considered necessary.

Export of 240 Metres Million of Cotton
. Fabrics to USSR

1749. SHRIV. S. MAHAJAN : Will
the Minister of SUPPLY AND TEXTILES
he pleased to state :

() whether Government have agreed
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to export 259 million metres of cotton
fabrics to the USSR during the years 1986
to 1990 ; ’

(b) the terms and conditions of the
exports agreement and how the Payments
are to be made by the Soviet Union ;

(c) the arrangements  Government
have made or propose to make 10 execute
this huge order ;

(¢) whether NTC mills have been
asked to arrange for supply of the cotton
fabrics to USSR ;

(d) if so, whether the NTC mills  will
be able to arrange for export of the cotton
fabrics on the basis of existing capacity
and machinery ; and

(f) if not, what steps  Government/
NTC propose to take to arrange for man-
ufacture and supply of colton fabrics of
required specification to the USSR  and
what will be the financial effect of such
arrangements on the working and perfor-
mance of NTC miils ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH)
(a) to (¢) The Government have initiated
negotiations to finalise the trade  dgree-
ment with USSR for the year from 1986
to 1990.

(d) The National Textile Corporation
exported 39 million metres of cloth to
USSR in 1984. Duiing 1985, NTC has
procured orders for 47.7 million metres
of cloth for export to USSR up to Septem-
ber, 1985.

(c) ond (f) NTC will be able to supply
the contracted quantity during 1985 on
he basis of the existing capacities.

[ Translation]

Scheme for De;’elopnient of Tea in U.P.

1750. SHRI HARISH RAWAT : Will
the mihister of COMMERCE be pleased
to state :

(a) whether any specific scheme for
the development of tea plantaiion in
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Uttar Pradesh during the Seventh Five
Year Plan is uuder the consideration of his
Ministry ;

(b) if so; the details thereof ;

(¢) if not, the steps being taken to
develop the wundeveloped and neglected
tea plantation in Uttar Pradesh ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) (a) to (c) The Tea
Board has bcen exploring possibi‘ities of
reviving existing tea estates and opening
of new tea p'antations in Hill areas of
Uttar Pradesh. However, there is a pro-
blem of availability of suitable land from
State Government as new plantatiens will
involve felling of forest trees, A complex
of CSIR has been set up at Palampur
(Himachal Pradesh) to look into Research
and Development needs of tea plantations
in U. P. and Himachal Pradesh. The tea
growers can also make use of the existing
subsidy and loan schemes of the Tea Board
for development of the tea plantations.

Profits in NTC Show Rooms in Almora
and Pithoragarh

1751. SHRI HARISH RAWAT : Will
the Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether he is aware that N.T.C.
show rooms opened in Almora and Pitho-
ragarh in Uttar Pradesh have been earning
handsome profit ;

(b) if so, whether NTC show rooms

are also proposed to be opened in tehsil

-headquarters of districts Ranikhet,

Wageswar, Dindhat ; Dharchula, Lohughat
etc ; and

(¢) if so, when.

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH)
(a) NTC Showrooms in Almora and

f Pithoragarh were opened on 25th June,
1985 respectively. It is too early to assess
the profitability of these showrooms,

(b) and (c) Further opening of show-
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rooms in hill areas will be considered only
after assessing demand and reviewing the
performance of the above two showrooms,
However, there is no proposal to open
showrooms in all the development blocks
of hill districts of Uttar Pradesh,

[English]

Findings of Audit Reports on Central Bank
of India

1752. SHRI SATYENDRA NARA-
YAN SINHA : Will the Minister of
FINANCE be pleased to state :

(a) whether auditors report for 1984
on Central Bank of India in London had
stated ihat it was having sticky accounts of

Rs. 115 crores as repoited in the ‘Eco-
ncmic Times’ of June 7, 1985 ;
(b) weether similar  sticky accounts

have been found in foreign branches of
any other public secter bank also ; and

(c) the main findings
reports ?

of the audit

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) to (c) The
auditors of Central Bank of India in their
Report to the President of India have
indicated that a sum of Rs. 115.53 crores
due from certain constituents in London
(including a company which is in liqui-
dation) has been considered as recoverable
on certain assumptions detalied by them .
in the Report and published by the Bank
along with the Annual Accounts for
1984.

The auditors of Union Bank of India
in their report to the President of India
have indicated that a sum of Rs. 19.86
crores due from a London constituent
(under liquidation) has been considered as
recorverable on certain assumpticns detai- .
led by them in the Report and
Published by the Bank along with its
Annnal Accounts for 1984,

The auditors of United Commercial
Bank have reporfed that no provision has
been made by the bank in respect of its
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exposures in a conntry affected by balance
of payment problems in view of certain
assumptions detailed in the audit Report
and published by the bank along with
its Annual ‘Accounts for 1984.

Raids on Companies and big Houses for
Evasion of Taxes

1753. SHR1 S. M. GURADDI :
PROF. K.K. TEWARY :

Will the Minister
pleased to state :

of FINANCE be

(a) the number of raids on
industrial houses,

various
companies and houses

of businessmen for evasion of income-
tax, excise duties and other central taxes
during January to June, 1985 ;

(b) the number of criminal proceed-

ing launched ; and

(¢) the particulars and details of those
chargesheeted for the viola‘ion of taxes
amounting to RS, 10 lakhs and above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) to (¢) Infor-
mantion is being collected and will be
laid on the Table of the House.

Seizure of Gold at Madras Airport

1754. SHRI SSM. GURADDI : Will

the Minister of FINANCE be placsed 10
state :

(a) whether the customs authorities at
Madras Airport seized 28 kgs. of gold from
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY : (a) and (b) on
25th May, 1985, the Officers of
Customs Coilectorate, Madras, intercep-

ted a Singapore national, Shri R. Raman
who hid arrived from Singapore by
Air India flight No. AI-415. On exami-
nation of one of his suitcases, 28 pieces
of gold bars with foreign markings
weighing I Kg. each, were found concea-
led among nine bundles of readymade
garments. Gold weighing 28 kgs. valued
at Rs. 63.14 lakhs was seized under the
Customs Act. Shri Raman was arrested
and remanded to judicial custody.

Share of West Bengal in Advances
Made by IDBI, IFCI and LIC -

1755. SHRIMATI GEETA MUKHER-

‘JEE . Will the Minister of FINANCE
be pleased to states :
(a) the share of West Bengal in the

total advances made by Industrial Deve-
lopment Bank of India, Industrial Finance
Corporation of India and Life Insurance

.Corporation of India in the years 1982-
83, 1983-84 and 1984-85 ; and
(b) how did these compare with those

of Maharashtra, Gujarat, Tamil Nadu and
Karnataka in the same years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Details
of share of assistance sanctioned by Indus-
trial Development Bank of India, Indus-
trial Finance Corporation of India and
Life Insurance Corporation of India during
the three latest available years viz. 1981-

a Singapore national on 25th May, 1985 ; 82, 1982-83 and 1983-84 to the States
and of West Bengal, Maharashtra, Gujarat,-
) Tamil Nadu and Karnataka are indicated
(b) if so, the detai's thereof ? in the table below :
TABLE
(Period : April-March) (Rs. in crores)
S. No., States 1981-82 1982-83 1983-84
1. West Bengal 98.3 119.7 150.5
2, Maharashtra 309.9 325.0 371.9
3. Gujarat 237.6 331.1 467.0
4, Tamil Nadu 300.3 226.0 2717.4
3 Karnataka 110.3 155.7 188.3
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Reimbursement of custom and otber
Duties on importied Polyester and
Nylon Filament Yarn

1756. SHRIMATI GEEFTA MUKHE-
RJEE : Will the Minister of FINANCE
be plcased to state :

(a) whether Government have decided
to reimburse all customs and other duties
imposed on poiysster and nylon filament
yarn imported under replenishment licence
against exports effected between "June 19,
1978 and April 11, 1985;

(b) if so, how much this
will cost to the exchequer;

concession

(c) what the necessity of this double
concession despite cash compensatory allo-
wance being paid to the exporters;

" (d) whetker this will also give a  subs-
tantial windfzil profit to tho.e who have
utilised import licences of this period and
will utilize that now; and

(e) if so, the reason for
opportunity at public cost ?

giving them

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA PCOJARY) : Interms of Notifica-
tion NO. 120/78-Cus dated 19.6.78 and
Notificatton No. 121/78 datad 19.6.78,
nylon and polyester filament yarn were
exempted from basic customs duty and
auxiliary duty wien imported under an
REP licence issued against export of spe-
cified products. But the same were subject
to countervailing duty. Drawback on coun-
tervailing duty was permissible on
the inputs used in the manufacture of
finished export products. On the recommen-
dation of the Ministry of Commerce, it
was decided to permit import of these
items free of basic customs duty, auxi-
liary duty and couantervailing duty under
REP licences 1ssued for exports of speci-
fied products. Accordingly, Notification
No. 126/85-Cus and Notification No. 127/
85-Cus both dated 12.4.85 were issued.
The intention was to exempt import duties
on these items at one stage with the issue
of the notification dated 12.4.85, the ear-
lier notification dated 19.6.78 became

otiose and the same was rescinded.
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It was, however, subsequently ascer-
tained from the Chief Controller of Im-
ports & Exports that many applications
were pernding for issue of REP licences
for import of nylon and polyster filament
yarn for the Exports of specified production
exported durirg 19.6.78 to 11.4.85. In
view of this further Notification No. 198/
85 and 199/85, both dated 17.6.85 were
issued for permitting import of these items
without payment of basic and auxiliary
duty against REP licences provided that
export of finished products were made
between 19.6.78 and 11.4.85. This noti-
fication in effect restored the exemptions
in respect of basic customs duty and auxi-
liary duty existing prior to 12.4.85;

(b) there will be no extra cost because
the notification only restored the exemption
of  basic customs ard auxiliary duties

available under the notification dated
19.6.78;
(c) the scheme of cash compensatory

allowarce 1s execlusive of custom duties
and hence does not compensate for those
duties. Therefore, the question of double
concession to the trade does not arise;

(d) and (e) No Sir, because the noti-
fication dated 17.6.85 only restores the
exemption from basic customs duty and
auxiliary duty which were available under
the earlier notification dated 19.6.78.

Shortage of coking Coal

1757. SHRI SHYAM LAL YADAV :
Will the Minister of STEEL, MINES AND
COAL be pleased to state : ’ ’

(a) whether
coking coal in recent months;

(b) if so, the reasons for the same;
and

(c) the steps Government bave taken

»

.

there is acute shortage of

to make supply easy ard reduce the price '

also ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (c) The steel plants which are
the main consumers of coking coal had
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5.30 1lakh tonnes of coking coal in stock
as on 1.7.1985, There is, however, a gap
between the total availability of coking
coal in the country vis-a-vis the demand.
This gap is being met through imperts.
To meet the increased coking coal demand,
a higher prioriry has been given to the
development and reconstruction eof Jharia
coalfield.

Check on smuggling on Inde-Nepal
Bordcr

1758. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FINA-
NCE be pleased to state :

(a) whether Government have taken
certain strin2ent measures to check smug-
gling on Indo-Nepal border;

(b) if so, whether Government have
succeeded in checking the smuggling;

i

(c) if so, the value of goods seized
during this period and the extent of
increase -therein as compared with the
last year; and

(d) the names of goods which are be-
ing smuggled on this border on large
scale ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) and (c) As a result of the intensi-
fied drive to check smuggling, contraband
goods valued at Rs. 1.58 ciores were  seiz-
ed and 124 persons arrested in connzction
with smuggling activities during the year
1985 (upto June) as against Rs. 91.48
lakhs worth of goods seized and 57 persons
arrested during January to June, 1984.
(Figures are provisional),

(d) Gold, electronic goods, synthetic
fabrics and yarn and Nepali Ganja are the
miin commodities “sensitive to smuggling
into the country from Nepal, whereas
goat skin , woollen yarn and petrqleum
products are the main commodities sensi-
tive to smuggling out of the country:
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Opening of new Mines by ECL in
West Bengal

1759. SHRI BASUDEB ACHARIA':
Will the Minister of STEEL, MINES AND
COAL be ple:sed to state :

(a) whether Governmentare awate of
the fact that a meeting was held on 5
November, 1982 in connection with open-
ing of new mines in the State of West
Bengal by the Eastern Coalfields Limited
in which the Chief Minister of West Ben-
gal, the Coal Secretary, an E.C.L. repre-
sentive and representatives of various trade
Unions participated;

(b) if so, the salient points of the dis-
cussion held in at the said meeting;

(c) the details of the decisions taken
in that meeting;

(d) whether it is
and

being implemented:

(e) if not, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) : (a)
Yes, Sir.

(b) The question of giving employment
to local youth in certain new mines which
were proposed to be opened by ECL in
West Bengal was discussed in the meet-
ing.

(c) to (e) It was decided that in accor-
‘dance with the formula evolved in 1980,
30% of the jobs in the proposed new
mines would be filled by new recruits, the
balance being filled by re-deployment of
surplus manpower already available with
ECL. An Officers’ Committee was appoin-
ted to examine the problem on this basis,
However, eventually it was decided on
ad-hoc basis to offer employment to 600
local youth through employment exchanges
in addition to the land losers to be eme
ployed in accordance with noims. The
employment was to be given as work pro-
grassed in the mines. The decision is
being implemented by ECL. 177 persons
have already been employed. The delay in
further employment has been caused by
in obtaine
ing the names of candldates from employ-
ment ‘exchanges.
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Review of existing Pattern for open-
ing branches of Nationalised
Banks

1760. SHKI BASUDEB ACHARIA :
Wil the Minister of FINANACE be pleaced
to state :

(a) whether Government have made
any review of the existing pattern of open-
ing bank branches in the country by the
nationalised banks;

(b) if so, the details of the said re-
view;

(©) if not, whether Government pro-
pose to make any such review now; and

(d) if noi, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA  POOJARY):  (a) and (b)
branch licensing policy of the Reserve
Bank of India, since the nationalisation
of major commercial banks in - 1969, ' has
been oriented towards achieving the cxten-
sion of panking facility to rural and semi-
urban areas. The policy as well as the
progress in its implementation is reviewed
from time to time and suitable . modifica-
tions are mide whenever considered ne-
cessary. The nationalised banks have also
been - directed by the Government to
review, on a regular basis, their own pro-
gress of opening new bank offices against
the licences given by Reserve Bank of
India.

(c) and (d) Do not arise.

Blending of Darjeeling Tea

1761. SHRI BASUDEB ACHARIA :
SHRI AJIT KUMAR SAHA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware of

the fact that some foreign companies are
using the name ‘Darjeeling’ without
specifying the actual percentage of Darjeer
l’mg iea mixed in a blended tea packet;
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(b) if so, what steps Government
propose to stop selling of non-Indian tea
as Darjeeling tea; and :

(c) whether Government propose to
enact legislation to ban the practice ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (c) Although it is
not the usual trade practice to specify
the blendpercentage of teas sold in packets,
there are reports of the use of Darjeeling
name in brands containing a negligible/
small percentage of such tea. The Tea
Board’s overseas Offices are¢ making perio-
dic checks at the retail level for taking
up such cases, with the appropriate autho-
rities in the consuming countries, for reme-
dial action. Legal measurss would only be
feasible in terms of the laws applicable in
the countries where such misbranding is
detected.

Pending excise duty cases of Indian
Tobacco Company

1762. SHR! RAM BHAGAT PAS.
WAN : Will the Minister of FINANCE
be pleased to state: .

(a) Whether Government propose to
recover interest on the pending excise duty
of M/s Indian Tobacco Company Ltd.
which are pending for more than three
years thereof and also on the amount for
which Supreme Court has given judgement;

(b) if so, the details thereof; and
(¢) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) The
Central Excises and Salt Act, 1944 and
the rules made thereunder do not provide
for charging of interest on excise duty
pending recovery.

Complaints against Indian Tobacco
Company regarding evasion of
Du ties

1763. SHRI RAM BHAGAT PAS.
WAN ;  Will the Minister of FINANCE
be pleased to state ¢
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(a) whether Government have received
any complaint against M/s. Indian Tobacco
Company Ltd. on violation and malpra-
ctices of excise and custom duty;

(b) if so, the details thereof; and

(c) whether Government " will take
some special Steps to examine the viola-
tions thereof and if not, the reasons there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) A
complaint dated. the 10th July, 1985 re-
garding evasion of duty by M/s, ILT.C.
Ltd. has been received. However, no
case of evasion of excise duty by M/s.
I.T.C. Ltd. has come to notice recently.
There are some reports of sales of cigare-
ttes in retail at prices higher than those
printed, in violation of the provisions of
the Standards of Weights and Measures
(Packaged Commodities) Rules, 1977.

(c) As the complaint is not specific,
the question of taking special steps on the
basis of this complaint does not arise.

Smuggling of gold and Electronic
Articles

1764. PROF. CHANDRA BHANU
DEVI : Will the Minister of FINANCE be
pleased to state:

(a) whether smuggling of gold and
electronic articles has increased conside-
rably during the past one year;

(b) if so, the details thereof; and

(¢) the steps proposed to be taken by
Government to end the smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The
extent of smuggling varies from time to
time depending on various factors like
demand-and-supply position; profitability,
etc. and being a clandestine activity, is
not amenable to quantification and compa-
rison. The value of gold and electronic
goods seized during the years 1984 and
1985 (upto June) is as under ;
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(Value : Rs. in crores)

Year Gold Electronic goods
1984 10.24 18.74
1985*  27.82 3.50

(upto June)

(c) The drive against smugglers has
been intensified. The preventive and intel-
ligence machinery of the Customs depart-
ment has been reinforced in terms of man-
power and equipment. In addition, appro-
priate anti-smuggling measures, both short-
termand long-term, are taken in close
co-ordination with the concerned Central
and State Government authorities. The
trends of smuggling and seizures are  kept
under constant review for taking appro-
priate remidial action, as warranted.

[Translation]
Indo-Pak Trade

1764. PROF. CHANDRA BHANU
DEVI : Will the Minister of COMMERCE
be pleased to state :

(a) the names and value of goods
imported by India from Pakistan during
the Last three years, year-wise ;

(b) the nemes and value of goods ex-
ported by India to Pakistan during the
same period ; and

(c) . the steps taken by Government
to increase the trade between India and
Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b): Statements
I to III containing requisite information
for the last three years for which statistics
are available are geven below.

(¢) Bilateral discussions are held
periodically to explore possibilities of
increasing trade between two countries.
In the last meeting of the Indo-Pak Sub-
Commission held New Deihi in July,
1985, indicative lists of products of
export interest to each side have been
exchanged and both sides have agreed to
intensify the commercial exchanges of
bulk commodities.

*Figures are provisional.
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Statement—I

Statement Showing the Principal Commedities Statistics of India’s Trade with
Pakistan During 1980-81,

(Va'ue in Rs. Lakhs).

DESCRIPTION OF COMMODITIES UNIT OF '
QrY. QTY.  VALUE

A—EXPORTS (EXC.) RE-EXPOAT :

Metalliferrous Ores and Metal Scrap — —
Crude animal and vegetaﬁlé mat erials — — 20{
Stone, Sand and Gravel -_ — 8
Chemicais and related products C - — 20
Non-Metallic Mineral Mainufactures - - 4
Iron & Steel ' : ’ Tonne 208 20
Metal Manufactures — — 1
-Machinery & Transport Equipment . — — 18
Special Transactions & Commodmesnot clas-
sified according to kind — _ - -
‘Miscellaneous manufactured ar}iéles - - —
Other articles ' N 7 —_ — 11
TOTAL EXPORTS - - 5 — 1,02
- B—IMPORTS : | |
'lfr‘uits‘ & Vegetables -_ — 2,75
Textil:e fibre & their waste _ — —_
Curde fertilizers & crude minersals — — - 68
'C.rude vegétable materials — — '22
Iron & Steel ’000 Tonnes 4 82
Spices ‘000 Kg. 5 3
Newsprint ' 9 '
i‘ieather» . — —
" Other Articles | — : — 70,89 *
1’[‘—0TAL IMPORTS — ;15,39

'“Ineludes POL Progucts
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Statement Showing the Principal Commoditywise Statistics of India’s Trade with
Pakistan During 1981.82,

(Value in Rs.Lakhs)

210

Unit of

DESCRIPTION OF COMMODITIES

QTY QTY. VALUE
A—EXPORTS (EXCL. Re-EXPORT) :
Metalliferrous Ores & Metal Scraps — 1.84
Crude animal & Vegetable materials —_ —_ 52
Stone, Sand & Gravel — — P
Chemicals & related products —_— — 1-7
Non-Metallic mineral manufactures — — 27
Iron & Steel Tonne
Metal manufactures — - 59
Machinery & Transport equipment -— —
Special transactions & Commodities not
classified according to kind —_ — 19
Miscellaneous manufactured artieles — —_ 20
Other articles — — 1,04
TOTAL EXPORTS : — — 4,94
B—IMPORT :
Fruits & vegetables —_ — 60
Textile fibre & their waste — - 11,86
Crude Fertilizers & crude minerals —_ —_ 66
Crude Vegetable materials — — 82
Iron & Steel 000 Tonune 79 9,96
Spices 000 Kes. 91 21
Newsprint ,; ‘ N -
Leather - — 20
Other Articles — — 30.39*

—_ 54,70

TOTAL IMPORTS

Includes POL Produets,
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Statement—III

Statement showing the India’s Trade with Pakistan during ihe period 1982.83,

Principal Commodities . Unit of Value in Rs. Lakhs

Quantity o 1982-83
i Quanitty Value
A—EXPORTS
Other Crude minerals — 60
Iron ore and concentrates ~.000 Tonne 258 4,76
Chemicals & related products — — 31
Glassware — — 13
Iron and' Steel Tonne . 326 31
Metal manufactures n. e. s. —_ - 12
Machinery & Transport equipment -— —_— 95
Others 7 : — — 17*
Total of Exports : — . — 7,35*
B—IMPORTS
Fruits & nuts (Excl. oil nuts) — — 1,40

Fresh of dried

Spices .000 Kgs. 24 6
Other crude minerals S = — 73
Crude vegetable materials n.e.s, —_ — 1,31
Textile yarn : .000 Kgs. 30 9

Cotton Fabrics, woven .000 Sgm. 942 49
Fabrics woven of man-made fibres ,, 350 : 18
Iron and Steel A .000 Tonne 180 23,21

Ships and boat No. - 1 47
Other : - — | 9,60
Total of Imports — — 37,54*

* Figures are provisjonal,
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Proposal to Revise Guidelines for Distri-
bution of Steel

1766. SHRI BANWARI LAL PURO-

HIT : Will the Minister of STEEL, MINES

AND COAL be pleased to state :

(a) whcther there is a proposal under
the consideration of his Ministry to revise
the guidelines for the distribution of steel
in the country so as to streamline the system
and ensure that larger quantities of steel be-
come available to actual users;

(b) whether the requirements and pro-
blems o’ the consumers would be taken into
cosideration while finalising the fresh guide
lines for the distribution system of steel;

(c) ifso, the time by which the new
guidelines in this regard are likely to be
issued; and

(d) the extent to which consumers are
likely to be benefited by the revised guide-
lines ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHKI K.
NATWAK SINGH) : (a) and (b) Yes, Sir.

(¢) The new guidelines are expected
to be finalised very soon.

(d) Tt is felt that under the provisions
of the revised guidelines and with the stre-
amlining of the current procedure for imp-
orts, the genuine demand of the consumers
could be met to a great extent.

Opening of Branches of Nationalised Bauks
in Nagpur

1767. SHRI BANAWARI LAL PURO-
HIT : Will the Minister of FINANCE be

please;l to. state :

(a) the pumber of branches of- na‘tion-‘

alised banks opened in Nagpur (Mahsrashtra)
during the last three years; :

" (b) the details of each of the branch
of nationalised bank and whether there is a
proposal under censideration of Govern-

SRAVANA 18, 1907 (SAKA4)
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ment to open more branches of nationalis-
ed banks during the next two ycarsin Nag-
pur (Maharashtra); and

(c) the details thereof and to what
extent the general public of Nagpur will be
benefited by these banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) During the 3
years period from January 1982 to Decem-
ber 1984, Nationalised Banks had opened
15 branches in Nagpur.

(b) and (¢) Cuurrently -there are 97
branches of Public Sector Banks operating
in Nagpur as per detailsgiven in the State-

ert below. Proposals for opening more
bank branches in Nagpur will be consider-
ed in the light of the Branch Licensing
Policy for the Seventh Five Year Plan
Period which is being finalised.

Statement

Statament showing the number of brarches
af Public Sector Barks operating in Nagpur,

Maharashtra
Banks No. of branches
1. State Bank of 8
India
2. State Bank o}‘ 1
Bikaner & Jaipur
3. State Bank of 1
Hyderabad
4. State Bank of 1
Indore
5. State Bank of - 1
Patiala
6. Allahabad Bank -5
7. Andhra .Bank 1
8. Bank of Baroda 8
9, Bank of India 13
10.  Bank of 14
Maharashtra
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11. Capara Bank 6
12. Central Bank of 9
India
*13. Corporation Bank 1
14. Dena Bank 3
15. Ingian Bank 1
16. Indian Overseas 2
Bank
17. New Bank of 1
India
18. Oriental Bank of 2
Commerce
19. Punjab & Sind 1
Bank
20. Punjab Natjonal 7
Bank
21. Syndicate Bank 3
22. Union Bank of 5
India
23. United Bank of 1
India
24. ‘United Commercial 1
Bank
25. Vijaya Bank 1
Total : 97

Separation of Customs Marine Depart-
- ment From Coastal Guards

1769. SHRI BANWARI LAL PURO-
HIT : Will the Minister of FINANCE be

pleased to state :

(a) whether the Customs Marine Da.
partment which was earlier merged with
Coastal Guards has again been separated
and revived keeping in view to intensify
anti-sumggling activities;

(b) the way by which the Customs
Marine Department - will intensify anti-
sumggling activities; and
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(c) to what extent the trend of incré-
asing smuggling activities in the coastal
areas is likely to be put under control?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) A decision
was taken to merge the Custom Marine
Wing*with the Coast Guard Organisation.
But the merger could not take place due to
administrative reasons and Court cases,
etc. Government have now created a new
Customs Marine Organisation under the
Central Board of Excise and Customs for
intensifying sea/water borne anti-smuggling
activities,

(b) It is planned fo re-inforce the
customs fleet in a phased manner with a
balanced mix of different types of vessels
specially designed for mceting the anti-smu-
ggling requirements and deploy them on

sensitive Indian gustoms waters and rive-
rine areas, v

() Augmentation and upgradation of
the customs fleet, together with intensified
vigil and patrolling, etc., is likely to help
in curbing smuggling activities in the coa-
stal areas.

Withdrawal of Ban on Recruitment
in Central Government Services

1770. SHRI NARAYAN CHOUBEY :
SHRI RAJ KUMAR RAL :

Will the Minister of FINANCE be ple-
ased to state : .

(a) when Government imposed ban on
recruitment in Central Government Servi-
ces;

(b) what were the reasons for the

same,

(c) the number of Central Government
employees who have since béen retired;

(d) whether it is a fact that the policy
has imposed more workload (compared -
to accept yardstick) on ‘the employees

‘leading to fall in quality of work; ‘

(¢) whether this has added to the
acute unemployment problem; and
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(f) when do Government propose to
withdraw the ban ? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a)and (b) Asa
part of anti-inflationary measures, Mini-
stries/Departments of the Government of
“India were advised in January, 1984, not
to fill up existing vacancies, except where
recruitment action had been taken.

(c) Statistics on the subject are not
centrally maintained.

(d and (¢) Exemptions have been
allowed in a few selective cases like appoi-
ntment of dependants of deceased employ-
ees on compassionate grounds and handi-
capped persons, redeployment of personnel
surplus to one organisation in another;
regularisation of casual labourers against
Group ‘D’ vacancies, Aiilling up of vacan-
cies purely by promotion etc. Proposals
for filling up of other types of vacancies
are, however, considered on the merits of
each case takipg into account the opera-
tional necessity. It is expected that with
the overall expansion and growth in econ-

omy, employment opportunities should
increase in the non-Government sector
also.

(f) In circumstances in which these
instructions were issued have not changed
since then to warrant any relaxation
thereof.

Memorandum From Various Trade
Unioqs to Fourth Pay Commission

1771. SHRI NARAYAN CHOUBEY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Fourth Pay Commis-
sion has received memorandum from vari-
ous trade unions and other sections of the
employees;

(b) whether the Commission has star-
ted hearing representatives of tle trade
unions; and

) if s0, the nufnber of representa-
tives heard se far and the number which
are yet to be heard ?

SRAVANA 11y 1907 (S4K4)
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THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) Yes, Sir.

(b) and (c) The Commission have
been hearing representatives of Unions
etc. since 1st March, 1985, So far 1840
representatives of 310 federations/unions/
associations have appeared for oral evide-
nce before the Commission. The progra-
mme of oral evidence of Uuions etc. is
almost over.

Production of coal during last two
years

1772. SHRI PRAKASH CHANDRA :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) the target of coal production and
its actual realisation during the past two
years; and

(b) the reasons for which coal pro-
duction has lagged behind target during
these years ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b) The target of coal production
and its realisation during the past two years
is as under :— '

(Figures in million tonnes)

1983-84 1984-85

Target Produc- Target Produc- -

tion tion

Coal

India 123.00 121.41 131.00 130.84

SCCL 15.00 12.69 17.00 12.33

TISCO/

11sco/ .

DVC  4.00 4.12 4.00 4.26

Total 142.00 138.22 152,00 147.43
(Provisi-
onal)

TN
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The shorifall in Singareni Collieries
Company Ltd., was mainly due to frequent
strikes by the employecs of the company:
Among the subsidiary companies of CIL,
there was shortfall in production vis-a-vis
target, in ECL and BCCL, due to power
shortages, absenteeism etc.

Advances by Banks to Labour Cont-
ract Societies

1773. SHRT PRAKASH CHANDRA :

Will the Minister of FINANCE be pleased .

to state :

(@) the norms and limits to grant
clean cash credits regarding advances by
banks to labour contract societies during 1st
July, 1983 to Ist June, 1984;

(b) the reasons why Government have
changed this policy; and

(c) the total amount sanctioned dur-
ing the year 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a)and (b) No
change has been made in the policy during
Ist July, 1983 to 1st June, 1984. The
norms for financing Labour Contract Socie-
ties by Cloperative Banks were liberaliséd
in June, 1983. The revised norms are as
under :— .

(i) Clean Cash Credit limit may be
sanctioned equal to owned funds
without Government Guarantee and
3 times of the Owned funds with
Government guaiantee;

(ii) In addition to above, sanction of
accommodation upto 70% of the
executed contracts and pending
bills therefor in favour of the
Government/Quasi  Government
bodies may be granted provided
such bills are not pending for more
than 3 months.

These changes were made, as some of
the Labour Contract Societies and their
State Level Federations had sought relaxa~
tions in the norms so as to obtain higher
gredit limits from Cooperative Banks, Prior
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to June, 1983 Central Cooperative Banks -
were allowed to sanction clean cash credit
limits to Lalour Coatrect Socicties equal
sanctioned funds  when
such advances were not covered by Gove-
rnment guarantee and twice the owned
funds when the Government guarantee was
available,

(c) Preseat data reporting system does -
not yield informition, as desired.

Increase in Investment of IDBI and
ICICI for Development of North
Southern and Eastern Regions

1774. SHR1 CHINTA MOHAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware
that some areas in the country, especially
North Eastern Region, Southern Regioa
and Eastern Region are quite backward
as far as industrial development is concer-
ned;

(b) if so, the steps initiated by Gove-
rnment to ensure ihat these ureas are at
par with other arzas in the countty; and

(c) wheiher, as one of the measures,
Government propose to increase the invest-
ment of Industrial Dovelopment Bank of
India (IDBI) and Industrial Credit.and
Investment  Corporation of India in these
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi JANAR-
DHANA POOJARY) : (a) As on 1.4.85,
134 industrially backward districts in the
country have been classified as category ‘A’
districts comprising of No Industry Districts
(NIDs) and Special Region Districts
(SRDs). The region-wise distribution of
NIDs and SRDs are as follows :

S. No, Region No. of
NIDs/
SRDs
L North Eastern 42
. ‘Region
2 Southern Region 3
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8, Fastern Region 20
4. Northern Region 45
5. Western Region 4
-6: Central Region , 18

SRAVANA 11, 1907 (54K4)

() In pursurnce of the policy of the
Government to achive a balanced regional
development, several incentieves are offered
for industries localed in the - identified
backward areas .
Central Investment Subsidy upto a maxi-
mum of Rs. 25 lakhs, subsidy by Central
Government upto Rs. 2 crores for each
NID for infrastructure development, trans-
port subsidy to the extent of 75% to m.eet
transport costs of industrial raw materials
and finished goods between location of
industrial units and identified rail-heads/
potts, suitable exemption from income-tax
special facilities for import of raw mater-
ials, priorities in licences etc.

(c) The financial institutions do not
‘make region-wise allocation of their resou-

rces. Flow of institutional assistance 10

eny v .
number of applications from viable projects

fimanating from the particular region. The
anancial institutions, however, encourage
a more balanced regional development by
offering a number of incentives such as
concessions in the rate of interest and un-
derwriting commission, reduced pro'moters’
_contribution, non levy or reduction in com-
mitment charge, debi-equity ratlo, non

application of convertibility option, interest '

free loan for project-specific infrastructure
development etc. for industrial units being
located in identified backward areas.

India’s Ecqnomic Management

1775. SHR1B V. DESAI :
SHRI KAMAL NATH :

- Wiil the Minister of FINANCE be plea-
sed to state @

(a) whether the World Bank has com-
plimentcd India’s economic management,
specially its careful foreign borrowings and
risk avoidanze;

(b) . if s0, the other main features
abeut India mentioned in the World Deve-
lopment Repart of 1985;

The incentives include

particular region depends upon the.
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(c)} whether in view of the good pet-
formance, the World Bark has agreed to

provide more funds on liberal terms and
conditions for India; and

(d ifso, the total amount that is likes
ly to be provided ? '

THE MIMISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) The World Development Report
of 1985 compliments India’s addption
of snitable domestic eccnomic polictes to
narrow the trade deficit, the liberalisation
of import controls and increased incentive
for investment in the early eighties. Asa
result the growth rate has picked up and
Irdia was also able to manage its external
debt and balance of payments efficiently.

(c) and (d) The lending programme of
the World Bank is based on annual budgets
approved by its Executive Board and coun-
try-wise allocations are made based on
Bank’s lending criteria. Lending to a par-
ticular country is not increased as an
Incentive for better performance.

Aid to India by Aid-India Consortism
in 1985.86

1776. SHRI B.V. DESAI : Will the
Minister of FINANCE be pleased to
state

(a) whether the Aid-India Consortium
-on 19th June, 1985 pledged total assis-
tance of 4 billion dollars to India during
the fiscal year 1985-86 ;

(b) if so, whether this decision repre-
gents jn increase of over 5 per centin
real terms ; :

(c) if so, whether any final decision by
the Consortium have been conveyed to

India ; and

(d) by what time the same is likely to-
be received ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY) : (a) to (d) Yes, Sir, -
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Tentative indications of economic assis-
tance of about $ 4 billion for the jyear
1985-86 were given by the members of
the Consortium including the World Bank
at the Aid India Consortium meeting held
at Paris on June 18 and 19, 1985 subject
to necessary approvals under their respec-
tive laws and regulations. In SDR terms,
the pledges made this year represent an
increase of over § per cent. These pledges
are formalised on the basis of bilateral
agreements with the donors and actual
dsbursements follow conclusion of such
agreements,

_ Trade Agreement beween India aud
Pakistan

1777. SHR1 B.V. DESAI : Will the
Minister .of COMMERCE be pleased to

state :

(a) whether it is a fact that the Pakis-
tan and India could not make much head-
way in the trade talks between the two
countries ;

(b) if so, the main reasons therefor ;
and

(c) the other measures taken to re-
move the disputes and arrive at a final
agreement between the two countries in
regard to trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The main reasons is Pakistan’s
reluctance to extend to India MFN treat-
ment as provided in GATT. Presently,
" Pakistan restricts import from India to
its public sector agencies.

(c) Government will  continue its
efforts with a view to concluding a mutu-
ally satifactory trade agreement,

Target set for India’s Exports to
Soviet Union

1778. SHRI B.V. LESAI: Will the
Minister- of COMMERCE be pleased to

state ;
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(a) whether India’s exports to the
Soviet Union may miss the target set
under the trade plan for 1985 ;

(b) if so, the main reasons for the same
and corrective steps taken or proposed
to be taken ; and

(c) whether a review of bilateral trade
carried out in Moscow during the last week
of June, 1985 showed that in the first
five months of 1985, Soviet organisation
had signed contracts worth no more than
Rs. 1900 crores ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.

SANGMA) : (a) to () During the first

five months of 1985, contracts for Indian
exports to USSR were reported to be for
a value of Rs. 1900 crores against the
trade plan target of Rs. 2500 crores,
More contracts are expected to be signed
during the remaining part of the year.

Computer Assessment system to Evﬁluate
Ex-Factory product for Levying
Excise Duties

1779. SHRI G.G. SWELL : Will the
Minister of FINANCE be pleased to
state : ’

(a) whether a computer assessment
system will soon be introduced to evaly-
ate an ex-factory product for levying
excise dities uniformly on a national basis;

(b) whether under the present system
Government lose a great deal of revenue
and also there is a lot of litigation; and

. (c) when the computerised system is
likely to go on operation 9.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY) : (a)to (c) : Statisti.
cal information regarding production and
clearance of excisable goods and revenge
receipts are already being centrally com-
piled on computer. A pilot experiment -
for computerising revenue statistics based
on treasury challans has recently been
undertaken in some of the Central Excise
Collectorates. A scheme for further use
of computers for - comparison of datg for
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-pﬁrposes of assessment by the field forma-

tions is being worked out. While itis a

fact that there a number of court cases

pertaining to central excise matters, it

cannot be said that litigation arises out

of the present system of assessment with-
. out the use of computer or that there is
. considerable loss of revenue.

‘

Value of Rupees

_ 1780, SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of Finance be
pleased to state :

(a) the value of Rupee as at preseunt
as compared to that in 1960-61, and 1970-

71

(b) its impact on the economy of the
country, particularly on the living condi-
tions of general masses ; and

(c) the steps taken to counteract the
impact ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) : The
purchasing power of the rupee, measured
as the reciprocal of the All ‘India Consu-
mer Price Index for Industrial Workers
{base 1960=100), was 98.04 paise in

© 1960-61, 53.76 paise in 1970-71 and
16,67 praise in May 1985 (latest avail-
able). '

Government keeps a close watch over
the price situation and measures are taken
on a wide front to keep the prices in
check. The main thrust of the measures
continues to be on effestive demand and
supply management including strengthen-
ing of the public distribution system, en-
forcement of fiscal discipl_ine and keeping
the aggregate liquidity in the system under
control. The Central Government has
advised the State Governments to take
strict action against traders indulging in
profiteering, hoarding and blackmarketing.

- It may, however, be noted that while con-
- sumer-prices increased by about 470 per
cent during the period 1960-61 to 1984
.85, per capita income (at current prices)
_ Tegistered an increase of nearly 700 per
- cent during this period. Government has
also launched many schemes (viz. National
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Rural Employment Programme, Integrat.
ed Rural Development Programme and
Rural Landles Employment Guarantee
Programme) for the benefit of the weaker
sections of the society.

Procurement of Seed Lac :

1781. SHRIJAGANNATH PATTNAIK
Will the Minister of CO AMERCE be
pleased to state :

(a) whether Government’s attention
has been invited to the news.item appear-
ing in the “Financial Express” dated
5 July, 1985 that the failure of market
intelligence in the procurement of seed lac
resulted in a loss of Rs. 99.42 lakhs to
the State Trading Corporation of India
as per Report of the Comptroller and
Auditor General of India ;

(b) if so, whether Government have
studied the Report and come to the con-

. clusion regarding the factors responsible

in this regard ; and
(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) Yes, Sir.

(b) and (c) The para Telating to “‘Loss
on Procurement of Lac” forming part of
the Report of the Comptroller & Auditor
General of India for 1983.84—Union
Government- (Civil) is being examined in
all its aspects by the Government of
India.

[ Translation]

News item Captioned ‘‘Sadhe Char Lakh
Ka Sona Baramad*’ (Seizure of Gold
Worth Rupees 434 Lakhs)

1782. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether attention of Goverrment
h_as been drawn to a news-item captioned
“‘Sadhe Char lakh ka Sons Baramad”’
(seizure of gold worth rupees 4% lakhs)
appearing in Hindi daily “Japsatta” on
v July 19t5;
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(b) if so, the details in this regard ;

(c) the measures taken by Government
- to chack such offences ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY : (a) Yes, Sir.

(b) On 4th July, 1985, the officers of
Customs Collectorate, Delhi, intercepted
and examined S/Shri Subhash Jain and
Akbal Jain who were to leave for Madras
by Indian Airlines Flight No. IC-139. On
examination, primary gold weighing 2416
grammes valued at Rs. 4.66 lakhs was
recovered and seized from them. In the
follow-up action, the residential premises
of Shri Sushil Jain was searched on 4th
July. 1985 ard primary gold and gold
ornaments collectively valued at Rs, 5.21
lakhs were recovered and seized. S/Shri
Subhash Jain, Akbal Jain and Sushil Jain
were arrest 2d.

(c) The drive against smugglers has
been intensified. The preventive and intelli-
cence machinery of the Customs depart-
ment has  been reinforced in terms of
manpower and equipment, In addition,
appropriate an‘i-smuggling measures both
short-ierm and long-term, are taken in
close co-ordination with the concerned
Centrasl and State Government authorities,
The trends of smuggling and seizures are
kept under constant rcview for taking
appropriate remedial action as warranted.

[ English]

Constitution of a High Power Committee
to Investigate Fast Closure of Mica
Mines

1783. SHRT RAMASHRAY PRASAD
SINGH : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether Union Government have
decided to constitute a high power com-
mittee to investigate the fast closures
of mica mines after 1972 ; and

. (b) if so; the details in this regard
and if not, the rcasons therefor and also
for reducmg the number of mica mines in
the country ?
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THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b) The Union Government had
constituted a high power committee on
7.7.80 to conduct indepth study of prob-
lems of Mica industry which included the
fast closure of Mica Mines. The Committee
has submitted its report in the year 1981.-As
per the report, the number of mica mines
reporting production has come down from
561 in the year 1969 to 223 in the year
1979. The report and the latest informa-
tion from Indian Bureau of Mines has
outlined the following as the reasons of
closure of Mica Mines

(i) Falling demand in export market,

(ii) Increase in mining costs of and the
production of crude Mica.

(iii) Decreasing concentration of Mica
along strike and depth due to
pinching out of the mines.

(iv) Influx of water in Mica mines by
percolation.

(v) Non-availability of suitable mining

machinery on easy commercial
terms.

(vi) Lack of financial assistance from
banks and other financial insti-
" tutions. '

(vi) Non-employment of technically

quilified personnel, as required
under the Metalliferrous Mines
Regulations.

Smuggling of Coai from Collieries

1784, SHRI RAMASHRAY PRASAD
SINGH :
SHRI MOHD. MAHFOOJ AL}
KHAN :

Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether coal is smuggled from the
collieries in the country particularly from
Bihar State ;

(b) if so, the details thercof and the
steps Government have taken to stop the
smuggling of  coal from the collierjes in
the country ;
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(c) whether unauthorised stocks of
superior grade coal were recently recover-
ed from some places following a crack-
down on coal smugglers in Dhanbad ;
and

(d) if so, the details thereof and the
steps so far taken by Government in the
matter ?

THE MINISTER OF STEEL, MINFES
AND COAL (SHRI VASANT SATHE) :
(@) and (b) The Government have no
information of any large scale smuggling
of coal from the collieries inthe country,
However, effective steps in cooperation
with the State - Government authorities
are being taken for quite some time now
to check theft/pilfcrage of coal. These
steps, inter-alia, are :—

(i) Carrying out surprise checks ;

(ii) Detection through flying squads

consisting of police, Watch and

" Ward and Central Industrial Secu-
rity Force personnel ;

(iii) Cancellation of licences of private
coal deposits within a radius of
8 kms. by District authorities ;

(iv) Stricter regulation of supply of
domestic coal to the consumers :

(v) Departmentalisation of internal
transport of coal/coke from pit-
heads to railway sidings.

(c) No such case has come to Govern-
ment’s notice.

(d) Does not arise.

Loan to'India by Asian Development Bank

1785. SHRI C. MADHAV REDDI :
Will the Minister of FINANCE be pleased
to state :

(a) whether any progress has been
made over India’s applications for a loan
from the Asian Development Bank ;

- (b) If so, details of the loan sanctiéned
by Asian Development Bank ; and
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(¢) details of projects likely to be

funded with this loan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (i) to (c) The
Government of India has i.dicated to the
Management of the Asian Development
Bank i's intention to commence boriowing
from the Bank during the pericd of Third
General Capital Increase (eiding 1987).
The exact amount of loans (2 be extended
to India during this pericd and the pro-
jects to be financed are still undzr dis-
cussion.

Seventb Plan Outlay on Iron and Steel
Industry

1786. SHRI C. MADHAV REDDI:
Will the Minister of STEEL, MINES AND
COAL be pleased to state whether it is a
fact that the Working Group on the Iron
and Steel industry has suggested an outiay
of «s. 13,141 ciores in the Seventh Five
Year Plan to help steel production match
the demand ? ’

THE MINISTER OF STATE IN THE

- DEPARTMENT OF STEEL (SHRI NAT-

WAR SINGH) : Yes, Sir.

Decline in Tea Prices in International
Markets

1787. SHRI CHINTAMANI PANI]-
GRAHI : Will the Miaister of COMMERCE
be pleased to staie :

(a) whether there is any sharp decline
in tea prices in international markets :

(b) whether any strategy was evo'ved
by tea growing countries to check fall in
prices in international markets;

(c) other steps taken to check this
trend by India ; and ’

(d) the details, if any ?

THE MINISTER OF STATE IN THE -
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (d) International prices
of tea have been showing 2 deciiving treid
since the beginning of 1985. However,
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the producing couniries have been unable
so far to arrive at a comprehensive commo-
dity agreement to stabilize the tea market.
India has been regulating exports under
the Tea Marketing Plan 1985 with the
objective of maintaining stable domestic
prices, while optimising export earnings.

Opening of Branches of Banks in Asian
Countries

1788. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether various public sector banks
have planned to open their branches in
reveral Asian countries; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Reserve
Bank have received some proposals from
a few public sector banks for opening
branches in some Asian Countries. How-
ever, without clearance from Reserve
Bank and the host countries, these can-
not be said to form part of Banks’ plans
for opening branches abroad.

Export Markets in Handicrafts

1789. SHRI YASHWANTRAO
GADAKH PATIL : Will thz Minister of
SUPPLY AND TEXTILES be pleased to
state :

(a) whether it isa fact that India is
losing its various export markets in handi-

crafts due to strong competition from
several Asian countries ; and
(b) if so, the steps being taken to

recapture the export markets *

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) Although India faces com-
petition from several Asian  countr.es in
the field of handicrafts. the recent trend
of export of Indian handicrafts do not
indicate any overall loss of export markets.
The exports of India handicrafts have
‘tisen from Rs, 345.92- crores (Prov.) in
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1683-84 to Rs. 397.37 crores (Prov.)
in 1984-85. However, to increase India’s
share in the imports of handicrafts in
other countrie:, greater stress is being
given on holding exhibitions of Irdian
handicrafts specially in West European and
North American countries. To promote
exports of handicrafts a separate Export
Promotion Ceuncil for crapets has already
been set up and another for other handi-
crafts is being formed. Recently a Sales-
cum-Study tea of carpet exporters visited
Japan, Hongkong, South Korea and Singa-
pore. :

{ Translation]

Increase in Amount of Interim Relief
Pending Finalisation of Fourth pay
Commission Report

1790 : SHRI
YADAV :

PROF. P. J. KURIEN :

VIJOY KUMAR

Will the Minister
pleased to state :

of FINANCE be

(a) whether pending finalisation of
report of Fourth Pay Commission, Govern-
ment propose to increase the amount of
interim relief ° '

(b) if not, the reasons therefor ?

(c) whether employees have also de-
manded another instalment of interim
relief ; and

(d) if so, the reaction of Government
there to ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
interim relief to the Central Government
employees granted recently was based on
the recommendations of the Fourth Pay
Commission. The question of increase in
the amount of interim relief can only be
codsidered on any further recommenda-
tion of the Fourth Pay Commission.

(c) and (@ No, Sir. Representations,
however, have been received from the
Unions/Associations of employees stating
that the amount - of interim relicf now
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granted is inadequite. The Fourth Pay
Commission is the appropriate forum for
consideration of such representations.

[Engl-sh]
Unviable Spinning Mills in Kerala

1791. SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of SUPPLY
AND TEXTILES be pleased (o state :

(a) whether there are spinning and
weaving mills in Kerala which are finan-
cially not viable due to less number of
spindlages :

(b) whether Government intend to
sanction adequate number of spindles to
enable them to stand on their own feet ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRT CHANDRASHEKHAR SINGH)
(a) Data regarding mills classified in this
manner is not available.

(b) and (c) Application for expansion
are considered on merits in  the light of
current policy.

Export of Ceir Production from Kerala

1792. SHRI V.S. YIJAYARAGHA-
VAN : Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) whether the exports of coir pro-
ducts from Kerala have suffered a set back
due to lack of export promotional activi-
ties ; and

(b) if so, the steps being
remedy the situation ?

taken to

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) ' No, Sir.

* (b) Does not arise.
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Import of Rubber, Copra and Coconut
0il
1793. SHRI V. S.

VAN :
PROF. P. J. KUIREN :

Will the minister of COMMERCE be
pleased to state :

VIJAYARHGHA-

(a) whelher Government
stop all imports of rubber, copra and
coconut 0il and augment the domestic
availability of these commodities to meet
fully the internal demand ;

propose to

(b) if so, the steps being taken in the
regard ;

(c) the amount spent on  the import
of each of the items during the last three
years ;

(d) whether Government  have fixed
any time limit beyond which import of
these items will not be necessary; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) At present there
is no propousal Lo stop tne import.otf  rab-
ber. However, a proposal to stop ' the
import of copa/coconut oil is under consi-
deration. )

(c) The State Trading Corporation of
India, which is the canaiising agency  for
all the thecee 1tems have made the follow-
ing imports during last three years ;-

(CIF value in Rs. Lakhs)

1982-83 1983-84 1984-85

(1) Rubber 2480 _4556 2825
(2) Copra Nil Nil Nii*

(3) Coconut ,
oil ' Nil Nil 1200
(Approx) .

* On the orders, of Delhi High Court,
a licence for the import of 1060 M. Ts
of sum diy copra valued at about Rs, 75
lakhs bhas been issued on " 13.3.85 1o
M/s India Coconut  Qil Industrics, Cale
cutta, s ' o
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Besides, the import of the above items
is allowed to a limited extent against re-
plenishment/advance/imp:otit licences for
export production for which impo.t figures
are not availab\le.

(d) No, Sir.
(e) Does not arise.

Steps Taken to State Werk of Vijayana-
gar Steel Plant in Karnataka

1794. SHRI S. M. GURADDI :
SHRI PRAKASH CHANDRA :

Will the Minister of STEEL, MINIES
AND COAL be pleased to refer to the
reply given to Unstarred Question No.
5158 on 3.5.1985 regarding  Vijayanagar
Steel Plant in Karnataka and state :

(a) whether any concrete steps have
been taken to strat the work of Vijaya-
nagar Steel Plant ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF STEEL (SHRI NAT-

WAR SINGH) : (a) to () The detailed
project report for the first phase of the
Vijayanagar Steel Plant has been received.
The commencement of work on the pro-
ject will depend upon the investment
decision which has not yet been taken.
However, certain preparatory/preliminary
works such as land  acquistions, topo-
graphical survey, geophysical investiga-
tions, sail investigations etc. have been
undertaken,

Irregularities in Nationalised Banks
in Bangalore

1795. SHRI'V. 8. KRISHNA 1YER :
Will the Minister of FINANCE be pleased
to state :

(a) how many attempts to commit
bargltary and actual burglaries took place
sincé January, 1985 in  nationalised
‘buanks in Bangalore city ;-
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(b) the amount involved in these bur.
glaries 3 and

(c) whether Government propose to
instruct the nationalised banks to stop
burglaries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
Reserve Bank of India has reported that
a theft involving Rs. 20,000/- was com-
mitted in the State Bank cf Hyderabad
branch in Bangalore city. One case of
attempted burglary was also reported to
the RBI by Punjab National Bank. Although
three was no loss of cash in this case, one
bicycle and one pocket calcu ator of the
aggregate value of Rs. 725.50 were
stolen.

(c) The Reserve Bank of India has
reported that banks have teen advised
of variaus measures to strengtten their
security arrangements. Provision of armed
guards in banks is one of the measures.
However, the security measurcs that have
to be taken by the banks are decided by
the banks on the basis of indentified
degree of vulnerability of each branch.

Anomaly in Provisit;n of Central Sales
Tax Act

1796.. SHRI V.S. KRISHNA IYER:
Will the Minister of FINANCE te pleas-
ed 10 state :

(a) whether Government are aware
that in levying Central Sales Tax, the
postage is also taken into account ;

(b) whether affixing of postage stamps
is considered as a sales by Government ;
and

(¢) the steps Government propose 1o
rémove this' anomaly, if  necessary, by
amending the provision in Central Sales
Tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) to (c)  Sailes
tax is mainly a State subject of taxation.
The proceeds from Central sales tax levied
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L[ ]

on inter-States sales of goods under the
Central Sales Tax Act, 1956 have also been
assigned to the States under Article 269
(1) (g) of the Constitution and the adminis-
tration of the Central Sales Tax. Act, 1956
has been entrus'ed by law to the States,
The interpretation as to what constitutes
“‘sale price” has therefore to be left to
the decision of the authorities of state
Government,

Applications from Non-Resident Indians
Pending with R.B-1. for Purchase of
ShareS in Indian Companies

1797. SHRI V.S. KRISHNA IYER :
Will the Minister of FINANCE be pleased
to state :

(a) the number of applications from
the Non-resident Indians pending with the
Reserve Bank of India for purchase of
shares of Indian companies ; and

(b) the cction being taken to clear all
- the pending applications ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) and (b) Infor-
mation is being collected and will be laid
on the Table of the House.

Strict Terms by World Bank for Financial
Assistance

1799. SHRI V. TULSIRAM : Wil the
Minister of FINANCE be pleased to
state

(a) Whether the World Bank is im-
-posing more hard terms on India for
financial assistance ;

(b) the details of the terms and the
event to which these are acceptable to
India ;

(c) the extent to which these terms
would adversely affect India’s develop-
ment ; and -

(d) the steps being taken to avoid
these terms and to get financial assistance
. from the World Bank on normal terms and
conditions ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) No change in
the terms of landing by World Bank -has
been made in the recent past except that
the rate of interest has been reduced from
9.299% to 8.82%, with effect from Ist July
1985.

(b) to (d) Do not arise.

Increasc iu Trade with African Countries

1800. SHRI V. TULSIRAM : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether there has been increase
in Trade with African countries situated
south of Sahara Desert, during the past
two years ;

(b) if so, the items of commodities
exported to those countries tlogether with
the names of the countries ;

(c) the value of the each type of com-
modity that was exported and  foreign ex-
change earned ; and

(d) the steps being taken to face the
competition from other foreign countries
in the near future ? '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA\A) : (a) Following are the figures
of India’s trade with South Africa :

(Rs, in crores)

Exports Impores
1982.83 952,79 168.67
© 1983-84 186.44  313.56

(b) and (c) Statements showing com-
modity-wise export figures for countries in
th2 region for the latest available year are
laid on the Table of the House,

[Placed in-the Library See. No. LT/

1295/85]

(d) Several measures including credit
facilities, improving infrastructural facili-
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“ties and bilateral exchanges are under-

.taken for this purpose.

{ Translation)

Geological Survey to Locate Coal and Iron
ore Deposits in Adivasi Districts of
Madhya Pradesh

1801. SHRI DILEEP SINGH BHURIA :
Will the Minister of STEEL, MINES AND
COALU be pleased to state :

~(a) whether any geological survey has
been conducted to locate coal and iron
ore deposits in Adivasi districts of Madhya
Pradesh ; and

" (b) if so, the names of the places
where such deposits have been found ;

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE)
(a) and (b) Yes, Sir. As a result of sur-
veys carried out by Geological Survey of
India i« Adivasi Districts of Madhya Pra.
desh following reserves of lron Ore/

- Haematite have been located :

AUGUST 2, 1985

Name of Adivasi Iron Ore reser-

Distr.cts ves in (million
tonnes)

1. Baster 1997.85

2, Durg 283.76

3. Khandwa 0.12

4. Khargaon 0.07

5. Sidhi 0.06

Similarly a total reserve of 23234

million tonnes of coal has been estimated in
the coalfields of Pench-Kanhan, Tawa
~ Valley, Patakhera, Sonhat, Umaria, Korar,
Senddurgarh, Hasdo, Arand, Tatapani,
* -Ramkolamand, Raigarh, Johilla Valley,
Bisrampur, Jhilimili, Chirimiri, Korba,
_ Sohagpur, Lakhappur and  Singpauli
falling in the Adivasi Districts of Chhind-
wara, Betul, Hosangabad, Surguja, Shah-

 dol, Bilaspyr and Raigarh,

. been in Delhi for
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Non-Co-operation of Banks in Advancing
Loans Under Self Empleyment
~ Scheme

1802. SHRI DILEEP SINGH BHURIA
Will the Minister ¢f FINANCE be ‘pleased
to state : :

(a) whether Government have reccived
complaints to the effect that banks are not
co-operating in advancing loans to the needy
persons under the Self-Employment Sche-
me ; and

(b) if so the remedial measures taken

in this regrd ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY : (a) and (b) Complai-
nts are received from time to time regar-
ding difficulties faced by individuals in
availing bank credit under " the Scheme for
providing Self-Employment to the Edvcated
Unemployed Youth. The banks have been
issued necessary instructions to expedite
the disposal of loan applications. The
banks are co-operating in the implementa-
tion of Scheme and have been sanctioning
applications according to the target assig-
ned to them.

[English]

Government Accummodation for Income
‘ Tax Officials

1803. SHRI B.B. RAMAIAH : Will the
Minister of FINANCE be pleased to state

(a) whether the employees in the In-
come-tax Department having served for 10
years or so have not been allotted Govern-
ment residential accommodation ;

(b) the average time taken by an emp-
loyee in that Department to get Govern-
ment accommodation ;

(c) the number of employécs who have
more than six years
but have not got Government acco-

mmodation ; and

(d) the steps taken or proposed to be
taken to improye the sityatiop 7
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“THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE : (SHRI JANA-
RDHANA POOJARY) : (a) and (b)
The ~ position in this regard varies
‘from station to station as also with refe-
rence to the type of accommodation to
which the officers concerned are entitled.

(c) 1960.

(d) Besides the accommodation avail-
able to the officers and staff of the Income-
tax Department in General Pool adminis-
tered by the Ministry of Works & Housing,
the Government have, during the last few
-years approved a number of proposals for
the construction of residential quarters for
the officers and staff of the Income-tax
Department at various places, and procéss
is a continuing one. Purchases of ready
built flats from both the State Government
anthorities as well as private parties on a
selective basis have also been made.

India’s Position in World Cotton
Market

1804, SHRI B.B. RAMATIAH : Wil
the Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether it is a fact that India’s
share in the world catton market i> dwindi-
ing;

(b) if so; reasons for the same and -

steps taken to improve the position;

(c) India’s expoft of cotton to other
- countries in 1983.-84 and 1984-85 and
estimated exports in 1985-86; and.

(d) names of countries to which Indla’s
cotton trade is on the increase ? ’

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) As cotton is the main raw

‘material of the Textile Industry, most of
the cotton produced in the country is used
by the domestic textile industry.
ieties of oogtap.the production of which is
surplus to our domestic requirements -are
exported. Since the export of cotton de-
pends upon domestic  demand and supply
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situation, there is year to year variation
in exports. The exporting agencies try to
secure the best price in export sales.

(c) The quantity of cotton export dur-
ing 1983-84 and 1984-85 cotton seasois
are as following :—

1983-84 — 3.54 lakh bales .

1984-85 — 1.29 lakh bales (Upto
June, 85)

It is not possible to forecast precisely
the quantity of cotton which will be expor-
ted during 1985-86 cotton season. ‘

(d) According to available information,
the export of cotton to USSR, Romania,
Poland.Bulgaria and Japan is generally on
the increase.

Indian Garments in World Market

1805. SHRI B.B. RAMAIAH : Will
the Minister of SUPPLY AND TEXTILES
be pleased to state:

(a) the names of the Indian Garments
manufactures who have established a world
market for Indian garments;

(c) the total amount of annual foreiga
exchar-ge earned by this trade; and

(b) the details of major
countries where Indian garments
craze ?

foreign
are a

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :.
(a) Export-wise statistics of =xports are
not maintained.

(b) The exports during 1984-85 amo-
unted to Rs. 943.73 crores. (Source:
Apparel Export Promotion Council)

(¢) Major markets for Indian Gar-
ments are USA, Member-States of BEC,
USSR, Canada, Switzerland and Sweden.

Soft Credit to India by IDA
1806. SHRI SANAT KUMAR MAN.

DAL : Will the Minister of FINANCE
be pleased to state ; '
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. (a) whether a dollar 99 million soft
credit to India has been approved by the
‘International Development Agency (IDA)
for building and upgrading minor public
Jjrrigation systems expected to raise produc-
. tion worth dollar 40 million a year in West
Bengal;

(b) if so, when is this money expect-
ed to be made available to Government of
West Bengal;

(¢) whether Sunderbans are the most
backward is also included in the districts
in West Bengal where the project will be
carried out; and

(d) its job* potential and how far it
will go towards improvirg the standards of
farm families in the districts to be covered
by the proposed project?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir. The
project at full development, iS5 expected to
increase agricultural production by about
US $ 46.00 million annually.

(b) Additional Central assistance wou-
Id be available to Government of West
Bengal by the Government of India as per
standard terms based on the actual credit
utilized from time to time.

(c) The Project area extends over the
entire State except for Calcutta and Darjee-
gling district.  Site selection for project
works would be undertaken by Committees
at the State and District level in accord-

_ance with predetermined criteria,

(d) About 1,90,000 farm familiss com-
prising small and marginal farmers would
benefiit directly from the project. The
project would generate an additional 47
million man days per year of farm labour
employment, and project construction acti-
vities would generate about 20,000 jobse in
construction employment,

Expansion of Iron ore Trade in Eur-
opean Countries

1807. SHRI K. PRADHANI : Will
the Mitister of COMMERCE be pleased to
state :

AUGUST 2, 1985
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(a) whether steps have been taken by
Government to expand iron ore trade in
the European countries;

(b) whether Minerals and Metals
Trading Corporation (MMTC) officials have
recentiy visited European countries  for
the above purpose;

(c) if so, what are the various Euro-
pean Countries visited by MMTC officials
recently; and .

(d) the details of the passibility explo-
red and negotiation established to increase
iron ore export to those countries ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) :(a) Yes, Sir.

() to (d Export of iron ore by
MMTC among the Furopean countries is
mos'ly confined to Romania, Czechoslova-
kia, GDR, Hungary and Bulgaria.

For the propose of expending our iron
ore trade in the European countries,
MMTC remains in touch with various
importers in the European countries.
MMTC officials visited Romania in May,
1985 for holding preliminary discussions
regarding quantum of iron ore and price
for the fiscal year 1985. A MMTC dele-
gation is again visiting Romania and Bul-

_ garia currently,

Import of Coal During Seventh Five
Year Plan

1808. SHRI K. PRADHANI : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether it is proposed to import
more coking coal during the Seventh Year
Plan than hitherto to keep up the tempo cf
production in the steel plants; .

(b) if so, the quantity of coking coal
estimated to be imported during the current
financial year and during the next year;

(c) the country of import and foreigﬂ.
exchange involved,;
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(d) the reasons why the Coal India
Limited is not in a position to supply ade-
quate quantity of coking coal to mect the
requirement of the steel plant; and

{e) the steps being taken to produce
more low-ash coking coal by the Coal India
Limited ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI NAT-
WAR SINGH) : (a) to (¢) Steel Authority
of India Limited (SAIL) imported the follo-
wing quantities of coking coal in the

- past :—

(in million tonnes)
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Year Quantity
1980-81 0.444
1981-82 0.648
1982-83 1.380
1983-84 0.463
1984-85 0.665

S'eel Authority of India Limited expe-
cts to import approximately 1.5 million
tonnes of coking coal in 1985-86.

The Working Group on coking coal ava-
ilability during the VII Plan has worked
out the likely domestic production of cok-
ing coal. Based on these projections of
coking coal availability during the VII
Plan, the Working Group on Iron and
Steel has assessed that adequate quantities

of domestic prime coking coal will not
be available to achieve the hot metal pro-
daction targets of the VII Plan. The sho-

rtfalls of prime coking coal availability has
been identified as 0.438 million tonnes,
0.398 million tonnes, 0.577 million tonnes
and 0.228 million tonnes during 1986-87,
1987-88, 1988-89 and 1989-90 respecive-
- ly., The actual quantities of imports will
depend upon actual coal prcduction and
hot metal production from year to year.

The countries from where coking coal
will be imported will depend upon the
cofitracts finalised. To meet a part of
their requirements for 1985-86, Steel Au-
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thority of India Limited have placed orders
for import of 1.32 million tonnes of coking
coal from Australia at an estimated value
of US § 88.70 million,

Financing Bio Gas Plants by Comm-
ercial Banks and Financial Institu-
tions

1809, SHRIK. PRADHANI : Will the

Minister of FINANCE be pleased 1o
state :

(a) whether some commercial banks
and other financijal - institutions are financ-
ing the institution of bio-gas plants;

(b) if so, the name of the various
commercial banks and financial institutions
which are financing the installation of bio-
gas plants; and

(c) the number of bio-gas plants ins-
talled in Orissa with the assistance from ba-
nks and financial institutions so far with
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Schedu-
led Commercial Banks, Cooperative Banks
and Regional Rural Banks provide finance
for the installation of bio-gas plants.

As at the end of March, 1985 the insta-
llation of bio-gas plants inOrissa aggregated
1513. According to the information avai-
lable from NABARD the names of banks
wkich are financing the installation of bio-
gas plants in Orissa are as under ;—

1. Orissa State Cooperative Bank.

2. Orissa State Cooperative Land

Development Bank.

3. Regional Rural Banks—Rushikul-
‘lya, Dhenkanal, Cuttack, Balasore,
Koraput, Panchabati and Baitarani,

4. Scheduled Commercial Banks—
Union Bank of India, United Com~
mercial Bank, Syndicatc Bank, Ind-
ian Overseas Bank, Canara Bank
and Baok of India. ' ’
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Opening of Branches of Allahabad
Bank in Orissa

1810. SHRI K. PRADHANI : Will
the Minister of FINANCE be p'eased to
state :

(a) the number of branches of Allaha-
bad Bank functioning in different districts
of Orissa;

(b) whether Government havea propo-
sal to open more number of branches of
Allahabad Bank in the country during
1985-86;

‘(¢) if so, the number of such bank
branches proposed to be opened in Orissa
in the current financial year; and

(d) how many of them are going to be
opened in Koraput district with details
thereof ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) As at the end
of December 1984, there were 34 bran.
ches of Allahabad Bank functioning in
Orissa.

() As on 31.12.1984, Allahabad
Bank was holding 21 authorisations for
opening branches in the country.. The
bank has been allowed time upto 30.9.85
for opening branches against pending auth-
. orisatjons.

(c) and (d) As on 31.12.84, no autho-
risations were pending with Allahabad Bank
for opening branches in Orissz including
Koraput District.

Rangarajan Committee Report on
Computerisation

1811. SHRIMATI KISHORI SINHA :
Will the Minister of FINANCE be pleased
to state : .

(a) whether Goveramet have accepted
Raggara;an Committee report on bank
computerisation;

(b “if 50, the cost of this project;
~and
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(c) whether the Unions of Bank emp-
loyees have agieed for the impl ementation
of this report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a). The ‘Commi-
ttee on Mechanisation in Banking Industry’
constituted by Reserve Bank of India in
July, 1983 under the Chairmanship of Dr.
Rangarajan submitted its report in August,
1984 which was accepted by the Reserve
Bank of India. Reserve Bank of India in
consultation with Government of India
have advised the banks to implement the
recommendations.

(b) The total cost of the entire pro-
ject (including cost of infrastructure etc.)
for the phase I covering period 1985—87
has been estimated by the Commiitee at Rs.
150 crores.

(©) The Rangarajaz Committee has
kept in view the provisions of the Settle-
ment of 8th September, 1983 entered into
between the Indian Banks’ Association and
the major employees’ unions on Mechani-
sation, while preparing its report.

Amount of Taxes Received From
State of West Bengal

1812. SHRI SATYAGOPAL MISRA :
Will the Minister of FINANCE be pleased
to §tate :

(a) the details of amount received
from the State of West Benga! by the Un-
ion Government as customs duties; excise
duties, Incom Tax etc. and other resources
during the year 1984-85; and

(b) the details of amount given by
Union Government to the State Govern-
ment of West Bengal during the year
1984-85?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) A

_Statement is givén below.
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Amounts received from the State of West Bengal by the Union Government as Customs
duties, Excise duties and various direct taxes during the year 1984.85

Amount Received
(Rs. in Crores)
I. INDIRECT TAXES

(i) Customs duties 1014.02
Central Excise duties* 787.72*

I DIRECT TAXES

(i) Income-tax including 463.92 (provisional)
Corporation taxes :

(i) Interest tax 9.15 (provisional)
(iii) Wealth tax ' , 9.71
(iv) Gift tax ‘ 0.95
(v) Estate duty 2.19

Amount grven by the Union Government to State Government of West Bengal during
the year 1984-85 :

AS SHARE IN CENTRAL TAXES

(i) Excise duties 369.73
(i) Income-tax 98.74
(iii) Estate duty ; 3.91

OTHER ASSISTANCE

(Rs. ip crores)

1. Assistance for State Plan 42,75

2. .Assistance for Supplement Plan 42.15

3. Assistance Outside Plan . ‘ | 436.00
(Non-plan assistance)

4. Assistacce for Centrally sponsored scheme 75.26

5. Assfstance for Centrhl Plan Scheme | | 22.65

6. Grant-in-iieu of tax on Railway . 2.00

Passenger Fares

7. Arrear Grant-in-aid towards upgradation of " S 5.08:
standards of Admn.
)'Pi‘gures are inclusive of the data of the state of Sikk.im- andthe Umon te:rit&y
of Andaman & Nicobar Islands
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Demand of small coins in 1985.86

1813. SHRI SATYAGOPAL MISRA :
Will the Minister of FINANCE be pleased
to state :

(2) whether the estimated demand of small
coins in the country during 1985.86 would
be more than 2000 to 2500 million pieces
of different denominations;

(b) whether the estimated output for

the year 1985-86 is placed at
1600 million pieces; and

about

(c) if so, the remidial stcps proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir. Re-
serve Bank of India has estimated the re-
quirement of all coins during 1985-86
at 2,600 million pieces,

(b) Target of production for 1985-86
has been fixed at 2,000 million pieces.

(¢) To meet the shortage, 2,000
million pieces of coins are being imported
in 1985-86. As long term measure, a new
Mint at NOIDA, Ghaziabad with a capa-
city of 1,500 million pieces is being esta-
blished.

[ Translation]

Request for extension of
time for filling Income-Tax
Return

1814. ' SHRI SHANTI DHARIWAL :
SHRI VISHNU MODI :

Will the Minister of FINANCE be

pleased to state :

(a) whether Government have received
any memorandum requesting extension of
a period of three months beyond due date
of 30th June, 1985 for filling income-
tax returns on the ground of not under-
standing the provision relating to the
audit process laid down under section
44 AB of the income-tax Act;

(b) if so, whether Government have
. taken any action so .far in this regard;
sud
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(c) if so, the details thereof; and
if not; the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) ; (a) and (b) Yes,
Sir.

(c) Central Board of Direct Taxes
have tesued Circular No, 422 dated 19th
June, 1985 to the (ffect that the penalty
pcoceedings under section 271B  of the
Income-tax Act, 1961 for failure to com-
ply with the requirement of Section 44AB
will not be initiased for assessment year
1985-86 in cases where ®

(i) the audit report prescribed under
section 44AB read with rule 6G

has been obtained by 30th
September, 1985; and
(i) the self-assessment tax under

section 140A of the Act has been
paid within the normal period
prescribed under section 139
(D of the Act for fiiling return
of income. '

of bank loans to Vil-

lagers of Rajasthan

Non-Payment

1815. SHRI SHANTI DHARIWAL :
Will the Mibister of FINANCE be pleased
to state :

(a) whether the attention of the Gove.
roment has been drawn to a news item
captioned ‘Sarkari Karzon Ke mare Rajas-
than Ke Dehati’ (Rajasthan villagers
crushed under the weight of Government
loan) appearing in the ‘Navbharat Times’
dated 30 May, 1985;

(b) if so, the action taken by Govern-
ment against the” officers of socicties and
Banks for non-payment of !oans advanced to
villagers of Rajasthan under the 20-Point
Economic programme by the co-operative
societies and banks;

(e) whether Government propose to
conduct a survey to ascertain the causes
of non-payment of lnans by these villagers; -
and- : ‘
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(d) if so the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) to (d) Thc complaint is essen'ially
against the mode of recovery adopted by
cooperative banks and primary agricultural
credit societies. The State Government
of Rajasthan has reported that there are
instructions for not auctioning the land of
weaker sectiors havirg overdues upto Rs.
2000/- without the prior permission of
the Reg'strar, Cooperative Societies. The
State Government, had launched a drive
in September-October *84 under the super-
vision of Revenue Officers for the sorting
out the complaints relating to bogus loans
and non-payment of dues has reported
that whenever cases of defalcation and
other irregularities come to notice as a
result of audit report or inspection, ne-
cessary action is taken against the delin-
quents. The State Govt. has stressed that
good recovery is essential for keeping
the cooperative banks in sound health.

Procedure for giving bank loans to
small Industrial Units

1816. SHRI SHANTI DHARIWAL :
'Will the Minister of FINANCE be pleased
to state :

(a) whether nationalised banks and
other scheduled banks follow a very len-
gthy procedure in the matter of giving
loans to small industrial units who have
to spend a long time in completing the
prescribed formalities;

Government are
simplifying

(b) if so, whether
considering the question of
the existing procedure for grant of Joans
to owners ‘of small indvstrial units and
propose to grant loan without insisting
them for any type of security; and

(c) if so, by what time and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MlNISTRY OF FINANCE (SHRI JANAR-
" DHANA POOJARY) : (a) No, Slr,
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(b) and (c) Witha view to further
simplifying the procedure of sanctioning
loan cases, the Reserve Bank of India
have issued instructions to scheduled com-
mercial barks from time to time. Some
of the major instruction in this regard are
as follows :

(i) for loans upto and inclusive of
Rs. 25,000 the banks should not
ask for collateral security or
third party guarantee, .

(ii) The banks should use standardis-
ed uniform sets of applications
for SSI borrowers. These forms
should also be made available in
regional langunages,

(iii) The Branch Managers should be
vested with adequate discretion-
ary powers so that a substantial
portion of credit proposals are
cleared at the branch level it-
self.

(iv) The banks should sanction credit
Jimits upto Rs. 25,000 to the
borrowers in the decentralised
sector of indnstries as composite
loan,

Take over of Textile Mills of Beawar
and Vijayanagar (Rajasthan)

1817. SHR1 VISHNU MODI :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether Government had taken
over some textiles mills of Beawar and
Vijayanagar (Rajasthan);

(b) if 8o,

the production capacity of
of these mills; ,

(c) whether these mills are not utilie
zing their full production capacity;

(d) whether these mills are also -not
working for full 7 days and in three
shifts; '

(e) if so, the steps taken by Gowin-
ment in this regard; and
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(f) if not steps have been taken, the
reasons therefor ?

THE MINISTER OF STATE . OF TdE
MINISLRY OF SUPPLY AND TEXTILES
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(SHRI CHANDRASHEKHAR SINGH) :
(a) and (b) Government had taken over
two mills in Beawar and one in Vijaya-
nagar (Rajasthan). The capacity in each
case is as unper : ;

Spindles Looms
(1)  Maha'akshmi Mills 15640 400
(2) Edward Mills, Beawar 19080 370
3) Shree Bijay Cotton Mills, 17772 NIL
Bijayanagar (spinning only)
(c) The capacity utilisation in each case is as under :
1984-85 May °85
Spg. Wvg Spg Wvg
Mahalakshmi Mills 67.2% 78.7%  698%  18.3%
Edward Mills 68.8% 77.6% 76.2% 80.02%,
Bijayanagar Mills, 70.8% — 74.4%, —

The power situation has affected the utilisation.

(d) to (f) During 1984, a decision
was taken by NTC to run the milis in
Rajasthan for 6 days a week,. keeping in
view the availab’lity of cotton, power situa-
tion, commercial viability and market-
conditions and the positicn is reviewed by
NTC from time to time.

: Openil;g of branch of S.BI at
Vijay Nagar, Ajmer

‘1818. SHRI VISHNU MODI: Will
the Minister of FINANCE be pleased to

state @

" (a) whether Government have received
any memorandum in regard to opening of
a branch of State Bank of India at Agri-
culture Market, Vijaya Nagar, Ajmer.

b) if so, whether Government have

taken any. action in this regard;

(c) if so, the details thereof; and

(d if no action has been taken, the
reasons therefor? . -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a)to (d) Sugges-
tions have been received by the Govern-
ment  for opening a branch of the State.
Bank of India at Vijaya Nagar, District
Ajmer, Rajasthan. Reserve Bank of India
has reported that the above centre with
a population of 15195 (1981 Census) is
being adequately served by an office each
of Central Bank of India and Bank of
Rajasthan Limited and will not be able to
sustain an additional bank office for the
present.

[(English)

Job to persons whose land was pur-
chased or Acquired for New
Coal Projects

1819. SHRI AJIT KUMAR SAHA :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

~ (a) whether Union Government have
received any letter from the Chief Ministef
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of West Bengal about the matter of pro-
viding jobs to those persons whose land
was purchased or acquired for new coal
projects;

(b) if so the salient features of the said
letter;

(c) the reaction of the Union Govern-
ment thereto; and

(d) the steps so far taken by Union
Government on that letter ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b) Yes, Sir. The letter dated
June 7, 1985 dealt with the sudject of
providing employment in Eastern Coalfields
Ltd. to those whose lands were acquired for
Coal mining projects,

: (c) and (d) A reply was sent to the

Chief Minister, West Bengalon July 15,
1985 explaining the background to the
present guidelines on the subject made
applicable to all the subsidiary companies
. of Coal India Ltd and in particular the
BCL.

Norms for Distribution of Imported
Scrap Ships

1820. SHRI AJIT RUMAR SAHA :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) the norms for distribution of impo-
rted scrap ships in the demolition market
by the Metal Scrap Trade Corportation;

(b) whether any change was made
recently in the said norms;

(c) ff 50, the details of the said chan-
ges with reasoning of the same;

(d) whether the said changes were
#hade in consultations with relevant par-
ties;

(e) if so, the details of consultations-

"made in this matter; and

(D) if oot, the reasons therefor?
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THE MINISTER OF STATE IN THE
DFPARTMENT OF STEEL (SHR1 K.
NATWAR SINGH) : (a) According to the
guidelines  for distribution of imported
scrap ships for the year 1985-86 as far as
possible all registered shipbreakers will
be eligible for allotment of a uniform ton-
nage. If, however, adequate ships of iden-
tical tonnage are not available and some
thipbreakers are initially allotted vess:ls of
sarger tonnage than others, the excess
onnage will be adjusted in subsequent
allotments made to him during a cycle of
24 months,

(b) and (¢) During the last year the
norms for distribution were to allot one
vessel per unit to all the shipbreaking
units according to the available draft at
site where the shipbreaker was located. Cur-
rent year’s guidelines provide for uniform
distribution in tonnage amongst all ship-
breaking units, as mentioned in (a) above,.

(d) to (f) The guidelires are framed
by the Government in consultation with
Metal Scrap Trade Corporation and after
considerations received from interested
parties.

Increase in Foreign Exchange
Reserve

1821. PROF, PJ. KURIEN: Will
the Minister of FINANCE be pleased to
state

(a) whether the foreign exchange re-
serve has registered an increase during the
last six months;

(b) if so, the details thereof;

(c) whether this increase is mainly
due to the increase in remittances from
the non-resident Indians; and

(@) if so, the further steps being taken
to boost the remittances from abroad ?

THE MINISTER OF STATE IN THE
FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(d) The foreign exchange reserves
(excluding Gold & Special Drawing
Rights) which stood at Rs. 6250.3 crores
oo 3Ist December, 1984 went up by Rs,
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429.5 crores to Rs. 6679.8 crores as ét
the:end of July, 1985.

Accruals in the country’s Foreign Ex-
change Reserves result from all foreign
transactions including remittances fron
Indians abroad. Analysis of receipts on
different accounts for this period is not
readily available. The steps taken to at-
tract flow of funds to India are reviewed
from time to time and appropriate reme-
dial measures are adopted as and when
considered necessary.

[Translation]

Covering budgetary deficit by im-
proved Tax collection

1822. PROF. P.J. KURIEN : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government intend to
cover the budgetary deficit essentially by
improved tax collection; and

(b) if so, the details of the measures
taken so far and the result achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The Govern-
ment is quite eainest in improving tax
collection and thus covering the budgetary
deficit at least partially.

. (b) The important measures taken so
far for improved tax collection are :

(i) ensuring better tax compliance;

(ii) curbing evasionfavoidance/smug-

gling;

(iii) realisation of arrears of taxes;

(iv) taking prompt action on court
decisions in Department’s favour
for collecting taxes;

(v) expediting finalisation of court
cases blocking revenue to the

Government;

/'(vi) diversion of staff so as to enable
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concentrated attention to be given
to cases involving high revenue,
etc.

[English]

Distribution of Money by NABARD to
Darjeeling Tea Growers

1824, SHRI SUDHIR ROY: Wil
the Minister of COMMERCE be pleased
to state :

(a) whether Darjeeling tea which is a
good foreign. exchange earner is facing
serious difficulties because of low produ-
ctivity 3

(b) whether itisa fact that out of
proposed Rs. 40 crores outlay for the
rejuvenation of tea gardens of Darjeeling,
only, Rs. 32 lakhs have so far been dis-
tributed by the NABARD ; ard

(c) the steps proposed to be taken to
reyitalise this industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) (a) to(c) The tea industry
in Deajeeling has been be-set by a number
of problems because of topography and
agro-climatic factors. The Darjeeling tea
industry has lower productivity  because
most of the tea bushes in the area are
very old and are well past the prime of
their productivity. 1In order to revitalise
the icdustry, an interest subsidy = scheme
with a total outlay of Rs. 43 crores over
a 10 year pericd has been sanctioned by )
the Government. So far 29 Sschemes in-
volving bank finance of over Rs. 7 crores
have been sanctioned by NABARD.
Initial disbursement by Commercial
banks is of.the order of Rs, 35,60 lakhs,

[ Translation]

Proposal to Establish Heddquarters of
Coal and Mines Department in Bibar

1825, SHRI KALI PRASAD PA-
NDEY : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether the maximum quantity
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of coal consumed in the country is obtained -

from Dhanbad, Jharia, Bokaro and other
mines in Bihar ;

(b) if so, the reasons for not establi-
shing headquarters of the coal and mines
department in Bihar ;

(c) whether Government propose to
establish headquarters of the coal and
mines department in any one of the main
cities (Dhanbad, Jamshedpur, Bokaro,
Hatia, Ranchi) of Bihar ; and

(d) if so, by what time and if not, tk}e
difficulties being faced by Government " in
this regard ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(@) Yes, Sir. Among the Indian states
producing coal, Bihar ranks first. It
contributed 38.8 %, of the total coal pro-
duced by Coal India Limited during
1984-85.

(b) to (d) There is no
establishing the headquarrers of Coal and
Mines Departments or of Coal India
Limited ir Bihar. Tacre ate two coal pro-
ducing subsidiary companies of Coal
India Ltd, in Bihar, namely, Central Coal
fields - Limited, with Headquarters at
Ranchi and Bharat Coking Coal Ltd.,
with Headquarters at Dhanbad. Besides,
another subsidiary of Co2al India Ltd.,
namely Ceztral Mines Planning & Design
Institute Ltd., with headquarters at Ranchi
is also functioning in Bihar. Coal India
‘Ltd., the holding company, with its head-
quarters at Calcutta, is coordinating the
functions of the subsidiary  companies.
As such, the question of establishing the
headquarters of Coal India Limited, in
Bihar does not arise.

[English]
Indo-French Protocol for Development
of Indian Coal Industry

1826. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether it is a fact that recently
a0 Indo-Freach Protocol was signed for
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development of the Indian Coal Industry :

(b) If so, the specific schemes that
are going to be covered by ihis protocol ;

(c) the extent to which the protocol
is expected to assist us in modernising the
coal mines ;

(d) whether there is any provision for
better cleansing of ash contents ; and

(e) if so, the details thereof ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) (a)
Yes, Sir.

(b) The following Coal Mining Pro-
jects are covered by the Protocol :

(1) Ananta UG (2) Nandira UG (3)
Kendwadih UG (4) Chora (5) East
Katras (6) Parasea (7) Moira (8) Tirap-
Ledo .(9) Amlabad (10) Godavari Khani
10. Incline

The French side have also been reques-
ted to tender their advice on .the techno-
logy proposed in the feas;blllty report of
the Kottadih UG mine prepared by the
Central Mines Pianning and Design  Ins-
titute Limited, Ranchi.

(c) The French have developed
technology to extract  coal from thick
Coal seams. Almost all the coal mining
projects proposed to be developed with
French collaboration involve extraction of
coal from thick seams,

(d) and (¢) The French side have
been requested to prepare techno-economic
appraisals of the different alternatives
for cleansing the ash contents of coal
from Ananta UG mine.

Release of Improted Rubber to Actual
Users

1827. SHRI P.A. ANTONY : Will

thz Minister of COMMERCE be pleased
to state :
(a) the total quantity of imported

rubber realeased to actual users upto July

1, 1985 ; and
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(b) the quantity scheduled for release
after July 1, 1985 7?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) A quantity of 4,500
tonnes was allocated to the actual users
during the month of June, 1985.

(b) A quantity of 16,450
scheduled for release from
1985.

tonnes is
st July

World Bank Assitance for Projects in
Orissa

1828. SHRI ANADI CHARAN DAS :
Will the Minister of FINANCE be pleased
to state :

(a) the details of projects executed/
being implemented in Orissa with World
Bank assistance and proposed to be assis-
ted ;

(b) the steps taken to monitor the
timely implementation, proper utilisation
of funds of different projects being financ-
ed by the Werld Bank in the country ;
and

(c) whether Government are contems-
plating/received proposals from  State
Government of Orissa to  secure World
Bank assistance in developing the cities
of Orissa, particulery Cuttack and Jaipur
Towns, providing drinking water, drainage
etc. in view of the State Government’s
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ability and outstanding record of
menting projects and growth rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA) POOJARY) (a) A list showing
the details of World Bank assited projccts
in Orissa is given below,

imple=

(b) Monitoring of World Bank pro-
jects is undertaken by the Department of
Econoniic Affairs to ensure proper utili-
sation of funds of the different projects.
Whenever it coms'to the notice of the
Government .of India that any project is
lagging behind, the project authorities and
State Governments are alerted to inprove
utilisation,

(c) We had received from the Govern-
ment of Orissa five project profiles for
water supply/sewerage in  Sambalpur,
Cuttack and Bhubaneshwar. These pro-
jecct ideas are being examined by concer-
ned Ministries of the Government of India
from the technical point of view. Because
of limited IDA/IBRD resources and their

‘prior commitments, it is unlikely that these

projects may be taken up for Wor'd Bank
group financing in the next 2-3 years. We
bhave also received a request from the
Government of Orissa for including a
component to protect Cuttack city from
flood havoc in the line of credit under
the on-going Mahanadi Barrages Projeet.
The techno-economic feasibility of this
component is being examined with a
view to deciding whether the project can
be taken for posiog to the World Back.

Statement

List of World Bank dssisted Profects in Orissa vide part (a) of the Lok Sabha Unstars
red Question No. 1828 for 2,8.1985,

In US $ million
Amounts of assistance

S1. No. Name of the project IDA IBRD
1. Upper Indravati Hydro-electric Project 170.00 156.4
2. Salandi Irrigation project - 8.00 -
3. Orissa Irrigation project 58.00 o
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4 Mahanadi Barrages 83.00 —
5. Orissa Irrigation-II 105.00 . —
6 ‘Orissa Agricultural Development project-I 20.00 -
7. National Agricultural Extension project ] 10.6 —
8. * Multi-state Second National Seeds *16.00 —_
9. * Multi-state Inland Fisheries %¥20.00 —
10. * Multi-state Cashewnut Project *22.00 —
11, * Multi-state NCDC-HI project (Central

Sector)  ¥220.00 —
12, * Multi-state NCDC-I *30.00 —

Production in Rourkela Steel Plant

1829. SHRI ANADI CHARAN DAS :
Wi'l the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether the production in  the
Rourkela Steel Plant has gone down con-
siderably ;

(b) if so, the details of production
downfall ;

(c) the steps taken/proposed to be
taken to arrest the fall in production ;
and

~ (d) the steps taken/ proposed to be
taken for renovation aad technological
upgradation of the Rourkela Stee! Plant,
in details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI NAT-
WAR SINGH) : (a) and (b) Production
of . saleable steel in Rourkela Steel Plant
during the last two years and in the
current year (April-June 1985) has been
as under :-

Year Production (in
lakh tonnes)
1983 -84 '8.63
1984-85 10.13
1985.86 1.04

(April-June, 1985)

The fall in  prcduction during the
current year (April-June, 1985) has been
due to the severe power restrictions im-
posed by Orissa State Electricity Board
resulting in loss of production of saleable
steel to the extent of 146,800 tonnes
during this period.

(¢) To overcome the shortage, supply
of power has been obtained from Andhra
Pradesh Electricity Board from end June,
1985. As along term measure, a captive
power plant of 120 MW is being set up
at Rourkela,

(d) A scheme for renovation and
technological upgradation of Rourkela
Steel Plant has been formulated and is
presently under consideration of the
Government. An investment decision on
the scheme will be taken after the VIII
Plan allocations of the seel sector are
finalised.

British Technology for Minting Small
Coins

1830. SHRI YASHWANTRAO GA-
DAKH PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have decided
to use British technology for minting small
coins in the country ; and

(b) if so, the reasons thereof ?

* Thisls a multi-state project in which Orissa 1s also a beneficiary. The amount of .
assistance is for the project as a whole and the share of Q.issa is not earmaked for any

project.



ié? Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) There
has been no decision to use British techno-
logy for minting small coins in the coun-
try. However, Government have recently
imported 22 Coining Presses from M]/s
Verson International Limited, U.K., as part
of the modernisation programme of the
Mints.

Nationalisation of Sick Textile Units

1831. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) the number of sick textile units
nationalised during 1984 ;

(b) The number of sick units which
have been nationalised during 1985 (upto
June, 30);

(c) the financial and other help render-
ed during 1984 and 1985;

(d) whether there are any units which
could run properly with the timely assis-
tance rendered by Government ;

(e) the number of such units; and
(f) the det(gils, if any ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRASHEKHAR SINGH) :
(a) to (c) The Central Government have
not nationalised any cotton textile unit
during 1984-1985 (upto June 30). Since
no unit has been nationalised during this
period, the question of giving financial
and other help does not arise.

(d) to (f) As per the new Textile Policy,
the measures needed for the revival of
each sick/closed unit have to be based on
a detailed and objective study of the
causes that led to-its sickness and identifi-
cations of the steps necessary to revive
the sick unit. In the case of potentially
viable units suitable financial package
would need to be worked out. A nodal
agency would be designated to evolve and
manage this package.
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Stocks in Central Public Undertqkings

1832. SHRI D.B. PATIL : Will the
Minister of FINANCE be pleased to
state :

(2) the names of Central public under-
takings which had stocks of more than
60 days’ production on 3Ist March, 1985;

(b) the value of such stccks of each
enterprise ; and

(c) the reasons for having such big
stocks ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY : (a) to (c) The
accounts of the public sector enterprises
for 1984-85 aie in variou: stages of fnal-
isation and auditing. As such the informa-
tion desired is not avai'able at this stage.
The figures of stocks, value of production
etc. in respect of each enterprise is pro-
vided in the ‘‘Public Entzrprises Survey’
which is laid on the Table of the House
annually. For the year 1984-85 the Sur-
vey is expecied to be ready by the next
Budget session and it will provide the
details regarding stocks etc.

Selection of Tribal Viilages

1833. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be pleased
to state :

(a) the guldelines issued by his Minis-
try to the States, Union Territories regard-
ing selection of tribal villages and prepara-
tion of schemes to be assisted by the Tribal
Development Division on the basis of the
Eighth Finance Commission’s recommen-
dations;

(b) State-wise, the villages to be
identified and identified so far ;

(c) from which year the village Deve-
lopment programme will be started ; and

(d) funds to be provided by his Minis-
try for the above programme arnd the
procedure to be followed for releasing the
funds therefor ? .
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) According to
the guidelines issued to the States (Union
Territories were not covered by the recom-
m:ndations of the Commission) priority
is to be accordcd in the matter of provi-
sion of facilities in the tribal villages in
the fields of health, education and com-
munications. The States have been re-
quested to prepare Action Plans and for-
ward them to the Ministry of Finance for
clearance. )
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(b) A statement is given below.

(c) The Scheme for provision of infra-
structural facilities in tribal villages is
operative from 1985-86.

(d) A total assistance of Rs. 38.45
crores will be provided to States from
1985-86 to 1988-89 for provision of infra-
structural facilities in tribal villages. 25%
of the total cost of the scheme will be
paid in 1985-86 on ‘on account’ basis.
The release of the remaining amount will
be with reference to the progress
achieved.

.Statement

Statement showing the number of tribal villages (Statewise) to be selected and the number
identified by the States so far, for the provision of infrastructural facilities referred
to in the answer to pa-t (b) of Lok Sabh Unstarred Question No. 1833 for
answer on 2nd August, 1985

State

To be selected

No. of Villages
Identified so far

1. Andhra Pradesh 65 65
2, Assam 37
3. Bihar 157
4. Himachal Pradesh 5 5
5. Kerala 3 3
6. Madhya Pradesh 214 214
7. Manipur 13
8. Orissa 184
9, Rajasthan 42
10. Sikkim 1
11. Tripura 5
12. Uttar Pradesh 1 1
13. West Bengal 42
Total 769 288.
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Overstaying by Foreign Experts in India

1834. SHRI MANIK REDDY : Will
the Minister of Finance be pleased to refer
to the recommendation contained in para-
gragh 1.24 of the 26th Report of the
Pablic Accounts Committee of Parliament
(1980-81) regarding assessment of foreign
technicians and state :

(a) the steps taken in pursuance of
further recommendations of the Public
Accounts Committee contained in para-
graphs 1.9, 1.10, 1.11 of their 79th
Report (1981-82) (Action Taken Report

on the 26th Report) reiterating their
earlier recommendation ?
(b) whether it is a fact that many

foreign experts after completion of train-
ing of their counterparts in India have
been overstaying here inspite of the guide-
lines of Government in that respect ;

(c) the number of foreign experts who

AUGUST 2, 1985
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have stayed in the country for over five
years and the reasons thereof ; and

(d) whether Government are aware of -
the involvement of some such experts in:
activities prejudicial to the interest of the
country and if so, the datails thereof and
the action taken or proposed to .be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POJJARY) : (a) Details of steps
taken in pursuance of the recommendations
of the Public Accounts Committee, are
given in the Statement below;

(b) No such case has come to the
notice of the Government.

(c) Information in this regard is not
being maintained.

(d) No such case has come to the
notice of the Government,

Statement

PARA 1.9

STEPS TAKEN

The Committee regret the lackadaisical
attitude shown by the Ministry in regard
to the question of collecting data of emp-
loyment of foreign technicians to enable
formulatjon of a policy for employment
of such technicians keeping in view the
growing technical skills within the country.
As pointed out by audit, in the absence of
such a policy there have been cases of
approvals being denied by the Ministry to
employment of technicians or to such
proposals being qualified by the ‘words
‘without any tax concessions’ much after
the technicians have been employed. It
has been further pointed out that the
procedures and forms for approval pres-
cribed do not demand that it would be
made clear as to who will make the pay-
ment of income-tax dues without any
concession under Section 10(6) (viia) i.e.
whether the technician or the Indian
Party or the foreign employer, if any,
" would bear the tax liability and the quan-
tum thereof,

The entire position as to the scops and
extent of the exemption available to the
foreign technicians was reviewed comgre-
hensively in 1969. This was done after
collecting available information from the
concerned administrative Ministries. Pur-
suant to that, several changes in the
scheme of tax exemption of remuneration
of these persons were proposed and enact-
ed through the Taxation Laws (Amendment)
Act, 1970. These amendments were made
primarily with a view to reducing the
dependence of Indian industry on foreign .
technicians in fields where qualified and
experienced Indian technicians were avail-
able. The changes effected by the amend-
ments to the Income-tax Act through the
Taxation Laws (Amendment) Act, 1970
are summarised below :

(i) The definition of ‘‘foreign techni-
cian’ was amended in the two directions.
Firstly, it was enlarged to cover foreign
technicians with specialised_knowledge
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experience in the fields of agriculture,
anjmal husbandry, dairy fa-ming, deep sea
fishing and ship building with a view to
enabling the employment of foreign ex-
perts in these fields for the development
of our food resources and our ship-build-
ing industry, Secondly, industrial or busi-
ness management experts and also persons
having specialised knowledge and experi-
ence in distribution of electricity or any
other form of power (as distinct from
generation) were excluded from the pur-
view of the term “‘technician’’,

(ii) Both the extent and period of avail-
ability of the tax exemption were curtailed.
Earlier, the entire remuneration received
by a foreign technician was exempt from
tax for a period of 36 months. Further,
where the foreign technician continued
in employment in India after the expiry
of 36 months period from the date of his
arrival in India and his employer paid
the tax due on his salary income to the
Government, the perquisite represented
by the payment of his tax dues by the
employer was exempt from tax in the
hands of the technician for a further period
of 60 months. Thus, a foreign technician
enjoyed full or partial exemption from
tax for a period of 8 years. In relation to
foreign teahnicians who enter employment
in India after 31.3.1971, the amount of
remuneration qualifying for tax exemption
was limited to Rs. 4,000 per month only.
The period of tax exemption was also
curtailed from three years. 1ln cases where
the foreign technician continued in emp-
loyment in India beyond the initial period
for which his remuneration was exempt
and the tax on his remuneration was paid
by the Indian employer, the period of
exemption of the perquisite represented
by the tax paid by the employer was re-
duced to 24 months as against 60 months
under the earlier law.

(iii) The categories of enterprises or
agencies which may employ foreign techni-
cians and obtain tax exemption were
enlarged for the purpose of the tax con-
cessions available to them to cover approv-
ed scientific research institutions and
bodies, <
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(iv) Approval of the contract of service
by the Goverrment was made compulsory
in all cases as against the previous position
when the foreign technician could get
exemption generally for a p:riod of one
year without any such approval.

Earlier, in September, 1957, the Com-
mittee on Economic Secretaries consider-
ed the operation of the provisions relating
to tax exemption of foreign technicians in
India and, as per their directives, the
Ministry of Finance issued guidelines to
all the Ministries which provided that a
foreign technician is to be employed only
if;

(a) the employment of the foreign
technician is unavoidable having
regard to the special needs of the
project on which he is going to
work and the technician’s special
qualifications ;

(b) Indian personnel with the requisite
qualifications and experience are
not available ;

(c) satisfactory  arrangements have
been made for the training of
Indian personnel under the for-
eign technician so that they take
over before the expiry of the ser-
vice of the foreign technician ;

{d) the salary allowed is reasonable
after making allowance for any
increase that may be recessary by
way of inducement to leave home
couutry ; and

(e) the fact that the foreign technician
may not pay tax on his remunera-
tion ‘either in India or his home
country is borne in mind.

Thus, as per the guidelines mentioned
above, before the administrative Ministry
can approve the contract of service of a
foreign technician, they have to satisfy
themselves that the conditions stated above
are fully complied with. This could be done
only by consulting their ‘techniccal advisers,
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PARA 1.10

The Committee had also pointed out
that the relevant provisions inrespect of
the tax concessions given to foreign techni-
cians are rather complicated and need to
be rationalised and simp'ified in the inter-
est of proper admiaistration.
furnished by the Ministry does not spell
out the precise action taken by Govern-
ment on this recommendation. The Com-
mittee would therefore like to be apprised
of the results of the study, if any, under-
taken by the Ministry in this regard.

PARA 1.11

As recommzided earlier, the Ministry
of Finance -must also taken upon itself
the respo1sibility of maintaining the detail-
od record of particulars of contracts of

The reply .

Based on the advice of the technical
authority, the administrative Ministry
approves or rejects the appointment of the
foreign teehnician. As ‘such, it will be for
the administrative Ministry to decide
whether any exemption is to be given or
not. If they decide that such exemption
is not to be given, the technician will have
to pay tax under Indian tax law like any
other non-resident.

The wording of the law is quite clear
as to the person who has to make the
payment of tax in case exemption under
section 10(6) (viia) is granted by the ad-
ministrative Ministry, In such cases, the
tax on the remuneration in excess of
Rs. 4,000/- per month is to be paid by
the technician bimself. But the employer
has the option to pay the tax on behalf

.of the techmician without attracting the

provisions of tax on tax. The law in this
respect has also been clarified to all
Ministries. In cases, however, where no
such exemption has been granted under
the aforessaid section, the normal pro-
visions of the Income-tax Act applicable
to non-residents would apply. The case
of a foreign technician would be no diffe-
rent from that of an Indian employer where
the contract of service has not been
approved,

All  administrative Ministries were
requested to forward copies of sanction
letters issued by them in regard to appoint-
ment on foreign technicians to the Directo-
rate of Inspection (Research, Statistics
and Publications) functioning under the
Central Board of Direct Taxes, It is now
proposed to review the present system in
consuliation with the concerned adminis-
trative Ministries with a view to consider
feasibility of further simplification of the
existing provisions.

As already started in regard to Para
1.10 above, the Directorate of Inspection
(Research, Statistics and Publications)
were asked to maintain a detailed record
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service of foreign technicians so that all
relevant information is available at one
place and any deviation from or violation
of policy instructions/guidelines regarding
the employment of such technicians can
be casily detected.

of the particulars of sanctions issued for
employment of foreign technicians. Be-
sides, instructions already exist whercby
income-tax officers should examine carefully
whether the conditions laid down in sec-
tion 19 (6) (viia) of the Income-tax Act,
are satisfied before granting the benefit
to the foreign technicians even when the
concerned Ministry had earlier given a
formal approval.

Export of Goods to South Africa

1835. SHRI V. TULSIRAM:
DR. G.S. RAJHANS :
DR. CHANDRA SHEKHAR
VERMA ;

Will the Minister of FINANCE be ple-
ased to state ; _

(a) whether attention of Government
has been drawr to the news item captioned
“Two held for exporting goods to Scuth
Africa’’ appearing in the Times of India
dated 1 July, 1985 ;

(b) if so, particularsof the persons involved
there in and name of the shipping compa-
nies through which the goods were exported
to South Africa ; and

(c) the details of action taken/proposed
to be taken against all the dafaulters ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) and (c) Reports received by the
- Government indicate that on 29th June,
1985, Sri Taro Vazirani, Director, M/s
Arabee Shipping Company Pvt. Ltd., agents
of M/s Gold Star Line registered in Hong-
kong, whose ships were being used to
carry cargo, cxported from Bombay, to
South Africa by manipulation of shipping
documents and Sri Nairain Baheti, Direc-
tor, M/s Akai Impex Pvt. Ltd.; Bambay,
who had exported goods actually destined
for South Africa, were arrested under the
provisions.of the Customs Act, 1962,

i

As a follow-up action, premises of other
parties suspacted to be engaged in exports
to Sonth Africa were searched on 3,7.1985.
In this connection, 8 persons belonging tO
7 export firms were arrested on 4.7.1985.
The ship ‘M.V. Atair’ belonging to. M/s
Gold Star Line and the goods actually des-
tined for South Africa taken on board of
the vessel in 45 containers from Bombay
were detained at Cochin while on way to
Colombo. The ship was released on a bond
of Rs. 9 lakhs, backed by a bank guarantee
on 13.7.1985.

As the case is under investigation, it
will not be expedient to disclose further
details at this stage.

" Export of Milk to Middle East Countries

1836. SHRI V.S. KRISHNA IYER:
Will the Minister of COMMERCE be ple-
ased to state : .

(2) whether India is exporting milk to
Middle East countries ;

(b) if so the quantity of milk exported
during the last three years ; -

(c) names of the States which are expor-
ting milk to Middle East countries ; and

(d) the foreign exchange earned in this
regad ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) No, Sir. Under the current
policy ot Exports, Milk is not allowed for
exports. '

(b) to (d) Do not arise.
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Board for Revamping Sick Units

1837. SHRIMATI GEETA MUKHE-
RIJEE : Will the Minister of FINANCE be
pleased to state :

(a) whether Government have a pro-
posal under consideration to set up a
Board for revamping siek units in the cou-
ntry; and

(b) if s0, the details of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) A legisla«
tion for establishing a Board for Industrial
and Financial Reconstruction to deal with
sick industrial concerns is under cosidera-
tion of the Government.

12,00 hrs.

PROF. SAIFUDDIN (Baramulia) : 1
have to bring to your notice a human pro-
blem.

MR. SPEAKER : One by one, I will
listen to your points of order, if there are
any. Yes, Mr. Acharia ?

SHRIBASUDEB ACHARIA (Bankura) :
A delegation from Ecuador, they are stayir g
......... (Interruption)

MR. SPEAKER : I have already taken
this think up. I have already taken it up.

SHRI BASUDEB ACHARIA :
have been staying in London.

They

MR. SPEAKER : I have got your inti-
maticn. There is r.o point of order. I am
already committed to you. I talked to
you. I have got this Calling Attention
Motion. 1 have already asked for facts.
Whenever they come 1 will get it di~cussed
on the floor of the House.

'SHRI BASUDEB ACHARIA : At Jeast
the Home Minister should make a state-

meng.

MR. SPEAKER : 1 will get it discus-
sed, No, the Home Minister will not
come into this. It is the Foreign Minister.
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SHikI BASUDEB ACHARIA : It isa
veay important issue.

MR. SPEAKER :
Yes, Guptaji? -

I am taking it up.

SHRI INDRAJIT GUPTA (Basirhat) :
It is an important matter to be examined.

MR. SPEAKER : Yes, I know-the seris"
ousness. Mr. Tewary, I have also taken
your note into consideration.

SHRI BASUDEB ACHARIA : Will
you allow Call Attention ? At least the
Home Minister should make a statement on
this i<sue.

MR. SPEAKER : Why? The Home
Minister is not concerned with it. Not
allowed.

SHRI INDRAJNT GUPTA : I would
like to know whether you have taken any
decision regarding, how this House is to be
allowed to discuss that particular . question,
of the Supreme Court judgment on Artlcle
311 (2) regarding Government employees.

MR. SPEAKER : I have already told
you. But there isonly one way, and that
is to amend the Constitution- We discus-
sed it yesterday in the Business Advisory
Committee and I have allowed some men-

tion by Mr. Dandavate today.

SHRI INDRAIJIT GUPTA : Mere. men-
tion will not do.

MR. SPEAKER : I have already allo-
wed a mention.  Whatever comes I will
allow it. He has drawn the attention. 1 will
sce. We will discuss it again. And what-
ever comes we will let you krow. ‘

SHRI INDRAJIT GUPTA: Is the
House not to express its opinion on this ?7¢
Let the Goverament come out with its
reaction. ’

MR. SPEAKER : I do not know.

SHRI INDRAJIT GUPTA : Will you
give some........ (Interruption)

MR. SPEAKER : I bave alrecdy . told
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you that the Coastitution has to be
amended.

PROF. SATFUDDIN SOZ : There is a

- complaint about 3,000 people from Jammu

and Kashmir State who were going to Haj
Pilgtimageess e« ...(Interruption)

MR. SPEAKER ;
something in writing ?

Have you given

PROF. SAIFUDDIN SOZ : Kindly
listen to me, Sir. My senior colleage Shri-
mati Akbar Jahan Begum and myself, we
received a complaint.

MR. SPEAKER : Not like this, You
give it to me in writing.

PROF. SAIFUDDIN SOZ : I am com-
ing from that place., There are no fans.
There is no water.

MR. SPEAKER : Mr. Soz, you have
to giveit tome in writing. Not like
this. Not allowed.

Unterruptions)

PROF. SAIFUDDIN SOZ : I am not
discussing anything Ugrawadi. Kindly
listen to me.

MR. SPEAKER : That is what I am
saying. You kindly listen to me.

PROF, SAIFUDDIN SOZ : You please
listen to me.

MR. SPEAKER : My dear hon. Mem-
ber, I am going to listen tp you. But first
you have to listen tome. What I am teli-
ing you is, you bave to give something in
writing so that I can do something.

PROF. SAIFUDDIN SOZ : This is a
problem which I have just now come
~ across.

MR. SPEAKER : What can I do ?

(Interruptions)

PROF. SAIFUDDIN SOZ : We went
there. Three thousand people are in tin
gsheds here in Delhi, in Kotla Lane and I
was assaulted, There are no fans, there is
no water.

PROF. MADHU DANDAVATE (Raja-
pur) : He is saying that he was assaulted
when he went to talk to them.

MR. SPEAKER : That is what I
say. He has to give me in writing. Not
allowed.

(Interruptions)

MR. SPEAKER : Mr. %oz, I want
something in writing. You listen to me.

PROF. SAIFUDDIN SOZ : You kindly
listen to me. It is a very serious matter.
I was assaulted. I will give you in writing;
but you please listen to me. My life was
in danger. Kindly listen to me for a
minute. Akbar Jehan Begum Sahiba and
myself received complaints that about
3.000 Hajis were in great plight. So, we
went there. When we went there, we saw
that they were in tin sheds...... (Interrup-
tions)

MR. SPEAKER : I cannot allow like
this.

PROF. SAIFUDDIN SOZ : They arri-
ved in Delhi. They were dumped like
cattle in three tin sheds. There was no
running water... (Interruptions)

MR. SPEAKER :
This is wrong.

I cannot allow it.

PROF. SAIFUDDIN SOZ: When I

explained this to the Chairman I was assau-
Ited. Two goondas came forward to
assault me, My life was in dangerves......s
(Interruptions)

MR. SPEAKER : Not allowed.
{Interruptions)**

MR. SPEAKER : Mr. Soz, be calm.
Let us see how this thing has developed.
If you do not let me have it, how can I
have a remedy for it? Ihave to protect
you, I have to protect your privilege, I
have to protect your sentiments. But you
have to give me something in writing. ~

**Not recorded
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PROF. SAIFUDDIN SOZ : I will give

in writing.

MR. SPEAKER : Give it to me and I
will take action.

(Intei ruptions) *

MR. SPEAKER ; Nat allowed. This
agitational mood will not get you anywh-
ere. You are unnecessarily taking your
time as well as the time of the House. When
I say that T sympathise with you, let me
have something so that T can proceed with
that,

(Interruptions)

~ SHRI PRIYA RANJAN DAS MUNSI
(Hawrah) : A few Members of this House
including Mr. Tewary have been threaten-
ed by extremists through letters....

.MR. SPEAKER : I have already talk-
ed to Mr. Tewary. I am seized of the
situation. We will always be having this
non-sense some time or the other. I am
already scized of the situation and I have
got a copy of that letter from Mr. Tewary.
1 will take whatever action is necessary.

SHRI PRIYA RANJAN DAS MUNSI :
Has Home Minister- taken cognisance of
this or not ?

MR. SPEAKER : But [ have taken

cognisance.

SHRI BRAJAMOHAN MOHANTY
(Puri) : The national anthem is being done
away with everywhere inKerala. In a par-
ticular school, Jara gana mana adhinayak
is not being sung because it is in a provin-
" cial language—Bengali.

MR. SPEAKER : I will get the facts.

You come to me.

SHRI BRAJAMOHAN MOHANTY :
This is a very serious matter and you have
to protect......

MR. SPEAKER : I will see to it.

**Not recorded.

[Translation]

SHRT BIRINDER SINGH (Hissar) :
Sir, there was an air crash of a fighter air-
craft of the Indian Air Force in Srinagar,
Prior to that there was another air crash.
This accident is serious from the defence
point of view.

MR. SPEAKER : I shall see......

SHRI BIRINDER SINGH : Sir, I have
also given a notice of Calling Attention on
this subject. This is a serious matter.

[English]
MR. SPEAKER: You give me some-

thing. I will consider that.
SHRI SAIFUDDIN CHOWDHARY
(Katawa) : 1 have given you a notice

under rule 193 regarding repeated inci-
dents of ignoridg indigenous technology in
favour of foreign technology...

MR. SPEAKER :
Commitee will discuss it.

Business Advisory

SHRI M. RAGHUMA REDDY (Nal-
gonda) : The inquiry against the Harya-
na Chief Minister....

MR. SPEAKER : You cannot discuss
a Member who is the leader of the other
House. It might be very embarrassing for
others also.

PROF. K.K. TEWARY ' (Buxar): I
have given a notice. Here is a publication
brought out by People’s Union of Demo-
cratic Rights and People’s Union of Civil
Liberties. These two organisations are in
the habit of holding so-called. investigations
into different matters. On Delhi riots
they held an investigation of their own.
They brought out a list of®Congress ()
Members of Parliament from Delhi. They
became targets of violence and terrorism.
These fel.ows are CIA agents. These
two organisations ate being funded by CIA
and they are in collusion with terrorists.
Therefore, we demand..... (Interruptions)

MR. SPEAKER : I will look into it.

' PROF. K.K. TEWARY : I lay it on
the Table of the House,
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MR. SPEAKER : You can give it over
to me, not here.  Not allowed.

.

(Interruptions)

MR. SPEAKER : As | listen to you,
1 will listen to them also....

(Interruptions)

MR.SPEAKER : Now take your seats.
Why are you shouting all at the same
time ? I will looke into the matter...... ‘

(Interruptions)

MR. SPEAKER : I am seized of the
matter, I will look into it....

(Interruptions)**
MR. SPEEKER : No, not allowed...

(Interruptions)

MR. SPEAKER : Hon. Member, plea-
se sit down. Please take your seats....

‘(Interruptions)**

MR. SPEAKER :
Now take your seats.

This is getting out
of proportion.

PROF. K.K TEWARY : I am not go-
ing out of proportion, Sir.

MR. SPEAKER : 1 have listened to
you. Al the time if five or six people are
shouting at the top of their voice, what do
you gain ? I can get this thing looked into. I
will refer it to the Home Mimstry and if
there is anything, then I will see to it.

PROF. MADHU DANDAVATE : Sir,
I rise on a Point of Order on this.........
(Interruptions).

PROF. N.G. RANGA (Guntur) : Kind-
ly give us an opportunity to discuss
this matter. :

MR. SPEAREK :
. I cannot say offhand.

We will see to it.

**Not recordeq.

PROF. MADHU DANDAVATE : Sir,
in this House if there are a number of civil

‘liberty organisations or any other organisa.

tion in this cduntry; to be dubbed as CIA

agent, would you allow it to go on
record ?

MR. SPEAKER : Itis their personal
opinion. It is not my opinion, it is not

the opinion of the House. Over-ruled.

(Interruptions)**

MR. SPEAKER : No, not allowed. I
have not allowed anybody ..

(Interruptions)**

MR. SPEAKER : Please sit down, Pro-
fessor Sahib.... .

(Interruptions)™*

PROF. MADHU DANDAVATE :
will give you a precedent... Interuptions).

[ Translation]

MR. SPEAKER : This is not the way.
It can be his personal opinion .... It can be
his opinion.

[English]

PROF. MADHU DANDAVATE : So, it
goes on record. ‘

MR. SPEAKER : Yes, it goes -on reco-
rd because it is his personal opinion, not
mine, not of the House. This is not unpa-
rliamentary. I don’t think so.

PROF. MADHU DANDAVATE : If
you allow civil liberties or any other orga-
nisation to be dubbed asCIA agentson the
floor of this House then I want to tell you
that when Jalianwala episode took place,
there was a public enquiry that was con.
ducted, and the Britishers said that these
are anti-social elements....(Interruptions)

MR. SPEAKER : No, not allowed.
Overruled....:

(Interruptions)**

**Not recorded.
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MR. SPEAKER : This is his personal
opinion.. ' '

(Interruptions)*™®

MR. SPEAKER : So many people
have been called CIA agents on the floor of
the House....

Unterruptions)**

MR. SPEAKER : No, not allowed. 1
cannot gag anybody. This is not unparija-
mentrry. So many people have been call-
ed CIA agents on the floor of this House
—this one calling this side and this side. 1
am not-concerned with it. This'is not my
opinion, this not the opinion - of the
House,

PROF. MADHU DANDAVATE: I
only request you that you should advise
people to be restrained otherwise [ have
also the liberty to call anybody as CIA
agent. But it is not in good taste to allege
the organisations that way, which are stan-
ding for civil libertiss......(Interruptions.)

MR. SPEAKER : Professor Sahib, this
is for the Member to think, That is all.
I always ask them to restrain themselves
and to be within bounds, and also see that
something that they say, should be rele-
vant, Now Shri Poojary.

12.13 hrs.

PAPERS LAID ON THE TABLE

[English]

Public Provident Fund (Amendment)

Scheme, 1985, Notification under

Banking Regulations Act, 1941, and
Customs Act, 1962 etc. etc.

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWHNATH PRA-
TAP SINGH) : Sir, no behalf of Shri
Janardhana Poojary. I beg to lay on the
Table—
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(1) A copy of the Public provident
Fund (Amendment) Scheme, 1985 (Hindi
and English versions) published in Notifi-
cation No. G.S.R. 598 (E) in Gazette of
India dated the 22nd July, 1985 under
scction 12 of the Public Provident Fund
Act, 1986, [Placed in Library. See No, LT-
1243/85]

(2) A copy of Notification No, S.0.
558 (E) (Hindi and English versions) publi.
shed in Gazette of India dated the 29th
July, 1985 containing scheme for the ama-
lgamation of Miraj State Bank Limited,
Miraj with Union Rank of India issued
under sub-section (2) of section 45 of the
Banking Regulation Act, 1949, [Placed in
Library, See No. LT—1244/85]

(3) A copy each of the following Noti-
fications (Hindi and English versions) under
section 159 of the Customs Aclt, 1962 :—

(i) G.S.R. 612 (E) published in Gaze-
tte of India dated the 29th July,
1985 together with an cxplanatory
memorandum regarding exemption
to Low Density Polythylene mou-
Iding powder and granules when
imported into India from the basic
customs duty in excess of 60 per
cent ad valorem.

(ii) G.S.R. 613 (E) published in Gaze-
tte of India dated the 29th July,
1985 together with an explanatory
memorandum regarding revised rate
of exchange far conversion of Pou-
nd Sterling into Indian currency or
vice-versa. [Placed in Library, See
No. LT—1245/85)

(4) (i) A copy of the Annual Report:
(Hindi and English versions) of the
Export-Import Bank of India, Bom-
bay, for the year 1984 along with
Audited Accounts under sub-sec-
tion (5) of section 19 and sub-sec-
tion (5) of section 24 of the Export-
Import Bank of India Act, 1981.

(ii) A copy of the Review (Hindi and
English versions) by the Govern.
ment on the working of the Export-
Import Bank of India, Bombay, for
the year 1984. [Placed in l.ibrary;
See No. LT—1246/85]
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[Shri V.P. Singhl :

(5) A statement (Hindi and FEnglish
-versions) on the results of the market loans
floated in May, June and July, 1985,
“[Placed in Library, See No. LT—1247/85]

. (6) A copy each of the following pa-
pers (Hindi and English versions) under
sub-section (1) of section 619A of the Com-
panies Act, 1956 :—

(a) (i) A statement regarding Review by
the Government on the working of
the New India Assurance Company
Limited, Bombay, for the year end-
ed 31st December, 1984.

(u) Annual Report of the New India
Assurance Company Limited, Bom-
bay, for the year ended 31st Dece-
mber, 1984 along with Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. {Placed in Library, See No.
LT—1247/85]

(b) WA statement regardmg Review by
the Government on the working of
the United India Insurance Company
Limited, Madras, for the year ended
31st December, 1984,

(ii) Apnual Report of the United
India Insurance Company Limited,
Madras, for the year ended 31st
December, 1984 along with Audit-
ed Accounts and the comments of
the Comptroller and Auditor Gene-
ral-thereon. [Placed in Library, See
No. LT—1248/85]

V(i) A statement regarding Review by
the Government on the working of
the National Insurance Company
Limited, Calcutia, for-the year end-
ed the 31st December, 1984.

- (ii) Annual Report of the National
Insurance Company Limited, Cal-
cutta, for the year ended the 31st
December 1984 along with Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library, See
No. LT—1249/851

(d) () A statement regarding Review by
the Government op the working of
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the Oriental Insurance Company
Limited, New, Delhi for the year
ended the 31st December, 1984,

(i) Annual Report of the Oriental Ins-
urance Company Limited, New
Delhi for the year ended the 31st
December, 1984 along with Audit.
ed Accounts and the comments of
the Conptroller and Auditor Gene-
ral thereon. [Placed in Library, See
No. LT—1250/85]

Notification under Essential Commodi.-
ties Act, 1955

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : I beg to lay on the
Table a copy each of the following Notifi-
cations (Hindi and English. versions) under
sub-section (6) of sectton 3 of the Essen-
tia] Commodities Act, 1955 :

(1) The Iron and Steel (Control)
(Amendment) Order, 1985 publi-
shed in Notification No S.0. 507
(E) in Gazette of India dated the
4th July, 1985,

(2) 3.0. 508 (E) published in Gazette
of India dated the 4th July, 1985
declaring that clauses 7 and 19 of
the Iron and Steel (Control} Or-
der, 1956 shall apply to the cate-
"gories of steel «nd iron, or, as the
case may be, scrap specified in the
Schedule annexed to the notifica-
tior. and acquired by any person
on or after the date of th:said nos
tification. [Placed in Libraay, See
No. LT—1251/85]

——— ——

12,14 hys.
BUSINESS OF THE HOUSE

[English]

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI HK.L. BHAGAT):
With your permission, Sir, 1 rise to anno-
unce that Government Business in this
House during the week commencing 5t}
August, 1985, will consist of ;
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(1) Consideration of any item of Gov-
ernment Business carried over from today’s
Order Paper.

(2) Discussion on the Resolution seek-
ing disapproval of the Terrorist and Dis-
ruptive . Activities (Prevention) Amend-
ment Ordinance, 1985 and consideration
and passing of the Terrorist and Disrup-
tine Activities (Prevention). Amendment
Bill, 1985.

(3) Consideration and pas<ing of :

(a) The employment of Children (Am-

endment) Bill; 1985.
(b) The Coffec (Amendment) Bill,
1985.

(c¢) The Indian Railways (Amendment)

Bill, 1985.

(d) The Coal Mines (Conservation and
Development) Amendment  Bill,
1985, as passed by Rajya Sabha.

(¢). The Unit Trust of India (Amend-

ment) Bill, 1983.

(f) The Pondicherry University Bill,
1985, as passed by Rajya Sabha.

(g) The Standards of Weights and
Measures (Enforcement)  Bill,
1985, as passed by Rajya Sabbha.

PROF. SAIFUDDIN SOZ (Baramulla) :
I request that the following items may be
included in the next week’s business in

the Lok Sabha :

All peace-loving and patriotic people
in the country have hailed the accord in
Punjab. 1t is hoped that perfect peace
will return t0 Punjab which has suffered a
great deal during rhe past two and half

years.

‘Since the J&K State’s supply line
passes through Punjab and there is no
other link to Srinagar, the strife in Punjab
had direct repercussions on the J&K State.
Immediately, after the terrorist activity
surfa"ed in Punjab, two or a half years
wgy, - tourist diratfic to Veshue Devi and
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Kashmir dwindled. The number of visitors
from abrcad also dccreased, The result
has been that all the industries connected
with tourism suffered heavy losses. Since
tourism is the backbone of Kashmir econo-
my, the entire economy suffered 2 great
depression. The Central Government must
assess the damage and compensate the
economy.

SHRI V.S. KRISHNA 1YER (Banga-
lore South) I Will like to suggest the
following item to be . included in the
agenda for next week business.

Bangalore City has been facing acute
water scarcity due to failure of rains in
the Thippagondanahzlli catchment area.

To provide minimum water supply to
the citizens of Bangalore Cit;, the Cauvery
III Stage Scheme costing Rs. 240 crores
was taken on priority basis and will have
to be completed in 1989. :

The Government of Karnataka has re-
quested the Central Government to secure
World Bank loan of Rs. 80/- crores and

_also to sanction special grantS to the Cau-

very III Stage Scheme already started.

In addition to giving early clearance
to the scheme, it is very necessary to pro-
vide World Bank loan assistance and spe-
cial grants from the Centre Iimmediately
to lessen the water scarcily problem in
Bangalore City.

I urge the Government to give top
most priority to this scheme.

[ Translation]

SHRIK.N. PRADHAN (Bhopal) : Mr
Speaker, Sir the following items may be
included in the list of Government Business
for the next week.

The businzss practices of the Peerless
Company are against the public interest.
This is the impression of not only the
Government and the Reserve Bank of India
but of the common citizen also. The Peer-
less Company have collected more than
Rs. 500 crores from about 2 crore fami-
lies in the country. Certificates worth Rs,
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{Shri K. N. Pradhan]

134 crores have already lapsed. The Com-
pany has invested this amount in foating
other companies so that Peerless Company

. could be declared sick in the near future
and the huge amount belonging to the poor
could be usurped.

The Employees’ Association has also
demanded that the Peerless Company
should be nationalised immediately. Gov-
ernment should take early steps to  take
over the Company’s management so that
the Company is not able to do any mis-
chief. In this way thousands of employees
will be saved from becoming jobless and
the interest of lakhs of cetificate holders
will be safeguarded.

Secondly, during the last session of the
Lok Sabha, the Minister of Law had made
an announcement that the service condi-
. tions of the subordinate judges were requi-
red to be improved, but no step has so

far been' taken in this regard. The

Central Government should issu€ necessary
directives to the State governments in thiis
regard.

It is also necessary to create an All
India judicial Service.

[English]

SHRIMATI GEETA MUKHERIEE
(Panskura) : I want to raise the follow-
ing two points for inclusion in next week’s
agenda :

(1) Disappearance of the two ships
Nityaram and Nityanayak belonging to
M/s. Maini Shipping Company with 40
members of crew aboard and the necessity
of immediate handing over of the case to
Central Bureau of Investigation for
tigation,

inves-

(2) The necessity of re-issuing the
circular for - posting of the husband and
wife team of the Government employees

at the same place by the Ministry of So- '

cial and Women’s Welfare and of pursu-
- ing the matter with various Government
departments.

SHRI SOMNATH RATH (Aska) : I
submit that the following matter may be
included in the busiress of the comiog
yeek :—
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Tourism is a modern phenomenon.
Tourism has generated a number of social
and economic benefits like promotion of
international understanding, creation of
employment  opportunities, removal of
regional imbalances, opening up of new’
growth centres in the interior of the country
augmentation of foréign exchange earnings,
exchange of trade and commerce and  io-
fluence of new ideas and technology: In
Art and Architecture, India excels all other
countries. The famous temples and caves
in Orissa. Maharashtra, Madhya Pradesh,
U.P., etc., are the examples of the grea-
test works of Architecture. There is the
Immortal Kornark Temple in Orissa, which
is perhaps on: of the greatest achievements
which man has ever made. The  other
two temples of Orissa at Bhubaneshwar
and Puri also attract tourists from all parts
of the world; so also, Chilka lake and
Gopalpur on Sea. In Ganjam district,
Orissa, there ought to be a Tourist Comp-
lex on Gopal pur on Sea, hot spring at
Taptapani, Jaogado near Purushotampur,
black bucks freely roaming in  Buguda
area, the Sun Temple and Budhakhole at
and pear Buguda, the man-made lake at
Bhanjanagar, the Forest Nursery on the
mountain peak at Kalinga in Phulbani dis-
triet to attract tourists from all over the
world. In short, the temples, caves,
monuments and edifices which are found
in various parts of India can attract tourists
for all times and for all seasons. The Gov-
ernment of India has made special provi-
sions for the rapid development of Tourism.
Yet, a lot remains to be done at National
and State levels.

SHRI BASUDEB ACHKIA (Bankura) :
Mr. Speakezr, Sir, I would like the follow-
ing subjects to be includcd in the next
week’s business :—

The necessity for a total review of the
restrictions now obtaining for visit of
foreigners to several picturesque spots in
Nortth Bengal has arisen, because of this ~
restriction, the tourism industry in the
State is suffering a lot, It is because the
very existence of the irksome restrictions
is dissuading the travellers from the _ diffe-
rent parts of the world to come to North
Bengal for enjoying the scenic beauties of
Eastern Himalayas, The recently held
Himalayan Mountaineering and Tourism

Mect in Darjecling cxpressed high s¢nije
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ments against this practice, We have obs-
erved a tremendous interest among the
youth groups from abroad to enjoy adven-
turous treks on the picturesque routes of
Sandakphu-Phalut and other places on
Darjeeling. Mirik route which has been
so highly acclaimed by foreign tourists
during the Mountaineering Meet is also
out of bounds for foreigners because of
restrictive orders. The matter may be se-
riously pursued by the Ministry of Tour-
ism, Government of India, with the Union
Home Ministry,

There are nine industrial units in diffe-
rent parts of the country engaged in manu-
facture of wagons. Of these, four units,
viz., Braithwqite, Burn Standard (two
factories), Jessop and Texmaco are located
in West Bengal. The production in these
units covers about 70 to 75 per cent of
the total capacity for production of railway
wagons in the country. :

The entire wagon industry is faced with
an imminent crisis following drastic cut in
order for the four wheeler wagors, announ-
ced by the Railways.

The industty is solely dependent on
the Railways. As such, the announcement
of cut in order has put it into a grip of
panic and the fate of about 10,000 work-
men engaged in the industry is now hang-
ing in the balance.

Furthermore, the downstream indus-
tries, mostly situated in the Howrah-Durga-
pur-Asansol belt, will be seriously affected,
resulting in unemployment of workmen
whose number will be many more times
the number of workmen engaged in the
Wagon Building Industry itself,

The Chief Minister of West Bengal has
already taken up the matter with the Union
Minister for Railways and requested him
to appreciate that in view of the highly la-

. bour-intensive natureof the Wagon Industry,
it should not be plagued with the erratic
and widely fluctuating workload, which is
bound to create a severe human problem.

- MR. SPEAKER : How is it that it could
be 89 lengchy 2
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PROF. MADHU DANDAVATE (Raja-
pur) Probably he has read the statement
twice !

MR. SPEAKER : It looks like that !

SHRI V. SOBHANADREESWARA
RAO {(Vijayawada) . I wouid like to
suggest the following two subjects for in-
clusion in the agenda for next week :—

1, Large quantities of eggs, fish,
vegetables are transported from Vijayawada
to Howrah by rail. The present arrange-
ments made by Railways are inadequate.
So I request the Government to take im-
mediate steps to operate daily onme goods
Express Train fromVijayawada to Howrah.

With discontinuation of Link Expres-
the interests of travelling public from Vija-
yawada region have suffered most. There
is great need to operate ome Expresse
Train from New Delhi to Visakhapatnam,
the Steel City coming ap with larga Central
Industrial units’ to cater to the needs of
people of Vijayawada region and of- coas-
tal Andhra region.

PROF. MADHU DANDAVATE (Raja-
pur) : I will like to suggest the following
item to be included in the agenda for
next week’s Business :—

DISMISSAL OF GOVERNMENT EM-
PLOYEES WITHOUT INQUIRY

The recent judgment of the Supreme
Court and its interpretation of Article 311
of the Constitution give sweeping Dpowers
to the executive to dismiss government
employees without inquiry under the pre-
text of public interest and public good.
The situation can be saved and natural
justice to Government Servants restored
only by suitably amending Article 311
of the Constitution through Constitutional
Amendmeat Bill. Notices for appropriate Pri-
vate Members’ Biil have already becn given.
But since, technically, there is not ade-
quate time left-for goiig through all for-

" malities, I suggest that coocerned rules be

waived and the House given  opportunity
to discuss the private Members’ Constitu-
tion Amendment Bill in this very Session
of Lok Sobha, .
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[Tvanslation]

MR. SPEAKER : I hope you Ane not
apprehending your own dismissal.

[English]

PROF. MADHU DANDAVATE :
Only you and the House can dismiss me
from the House.

(Interruptions)

SHRI S. M. BHATTAM (Visakhapat-
nam) : The following matter may be in-
cluded in the Business for the next week :

The employment policy followed by
the SAIL autho:ities and the Government
of India in respect of the displaced persons
in the Visakhapatnam Steel Plant area has
not taken into account the assurances and
the solemn commitment made by the for-
mer Prime Minister to them both on the
occasion of laying the foundation stone
and on subsequent occasions, namely,
that at least one person from cut of the
displaced person’s tamily will find employ-
ment in the Steel Plant, About 1300
such -persons out of a total of about
13,000 displaced families are so far
employed in the Steel Plant. It is stated
that not more than 5000 persons can find
jobs ultimately by the time of completion
of the tirst and sccond stages of the Steel

Plant which would meun leaving about 8000

families in the lunch contiary to the assu-
rance referred to carlier and in spite  of
the fact that they lost both their houses
and lands during the acquisition of  land
for the Steel Plant. This is contrary to the
policy followed in the other Sieel Plants
like Bokaro, Durgapur, Rourkela etc.,
. where almost all the displaced persons
were employed. The Government also are
pot sure when and at what stage all the
5000 persons will be absorbed in the
Stecl Plant, The work in the Visakhapat-
pam Stesl Plant commenced in 1 980, In
1981-82 when an amount -of 147 crores
were allotted, 541 DPs were appointed.
In 1982-83 when 294 crores were allotted,
.583 D. Ps. were appoinied whereas only
150 persons were appointed in 1983-84
when 445 croters were ailotted. During
1984-85 only 9 persons were appointed
‘when the total budget allotment was Rs.
587 crores, Thus, it is apprebended that
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the case ol the displaced persons is negle-
cted and hence a firm recommitment to
the assurance of the former Prime Minis-
ter and its implementation is the urgent
need of the hour.

SHRI H.K.L. BHAGAT : SIr, I have -
very carefully and with respect listened to
the submissions made by hon. Members
and I shall place them before the Business
Advisory Committee. The matter which is
raised by Prof. Dandavate is already there.
So, I shall place all these matters before
the BAC.

PROF. MADHU DANDAVATE : In
order that it may not be considered as
a tape-recorded reply, he referred to me.

SHRI H.K.L. BHAGAT : I ass sure you
again that I have listened to all this with
great care and with gread regard.

SHRI HARI KRISHNA SHASTRI
(Fatehpur) What a good memory, Sir !

SHRI BRAJAMOHAN MOHANTY
(Puri) : Sir, 1 had raised a priviledge
matter here. (Interrutions.)

12,30 s,

STATEMENT CORRECTING REPLY
TO STARRED QUESTION NO,327
DT.20TH MARCH, 1984 RE:
MACHINERY PURCHASED BY
C. 1. L. FOR COAL COMPANIES

AND REASONS FOR DELAY

[English}

THE MINISTER OF "STEEL MINES
AND COAL (SHRI VASANT SATHE):
While answering part (b) of the Lok Sabha
Starred Question No. 327 dated 20.3.1984,
a statement indicating the percentage of
availability and the utilisation as percentage
of avaiiability of basic heavy earth moving
machinery in Coal India Limited was ap-*
pended to the reply in the form of Anne-
xure II. ,

It has now been brought to our notice
by the Coal India Limited that the satisti®
cal data furnished by them tarlier was 4
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provisional one available with them at
that time. They have furnished a revised
statement modifying the statistical  data.
The revised Annexure IT is enclosed with
the statement.

These discrepancies were brought to the
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notice of the Department by Coal India
Limited now. Hence these are being re-
ctified.

submitting the correct
which is due to
is regretted.

The delay in
statistics to the House,
the reasons mentioned above,
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305 Business Advisory
Committee

1231 hrs,
ELECTION TO COMMITTEE
Committee on Official Language

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF
MOHAMMAD KHAN) : Sir, on behalf
of Shri S.B. Chavant I beg to move :

“ That in pursuance of sub-section
(2) ofsection 4 of the official
Languages Act, 1963, the members
of Lok Sabha do proceed to elect, in
accordance with the system of pro-
portional representation by means
of the single transferable vote,
one member from amongst them-
sleves to be a member of the Com-
mittee on Official Language vice
Shri Jamilur Rahman died.”

MR. SPEAKER : The question is @

“That in pursuance of sub-section
(2) of section 40of the Official
Languages Act, 1963, the members
of Lok Sabha do proceed to elect,
in accordance with the system of
proportional representation by means
of the single transferable vote, one
‘member from amongst themselves

to be-a member of the Committee .

on Official Language vice Shri Jami-
lur Rahman died.”

The motion was adopted.

12,32 hrs.
BUSINESS ADVISORY COMMITTEE
Ninth Report

LEnglish}

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HK\L. BHA-

GAT) : I beg to move ;
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‘“That this House do agree with the
Ninth Report of the Business Advi-
sory Committee preseated to the
House on the 1st August, 1985.”

MR. SPEAKER : The question is :

“That this House do agree with the
Ninth Report of the Business Advi-
sory Commitiee presented to the
House on the Ist August, 1985.”

The motion was adopted.

— s w——

1233, hrs.

DISCUSSION RE : STEEP RISE IN
PRICES—CONTD :

[English]

* SHRI M. RAGHUMA REDDY (Nal-
gonda) : Mr. Speaker, Sir ...

MR. SPEAKER : You rise with the
price rise.

SHRI M. RAGHUMA REDDY : Sir,
price rise after the Budget has gone up
from 15%, to 589, especially in some of
the items like vegetables, sugar, edible
oil and other important items. The Food
and Civil Supplies Minister has agreed
that the Prices have gone up by 15%.
Here, I want to mention why the price of
sugar has gonec up. India has got the
capacity to produce 10 million tonnes of
sugar per year. But during the year 1984-
85, we cbuld produce only 6.25 million
tonnes.

1234 nrs.
[MR. DEPUTY SPEAKER in the Chair.]

During the Year 1980-81, we pro-
duced 8.5 million tonnes of  sugar. Why
has this happened ?, The cane producers
have not been given sufficient amount.
They have not been paid remunerative
price for their sugarcane. They were forced
to burn their cane. Due to the wrong
policy of the Government, these things had
happened. One should have the plan of
how much sugar, how much wheat oF
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[Shri M. Raghuma Reddy] :

how much edible oil is required for the
ensuing year and based on that, they
" ghould plan. But on seeing the fact that
there is a continuous rise in price, it seems
that the Government are not having any
thorough plan for these things. We are
importing oil worth Rs. 1,000 crores
every year. The Indian farmers are capa-
ble of producing oil-seeds. But the Govern-
ment are not buying the oil eseds produc-
ed by the Madhya Pradesh Oilsedas Cor-
poration, the Andhra Pradesh Oilseeds
Corporations and the Gujarat Oilseeds Cor-
poration. The Government have no idea
purchasing it. If the Government gives the
farmers the target of production of oil-
seeds which is required, the Indian far-
mers are capable of producing the oil-
seeds. Indian farmers can produce not
only the oil seeds but even pulses also.
But the Government is not giving the far-
mers the annual plan of production and
the Government are also not giving remun-
erative prices to  farmers and thereby the
prices are going up and the Government is
mostly interested in importing the oils and
even sugar also from other countries.
Even if the Indian farmers are capable
of producing the oilseeds and  sugarcane,
our Government is not purchasing them
and the Government is going outside  the
country for their purchase. We do  not
know the background of action.

The Government have no regulated
market not only for oilseeds but for any-
thing. In India, the farmers are producing ;
some middlemen are getting profit out of
it. Even in Delhi which is the heart
of our country, there is a Naya Bazar
which is not regulated. We are not talking
about Andhra Pradesh or Kerala or Kar-
nataka and while talking of Delhi itself

which is the capital of our country, we '

do not have this regulated market. In
Delhi, only fruit and vegetable markets

are regulated. The remaining markets are -

not regulated.

I would request the*hon. Minister that
first of all regulated markets should be set
up in all the places of our country irres-
pective of the fact whether it is State
“headquarters or District headquarters or
taluk headquarters, This should first of all
be ensured.
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" For vegetables and other things, the
Government should make cold storage
arrangement. If there are cold stroages,
they should store in them the vegetables
produced by the farmers. The Govern-
ment should buy direct from the farmers
and supply to th: consumers through the
public distribution system.

It is because of the lacuna on the part
of the Government  that we do not have
all these facilities now. Some middlemen
getting large profit out of this.

~ SoI would request the hon. Minister
first to ensure remunerative prices to far-
mers and help the cultivato's, the farmers
and the farm labour. 709 of our popu-
lation mostly depend upon agricuiture,

1 would request the hon. Minister
to give remunerative prices to oilseeds,
sugarcane and vegetable growers and then

only the prices will come down. Then only
we can get enough edible oil and enough

sugar in our- country. We will become
self-sufficient in  this respect if only
remunerative prices are offered to the
farmers.

[ Translation]

SHRI G.L. DOGRA (Udhampur)
Sir, I am grateful to you for giving me
an opportunity to speak. T would like to
submit  some points brfore you and I
shall not take much time. The problem
of price rise is a very delicate one. On
the one hand the producer is not getting
remunerative prices for his produce and on
the other hand the consumer has to pay
very high prices. Prof. Dandavate has
done a very good thing by raising this
matter in the House. Many hon. Members
have put forth their points of view on
this issue but not a single point taken in
isolation can be helpful in solving this
problem. If all the points raised here
are viewed in their entitety, it becomes
evident that this prob’em has taken a turn
for the worse and if attention is not paid
to it, our very social, economic and poli-
tical system  will collapse. The hon.
Finance Minister is well aware of it. He
is fully aware of the “state of Affairs in
his own State and he has information jn
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respect of other places also. Itis not
that he is ignorant about it. He is very
well aware of it. He is submitting the
figures pertaining to his Department in a
proper way. It is quite clear from the
graph that increase in prices inthe whole-
sale market is marginal. In the retail
market, prices are going up very fast.
The retail prices are galloping. How can
this process be checked and how can_this
problem be solved, attention should be
paid towards this aspect. It is not the
responsibility of the Cecntral Government
alone. It is a problem which should be
solved by the Central Government, the
State Governments, and the people
jointly, The Opposition, in particular,
should treat it as a national problem and
cooperate with the Government in solving.
ite

Every thing changes with the time.
Old times have changed now. The econo-
mics which we studied in good old days
does not hold good now. Due to unemp-
loyment and other weakaesses, people
have become short tempered. I  would,
therefore, submit that the problem should

be solved in a calm manner.

It is correct that under the provisions
of the Constitution, the State Governments
have been given certain rights., They take
funds from the Centre for the welfare
programmes for the people. They are
asked to implement the programmes but
no follow up steps are taken by them
to ascertain whether action is being taken
"in that direction or nat, Nobody bothers
to see what action is being taken under
the 20.Point Programme and how funds
are being spent. The funds earmarked to
implement thz programmes are not being
utilised properly. Prices of commodities
are going up because of black money,
They are not coming down. Besides, the
commodities arc being sold in the black
market at high rates. Recently sugar and
rice were imported, but they are not
being made available to the people. It
is not possible to do so unless the public
Distribution System functions properly. It
is not possibie for the Central Government
lo take any effective measure until the
State Governments cooperate in the matter.
It i$ not possible without healthy coopera-
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tion. If the consumer cooperatives
and producer cooperatives are formed,
they can prove beneficial. Some proce-
dure should be evolved to keep the midd-
lemen away. Leaders in the cooperative
sector are not paying attention towards the
difficulties being experienced by the peo-
ple. Unless their vested interests are put
to an end, it will not be possible to con-
trol the situation. I  would, therefore,
like to sey that you should understand
its importance and must endeavour . to
solve this problem. The State Govern-
ments should be involved in  this work.
You will not be able to do anything with-
out their cooperation. Under the Public
Distribution System, sugar is sold at Rs.
5.70 per kg. but as the people are not
aware of it, they purchase it from the
market at Rs, 8to 9 per kg Parmal
rice is available at Rs. 3 per kg., but
nobody is aware of it. Wide publicity
should be given to it. You should ensure
the supply of the commodities required
by the people at particular place. Poor
people are facing great hardships. They
experience difficulty in getting foodgrains
when prices goup. 1 would, therofore,
like to suggest that the State Governments
should be involved and the Public Dis-
tribution System should be streamlined.

You should not rely on the traders,
as old values have lost all meaning  now.
They are not realising that there should
not be any hoarding and profiteering.
These days they are just on the look out
of a pretexc to increase the prices. If
rail fares go up or the prices of petrol go
up, they increase the  prices of their
goods and stait hoarding kerosene oil.
I want that you must devise a method
so that the entire black money is disclo-
sed and it may not gencrate in future.
Unless this is done, you will never be
successful. In case you seize cash, they
will start hoarding in kind. The result -
will be that black money will remain un-
detected and the goods will also remain
in short supply in the market. '

You should pay attention towards
these things. Dueto shortage of time, I
would not like to say mueh at present.
But I would like torepeat that since you
are determined to  golve this problem,
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I am sure you can do everything. This
problem should be solved by involving the
State Governments and by paying undivid-
ed attention to it. If we are able to solve
this problem, we shall become strong
internally and shall be able to face exter-
nal forces boldly. If the common man
is satisfied, he will feel happy and will

realise that we are really doing something
for him.

SHRI HARISH RAWAT
Mr. Deputy Speaker, Sir, our aim S
not to blame anybody through this dis-
cussion. We in fact want to draw the
attention of the hon. Minister towards
the difficulties and hardships of the
common man to whom we as well as  the
Government are committed. Through
statistics we can satisfy each other, but

. we have to keep in mind how far they are
worthwhile for the common man whom
we have to satisfy. Though the wholesels
price index has not gone up yet the fact
is that the wholesale prices of commodi-
ties in the market have increased sharply
after the presentation of the last Budget.
In our economy, price rise is a continuous
process, but if there is laxity somewhere,
the prices of certain items go up steeply
which creates great difficulties for the
peqple. There is need to check this trend
as it is causing great harm.

(Almora) :

In the last Budget, the prices of petro-
l_eum products and rail fares were increas-
ed, but on this pretext different state
transport corporations, private transpor-
ters and truck owenrs have increased
their transport charges manifold, as a
result of which the prices of commodities
have increased exorbitantly in remote
areas particularly in the bhill areas. You
should pay special attention towards this
aspect.

A good atmosphere was created after
presentation of the Budget and all of us
had expecled that the concessions announ-
ced by the Government would have very
good effect on the traders and industries.
If these persons had understood the im-
portance of these concessions honestly,
they would have made their contribution
_ in developing our economy further and
they would have made an all out effort
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in this direction. But it appears to me
that the traders took the meaning of
these concessions otherswise and thought
that they had been given a free hand.

The extent of price rise at pre-ent
varies from State to State. If there is
fifteen per cent price rise of commodi-
ties in Uttar Pradesh; it is ten per cent in
Gujarat and for the same commodities
there has been four to five per cent price
rise in Kerala. This is a big difference in
percentage of price rise, which we cannot
prove by putting forward simple arguments.

There has been wide variation in the
increase in price of the same commo-
dity at variqus places within a State. 1
would like to cite one example
own area. Three different prices of the
same commodity are prevalent in  one
of the cities in my area. When I told the
Collector that three different prices of the
same commodity are prevalent, he repli-
ed that he was not vested with any statu-
tory powers to compel the traders to
display the price lists of these items in
their shops. When I pressed him, he
asked the S.D.O to convene a meeting
of the traders and  the consumers. As a
result of the meeting, the traders agreed to
reduce the gap between different prices
prevalent in various areas.

I would urge the hor. Finance Minister
that at least after the presentation of the
Budget, he should advise the Chief
Minist ers of the States to alert the district
administrations in their respective States
to check the price rise. The prices of
vegetables, meat and those of other essen-
tial items have gone up considerably
recently. I would like to submit to  the
hon. Finance Minister that unless he asks
the Chief Ministers to alert the district
administrations to check price rise and
to ensure control on unwarranted
price rise—he might drive home his point
by furnising figures and we also might feel
relieved by presenting our side of the case;—
it is not going to reduce the burden of the
people who are suffering the pinch of the
price rise. :

Many hon. Members have expressed
there views in the House regarding ouf

of my -

~
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sugar policy. I would like to submit that
there is need to review the eatire policy
from sugarcane cultivation to produaction of

- sugar. Actually the area under sugarcane

cultivation is going down gradually. Now
the farmers have started cultivation palm
oil seeds and such other crops which are
more remunerative than sugarcane. In this
way, the production of sugarcane would
further 80 down and the farmers would
think that cultivation of other items in
place of sugarcane may be more remunera-
tive. As a result thereof, production  of
sugarcane would go dowa in the country
and you would not be able to improve
the situation despite import of sugar from
abroad.

Even now I am of the view that the
problem of sugar is not that of its avai-
lability, but it has been created due to
lifting  of sugar by the States in time.
If the States or the wholesalers do  not
lift sugar in time, whose responsibility is
it tosee toit ? If I go to Almora
or Pithoragarh and you go to Allahabad
and tell the people there that the whole-
salers of the States are not lifting their
quota of sugar, a common man would sim-

ply say that for him there is no difference -

between the Central Government and the
State Government. You should see to it
that the Siate Governments lift their quota
of sugar in time and the wholesalers des-
patch it to the retail centres and levy
shops in time.

I would also like to urge the hon.
Minister that thereis an urgent npeed
to strengthen and to expand our Public
Distribution System. More items should
be brought under the Public Distribution
System. If need be, subsidy should be
granted for this purpose. Co-opcrative
movement can play a greatrole in this
regard. The condition of the Co-opera-
tive societies in U.P. and Bihar is deplo-
rable. The State Gavernments should be
advised to take steps to improve the
financial condition of their cooperative
societies and to strengthen the Public
Distribution System,

1 would like to draw the attention
of the hon. Minister towards the consumer
movement. Public Distribution System is
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under great stress these days and, as a
result, the Government are unable to
control the prices. The only method to
check the price rise is to strengthen the
consumer movement, which is not recei-
ving the required attention now. The
only solution to all these problems is to
strengthen the - consumer movement, I
hope the hon. Minister would look into
all these things.

[English]

DR. AK. PATEL (Mehsana) + Mr.
Deputy-Speaker, Sir, Yesterday about 19

* hon. Members took part in the discussion

on the steep rise in prices and it shows the
importance of the subject and the gravity
of the situation. Today more members are
going to take part in the discussion. When
I heard the hon. Finance Minister speaking
that the price were under control, I wonde"
red whether I was in my dream. I have
gone through the ncwspapers. Here I would
like to mention about the expericnce I had
some days back. A few days back I had
accompanicd my wife to the market to pur-
chase some groceries. We just purchrsed
some groceries for Rs. 300 and those things
could be kept in one small basket. My wife
commented that the same quantity of ‘goods
could be purchased for Rs. 50 some years
ago. This is thc feeling which everyone
has, I will not go into the details.

PROF. MADHU DANDAVATE : Ifthe
hon. Finance Minister goes with his wife,
he will also face the same trouble.

DR. A K. PATEL : He may not be
getting time to go to the market because

he is busy with his work. I will not give
any detail about the facts and figures
because hon. Member, Prof. Madhu

Dandavate, gave a lot of details and facts
and figures in yesterday’s discussion,

Now, I will mention about the present
how it happened. Last
year, during 1984-85, price rise was to
the extent of 5.2%. The rise was mainly
during the first half of the year and it
was under control since September 1984
as elections were supposed to be appro-
aching. The Government kept prices under

control by manipulating supply—either b’.
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[Tr. A. K. Patel]

increasing the import or by releasing
a large stock of sugar or foodgrains than
- what is normally needed. There wasa gen-
eral expectation that as soon as elections
were over the prices would rise. And prices
invariably do rise if they are expected to
rise. :

Sir, due to Government manipulation,
the prices in the second half of 1984-85
were kept low although during that period,
the money supply~—the total quantity of
currency noles, etc. was increasing rapi-
dly. For example. the money supply in-
creased by 17.2%  during the last
year. The currency increased by 3307
crores indicating 189 increase. The
treasury bills increased from 16,756
crores to 22,287 crores of rupees indi-
cating an increase of 5250 crores of rupees
or 33%. Asa result of such inflationary
pressures, the prices would have increased
by 159 last year, but due to Government
manipulation, for political convenience,
it increased by 5.2 per cent,

13.00 hrs.

It means that there was a pent up
demand, ready to come out and push
prices up rapidly but for some temporary
reasons, the price rise had been suppressed.
That was the situation in the beginning of
March, when Government presented the
Union Budget.

The Union Budget instead of trying
to restrain prise rise took such policy
measures which would push wup prices
suddenly and with a bigger jump, first as
& result of the pent up form for upward
prices and secondly due to imposition of
indirect taxes, unprecedented  deficit
financing and talk of ambitious Seventh
Plan in which the public sector invest-
ment was going to be very big. No wonder,
therise in prices was sudden and by big
jerks.

This reflected soon after the Budget
on the 10th March, 1985. The wholesale
price index was 339.7 which come to
3449 on 31st March, 1985. At present,
itis hovering around 355 indicating an
inflationary rate of more than 15 per cent
ducing this year. The price rise is still
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to go . further and will also remain un-
abated ‘because of several reasons. The
Government has now again gone to the
policy of having ambitious plan in which
the plan size will be bigger, although the
resources will be ipadequate with the
result that a small butter would be spread
on every slice which would not be fruit-
ful. Already, the Government is wasting
a lot of money on public sector projects.
The National Textile Corporation had losses
of Rs. 97 crores in 1982-83, which in-
creased to Rs. 137 crores in the next
year and it again went up to Rs. 17]
crores in 1984-85. The gap between the
revenue receipts and revenue disburse-
ments which was at about 6.12 per cent
in 1979-80 has increased to 23 per cent
in 1985-86, as estimated, but the actual
may be between 25 and 30 per cent.

MR DEPUTY-SPEAKER
conclude now.

Please

DR A.XX. PATEL ; I will not go into
it further. The hon. Minister is capa-
ble and competent enough to tackle the
problem. I would request him to take
suitable measures to see that the prices
are controlled so that the avzrage common
man can live peacefully. If the rates g0
on increasing this way, the number of
persons living below the poverly line
would increase and I am afraid, it will
lead to so many complications.

The Lok Sabbé then re-assembled after Lunch
at ten minutes past fourteen of the Clock

[MR.DEPUTY SPEAKER in the Chair]

MR. DEPUTY SPEAKER : The hon.
Minister will reply at 2.30 P.M.

[ Translation]

SHRI MANVENDRA SINGH
(Mathura) : Mr. Deputy Speaker, Sir, the
country has made tremendous progress
after independence. There was a time
when not even a sewing needle was manu-
factured in the country, but now this great
country has entered the satellite age. Ship-
vards and factories manufacturing aero-
planes as also heavy-engineering units have
been established in this great country,
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We have also made tremendous progress
in the field of agriculture. Farlier the
country used to import foodgrains from
abroad, but now the country is not only
self-sufficient in the matter of foodgrain pro-
duction, it exports focdgrains to foreign
countries from time . to time, There was
a time when the condition of our economy
appeared to be in doldrums due to scar-
city of petroleum. In this sector we used
to look to other countries, now our condi-
tion is satisfactory and nearly seventy
per cent of our total petroleum require-
ment is met by our domestic production
and we hope that during the next few years,
. we would be self-sufficient in this sector
also.

So far as the question of price rise is
concerned, we must not forget that the
main reason for price rise is the popula-
tion explosion in the country. There has
been very rapid growth in the population
of the country since independence. One of
the main reasons for pricerise is the growth
of population. Mr Deputy Speaker, Sir,
I would like to draw your attention to-
wards certain figures regarding popula-
tion. In 1971, the population of the
country was 54,81,59,652, which has
now gone up to 70 crores. Our popalation
has grown fifty per cent during the last
ten years only. We shall have to give
thought to this aspect also. The price rise
which we are witnessing now is due to
increase in the population.

Mr. Deputy Speaker, Sir, I would like
to place before you certain figures which
I have collected today. The price of re-
fined oil last year was Rs. 275 per tin,
whereas its price now is Rs 260 per tin.
The prices of a tin of mustard oil and
rapeseed oil has gone down from Rs. 190

to Rs. 175, and that of the vanaspati -

ghee has increased from Rs. 230 to
Rs 237 per tin. The prices of sugar have
of course gone up. The price of sugar have
gonc up from Rs. 480 -per quintal to
Rs. 825 per quintal. The price of gram
dal has gonc up, but the production of
gram dal depends on the crop of gram,
Our country is predominantly an agri-
cultural country and the climate of the
country affects our agricultural production.
The price of arhar a has come¢ down tQ
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Rs. 475 from Rs. 550 and that of
masoor to Rs. 540 from Rs. 600 per
quintal, Also, the prices of potato, onion,
rice and coffee have come down in com-
parison to those prevailing last year.

The production of textiles has increas-
ed. With regard to the cheap variety
of cloth, I would like to submit to the
hon. Minister that some improvement must
be brought about in its distribution net-
work. So far as synthetic cloth is concern-
ed, the country has made tremendous
progress in its production and there can-
not be two cpinions that it is being made
available at cheap prices in the country.

So far as the question of small means
of entertainment is concerned, the prices
of transistors, TV sets and tape-recorders
etc. have gone down considerably.

In the end, I would like to submit that
the wholesalers and the officers who are
responsible for this price rise should also
be taken to task, During the discussion
in the Railway Budget and the demands
for Grants of the Ministry of Steel and
Mines also, I had said that when political
workers can be detained under NS.A.,
why could the corrupt officials be not
detained under the N.S.A. ? Such corrupt
officials must be detained under N.S.A,
and action should be taken against them.

If you look towards realisation of
income tax and sales tax, you will find
that fifty per cent of the total collections
are pocketed by these people. In the end,
I would like to urge that strong measures
be taken against them.

[English]

SHRI CHITTA MAHMATA (Purulia) :
India is a developing country. It has made
some progress. But there is one burning
problem before the country : every time
a Budget is presented before Parliament,
it is said that it is a growth-oriented one ;
it would hold the price line, and that the
entire economy would be well under con-
trol. (Interruption). But people have diffe-
rent views.

This time also, the hon. Finance Minis-
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[Shri Chitta Mahata] :

ter, Shri Vishwannath Pratap Singh, while
presenting the Budget, said that it would
not affect the common people, and that
prices of essential commodities would
not be increased. But after the introduction
of the Budget, prices of commodities have
been increased by about 10% to 15%.
So, the middle income group which has
got an earning of Rs. 1500/- p.m. has to
increase its expenditure by Rs, 150/-,

dome officials have said that this price
rise is seasonal, and that it will be under
control within a short time. But the com-
mon people have a different view, viz.
that once prices increase, they will never
cotne down.

I am not going ‘to give detailed statis-
tics. I will select only a few common items,
and quote their prices. Rice, ie. coarse
rice is selling at Rs. 7/- to 8/-aKg. ;
coal of inferior quality per 40 kgs. at
Rs, 30/- ; mustard oil per kg. at Rs. 18/
and sugar atRs. 8/- to Rs. 9/=,

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) : May I know where is
rice selling at Rs. 7/-a kg. ?

SHRI CHITTA MAHATA : In the
open market. Electricity rates have also
been increased by 30 Y-

SHRI C. MADHAV REDDI (Adilabad) :
He is talking about basmati rice.

SHRI CHITTA MAHATA : Railway
fares and freights have also t):een increased
by 10% to 15%. |

SHR1 INDRAJIT GUPTA (Basirhat) :
Basmati is selling at Rs. 13/-.

SHRI CHITTA MAHATA : But the
mos t amazing fact is that Government is
not realizing the realities. According to me

one of the main reasons for the price
" rise is that the Government has failed to
punish tke black-marketeers, hoarders and
profit-makers. Although there are laws
like BSMA and NASA. Secondly, another
important factor is that parallel economy
in black money is playing at vital role in
increasing prices. By introducing the bearer
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bonds, black-money did not become white,.
-‘About Rs. 40,000 crores of black-money
is still playing an effective role.in our
economy. Such a huge guantity of- black-
money is sufficient enough to bring total
disaster to any economy, but in our coun-
try the Government is too weak to touch
these people. Government should think
over it.

About 28 crore people are below the
poverty line, half fed, half clade; Passing
the days in urntold misery and agony.
Government should think over the reality..
Slongens like garibi hatac or jobs for every
family may be made catchy but are must
not try to hide the stark reality. I would
like to suggest the government to take fol-
lowing steps :

(1) To fix the
tial Commodities.

price of 14 essen-

(i)  Effective public  distribu-
tion system should be introduced.
The other day Food & Supply Minister .

said that government is not lifting the sugar.
But by blaming the State Government the
problem will not be solved. The common
people are the worst sufferer. Government
should find out the reasons why the State
Government has failed to lift the sugar and
other commodities from F.C.I. By mutual
discussion with the State authorities the
problem may be solved.

| Translation]

DR. CHANDRA SHEKHAR TRIPA-
THI (Khalilabad) : Mr. Deputy Speaker,
Sir, a detailed discussion has been going
on in the House for the last two days rega.
rding price rise and it is a fact that some-
times our officers, whom we trust, present
wrong figures and mislead the country.

Just now an hon. friend has said that
such officers should be put behind the bars,
but this action would not suffice. It was
stated in the House that the Government
of Uttar Pradesh did not lift the quota of
sugar allotted to it, but I have with me a
statement of the Resident Commissioner,
in which it has been said that sugar was
not allotted to that State. I have got’
those figures with me, :
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SHRI ZAINUL BASHER : Which Resi-
dent Commissioner has issued the state-
ment ?

- DR. CHANDRA SHEKHAR TRIPA-
THI : It is the statement of the Resi-
dent Commisiorer of Uttar Pradesh. It is
very bad and unfortunate for the ‘country
that * such mislcading statistics, wrong
statement and distored facts are given out.
The common man is definitely facing ths
difficulties. The prices of the com-
modities have increased and it will not be
inappropriate to mention here that the
prices of all items of daily use have gone
vp. We should not feel satsified by say-
ing that the prices have not increased
much in comparison with those prevailing
last year. It is a fact that after independ-
erce, monopoly industries with invest.
ment to the tune of billions of rupees have
been set up with foreign collaboration to
take the country forward and the product-
jon has also increased, but such units have
shown losses to the tune of crores of rupees
annually and to make up such losses taxes
worth billions of rupees are levied on the
common man'in the month of March every
year. The hon. Finance Minister should
stop such a practice. It is not proper in a
democracy to incur crores of rupees on
luxuries and pomp and show of the officials
of the units which are not increasing their
production.

black-
in the

Sir, it cannot be denied that
marketing is playing a major role

economy of our country. I would like to

draw the attention of the hon. Finance
Minister towards Uttar Pradesh. Under
the 20 Point Programme, seven items should
be distributed to the common man through
the fair price shops in Uttar Pradesh, but
soft coke and rapeseed oil have never been
supplied to the fair price shops in the
rural areas of Uttar Pradesh for the last
three or four years. No one knows what
happens to them or who sells them. It is
very unfortunate. There has alwaps been a
controversy as to whether to run these
shops through the co-operative societies or
through the private parties, Neither the
Co-operative Societies nor the private par-
ties have ever sincerely tried to ensure
the supply of commodities to the common
man, I would suggest to the hon. Minister
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to make the Jaws more stringent in this
regard so as to prevent the creation of
artificial scarcity of commodities. So long
as there is artificial scarcity, the common
man will not be able to get necessities of
life in spite of the commodities being there
in abundance. The increase in sugar prices

has become a major issue. Often
there has been discussion on it imn
the past. There has been a sharp
increase in the price of sugar; there

has also been increase in the prices of
other essential commodities but the price
of the items preduced by the farmer did
not rise in the same proportion. -I do not
hesitate to say that:80 per cent of our
population, which is in the villages and
whose only means of livelihbod is agricul;
ture, is feeling frustrated. Now the farmer
is not ready to cultivate sugarcane because
he is aware that he will not get remune-
rative price and it is, therefore, obvious
that when a thing is not produced, it is
bound to become scarce. )

Much is said about the deficit Budget.
But, I would submit to the hon. Minister that
this budgetary gap of billions of rupees and
imposition of taxes on the common man or
increase in the prices of goods will not
be helpful in strengthening the country’s
economy. An effort should be made to
bring about parity between the production
and wages in Industries,

[English]

SHRI PIYUS TIRAKY : (Alipurduars) :
Sir, much has been spoken by the hon.
Members from both sides and it has come
to the notice of the House that the 1ise -
in prices in the country is now very much
disturbing the public life. So, I should
not like to speak much. I want to give
time to the Minister to speak. He is the
Pratap of the country. The country now
wants to hear him and hear his Pratap
also sO that they will know what he is
going to do tocheck the rising prices in
the country. What 1 speak, it matiers
little. What the Minister speaks, will
matter. So, I want to put some gquestions
and I should like to have clear cut answers
to those questions. The questions are
as under :

() Is it not a fact that Plannipg
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[Shri Piyus Tiraky] ¢

Commission’s Plan outlay of Rs 180,000
crores for the public sector is struck due
to cost escalation and continued resources
constraint ?

(2) Is it a fact that the resources gap
is now estimated to be more than Rs,
50,000 crores ? How will you make up
this gap ?

(3) Is it a fact that our trade gap is
widening in spite of our comfortable food
production ?

(4) Ts it not a fact that the anticipated

5.2 per cent annual average rate of growth -

of savings is overambitious, and is d'ou_bt~
ful to be achieved due to the existing
conditions of price rise ?

(5) Is it not a fact that the poverty
line is rising and 50 per cent of our total
population lives below the poverty line?

(6) Is it a fact that the quality of lfe
{3 much lower now except for a few affiu-
ent classes due to the rise in the prices of
essential commodities and an average
family has to spend 30 per cent more {0
keep going after the 1985-86 budget ?

(7) How do you justify to do away
overdrafts of the State Governments when
the Centre is wholly depending on the

. overdrafis to meet its demand ?

(8) The Government has declared that
it will unearth black-money-How ?

(9) Isit a fact that over Rs. 50,000
crores of black-money is in circulation and
it will go as high as Rs. 90,000 crores
within a few years ?

[Translation]

~ SHRI KALI PRASAD PANDEY (Go-
palganj) : Mr. Deputy Speaker, Sir, so
far as the question of price rise is concern-
ed, not one but many hon. Members

. have thrown light on it particutarly during
the discussion on the price rise of sugar
in the House, When the production capa-
city of the country declines and the farmer
feels disappointed, there is bound to be

. price rise,
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In the northern Bihar seven sugar fa-
ctories have been lying closed for the last
three years., Many people have tried to
draw the Government’s attention to it.
The farmers handed over the entire -pro-
duce to the factories. 75 per cent of the
people of rorth Bihar depend on  sugar-
cane cultivation. When the produce reached
the factories, the big mill owners like***,
Who own 5 to 6 factories, swindled the
farmers of their dues. The result was that
the production capacity of the farmers went
on decreasing day by .day. The farmers
became frustrated because they were not
getting a remunerative  price for their
produce. Government also.did not make
any effort in this direction. We have high
hopes from you as you have been the
Chief Minister of Uttar Pradesh. We be-
long to the border areas of Bihar. The
law and order situation was very sound
in your State, When you took over as the
Finance Minister, the people of Irdia had
expected that just as they  worshipped
Kashi-Vishwanath, the Government would
in turn see the reflection of Vishwanath in
the people. But these expectations were
shattered because we see that black money

" and blackmarketing are on the increase

day by day.

I complained to you about the smug-
gling activities in Raxaulpura in Bihar. I
give the documentary proof by way of a
photostat copy was but the result
was that*** was transferred from Patna to
Bombay.***, He was involved in smugg-
ling dctivities, of which I gave you docu-
mentary proof; he had opened in the
name of his wife and daughter*** accounts
in ten to twenty banks. We had expected
justice from you but instead he was trans-
ferred to Bombay airport,

Smuggling is going on in Raxaulpura
on a large scale. There is no doubt that
this is as a result of the price rise. Besides
the old stock of sugar with us, this year
the production of sugar has been 62 lakh
tonnes, In addition, we imported 10 lakh
tonnes of sugar. In spite of all this, the
price of sugar rose which should not have
happened.

The price of petrol has also increased,

¥ Not recorded.
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I concede that it was due to increase in
“the value of dollar. As a result of the
import of petrol we had to pay Rs. 100
crores more in foreign exchange. Govern-
ment had no other option but to increase
the price of petrol in the country. This
amount had t6 be realised from the con-
sumers. The increase in diesel price ad-
versely has affected the farmers. The far-
mers would be disappointed ff they get
less price their produce than their cost of
production. The f.rmer should geta re-
munerative price of his produce.

With these words, I conclude.

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : Mr. Deputy Speaker, Sir, for the
last two days there has been continuous dis-
cussion on the price rise. I would like to
remind the hon. Minister that the major
cause of price rise has been the increase in
the price of petrol, diesel and kerosene.
You must have observed that since the day
the prices of these items increased, there
has been increase in the trtnsportation cost
which in turn has resulted in the price rise
of every commodity, It is, therefore, clear
that increase in the transportation charges
would affect all other items whether it is
machinery, textiles, foodgrains or any other
item. You know better about the figures
you give but we feel that the price of every
commodity has risen.

Take for instance, milk. The price of
milk supp ied from the Government depots
has risen so much that an average family
has to spend Rs. 40 to 50 more every
month.

SHRI VISHWANATH PRATAP
SINGH : Have we levied any tax on
milk ?

- SHRI GIRDHARI LAL VYAS ¢ It is not

the question of tax. The prices have risen
due to your policies. As the transporta~
tion charges have increased, the price of
milk has gone up. Milk is transported in
“trucks and comes from other States like

" Rajasthan and, thercfore, the prices have

soared,

Not only this, on top of the pr.iccs
gaised by you, the States have alsa raiesd
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taxes arbitratily. Taxes to the tune of Rs.
100 crores have been imposed on electri-
city in in Rajasthan, Taxes on industries,
small as well as big, and even on consu-
mers and agriculturists have been increas-
ed. We had pleaded that at least the
consumers and agriculturist should be
spared but no attention was paid to it.
The population of Rajasthan is 3} crores
and the per capita average comes to Rs.

"30 and, apart from this, other taxes like

sates tax have also been increased. 10 per
cent price rise is due to your Budget ard
10 per cent due tothe increase in the taxes
by the State Governments. You musr have
thought that as the election are over, now you
can easily raise the taxes. You, of course,
increased the taxes but the State Govern-
ments also did not lag behind. Some levied
taxes to the tune of over Rs. 100 crores,
others over Rs. 150 crores. Everything
was taxed. The result is that when we
visit the villages in our cobnstituency, we
have to face difficult questions from the
people. They say that they had voted for
us so that they could get commodities at
reasonable prices and there would improve-
ment in the distribution system but the
result is not satisfactory. You look into
the distribution system. Only a dy or to two
back, Rao Sahib told us how sugar was
exported. The people are not getting
sugar here. The ration sugar is sold at
Rs. 4.40 per kg. bat sugar is being sold at
RS. 8 per kg in the open market. It is
being said that imported sugar will be
made available at Rs. 5 per kg but every-
body is not getting it. The common man
has to buy it at-Rs. 8 kg. Today every-
body is saying that they had voted us to
power on the strength of our party’s poli-
cies but we had imposed heavy taxes imme-
diately after taking over. Now you tell us
what reply should we give them.

You should ponder over it carefully.
The way Rajivji is working and the way he
was able to reach the Punjab Accord, it has
earned him laurels throughout the country.
Hon. Finance Minister Sir, you should
also do something so that the people may
get relief and they may speak well of you.
An hon. Member had said that the p ices of
cloth have not risen but I would like to .
remind him that no commodity bas remzin.
¢q unaffected by the rising prices,
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{Shri Girdhari Lal Vyas]

The price of every commodity has in-
creased- You go to the villages and see
for youself. Hon, Minister, Sir, you can-
not gauge the extent of the misery simply
through figures that are before you. The
situation is so bad that we cannot simply tell
the people thai it is good. Hon. Minister,
Sir, you must pay attention to it. I would

" request you to put bla ckaarketeers, smug-
glers and other big hoarders. behind the
bars so that the sitution in  the country
may improve

[ English]

SHRI THAMPAN THOMAS (Maveli-
kara) : I am not touching upon the points
with my friends have already mentioned. I
want to make a special mention to the hon.
Minister and to bring to his notice that
price is also increased on account of certain
other fortors which are now taking place.
One of such factors is coin shortage. 1 do
. not know much percentage of price rise has
been there because of the coin shortage
and small changes not being made availa-
ble to the common man for the purpose of
purchasing articles. If price of an article
is 75 paise and the customer gives one
rupee to the shopkeeper, the rest of the
amount is not return=d to the customer.
This results in a straightaway increase in
price. I do not know whether the hon,
Minister is aware abot it or not. There
is an acute shortage of coin and this has
resulted in artificial price rise. This has
been purposely created by the persons who
want to earn profit through this shortage.

In our country agricultural products
are not less than the overall phenomenon
is that only five per cent of the population
of our country is eating twentyfiive per
cent of the products produced in our
‘country. Therefore, ultimately the price
hike is.also caused on account of this and
the artificial shortage is created in every
sector of life, in production as well as in
distribution, apart from the hike caused by
the monopolistic tendencies.

I would bring to your notice another
‘important factor which is contributing to
_price rise. There is creation of indigenous
money in our country. Thereis a system

" prevalent in our country where a person
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for instance takes one rupee loan for one
paise a day. This term is dictated on him
by the lender. If a person, for instance,
lends one hundred paise for one paisa a
day, it works out to 365 paise in a year as
interest. How much is increase in volume
by this operation which is prevalent in
every nook and corner of this country ? I
do not know whether you have made a
study on this aspect to know how much
inflation this operation causes in our coun-
try. This indigenous way on increase in
the volume of money in this country main-
by affects the purchasing power of the fixed
income group. A man with a fixed income
whether he is working in a factory or in an
office is forced to borrow from these indi-
genous money-lenders because his wages do

_not increase in the same proportion as the

prices increase. Unless and until some
method is found out to curb this method
of money creation, the price rise will con-
tinue and the people will continue to face
this hardship. Therefore, the Hon. Mini-
ster should pay his particular attention to
the aspects which I bave just now mention-
ed.

[ Translation]

SHRI ABDUL RASHID KABULI (Sri-
nagar) : Mr. Deputy Speaker, Sir, I shall
not go into details while speaking on this
issue, but I would like to raise a few
points.

I feel that unless hoarders, blackmar-
keteers and other such elements in the
society are severely dealt with, such prob-
lems cannot be solved. First of all, the
Government should have the will to deal
with such elements and only then can they
be curbed.

Many hon. Members have pointed out
that there is black money to the tune of
more than Rs. 50,000 crotes in the coun-
try and with this black money a parallel
economy is being operated. Unless the
hoarders, 'profiteers and capitalists are
curbed effectively, conditions will not
improve. Bold steps should be taken to
deal with them. I would like to submit to
the hon. Minister that the root cause of our
problem is elections. During clections the
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political parties get donations worth crores
of rupees from the capitalists, hoarders
and mill-owners. As the ruling party is
the biggest party, it .is responsible to a
large extent in such dealings. Elections
are contested with this money power,
Opposition parties may also be involved in
it but the ruling party is more tesponsible
for it.

Secondly, attention should be paid
towards those States first where -corruption
is rampant. Corruption should be put to
amend there. It is our duty that wherever
the chief Ministers are indulg'ng in corrupt
practices, we should check them. In my State
the prices are rising steeply -and we are
facing great diffictities. In Jammu and
Kasmir** has been thrust upon us and
the Congress Party should thank us because,
now, even they are admitting that**

[English]
MR. DEPUTY SPEAKER : This will
not go on record.
(Interruptions)
MR. DEPUTY SPEAKER : The hon.

Member’s time is over.
clude now.

He should con-

[Translation]

SHRI ABDUL RASHID KABULI : In
the end I would like to point out that atte-
ntion is being paid towards poor people in
our State under the 20-Point Programme.
Government are realising thousands of
crores of rupees in the form of taxes, but

~ the advantage thereof is being shared equa-
lly by the capitalists and the poor. people.
Government should give priority to the
poor. Your aim isto bring about social-
ism. I would, therefore, like to say that
the poor people should be accorded priority
and more attention should be paid towards
implementation of the 20-Point Progamme
in our State.

[English] -

SHRI INDRAJIT GUPTA (Basirhat) :
Mr. Deputy Speaker, Sir, ] am grateful

** Not recorded.
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to you for giving me a ccuple of minutes . .

MR. DEPUTY SPEAKER : You have
given in writing saying ‘I want 2 minutes’.

SHRI INDRAJIT GUPTA :1 only
wanted to put across one idea, for the
consideration of the House and that is that
we should not lose sight of the wood
because of the trees. This is what is
happening now and which is being con-
demned by all sections of the House. This
tremendous price hike which occurred—

he may not admit; that is a different
matter—is, in my opinion, the inevitable
fall-out of the new fiscal and economic

policies, the new budgetary philosophy of
this Government. And the people here,
are asking the Govern-
ment to take action against those very
people whom they are now deiermined to
boost. How can it happen ? The only
barometer of what is happeningis the
stock market, the share maiket. The hon.
Minister knows that there is an unprece-
dented boom in the shaie market. Such
a boom has never been seen before. And
this is a sure sign, a barometer, that a
high rate of inflation (which means high
profit) is taking place. Everybody is
not suffering because of these high prices

and inflation. Oaly people with low in-

comes or no incomes and ordinary citizens
are suffering. But there is & section of
people, the big business houses, monopo-
lists and so on. They are happy about
it and the share market shows that. And
therefoie I will say that when once you
have announced to the whoie weorld that
all regulations, restrictions, and all
kinds of controls and everyihing as  far
as possible the: Government is  deter-
mined to remove ; which they have done,
and taxes on the corporate sector have

_been drastically reduced and he has al-

ready promised that next year he is going
to reduce them further. I do mnot_  know
whether any Finauce Minister has been
able 10 do this, already to forecast for
the next year, that is, further going to
reduce the corpo.ate taxes. What 1  want
to say is only this, that an atmosphere.
has been created 1n the country which can-
not but inevitably lead to an all round
price rise beause the who.e idea 1s that
ther wil be no centrol, no 1egulation,



331 Dis. Re : Steep

[Shri Indrajit Gupta] :

no restriction, nothing ; we have decided
to follow a pragmatic policy and that
.policy is meant to help particularly those
sections of the community whom my firiends
here are imploring him to suppress, which
is a contradiction in terms. How can it
be done ? Therefore,” all I want to say
is,— I d: not know whether you are a
smoker . .. (Interruptions). = Even on
matches anybody 1s increasing prices
whather legal or illegal, nobody to con-
trol orrestrict anybody. The price of
this match box has gone up to 30 paise
now.

PROF. MADHU DANDAVATE : Sir,
he has brought explosives in the louse ;

(Interruptions)

SHRI INDRAJIT GUPTA Sir, you
may try to give up smoking, but matches
are used not cnly by smokers, but by
non-smokers also. Fancy paying 30 paise
now for a box of matches which was 20
paise a few days ago, ecatlier of course it
was 10 paise. I argued with the shop-
keepers, small pan-biri walls : ‘Why are
you charging 30 paise ? Is it written on
the box anywhere 7’ He said :

[ Translation]

—No, No, now it is correct. You will
"have to pay 30 paise. Yeu may buy if
you want, otherwise you may go.

[English]

I am saying, a certain. psychology, a
meatality, has been created and the
source of that is at ‘the top. The whole
budget philosophy only a few months ago
has generaied this kind of ioflationary
pressure which is putting prices up all round
and is bound to bappen if this policy is
persisted in beeause the Members of th:
Ruling Party who are feeling the pinch
of the price now are rightly protesting
against it, they were very enthusiastic in
supporting tne budgetary philosophy of
Mr. V.P. Singh, but the twoare not
separated from each- other ; they canuot
beiso'ated from each other. One is
following incvitakdy from the other one
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and therefore, Lall T say at the endis
that we are in for scme very much ' more
price hike and inflation unless this basic
Poliy of the  Government is  charged,
and I do not think they are going to
change the policy ; at least they are not in
a hurty because they want to give full
latitude and full scope to the business
community and the industrialists and  the
private sector particularly to show  that
they are cooperating with the Goverr ment
toincrease production. Of course. they
have done nothing up to now, and I do
not think they will do anything, but the
common people of this country are in for
a lot of trouble and a Jot of suffering
and sacrifice if the main source of this
trouble, thatis, this policy, is not chang-
ed. That is all T want to say.

(Interruptions)

SHRI S. JAIPAL
is a contradiction in
they have been
rise.

REDDY : Sir, it
terms,  Yesterday
critical of this  price

MR. DEPUTY-SPEAKER : No, no.
Plase sit down.

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) : I just want to read a
few paras and that is what has been said
in this House :

“*Mr. Speaker, Sir, from time to time
have expressed con-
cern about the  bechaviour of prices
-in recent months. Fortunately the

rate of increase this year has
been  much moie moderate than
any of the four years. However,

the prices of certain specific items
paiticularly rice, pulses, khandsari,
.gur, fruits and vegetables and tea,
during this period, have - increased
rather sharply.””.

This is not the proceeding of this
year. This is the proceeding of the year
1983 and this is the speech of my able
predecessor, Shri Pranab Mukherjee.

In 1984 in this very House
oxpressed himself as follows ;=

he has
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“Prices have a vital bearing on the
welfare of the common mai. I, there-
fore, share with the hon. Members
the concern about the  behaviour of
prices and welcome this opportuni-
ty to have a discussion on the subject.
The seasonal element in the price
rise can even be seen from the fact
that during the three months, May to
July, the wholesale prices recorded a
rise of 8.2 per cent in 1979-80, 8.4
per cent in 1980-81, 8.2 per cent in
1981-82, 6.1 per cent in 1982.83
and 3 per cent in 1983-84.”

“In respect of essential  commodi-
ties, the price index during the  past
three months have been particularly
shaip in the case of pulses, potato,

fish, coffee, Gur rand certain  other
items.”’
Sir, I think, this hus been the lot

of every Finance Minister. This has been
the wording of them, not of mine. There
seems to be perpetual . ..

PROF. MHDHU DANDAVATE : All
-that you are establishing is that every
Congress-I Finance Minister has failed.

SHRI VISHWANATH PRATAP
SINGH : Dandavateji wants to rely upon
only this Finance Minister. You see in
1979-80. He  quoted figures between
1977 and 1979 and said that the inflation
rate then was 2.5%. I do not know how
statistics of 1978 are cardinal truth of
statistics, and the statistics now are
jugglery statistics,  statistical jugglery.
You see, it is the same¢ machinery which
fed you the staristics, is feeding us
But, for Dandavateji, that period was the
period of truth and this period is the
period of jugglery. I don’t know how can
he juggle his belief so quickly. May I
submit....

PROF. MADHU DANDAVATE : Mr.
Minister, since you are going to base your
arguments of this, I know it. Will you
allow me just haif-a-minute ?

I did not say that the figures that
you have given were wrong. I say that if
you take only a trend for a few weeks or
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only for a few months and try to have the
generalised conclusion for trend  all over
the year, you are likely to go wrong.
Just as law and order situation in one
week or two weeks is likely to be good
and if you take all over the year it is bad,
it is supposed to be bad. All that I have
said is, it is not that your figures were
wrong. But if you take the figures for a
small span of time, that does not give the
general picture of the country because wza

- have to survive not only for three months

but also for the whole year. That is
our tragedy.

SHRT VISHWANATH PRATAP
SINGH : 1 congratulate Dandavateji. At
least in the first sentence, he said tht
my figures were not wrong. At least, he
admits the corroctness of them.

PROF. MADHU DANDAVATE :
Right from the beginning, I said that.

SHRI VISHWANATH PRATAP
SINGH : He has said that we have taken
a very small period and he has referred
to my love letter,

PROF. MADHU
Collectively.

DANDAVATE :

SHRI VISHWANATH
SINGH : Unfortunately,
if the letter written by the
It is the

PRATAP
it would fail,

lover is not
same thing that
Prof. Dandavate has done. That is, the

whole year average inflation rates are
there. Even ifI take a  longer period
that would be three months, because in
the present financial year, only three
months have passed and I cannot extend:
it or interpolate it for six further months,
But even as you say, I got the figures for
the annual rate of inflation and if I take
12 months ending July, 1985, the
inflation rate is below 6%. So, that is
for the period that we have taken. But
I will not go into technicalities of this. I
will come to that later, -

Yesterday, Krishna Iyerji said, how
did the Minister believe his officers when
these figures ‘were given, One thing, may
I inform that these data are not given by
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the Finance Ministry ? - Your
price index is given by the Labour Mini-
stry. Your wholesale price index is given
by the Ministry of Industry. Your retail
prices are collected by the Agriculture
Ministry. But let us give a thought that
it is not a question of my believing. So
far as D.A. figures are concerned, it is
believed by lakhs and lakhs of Govern.
ment employees in this country and even
if you ask D.A. on bchalf of the Govern-
ment employees reference is made to
the CPI figures. You see what are the facts,
The index figures are collected by the
Government employees.

15.00 hrs.

They are typed out by them. You say
that there is bungling in it, thatis, they
are g very flimsy sort of thing, Now I
do not have to debate on it because Prof.
Madhu Dandavate has agreed. In fact,
neither on our side nor on that side,
let us take these as flimsy. 1 will not take
shelter behind—it nor that should be made
a debate of political attack, We know
that quite various factors have come in
and you have been in Government posi-
tion. Hon. Members on that side have
been in Government position.
we are in public life. When we are in
public life, we should share with  people
what is the truth and what is the position.
Graphs are given, not -for a solution, but
for purposes of analysis. But when the
point is made that these figures are not
giving the true picture, this is not correct
as there is no distortion of figures. Figures
are correct. But there is limitation of
figures. There is a limitation of whole-
sale price index and consumer price index
of what they portray. These are aggregate
indices. They only portray micro level.
But when it comes to micro level of
family budget, then they are not relevant.
1t is relevant to family budget. So much
of the criticism is there, either on this
side or that side.

There is an element of truth so far
as this is concerned, because there may
be normal increase in wholesale price
index and consumer price index but there
may be sectional break ups. For instance,
the prices of a few articles go up and the
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prices of a few articles fall down. The
consumer price index or the weolesale

_price index may be normal. But both the

sections of society may experience great
difficulty. Sugar prices may go up. Jute
price index may be even. But jute gro-
wers are also in difficulties and sugar
consumers are also in difficulty. That is,
when we come to micro level, I am not
in favour of using wholesale price index.
There we have to go by specific items
because in a family, . the person is  not

going to buy the whole market. He is
going to buy certzin items. If the prices

of those items have gone up, it is relevant

for us to look into it and take action,

This is precisely what I  want to clear

some of the misconceptions . .. The graph
has been given not as a solution but as a

matter of diagnosis .and the matters indi.

cated are relevant. Not that they are

useless. They are relevant when you try

to analyse the impact of moncy flow, the

impact of taxes or where you object to

it that the deficits are not specifictoa
commodily. Similarly, when you analyse

these factors as  variables, then these

matters in that sense become relevant.

Whether these matters have affected prices

on a ‘micro level, I will come to that Jater,

What is affecting the common man is the

price of essential commodities and what

we should do about it. That is the spirit

in which I  wan to take the House into

confidence.

[ Translation)

Yesterday, Rajhansji said that only.
statistics did not provide bread. He was
right. Temperature will not come down by
merely gazing at the temperature chart.
Temperature Chart helps in  diagnosing
the disease only—whether it is Malaria or
Typhoid. If you fail to diagnose the
disease, you may give quinine to the
patient suffering from typhoid and  chlo-
romycetin to the patient suffering fro
Malaria. :

The utility of these statistics or charts
is to diagnose and understand the issue.
The interest of the patient is that his tem-
perature should become normal.

DR. G.S. RAJHANS (Jhanjharpur) :
It ¢annot be diagnosed from the teme
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perature whether it is Mailaria or Typhoid.

It can be diagnosed only by blood test.
People do not believe in your  statistics.
They do not feel that they will get goods
at cheap rates. I am telling you the
truth, :

VISHWANATH PRATAP
SINGH : I am not saying that you should
believe in them. You are sayingit on
your own. What I am stressing is  that
the common man or the patient is interes-
ted only in the result, i.e., his tempera-
ture should become normal. He is not
concerned whether you take his X-ray,

etc.

SHRI

DR. G.S. RAJHANS : We are only

interested in it that the prices should
come down.
SHRI VISHWANATH PRATAP

SINGH : We are all one in this matter.

[English]

SHRI INDRAJIT GUPTA : Unless you
remove the infection in the blood, how
can the fever come down ?

[Translation]

SHRI NARAYAN CHOUBEY : In the
first instance you must reduce the prices

of goods . .

(Interruptions)

[English] .

SHR{ VISHWANATH PRATAP
SINGH : When I come to the Budget, I
will come to that point, not now.

Coming to retail prices, I have submit-
ted to hon. Members an all India study
of various retail prices because the debate
is generally on wholesale price index, but
it covers all individual items. You will
find the document in ‘- Appendix—E,; this is
from various parts of the country and  on
specific items like rice, wheat, sugar,
groundnut &il, - etc. . . ‘

_SHRIS. JAIPAL REDDY (Mahbub-
nagar) : Which papers are you referring
9?7 ‘ ‘
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SHRI VISHWANATH PRATAP
SINGH : I have laid it on the Table of the
House. I hope the hon. Members have
received it..., :

SOME HON. MEMBERS : Yes; we
have recieved.

SHRI VISHWANATH  PRATAP
SINGH : If you see the retail prices, in the
case of rice, there is a small rise as com-
pared to last year in kharif, there is aways
some rise before the new crop comes. The
wheat prices have remained generally at
what they were last year. The sugar prices
have shot up, the gur prices have shot up.
The groundnut oil prices-have remained
the same, may be they are a little lower
than what they were last year. The price
of gram has shot up. The prices‘ of other
pulses have remained at what they were
last year. The brice of potato has moved
up, but that of onion has declined as com-
pared to last year, The price of meat has
.gone up, the price of fish has -gone up
but that is not common man’s food... .

[ Translation)

SHRI NARAYAN CHAUBEY : We
cannot do without fish.

[English]

(SHRI VISHWANATH PRATAP
SINGH) : Meat is not common man’s
food...

AN HON. MEMBER : No (Interrup-
tions)

(SHRI VISHWANATH PRATAP
SINGH) : Allright. The price of meat has’
gone up. But the price of cloth, by and
large, with a little variation, has remaired
at what it was last year. This is the over-

all picture truthfully.

Yesterday, Shri V.C. Jein very corre-
ctly placed three items as the culprits,
namely, sugar, vegetables and pulses...

AN HON. MEMBER : Chillies also.

(SHRI  VISHWANATH PR.ATAP
-SINGH : There are a thousand items in the |
couptry. You can always pick up ome ite@
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or the other. Basically, the point which
Mr. V.C. Jain made was....

[ Translation)

(SHRI NARAYAN CHOUBEY : The
question is whether the items should be
avaialble at these prices ? Even pulses are
not available at less than Rs. 8 per Kg.

(SHRI VISHWANATH PRATAP
SINGH) : In case you take Basmati rice it
will not be available at the notified rate.
Rate is meant for the common man.

[English]

So, this is the general pattern. A fur-
ther analysis has been made. The contribu-
tion of fruits, vegetable, sugar and khand-
sari to rise in the wholesale price index is
there ; we agree, If you see Annexure—C,
fruits and vegetables have contributed 34
per cent to the rise, gur and khandsari
have conributed 37 per cent to the price-
rise. These items have contributed 71 per
cent to the price rise. B ut may I ask what
is the budgetary policy or philosophy on
sugar and vegetables ?

It is a non-budget item. Now coming
to sugar Here, the price rise can be due to
budget imposition. It can be due to rise
in agricultural prices. It can be due to
profiteering; it can be due to shortage of
supplies, blockage in distribution channel.
There are various factors. So far as sugar
is concerned, the main reason for price
rise is the gap between consumption and
supply. We have attained a production
level of above 80 lakh tonnes. Now it is
going above 80 lakh tonnes. But the con-
sumption has gone up more than 80 lakh
tonnes. There is a gap of 20 lakh tonnes
of sugar. This is the main operative part
of the prices and this is the price situation
so far as the sugar is concerned.

Now coming to vegetables, there is
34 Y, rise, which is by and large a season-
al rise. If you look at Annexure-B, every
year you will find 249, rise, 30% rise,
339% rise, 37% rise and in the last year
it was 607, rise. Well, if you don’
want to call it seasonal; I am ready to
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take a bargain on it, when October co-
mes [ will take it. Then at that time don’t
say that it has Sone down for reasons,
if you don’t want to take an aggregate

Price level. But basically the point is
this. Apart from this, now let us see
what we can do. That is more relevant.

We have to see three items-increase of
supplies, improved distribution, and de-
hoarding. Where there is regular profiteer-
ing, it should be stopped. Now let us
see how these are amenable. Sugar sup-
plieS can be increased. We should try
to ensure that we have got stocks. There
is no problem in augmenting supplies. This
is a short term problem. In the long term
it may be soived. Already steps are being
taken to improve the distribution system.
There are some problems. Lifting from
the States has  improved. Allotment for:
July was 1,25,000 tonnes. They have al-
ready lifted 46,000 tonnes. It is impro-
ving,

I come to dehoarding. This is an area
where on the bigger level tax evasion is
there. Certainly we can take care of this.
But basically it is an Essentinl Commodi-
ties Act, which comes into the purview
of the Food and Civil Supplies Ministry
coordinating with the State. They take
action.

We cannot augment short term supply
on vegetables. Vegetables cannot be grown
overnight or in fifteen days all over the
country. There is no hoarding possible

as far as vegetables are concerned. Vege-
tables cannot be hoarded for long.
PROF. N. G. RANGA (Guntur) :

Growers also have to be protected because
these things won’t last long.

SHR1I VISHWANATH PRATAP,
SINGH : This is a short term policy. I am
saying that in 15 or 20 days you cannot
grow more. Here in the distribution sys-
tem, alternative competitive marketing
should be there where you have got facili-
ties, so that you increase the production
and sell it at lower prices. We are taking
action about this, '

When it comes to sugar, the quesiibq
of over all analysis etc,: goes. away, W
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have decided that the price of the impor-
ted sugar by State Gavernments is belng
reduced from Rs. 5.40 to Rs. 5.20. The
State Governments will correspondingly
sell imported sugar in the free sale at
fess than Rs: 5.80 as against Rs. 6/- pre-
valent at present. A similar reduction in
the imported sugar price is being made
exclusively for action by FCI.

SHRI MADHU DANDAVATE : At
what price are you importing sugar ?

SHRI VISHWANATH PRATAP
SINGH : An additional quantity of
50000 tonnes of imported sugar has alre-
ady been made available for release as levy
sugar in the month of August. More tugar
will be availab'e to each family at Rs. 4.40
per kilo. The Food Ministry has consider-
ed releasing a further quantity of 350000
tonnes of indigenous sugar in the free sale
market, thus making a total of four lakh
tonnes free sale sugar in the month of
August. We are taking concrste steps to
augment the supplies.

About the rise in prices, the question
is at what price do you get and at what
price do you sell ? Rs. 4.40 is the levy
price which we have calculated on - the
cost of the sugar cane for the grower.
Next year do you want to depress it below
levels which will be going to hit the gro-
wer ? That is one point-that is the macro

economic price we have to see in the
Jong-term.
May I ask ? If you see the hike-up,

the margin money, on the price of wheat,
that is the hike up after the FCI release
price, then you will see in Karnataka
the hike is Rs. 28. Almostit is one of
the highest in the country. In West Bengal
the hike is Rs, 24,

SHRI INDRAIJIT GUPTA : After
what ? ‘
" SHRI  VISHWANATH  PRATAP

SINGH : This is over and above the FCI
which -is Rs. 172. But the liike on wheat
over Rs. 172 in West Bengal is Rs. 24,
May I know why it is that high ? Itis
one of the highest. In Karnataka it is Rs.
28. Let us not go into those details.
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PROF. MADHU DANDAVATE :
Where do you hand over the commodity ?
Then there are transport charges and
handling charges.

SHRI VISHWANATH PRATAP
SINGH : 1t is there in other States also
where there is a much Jesser hike. These
States are in the plains, not hilly areas.

SHRI SHYAM LAL YADAV
nasi) : This is too much.

(Vara-

SHRI S. JAIPAL REDDY : What about
Kerala ?

SHRI VISHWANATH PRATAP
SINGH : But what we have to take is the
long term perspective, in regard to these
comniodities. Then there is a conflict bet-
ween the long term and short term requir-
ements, For instance, sugar imports is
the solution to bring down the price of
sugar. We can solve it because we have
got foreigh exchange reserves. But it is
the total picture we have to take into
account—the price to the sugar cane grow-
ers, the sugar price, its modernisation
and many other points have to be looked
into and that is a long term solution.
Edible oil is another example. For price
consideration we have to keep it down,
but - for production consideration even
said that there is
a little more price for the grower and
over a period of time the price Index may
go up. By this the grower will get more
incentive and the long term problem will
be solved. Sometimes' it becomes politi-
calised and various measures have to be
taken. But we have to keep a  balance
of that and keep an eye on the long term
and short term aspects.

About the steps taken against black-
marketeers. Indrajit Guptaji just now
said that we do not have the will. May
I say that this year in contraband seizures
we have seized 3 times the quantity of
contraband we seized {in the whole of
last year. The seizure was of the order
of Rs. 101 crores. This year in = gold
the seizure-was Rs. 30 crores whereas
last year it was only Rs. 10 crores. Not
only this we had Operation Kethu recently
where the foreign exchange dealers indulgs
ing in under-invoicing and over-invoicing
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were caught . They were sending goods to
destinations which were prohibited, and a
big operation was done and several crores
worth  of mishandling and all those were
caught. I can assure you that we are not
going to relent. ‘We are going to make the
laws tougher and we will come to this
House and we will plug the loophole. We
are creating a revenue intelligence bureau
and there is going to be no let up.

PROF. MADHU DANDAVATE:
Black money has gone up to  Rs. 37,000
crores. Tell us what you are going to do
about it.

SHRI INDRAIJIT GUPTA : Toda tem-
peratureku uthariye na ?

SHRI VISHWANATH PRATAP
SINGH : It is not that it has gone up right
now. There is no doubt that black money
is there. Various measures will have to
be taken. We will have to tackle it on
the economic administrative as also on
the political fronts. .. . (Interruptions)
Choubeyji, you must be knowing the poli-
tical under-world much better than I know.

[Translation]

SHRI NARAYAN CHOUBEY : How
many persons have been sent to jail ?

(Interruptions) .

English]

, SHR1 VISHWANATH PRATAP
SINGH : Yes, under COFEPOSA this year
it is 60% higher than last year.

SHRI INDRAJT GUPTA :
many prosecutions or convictions ?

How

SHRI VISHWANATH PRATAP
SINGH : Under COFEPOSA we have
locked behind the bars 50 per cent more
than the last year.

Now, we come to the general para-
metets and the overall impact of the
rmoney flows and the tax imposts. The
rate of inflation is lower than the Iast
year. Itis the rise of whole-sale price
index. You have Annexure ‘B°. Here it
{s not point to point _ correspondence as
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Prof. Dandavate said but it is .the whole- '
sale price index rise in the financial quar-
ter of three months. That percentage is
the lowest. If we see the consumer price
index, namely, anpexure ‘A’ in the year
1980 in the months of January-March t(he
consumer price index rise was —1;in 1981
+12; in 1982 it was —3; in 1983}5;
in 1984 it was—1 and in 1985 it was —2.
So, it is of the same order. Consumer
price index annexure ‘A’ April-June 1980
(itis in points) +13; in 1981 -+109;
1982 +13; in 1983 —31; in 1984 416
and April-May figures for 1985 it is +14.
It is of the same order as was last year.
[ Inter ruptions]

PROF. DANDAVATE : I refer you
to the graph that you have given. Conti-
nuously from 1981 to 1985 the graph is
going up. Itis 3.7; 3.9; 4.6 and 5.1.
Continuously it is going up and the trend
is continuing.

SHRI VISHWANATH PRATAP
SINGH : That is not true. In 1983 the
rate of inflation was 7.2; in 1984 it was
9.3 and in 1985 it is 5.6. (Interruptions)

Sir, he says that he has got the figures
for five years. Therate of inflation from
1981 comes to 6.5 per cent. He will never
have the opportunity of five years 1 think,
ever. He had the opportunity of three
years and it was the golden period.

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : Not even three years.

SHRI VISHWANATH
SINGH : Yes. -

PRATAP

PROF. MADHU DANDAVATE :
We might have five like two plus two
plus one.

SHRI VISHWANATH PRATAP
SINGH :Let us come to deficits. What are
the options ? Deficit is equal to your
resource that you have raised minus expe-
nditure. Either you raise more resoutces
or you reduce the expenditure, Raising
of additlonal resources is by methods  of
taxation or by buoyancy of public sector
revenues. As regards -taxation, percentage-
wise we are almost reaching the limits,
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We can achieve buoyancy which we are
trying. Public sector internal resources
we are banking on 35,000 crores. We
have to strengthen public sector and we
will do it.

Coming to expeaditure cut, since there
is criticism of the public sector and anti-
poverty programmes we cannot cut expendi--
ture. On your non-Plan side Defence,
interest and subsidy coastitutes 73 per
cent of your expenditure. Are you going
to cut your Defence expenditure ?

Are you going to cut subsidy on food
and fertiliser ? The point was made that
we have come with a supplementary and
that will add to furthe deficit. May 1 say
that last year in 1982-83, budget estimate
was Rs. 1375 crores supplementaries
came to 2202 crores of ruppcés? The
total of both the budget estimate and the
Supplementaries worked to Rs. 3577 crores
and the Final deficit came to Rs. 1656
crores. For 1983-84 the budget estimate
deficit was Rs. 1586  crores, Supplemen-
taries came to Rs. 2940 crores. The total
of both works out to Rs. 4526 crores
and the Final Deficit came to Rs. 1417
crores. Similar is the position for the
year 1984-85. When we do more public
spending, some of the money, a portion
goes back to the Government and the
corporaté sector. About 529% of the tax
are from the public sector units. So, it
is ploughed back. Otherwise the decfiit
would have been double the budget estim-
ates plus the supplementaries, But this
has never happened.

PROF. MADHU DANDAVATE : For
1984-85, it comes to Rs. 3985 crores.

‘SHRI VISHWANATH PRATAP
SINGH :I am saying of actuals., You never
know the actuals. My difficulty is this.

) PROF. MADHU DANDAVATE
For 1984-85, how can they give the
figures ? You have only the revised fig-
ures.,

: SHRI VISHWANATH PRATAP
SINGH : For 1984-85, the budget estimate
was Rs, 1773 crores and the supplemen-
taries were Rs. 3612 crores. The total
of both came to Rs. 5385 crores and

- the final deficit was Rs. 3742 crores. Now,

@ point was made about the inflation out.

SRAVANA 11, 1907 (S4KA)

346

Rise in Prices

side the coun'ry, that is, in other deve.
loping countries and here T will not refer
to that point. But certainly in developing
countries inflatien is between 34% and
37% compared to what has been happen-
ing the developed countries or in the
Western world. In Europe, it is 17.3%,
in Middle-East, for Latin America, it is
113% and for developing countries, it is
between 34% and 37%. A point was
made from the Opposition, that the highest
rate of inflation was in India, Hon’ble

Member, Mr. Zainal Abedin made this
point. That is why I am replying to his
point.

Now, I am skipping over over-drafts,
etc. because we have cut that source.
Much point has been made that big conce-
ssions have been given. Has anybody
counted that ? In the direct taxes, only
Rs. 200 crores were in personal taxation.
This amount of Rs. 200 crores from the
amount of Rs. 4500 crores which have
been given out of which under the lower
income brackets, there was a concession
of Rs. 50 crores and in the second income
brackets there was a concession of Rs. 70
crores. So, atotal of Rs. 130 crores
shown and that has been pointed as
a big concession.

AN HON. MEMBER : What about the
corporate tax ?

SHRI VISHWANATH PRATAP
SINGH : About the corporate taxes, we
have taken credit of Rs. 250 crores. Con-
cession has been given mainly in our indi-
rect taxes for public sector, power equip-
ments, and fertilizer imports. That will
go to reducing the cost of e¢conomy, not
on the direct taxation side.

PROF. MADHU DANDAVATE : Ex-
emption limit that has been raised to
MRTP houses is also some sort of conce-
ssion.

SHRI VISHWANATH PRATAP
SINGH : It is not a taxation proposal. But
we have kept the capital angle in tact,
Now, I have not much to say about the
prices, but all the hon. Members insist
about one thing, and it is not a dquestion
of so much of debate but of taking action
we will take. If the monsoon is quite favou-
rable—because that is one factor which no
pinance Minister can fight—1I will be within
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the manageable limjts, That I can a'sure
you and we hope that we will manage.
Thank you.

SHRI INDRAJIT GUPTA : Has he
convinced Mrs V.P, Singh about it ?

SHRI VISHWANANATH PRATAP
SINGH : She does go tothe market her-
self to purchase grocery and in fact, she
has given me the price of Rs. 7/- per kg.
of sugar.

SHRI INDRAJIT GUPTA : Members
are worried about their wives.

PROF. MADHU DANDAVATE : The fact
is that Finance Minister’s wife wants to join
the Opposition Parties. I am giving him
this confidential information.

SHRI VISHWANATH PRATAP
SINGH : I confess that every breakfast
time is an opposition debate with her.

15.31 hrs.

CRIMINAL LAW AMENDMENT
(AMENDING) BILL

[ English]

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : I beg to move that the Bill further
to amend the Criminal Law Amendment
Act, 1952, be taken into consideration.

MR. DEPUTY-SPEAKER : You can
continue later on.

15.32 prs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

[English]
Second Report

SHRI HAFIZ MOHD,

SIDDIQ
(Moradabad) * I beg to move :
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““That this House do agree with
the Second Report of the Committee
on Private Memters’ Bills and Reso-~
lutions presented to th¢ House on
the 1st August, 1985.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That this House do agree with the
Second Report of the Committee
on Private Members® Biils and Reso-
lutions presented to the House on
the 1st August, 1985.”

. The motion was adopted

15.33 hrs.

RESOLUTION RE : RELIEF TO
FARMERS AFFECTED BY
DROUGHT

[English]

MR. DEPUTY SPEAKER : The House
will now take up further discussion of the
Resolution moved by Shri Janak Raj
Gupta on the 17th May, 1985.

Shri Chintamani Panigrahi to continue
his speech...... He is not there.

Shri Girdhari Lal Vyas.
[ Translation]

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : Hon. Deputy Speaker, Sir, in the
Resolution under discussion here it has
been stated that the entite country is
drought prone. But 1 would like to tell you
that Raja:than is the worst affected by
drought. The hon. Minister, Shri Buta
Singh is pre:ent here. His constituency is
also the worst affected. All the desert dis-
tricts of Rajasthan bear the brunt of
drought., In addition, other districts of
southern Rajasthan also get affected by
drought.

Fortunately, the hon. Minister, who
is present here,also belongs to ourarea..
Jt is his duty to see that maximum possi-
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ble relief is provided to the drought prone
areas of Rajasthan so asto improve the
condition of the people there. They do not
have drinking water facility. The sources
of driking water have gone dry. Rains are
also scanty there. Be it southern Rajasthan
or Western Rajasthan, rains are scanty
everywhere. That is why all the water
sources there have gone dry. Foodgrains
are not being made available to the
people there. People are not getting food-
grains from the fair price shops opened
under the Public Distribution system,
The people of Rajasthan have to face
several -hardships on this accourt. So long
as you do not provide relief to the drought
affected people, the situation will not
improve.

The entite amount provided for the
flood affected areas is given in the form
of a grant, but for the drought affected
areas, the amount is sanctioned as a Joan.
It is a great injustice to us indeed, In a
State like ours, where drought is a regu-
lar feature, we spend the funds allocated
for plans on the drough! affected areas.
When the amount is spent on relief work,
all the developmental works come to a
standstill. I would request that just as
you sanction the entire amount as subsidy
for the flood affected areas, for drought
prone areas also, the entire amount should
be treated as a grant,

Secondly, I would like to submit that
people do not die in. floods and not much
damage is caused to the crops, though
it is said that crops worth Rs. 600 crores
have been damaged due to floods. If there
are floods in Rajasthan we would produce
foodgrains in a single crop which we
generally produce in two crops. That is
the advantage of floods in our area. When
there are floods, relief is given, but not
in case of drought, although ‘the crops
perish in drought and grass withers away
and there is no other succour, yet the
Central Government do not provide any
relief to Rajasthan. The drought affected
States do not get any help. The study
steam has estimated the damage to crops
at Rs. 600 crores, as revealed by the
Irrigation Minister but the brighter side
of the floods is that there will be a bum-
 per Rabi Crop in “the flood affected areas
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which will compensate the damage caused

due to floods. But in the area affected

by drought, there is no question of making

up the loss, instead the farmer’s land, his

hearth and home, his livestock, his jewel-

lery are all' sold. His life is in disarray

and it is all due to drought and in spite

of this we do not get the concessions and

relief which we should get otherwise. We
do not get the relief in time which results

in people not being able to earn their

livelihood. As ‘there cannot be any culti-

vation in drought affected areas, some

regular alternative employment opportuni-

ties should be found out so that the peo-

ple may get employment on a :egular basis.

Those who are below the poverty line and
those who do not have enough means or
any other job must be provided with emp- |
loyment and attention should be paid to

them. They have not bepefited from

NREP and IRDP programmes so far.

How will they fend for themselves under

these circumstances. The Planning Minis-

ter is also present here and he should

pay particular attention to Rajasthan in

this respect because that State suffers

the heavy loss on account of drought and

it should get aid which at present it is

not getting from the Government of India.

I have been continuously drawing

the attention of the Government

for the last 6 years in Parliament

and all the Members from the Western

districts, who are present here, have also

been supporting the case, but no atten«

tion has been paid to it till today for

reasons best known to you, Now have an

hon. Minister from Jalore and he should

take up this case, Just as you give subsidy

for flood affected areas, subsidy should be

given for famine affected areas also so

that they could earn their livelihood and

overcome the difficulties. There is need to

make immediate provision for all this and.
it should be done at the earliest.

Wherever drinking water facility is not
available, it should be provided. I would
request the hon. Minister of Planning to -
consider the proposal of Bisalpur Dam
submitted by Rajasthan Government which
would provide drinking water facility to
big cities like Jaipur, Ajmer, Kishangarh
Naseehabad, Beawar, etc. These cities do
not have a proper source of drinking
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water but still the hon. Planning Minister
is not giving approval for Bisalpur Dam.
As a result thereof, the pcople in these
cities are facing hardships on account of
drinking water scarcity. Buta Singhji, you
should also espouse our cause.

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT
(S. BUTA SINGH) : I am supporting your
case.

SHRI GIRDHARI LAL VYAS : Bilas-
pur Dam should be approved immediately
and these big cities should be provided
with proper drinking water facilities. The
situation in Beawar, Ajmar and Jaipur
is so bad that the people get water for one
hour only which is causing great hardship
to them. But in spite of this distress, the
hon. Minister is not taking any steps.
There is widespread discontent and resent-
ment among the people who live in the
big cities. They often complain that even
though the Cong-I Government is there
both in the State as well as at
the Centre, yet no one pays any attention
to them so that proper arrangements for
drinking water are made. The proposed
dam can meet the requirements of drinking
water, boost the irrigation facilities and
can provide other facilities also.

Mr. Deputy Speaker Sir, I would,
therefore, draw the atfention of the hon.
Minister to the fact that during drought,
the condition becomes deplorable. You
may conduct a survey in the villages and
see for yourself. The people have to face
good deal of hardship during drought.
Cattle do not get fodder and they have'to
be taken miles away for grazing. When
the flock returns they are reduced to half.
People have to trudge a distance of as
much as ten kilometres or more in search
of potable water. Ope person is solely
engaged in this job in every family. The
drinking water supply position is deplor-
able. One can live without food but:-how
can one live without water 2. The criterion
that the drinking water facility - should be

available within 1.6 Kilometre -range is -
not being strictly followed in Rajasthan.
Shri Virdhi Chander. Jainis present- here

and he would bear me out. Some of the
villages are spread over an area of 100
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sq. miles. If the village has one well, ":

will it be able to meet the requir

of such a large area? Sometimes the ds
tance between one end of th: villag ,
the other may be as much as 20 to 2§
kilometres. If the criterion of 1.6 kilo-
metr>s is followed strictly, it would cer-
tainly help the people of Rajasthan, Milk
is available in 'abundance in Rajasthan
but there is scarcily of drinking water.
We have been crying hoarse for the past
many years over supply of driking water
but to no avail. The funds are given but
it is just like drop in the bucket. We get
Rs, 10 to 15 crores but that does not
serve the purpose. If the whole require-
ment is to be met, we should be given
Rs. 400 crores lump-sum so that drinking
water could be made available to all.
Tube-wells, hand pumps, canals and other
programmes could be completed if lump-
sum amount is made available to wus.
Similarly, there is need to give aid for
other areas also. The population of live-
stock is the highest in Rajasthan. You can-
not imagine the difficulties in rearing the
cattle. In the absence of ' fodder, cattle
perish in large number every year. Provi-
sion should be made to check jt, This is
the livestock of rare bread. It would re-
quest the hon. Minister of Agriculture to
instal tube-wells in some areas of Western
Rajasthan and develop pastures so that
the precious livestock could be saved.
Alternative employment should also be
provided in Rajasthan. Of the 3% crore
population in Rajasthan, over 1 crore
people are affected. Unless and until you
make regular arrangements, it will not be -
possible to meet their need. (Interruptions)

Mr. Deputy Speaker, Sir, I would
request the bon. Minister to make pro-
vision for suitable employment opportuni-
ties at least in Rajasthan and provide funds'
so that people may get work and make
both ends meet. -

With these words, I support the Motion
moved by Shri Janak Raj Gupta.

[English]

SHRI GADADHAR SAHA (Birbhum) :
Sir, 1 rise to support the _Rcsclutien
moved by Shri Janak Raj Gupta; This
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‘time we are confined to a discussion on
& frought, and the extent of damage
causcd thereby, in absolute isolation from
AW other natural calamities like flood,
gﬁds!ides, snowfall, cyclones etc.

Agriculture is the main economic
activity in India, and there is a limitation
on Indian agriculture. Dependence of
agriculture on Nature and monsoon is a
widely accepted, undisputed fact. The
rain-fed area is much lafger, in compari-
son to irrigited area in India. The system
of canal irrigation in India is one of the
largest irrigation systems. But the yield is
the lowest even during the monsoon, it
has a very low level of water, because it
depends on rainfall. It is mainly rain-fed
and the planniny is defective and incom-
plete.

In this context, we have to take into
account the drought and the extent of
damage caused by it on our life and society
and rural economy, as a disastrous event
which has far-reaching consequences.
It is a well known fact that India is the
paradise of natural calamities. Flood and
drought visit India frequently, In some
parts of our country, there is little rain; so
thete is drought. In some other parts
of .our country, there is much more
rain, and there is flood. In yet other parts
of the country, there is deficit in the
rainfall. In some other parts, the rainfall
is normal. Whenever monsoon is good
the harvest is good. There is no credit to
be given to the Government and the plan-
ners of our country for this.

So, every year we have the experience
of natural calamities—flood or drought.
Since 1979 til now, we have been experie-
ncing the consequences of drought and
flood. During 1984-85 there has been
this prevalence of drought. This year also,
there is the occurrence of drought. Dur-

ing 1984-85, moie than 106 million peo-

ple, in 170 districts of nine States were
affected by drought.

And over 321 lakh hectares of cropped
area was affected by drought. The Popula-
. Jdon affected in Andhra Pradesh was 36.45
. lakh and the cropped area affected was
49.05 lakh hectares, in Himachal Pradesh,
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the population affected was 21.52 lakhs
and the cropped area affected was 1.98
lakh hectares; in Karnataka; population
affected was 136.43 lakhs and the cropped
area affected was .38.74 lakh Lectares; in
Madhya Pradesh, the population affected
was 119.95 lakhs and the cropped area
affected was 52.45 lakh hectares; in Maha-
rashtra, the population affected was 182.40
lakhs and the cropped area affectcd was
83.93 lakh hectares; in Orissa, the popula-
tion affected was 75 lakhs and the cropped
area affected was 13.83 lakh hectares; in
Rajasthan, the population was 92.10 lakhs
and the cropped area affected was 40.32
lakh hectares and in Uttar Pradesh, the
population affected was 289.67 lakhs and
the cropped area affected was 40.54 lakh
hectares. So, this is the extent of damage
caused by drought in these States.

During 1985-86, Maharashtra, Madhya
Pradesh and Karnataka submitted their
second memoranda for drought and damage
by drought. In MHaryana, there has also
been drought and the population affected
was 75 lakhs and croprped area affected
was 85 lakh hectares. From West Bengal,
we received a teleprinter message no. 8959
dated 25.7.1985 (0838 hrs) and 8970-71
dated 25.7.85 (1828 hrs). which reads
as follows :

“During April 1985 reports about
prevalence of drought condition were
received from a number of districts
in South Central and North Bengal.
Water table went down alarmingly
in all the districts resulting in acute
scarcity of drinking water. Sowing
of jute and summer rice delayed and
standing crops and vegetables dried
up.” 4

-During the months of June and July
1985 there was normal rain in  the sub-
Himalayan districts of West Bengal, but in
the Gangetic West Bergal districts there was
deficient rainfall. . ‘

MR. DEPUTY SPEAKER : Please
conclude now. .You Lave already taken ten
minutes.

SHRI GADADHAR SAHA : Therefore,
the rainfall was very ¢rratic and highl’
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irregular, localised and the transplantation
" operation in the districts was affected. The
-progress of transplantation operation in
districts was only to the extent of 25 per
- cent, The West Bengal Govt. sanctioned
drought relief in cash and kind. The
Central Government should take this wide-
spread natural calamity and treat it as a
national issue. The Central and State
Governments should join hands together to
tackle this problem. The Centre should
sanction adequate drought relief for these
States and I think that the Central Govern-
ment should examine and review the norms,
guidelines and of procedure for giving
dentral assistance to States fight out this
natural (calamity) and stress on long term
measures like increase in irrigation
facilittes, minor = Irrigation Programme,
Soil and Water Conservation Programme.
Social forestry and water supply, Schemes
and proivde sufficient fund for their execu-
tion,

MR. DEPUTY-SPEAKER :
Chand Daga.

Shri Mool

[Translation]

SHRI MOOL CHAND DAGA (Pali) : Mr.
Deputy Speaker, Sir, one third of the area
in India is drought prone and on an ave-
rage the country suffers annual loss to
the tune of Rs. 2000 crores, while the
Government have to spend Rs. 200 crores
every year on relief works.

The first question is how much money
has been spent on this count. I would like
the hon. Minister of Agriculture to tell us
" the amount of funds spent so far on famine
relief operations and the permanent assets
created with that money and also whether
the funds are spent judiciously and for the
purpose for which they are earmarked.

Rajasthan has 26 districts and the district
from which the Chief Minister or a Minister
has been elected is declared as afamine
afiected district. The Patwari has been emp-
owered to declare a distric as such. What
happens is that the Patwari enters in his
revenue records that so many villages have
been affected by famine and the area is
declared as famine affected. I would like
10 know the total funds spent in the name
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of famine in these areas in Rajasthan from
where all the Chief Ministers have been
elected so far. Their constituencies have
been developed.

SHR[ ZAINUL BASHER : There might
have been Ministers from your area also ?

SHRI MOOL CHAND DAGA : None

has come from my area. This is the diffi-
culty.

S. BUTA SINGH : Now there is one.

SHRI MOOL CHAND DAGA : Now
there is one. Now water has been mixed
with milk, you are milk and we are water,
but please see that earmarking of funds
is fair, whenever you do it.

What is the position regarding famine?
I would say it is man-made. How can there
b: famine conditions when water is avail-
able ? Presently. our Chief Minister is
from Doongarpur. It has been declared a
famine affected district. '

This situation is caused thers because
of famine. Have Government ever seen
whether the funds provided are utilised
propexly ? You must monitor it from time
to time. The concerned officers do not go
there to ascertain the number of the affe-
cted villages. They record the names of
the villages sittingin their homes and
work out the estimate of losses. The study
team sent from the Centre stay in dak
bungalows, rest house and enjoy good food.
Rest houses have been built, engineers’
houses have been built in the name of fa-
mine relief. Have you ever verified
the expenditure claimed to  have
been spent on famine which runs into
billions of rupees ? Rajasthan would have
benefited a lot had a dam been constructed
there. I would like to knpw from the hon.
Minister the total amount that has been
spent so far on famine relief operations.

Rajasthan is neglected and nobody has
the time to visit it. Ministers do not go
there. The statistics of the villages affected
in Rajasthan are : 1904 in 1979-80 ;
21379 in 1980-81 ; 23246 in 198]1.89
and 22572 in 1982-83. This year also
there has been enormous loss. The stafj.
stics shows that the condjtions in Rajasthag
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are deplorable. During the span of these 18
years, Ajmer was affected 40 times, Alwar
12 times, Bharatpur 12 times, Bhilwara 14
times, Bundi 10 times, Pali 13 times and
Jalore 13 times. This shows how often
famine occurred in Rajasthan during 18
years. On the basis of the recommendati-
ons of the Eighth Finance Commiss’on, the
Government decided that 50 per cent of
the funds for this region would be given in
the form of grant. Yesterday, T asked an
question and the reply thereto it was sa-
ted that arrangements should be made to
provide irrigation facilities to farmers. The
water resaurces available in the country
are not being utilised to the full extent
through irrigation projects. They are going
waste. Drainage channel’s have not been
constructed on scientific basis. There are
no arrangemeats to provid water while
irrigation projects are incurring losses. In
his first speech, the the hon. Prime Minister
had emphasised the need for proper utilisa-
tion of each basis. But, here the money is
being ‘Utilised properly’ to benefit a
few. In a famine-stricken area, some people
are languishing but others are becoming
properous. The High Court in its judge-
ment has said that a labourer should be paid
a minimum d1iiy wage of Rs, 7, but, there
the labourer is asked to dig a 5’x3° chuak
of land and if he fails to complete this
work he is given a wage of Rs. 3 oaly,
thus violating the above judgement stipula-
ting Rs. 7 as the minimum wage. [ have
figures with me they are paid Rs. 3.50 only
The famine code is not a new code. It
has never occurred to the Government to
evaluate how the funds were spen on
famine works and the extent to which
they were properly utilised.

There

as drought prone areas are concerned.

is another new feature as far

16,06 brs,

[SHRI ZAINUL BASHER in the Chair]

The report submitted by the  study
team is examined hy a high level commi-
ttee which decides the amount to be san-
ctioned and nobody can question its deci-
sion. Secondly, th: famine relief opera-
tion will be undertaken at the instance of
a Miaister, ignoring the villages specified
by the Cojlecto:. So, there is politics in
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famine also. Relief operations will mnot
undertaken in the famine affected
village; they will, instead, be started
in the villages not affected by famine.
If an M. L. A. pays a visit to the
Minister and demands that two ponds be
constructed, the Minister will make a
commitment to that effect, whatever the
recommendation of the Collector might
be. Therefore, my plea is that you go
into the details and find out some remedy
to root out such widespread corruption.
These days, the States want to extract as
much money as possible in the name of
floods, drought and famine and Govern-
ment are nonplussed. I have not come
across any official record or reports con-
taining information to the effect that so
much expenditure was incurred and that
such and such works were carried out or
that any Parliamentary committee was
appointed to examine the expenditure . in-
curred on drought and famine relief works
and evaluate the work done. Hundreds of
crores of rupees are spent with no tan-
gible results. We raise our voice here
daily but all in vain. I appeal to you to
look into this. ’

SHRI BHARAT SINGH (Outer Delhi):
Mr. Chairman, Sir, T support the Reso-
lution moved Yy Shri Janak Raj Gupta.
Many hon, Members have expressed their
views on this Resolution, There are no
two opinions that the labour of the farmer
goes waste when the sprouting crop sown
by him with his hard labour withers away
for want of rains. He incurs heavy Iloss
and is unable to make up this loss caused
by natural calamity for years together.
He is completely ruined when his crop
is affected by drought. He toils the whole
day to earn something to meet the school
expenses of his children, purchase clothes
for them and to buy fodder for his cattle.
We should, therefore, concentrate more
and more to provide irrigation facilities.
The aim of the 20-Point Programme is to
assist the farmer in all respects. He is given
loan and tube-wells have been installed at
many places. Irrigation facilities have
been provided for the land which is
dependent on rains. You should cons-
truct dams at va-ious places to utilise the
rain waters which flow into the rivers and
into the sea and canals should also be
constructed to provide maximum irrigatiog,
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facilities. When the drought conditions
prevail, the farmer does not get fodder
for his cattle. He has to transport it from
far off places and at the .same time this
fodder is not as good as grown in the
fields. The fodder contains clay, pebbles
and stones as a result of which the cows
do no give milk. Thus the milk of the
cows is reduced to one-fourth. If more
attention is paid towards irrigation, the
impact of drought will be less severe and
the agricultural production will go up. The
cattle will also get good fodder.

You may be aware that in the villages
besides the farmers, there are also the
landless and the harijans whose sole source
-of livelihood is labour in the farms: When
rhe crop is ready for harvesting, they work
day and night and earn their livelihood for
only six months. But, once the harves-
ting work is over, they become unemploy-
ed. You should pay attention towards it.

. Whenever drought occurs in any part of
the country, all the families in the villa-
ges are affected by it. There are no two
opinions that Government help them in
such a situation. They provide them
funds for fodder and - seeds and also help
them in every respect, But this help is
grossly inadequate to meet their needs or
the loss suffered by them. The farmer is
able to overcome this adversity if it
raias next year and he toils in the
land to produce a bumper crop. In our
country 113 million hectarcs of land s
dependent on rains. This cannot be irriga-
ted. Government have provided irrigation
facilities in 60 million hectares of land
but still vast area of land is dependent
on rains. If more land is brought under
irrigation, the impact of drought will be
reduced. As regards rains, at certain
places it is. so heavy that it results in
floods which cause devastation. For ins-
tance, Bihar is generally affected by
floods. But Rajasthan is affccted by drought

as a result of which farmers are ruined
in every respect.

So, I would like to urge the hon.
Minister of Agriculture that he should

_look into the matter as a farmer. He
belongs to Punjab and has been helping
Punjab in every way. He should pay
~ maximum attention to providing irrigation
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facilities. Efforts should be made to pro-
vide maximum benefits to the farmers,
labourers, and the landless. More funds
should be sanctioned for this work. In
the drought affected areas, taccavi loans
should be given and the realisation of land
revenue should be waived to alleviate the
burden of the farmers so that they may

work hard next year to grow more good-
grains,

SHRI HARISH RAWAT (Almora) : Sir,
I am thankful to Shri Janak Rajji because
through his Resolution we have got an
opportunity to draw the attention . of the
Government to the drought conditions pre-

vailing in some States. This year, many
areas of the country have been affec-
ted by drought. Some of these

areas were not generally drought prone
areas. Only the experts can give their
opinion regarding the causes of the drou-
ght and its solution or how the Govern-
ment can be helpful in this matter. But I
would like to draw the attention of the
hon. Minister to the fact that the assis-
tance given for drought is. received so
late hat is loses its  utility for the con-
cerntd people. This year, Uttar Pradesh

"has been affected by a severe drought and

my area, which has perhaps been affec-
ted by drought for the first time in the
history, is the worst affected. When
the hon. Members used to raise the issue
of drought here, we never realised its
seriousness as much as we have realised
now when we ourselves have become
victim of drought. Besides, the steps taken
by the Government ..

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI ARIF
MOHAMMAD KHAN) : It is true.

- SHRI HARISH RAWAT : When the
hon. Minister has himself said that it is
true then nothing is left to be said,
because he himself was in the department
sometime back which looked after drou-
ght. When he was in this department, no
funds were provided to Uttar Pradesh in
spite of its being affécted by drought. So

. I would like to urge the hon. Minister

that there should not be recurrence of
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the situation prevalent during the tenure
of Arif Sahib. The Government - of Uttar
Pradesh have submitted their memorandum
to this effect in time and a reminder has
also been sent. You have granted about
Rs. 30 crores to them. I do not think any
favour has been shown by granting this
amount to Uttar Pradesh where about
32 to 34 districts are completely affected
by drought and 8§ to 10 districts are
partially affected. This amount is inade-
quate to alleviate their distress. If you
want to give them relief, you should grant
the amount demanded by them.

The Government of Uttar Pradesh have
submitted to you a long tesm scheme. The
Centre had sent a Study Group there to
assess the situation. This scheme was also
submitted to the Study Group. The admi-
nistration at the district level had also
given suggestions to the Study Group. 1
hope you must have received the report
of the Study Group there without deiay
and I would request you to ensure an
early submission of the report by the
Study Group.

MR. CHAIRMAN : Now there is no
drought.

SHRI HARISH RAWAT :
there is no drought now.

Of course

MR. CHAIRMAN : My district was
also in the grip of drought. But now
there is no drought there. At present it
is affected by the floods.

SHRI HARISH RAWAT : Itis our
great misfortunc that we do not get
assistance when there is drought and
that is the time when we need it the most.
Now there are floods. When we demand
assistance to cope with the flood situation,
it will be given at a time when the situ-
ation has eased.

I'would request you to make . avail-
able the amount demanded by the Govern-
ment of Uttar Pradesh for the long term
measure.

Mr. Ghafoor is present here. He might
be remembering that an acute shortage of
" drinking water had occurred in some dis.
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tricts of Utiar Pradesh and Rajasthan.

When this question was raised before him,
he Fad given a very good reply that when
God was not in their favour what could he
do ? I hope S. Buta Singh will not say
so. If the whole Cabinet conveys our
request to God then certainly He will
show favour to us, To get the blessings
of God, we need the favour of the whole
Cabinet. The whole Cabinet will have to
get streamlined to provide assistance to
the people. Ifwe receive the assistance
in time, we shall think that God has blessed
us. :

Mr. Chairman, Sir, if we have to com-

bat the drought and ensure that such a

situation does not develop again, then, we
should identify the drought prone areas.
Neccssary action should be taken as a long
terim measure to contain the reécurrence of
the drought conditions in those areas.

The country is not paying attention
towards dry land farming. A board ‘has
been set up for this purpose but the"
money allocated for it is quite meagre.
I would request the hon. Minister for
Agriculture that the allocation of money
under N.R.E.P. and R.L.E.G.P. should
be increased for forestry. As there is no
control over the smplementing agency
meant for this purpose, coniferous trees
are being planted there which, instead of
bringing greenery in the area, arc absor-
bing the water from the soil. In some areas
enucalyptus trees have been planted, in
the hilly arcas pine trees are being
planted and the areas are shown abound-
ing in greenery in the Government do-
cuments, but the real purposeis not
served thereby. Just as you have invol.
ved the Panchyats and the people of the
rural areas in this programme, it should
be made obligatory on the part of the
State Governments to utilise the funds
provided under N.R.E.P. for planting
such type of trees as may meet the demand
of fodder of the people of the villages and
to ensure greenery in the areas as well.
it is of no use to make up the number by
planting pine trees.

~ 1 would like to give another sugges.
tion to the hon. Minister. The States
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aae provided with
N.R.E.P.

funds under the

[English]

Mr. CHAIRMAN : Please conclude.

SHRI HARISH RAWAT

at the take-off stage. You are asking me

¢ I was just

to land just now. I will conclude within
three minutes.

[ Translation]
1 was submitting that the State
Governments, share of the funds uuder

the N.R.E.P. are not provided to them in
time. This is adversely affecting the sche-
mes being executed under the N.R.E.P.
As regards R.L.E.G.P., the position is
that the State Governments do not submit
the projects to you in time and as a result,
there 1s delay in granting the sanction.
The resu't is that relief works could not
be undertaken in the drought affected
areas and the pcople are not geiting the
relief in tim:, The hon. Members of the
House have drawn the attention of tbe
Government to the situation of drought
and I bave also tried to do so. Al
though the severity of the drought
is less in Ghazipur and Bahraich, yet I
hope the Government will, as far as
possible, make arrangements to  provide
relief for thosz parts of Uttar Pradesh
which have been badly affected by drought
and where the people are in dire need
of relief,

[English]

SHRI NARAYAN CHOUBEY (Midna-
pore) : Sir, through you, I will draw the
attention of my hon. Minister to the
serious drought that has taken place and
still is takiny place in great parts of
Orissa, I mean, Kalahandi. It isa good

news that dur Prime Minister visited the -

area. Sir, reports are coming in the
Press and there is a debate that is taking
place in the State Assembly of Orissa
tegarding this drought condition,

AUGUSYT 3, 1985

‘tubewells are sunk, some

Dot possible also for the Ceatre to

F. A. by Drought 364

[ Translation)

(Akbaipur) :
area after the

SHRI R.P. SUMAN
There was rainfall in the
visit of the Prime Minister.

[English]

SHRI NARAYAN CHOUBEY : If Shri
Buta Singh goes, I think more rain will
come. I am requesting him to go there.

Similarly, reports have come that in Wes-
tern parts of Madhya Pradesh, there is a
severe drought for the consecutive fwo or
threc years and the peoplc have gome to
looting, people have started selling their
cattle, people have started sclling all their

ornaments ard people have started
leaving their  homes also. There
also, it is good that Kajivji has gone

there. So long as Rajivji does not go
there, the Governments do not work, do
not fall in line. This is a very deplora-
ble thing. When Rajivji goes there, some
roads are laid
and all these th'ngs are done. So, I will

Tequest my hon. Minister to visit these
two places personaliy. Such areas are
mostly tribals, If you want to save those

people from leaving homes, the Govern-
ment  should ask the State Governments
there to do som:thiag and the Centre
should also give them funds to open gruel
kitchen. i

16,30 hrs.

[SHRIMATI
in the Chair]

BASAVA RAJESWARI

Sometimes we had some experience
of gruel kitchen in West Bengal in  1967-
68. The Government at that time opened
gruel Kitchens in large numbers. I would
request the hon. Minister to see that the
State Governmen(s of Madhya Pradesh and
Orissa also open gruel kitchens in tribal
areas for Scheduled Ciste and Scecduled
Tribe people.

Th: monetary assistance given by the
Centre to the Siates for the purpose of .
fighting drought and fam:ine etc. is not
proportionate to the havoc caused. It is

give
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so much aid. But then whatever money
is given by the Centre is not properly spent
by the States. I would request the hon.
‘Minister to see that the state Governments
spend the money you give to them pro-
perly. Only todaya report has appeared
in the press regarding spending of money
in Kerala in the IRDP. I hope the hon.
Minister will go through the report pub-
lished in the Times of India today. It
is stated thercin that the muster rolls are
full of mistakes. It is stated in the
muster roll that so many people were
paid on 29th, 30th and 31st of February.
How they can be paid for 30th and 31st
of February ?

SHRI A. CHARLES : The
Opposition was in power then.

present

SHRI NARAYAN CHOUBEY :1
hold no brief for any Government, present
or past. If it was done by them, I blame
them also. I do not say that my sheep are
good or your sheep are bad (Interruptions)

Drought has not started in

West
Bengal still. We apprehend that there
will be drought in serveral districts.

There is very litile rainfall in Midnapore,
Bankura, Purulia and other districts of
South Bengal. There is no proper rain
this year. I do not think drought has set
in. From now on [ am making this
appeal to the hon. Minister that in the
event of drought, you have to take note
of it and yon have to extend help in pro-
per time. There is very little rainin  our
areas.

One of the reasons for drought as
stated by all the people of the Depart-
ments of Environment, of Agriculture and
by the Prime minster is that wheres there
should be 33 % of land coverzd by forests,
the area actually covered by forests
is much less, '

In reply to a question of mine, the
.Government have given a very evasive
reply. It is stated that as per record so
much forest land is there. But actually
there is no forest land. Forests have been
eliminated completely even in the Hima-
- layan regions such as UP, Bihar and West
Bengal. There is complete deforestation

{
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in almost all States, In Madhya Pradesh
or wherever you go, there are no forests
where there were forests previously.

Whatever you are going to make in the
name of social forestry is nothing compar-
ed to what is lost. As my friend has just

now said the trees of your social forestry

are sometimes doing harm to the soil than
gocd. In the social forestry, the trees
planted such as eucalyptus absorb more
water from the soil and make it dry coms.
pared to traditional sal trees which are

now not there. These things should be
looked into.
Government have taken steps to

covert the dry land into forest land but

if it remains only on paper, it will not be
of help to us.

Another point which Shri Mool Chand
Daga has mantioned is that a large portion
of India has been drought-prone for many
years and it will continue to remain
drought-prone for many more years. I
would urge upon the hon. Minister to
indentify the areas. As you have Plans,
the First Five Year Plan, the Second
Five Year Plan and Third Five Year Plan
etc., you should also coacvert the drought
prone areas, ina planned manner, into
good areas. Since our country is not very
rich country and we have got constraint
of resources, kindly see that drought-prone
areas actually turned iito g0od areas, in
a phased manner, year by year.

The last point I want to make is this.
In the drought-prone areas where there
is famine, as I have already asked, gruel
kitchen has to be opened. Those people
who have land can sell their land ; those
peop.e who have utensils can sell their-
utensils ; those people who  have orna-
ments can sell their ornaments ; those
people who have cattle can sell their
cattle ; but the agricultural labourers who
are mostly tribals and Scheduled Caste
people have nothing to sell. Throughout
the year they continue to suffer. I want

. to make a special request through you,

Mr. Chairman, to the Agriculture Mini-
ster : special efforts should be made,
where the people are mostly Scheduled
Caste and  Scheduled Tribe people, to
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[Shri Narayan iC}'loubey] :

give foodgrains at subsidised prices. You
are giving us foodgrains at subsidised rates
through fair price shops. I do not mean
that. Special cards must be given to these
people so that they can get foodgrains at
subsidised rates throughout the year.
This is my appeal to him.

Again I repeat, not only the Prime
Minister but you may also visit Kalahandi
and Madhya Pradesh areas.

With these words, 1 thank you for the
opportunity given.

[Translation]

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Mr. Chairman, Sir, when the
discussion on the Resolution moved by Shri
Janak Raj Gupta was initiated on May 17,
the country was in the grip of severe
drought. = After some time it rained and
there was some relief from the drought.
But it cannot be denied that drought is still
there in many areas of the country.

Whenever discussion on the drought con-
ditions takes place, one or two points
emerge. Oneis that the assistance pro-
vided by the Centre is not utilised properly.
Government should think of adopting some
measures in this regard. It is not that
all the State Governments act in a similar
manner. In some States good work is done

but while criticizing the bad work,
the good work is gnored. I recall
that our State experienced severe

drought during the last two or three months
and there was shortage of drinking water.
‘But the State Government took steps in
time. Water was supplied in trucks to the
villages where all sources of water had
dried up. So, wherever good work is done,
we should appreciate it. Ssmilarly, if any-
where the work is not done properly, where
the relief funds are diverted to other works
or are misappropriated, there it should be
condemned.

" The only way to ensure proper utilisa-
tion of the funds is to introduce evaluation
procedure in respect of the funds provided
by the Centre to the State Governments on

‘the lines of the evaluation procedure exist-
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ing in the regular departments, If there
is proper evaluation, then the misuse of
the funds can be checked. And proper

evaluation is possible if there is a
permanent machinery for the pur-
pose. For example, if drought or floods

occur somewhere and in that connection
the representatives of the people of that
State make a demand to you and you give
an assurance also to send a team there.
Bui, if by the time the team reaches there
the flood waters recede or because of rains,
the drought condition impreves, the time
gap makes your good work also ineffec-
tive,

I have a suggestion to make in this re-
gard. There is no State in the country where
floods or drought do ont occur inany year. In
some States, sometimes both the -calamities
occur in & year. In some States these
calamities occur even twice in a year. If
we seriously consider the matter then a
solution can be found to thc problem. The
Agriculture Ministry, which has almost be-
come a relief Ministry, should set up an
evaluation cell in each State which should
be a permanent . machinery. That cell
should monitor whether the funds which
have been allocated are being utilised pro-
perly or not.

Now, a new concept has been evolved
that permanent assets should be created
with the money granted for drought or
floods. Some projects should be under-
taken thereby, which may be helpful in
crzating man-days and providing wages to
the people and this is a good aspect. But
the other aspect is that the persons or
families who are affected or have suffered
loss do not get anything. The family whose
crops have been damaged does not get any-
thing. The head of the village panchayat
gets some funds which he utilises for con-
structing Panchayat-Ghars, schools and
ponds. These are the genecral community
works which should be undertaken, but it
should also be seen whether the affected
persons have got assistance or not.- They
should also get something. Unless they get
assistance, they cannot feel satisfied. So,
I would like to submit that the new appro-

‘ach should be modified to ensure that the

affected families are provided with relief
out of the funds given to the village which
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has been affected by drought or floods. It
is true that you provide subsidy for fodder
and foodgrains but that does not solve the
problem. Ifa farmer whose entire crops
have been ruined, who has not been able
to reap harvest equivalent to even the seeds
sown by them does not get anything then
all your programmes are useless for him even

if you have allocated Rs. 100 crores or Rs. ’

200 crores. So, it should be ensured that

the seriously affected persons do get some

relief.

I would, therefore, suggest that you

should create an evaluation cell which
should be a permanent machinery to obviate
alloca-
should

be any

complaints about the quantum of
tion. That permanent machinery
look into it and there should not
discrimination. It is true, as Dagaji has
said and complained that officials vie with
each other in pleasing influential persons,
whether he is a Minister, an M.P. or an
M.L.A. This competition should not be
there. This has become a practice with the
officers to get maximum funds by pleasing
influential pérsons. In this process the
affected persons do not get anything. In
this way an unfair competition and an un-
fair drive begins to attract maximum funds
for a particular block or a district or a
constituency. This should not happen. In
such a vast country where big programmes
or projects are undertaken, some lapses are
bound to be there. But due to those lap-
ses we cannot condemn the whole progra-

mme,

The Ministry of Agriculture is being a
good job. Many good works are being
undertaken in a number of States. There
are a good number of committed officers in
the administration who are doing good
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work in this field and if we tarnish them
with the same brush and say that no work
has been done and the entire funds have
gone waste then it will not be fair for the
administration and it will also not be good

for the pace of development...

SHRI HARISH RAWAT : TItis that
because Shri Daga is not here so you are
saying this ?

PROF. NARAIN CHAND PARASHAR :
No, I would have said this even in his pre-
sence. There is on point in it that you
do not appreciate the good work done and
condemn all the work done. This isnot a

good thing. The good work should be
appreciated so that people are encouraged

to do good work.
I would like to compliment the Ministry.

The hon. Minister has
from

himself visited

the places where requests

were received, the teams have also
been sent there, may be a little late. But
I would like to draw the attention of the
hon, Minister to the shortcomings so that
they are removed. A permanent m_achinery
should be created so that on the spot veri-
fication is done and thereafter an assessment
of the situation is also made. With these

words, I support the Resolution of Guptaji.
SHRI RAM PYARE PANIKA (Robert-

Madam
taking place in

Chairman, . discussion

the country

ganj) :
have been
from time to time on drought, floods and
other natural calamities and it is true that
: of the country were in the
when

several parts
grip of acute drought at the

moved this Resolution. At

time
Guptaji has
the outset, I would like t0 express my
thanks to Guptaji who has brought this
Resolution and given us an opportunity to
draw the attention of the"Government
to this serious problem,
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[Shri Ram Pyare Panika]

The drought and other natural calami-
ties have been occurring in the country
from time immemorial. The Prime Minis-
ter of the country and the Planning Co-
mmission, with a view to find a temporary
solution to these problems, had divided
them into six parts in the Sixth Five Year
Plan, i.e., backward areas,
about which the Motion of Shri
will be moved; desert areas, about which
Shri Daga will move a Motion; drought
prone areas; fiood affected areas; and the
sixth one is cyclone prone areas. Orissa
and other places come under cyclone
prone areas. But Madam, I would like to
draw the attention of the hon. Minister
to the fact that the Prime Minister had
formulated a D.P,A.P. scheme for some
areas in which our area. Mirzapur, Ban-
aras, Allahabad, Ghazipur and the areca
of Madhya Pradesh are included. But we
do not know why the Central
have discontinued granting aid for those
schemes which had been taken up under il,

1 would like to cite an example. A sone
Jift scheme was inaugurated in our area.
Baskarvelon diversion scheme was also
initiated. There was also the proposal
for constructing 36 reservoirs in our  dis-
trict Mirzapur which could be used for
providing irrigation facilities to 2 to 4 villa-
ges. Work was started on it.  But the
Central Government could not provide
funds at the end of Sixth Plan, Under the
scheme there was a proposal for supply-
ing water from the Ganga river to our dis-

trict.

areas; hill
Rawat

Government

[English]

MR. CHAIRMAN : I have to request
the House to extend the time for another
45 minutes. The time allotted is over.
The Minister will reply at 5.15.

‘ 3
HON. MEMBERS : This is a very im-
portant subject, You ¢an extend,

AUGUST 2, 1955

F. A. by Drought 372

[Translation)

SHR1 RAM PYARE PANIKA : 1 was
saying that a number of projécts were
formulated but it is surprising that when
the Janata Party came to power, they de-
linked all those important areas from the
D.P.AP. on political considerations. 1
would urge that a permanent scheme should
be formulated for all the drought
districts. It should also be ensured that
if the rivers are

prone

flowing, then water is
diverted towards the drought prone areas
and utilized for irrigation purposes. This
is very necessary.

The schemes pertrining to Mirzapur
district are lying incomplete., You will be
surprised to know that on some of the
schemes as much as 50 per cent to 75

per cent expenditure has been incurred,
but  further funds are not being released

them: The State Governments do not

have the resources to provide funds for
these schemes. I would like to suggest
that the on going schemes should be

completed. If the State Government are

not in a position be mobilise  re.ources
for them then you should make proper
arrangements for them, because drought
has become a recurring feature and it is
the Central Government which have to
provide crores of rupees by way of imme-
diate relief. If permanent arrangements
are made in them, they will prove bene-
ficial for those areas.

In spite of all the efforts, we have
hardly been able to complete 26 per cent
of the irrigation schemes. The need of
the hour is that we should complete all
the schemes in the drought prone areas.

The State Governments do not fulfil
the norms laid down for pioviding
assistanee for drought and flood affected
areas. Not only the non-Cong(l) Gove-
rnments but Cong(I) Governments also do
not send memoranda in time, The drought
in 1982 had affected a population of 21
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crores and an area of 5 crore  hectares.
The then Prime Minister, Shrimati Indira
Gandhi had earmarked Rs. 700 crores for
it but Uttar Pradesh could not get a single
paise out of that because the Government
of Uttar Pradesh had not submitted
the wmemorandum in time, There may
have been scme technical lapses but I
would like to urge the hon. Minister that
the people of the whole of India are one
and how can we let them suffer on account
of the negligence of a particular State
Government ?  So you should evolve
some formula that even if any State
Government do not act in time and the Cent-
ral Team after visiting that place is satisfi-
ed that damage has bezn caused due to dio-
ught, floods or hailstorms, then there s
no reason why assistance should not be pro-
vided to that State.

There should be monitoring arrange-
ments in respect of the assistance given
for drought and flood affected areas. Huge
funds are provided to undertake relief
measures in drought and flood affected
areas. District officers pocket a part
of the funds. Of course, Shri Parashar has
rightly said that all the officers are not
like that. Funds are provided by the Cen-
tre to the State Governments, but you have
no power to go to the districts and enquire
as to how this money is being utilised
and to ensure that the guiliy are punished,
in case there is any bungling. At present,
the State Governments look after all this
work. Some rules shou!d be framed to
empower the Central Government Officers
to go there and sec how the Central funds
provided for various projects are being
spent,

Now, I come to the drinking water
problem. The country witnessed an unpre-
cedented hot season this year. In Dala
area of my constituency, a tin of drinking
waler is sold for Rs. 4. Itis appreciable
that the Worksand Housing Minister has
allotted Rs. 20 crores for it. You should
ensure whether (his money is being utili-
sed properiy or not. In addition, you
must monitor the on-going schemes of the
Water Corporation.

In the end, I would like to  say that
8 permaneat solution should be found out
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as early as possible of the flood and

drought problem.
[English]

SHRI V.S. KRISHNA 1YER (Banga-
lore South): Madam Chairman, during
March 1985 I had piven notice of a Call-
ing Attention regarding the same subject.
Then I dealt with maioly about my State
Karnataka, I am very sorry to say that
I have to repeat what I said at that time
because the conditions have not improved.
For the fourth consecutive year the mon-
soons have failed us and the Stateis face
ing a very severc drought condition. The
hon. Minister Shri Buta Singh was in
Bangalore last Sunday and ...

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT S. BUTA
SINGH) : On the same day there was
rain.

SHR1 V. S. KRISHNA IYER : I was
about to say that. If you seitle down in
drought  prone aleas every body will wel-
come it,

As I was saying for the fourth conse-
cutive year the monsoons have failed us
and you cain imagine the plight of the
people of the State. Karnataka Govern-
ment is doing its best. They are providing
the relief measures. But what can the
State Government do with its meagre in-
come? In the last three years the State
Goverment has been giving memorandum
after memorandum but unfortunately ac-
cording to the norms of the Central Gover-
nment they are not able to give the finances
required by the State Government. The
State Government has nearly spent Rs. 250
crores during the last two years and they
have approached the Centre for funds.
The Centie was able to give only Rs. 40-45
crores. This year the situation is still worse.
Iam happy to know, Madam Chairman,
your goodself had explained the whole
situation here. What is required imiune-
daitely to crop up with the situation is at
least Rs. 50 crores. I appeal to the hon.
Minister to provide funds in this serious
situation. If you depend on the norms
it will be very difficult, Karnataka is fac-
ing famine very frequeatly. It is ac.gssary



375  Res. re : Relief to

[Shri V. S. Krishna IYER]

that Central Government should give spe-
cial assistance and should not depend on
the norms which they have prescribed.

This is the year the monsoons started
very well but unfortunately it suddenly
stopped. So, the nature is really unkind
to us. 1 would suggest that the Central
Government must revielv the matter serio-
usly and came to our rescue.

So far as the drinking water is concer-
ned the hon. Minister the other day while
replying here said that Karnataka has
done well so faras providing of drinking
water is concerned but still some villages
are left out. What is worse is that we
have not been able to supply cattle feed.

It has become an annual feature that
we discuss the drought situation. The
Government of India and the State
Government must seriously  think of
providing permanent measures to see that
fawine conditions do not recur. I  don’t
say we will be able to bring rain. What
is required is that we should take up the
irrigation projects where the irrigation
projects will come to the rescue of the
people. Karnataka Government - has sent
proposals and I am sure the Central Gov-
ernment....

SHRI S. B. SIDNAL : Karnataka Gov-
ernment is not at all working.

SHRI V. S. KRISHNA 1YER : The
hon. Member sitting on that side speaks
like that because I am sitting on this side
and I don’t speak like him. I always speak
with objectivity. He was telling that
Karnataka was not working, Only a week
ago, the people of Karnataka proved that
the Government is a working. They have
showed well that the Government function-
ing there. Another suggestion I would
like to make is that the Government  must
concentrate on starting industries in drought
prone areas because how long we can pro-
vide relief works to the people in those
areas ? So, the Government must start
industries in those are as. Sir according
to the Government of India rules you are
giving subsid es for rice and wheat to the
lobourers under the NREP in the villages.
In Karnataka, the staple . food of the

AUGUST 2, 1985

F. A. by Drowght 376

villagers is either ‘ragi’ or ‘jowar’, I
request the Government of India to extend
the subsidy to ‘ragi’ and ‘jowsr’ also. I
hon.

Minister to consider this point favourably.

would make special request to the

I am sure the hon. Minister will give a

cheering news to the people of Karnataka
who are reeling under severe famine.

[Translation)

SHRI ZAINUL BASHER (Ghazipur) :
Mr. Chairman, Sir, the geographical posi-
tion of our country is such that certain
parts of the country are always affected
either by drought or by floods. There are
many areas which are affected by both the
floods and drought ... Eastern Uttar
Pradesh, to which ! belong, and some
areas of Bihar remain affected either by
drought or by floods every year. Sometimes-
these areas are affected by both drought
and floods. It is very difficult to estimate
the loss suffered each year due to floods
and drought. I suggest that a national
programme should be chalked out to solve
the problem of floods and drought. If

-all the funds provided so far for relief

measures are added, the resultant amount
would be sufficient to find a permanent
solution to the floods and drought problem.
It is a heartening fcature that if flood con-
trol measures are taken in the conntry,
they would be helpful in not only solving
the flood problem but the drought problem
also. Both these natural calamities—floods
and drought—can be solved to a great
extent through one programme. During
rainy season ihe waters of our rivers flows
into oceans unutilised. In addition, floods
occur which cause loss of life and property.
Cattle heads perish and crops are damaged.
If arrangements are made to store this
water by constructing big dams, it can
be utilised for irrigation purposes at the
time of drought and during normal season.
Drinking water can also be ‘made available
to the people and many other works can
be undertaken. So long as a national pro-
gramme is not chalked out in the country
and extensive arrangements are not made
to control the river waters, the country
will always be reeling under drought angd -
floods.
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17,00 hrs.

Almost in every rsession of Parliament
we discuss this problem. I do not remem-
ber if there has been any session in which
discussion was not held on the flood situa-
tion or drought problem. In each session
we discuss drought and flood problem in
one or the other form. Even in the ensu-
ing winter session, failure of rain or
drought in some part of the country would
again be discussed. I do not want to go
into details, but would just like fo submit
to the hon. Minister that he is an active
Member, he must formulate a national
programme during his tenure to solve the
flood and drought problem. The purpose
will not be served without it. We have
been giving funds for relief works for the
last many year and willl continue to do
so far another 10 to 20 years. I do not
think that we shall be able to solve this
problem despite spending so much money.
Sufficient funds should be allocated for
this programme also as has been done in
respect of the National Rural Employment

Programme. You cannot imagine how
many persons will benefit, the increase
in agricultural production which will be

achieved and how much prosperity will
come in the country if such a programme
is implemented. I, therefore, demand that
a national programme should be formulat-
ed to control floods, because if floods are
controlled, drought problem will automati-
cally be solved.

[English)

SHRI S.B. SIDNAL (Belgaum)
Madam, I am grateful to you for giving
me this opportunity to participate on this
debate.

17.03 wrs.

[SHRI SOMNATH RATH in the Chair]

This country always depends on the
monsoon ; even the agricultural workers
have to wait for the monsoon after sowing.
It is almost certain in this country that
many parts of the country may be affected
either by flood or by drought. Many places,
and districts in the States are regularly
affected by droughts and some of the
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State are regularly affected by floods.
When the Central Government and the
State Governments have 1o spend a lot
of money respectively, without making a
master plan, it is high time that they should
thank of a master plan. If we prepare a
master plan and allot money for that
r:zgularly, whether there is drought or not,
we would be able to do a lot of construc-
tive work, and create assets which would
help the poor people during drought and
other calamities, and we would be able
to give them some employment, Other-
wise, there is waste of lot of money and
things like roads e:c. are just built on the
paper only. That way, Government money
is a clear waste.

So far in six to seven lakh villages, we
have not becn able to provide drinking
water to the people and this is a must,
This is one of the basic needs of the peo-
ple. It affects a lot those people who are
below the poverty line, mostly the sche-
duled castes and  scheduled tribes.
When we talk of employing those poor
people during the drought conditions and
other calamities, as my other hon. friends
have mentioned, the money does not
reach them entirely, half of that money
is taken by the corrupt officials and other
agencies. 1 am sorry to state that, but
it a}ctually happens.

My friend, Shri Krishna Iyer was say-
ing that the Government of Karnataka
was doing so much. It is nothing, but a
colour painting. 1 am soiry to mention,
but they did not even have the courtesy
to call any mceting of the Committee on
20-Point Programme for the last two years,
It is very unfortunate.

SHR1 V.S. KRISHNA IYER : You
may please read the report of the Planning
Commission.

SHRI S.B, SIDNAL : Sir, ] am appeal-
ing, through you, to the Government to
direct the conceined Government to call
for a meeting of the Committee on 20-
Point Programme, which is really meant
for the poor.

Therefore, Sir, whenever there is a
drought; the most affected people are those
who are living below the poverty line and
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who have no employment. They have not
been given proper relicf. Whenever assis-
tance is provided, strict supervision should
be there. 1 request the Minister of Agri-
culture to supervice the programmes sirict-
ly, regularly and periodicaily so that the
money given by the Central Government
is properly utilised. Because of ecological
imbalances, some places are always
drought affe.ted. Therefore, we have to
make Master Plan employing Scheduled
Caste aund Scheduled Tribe people in
Government service and continuously plant
trees in forests anl non-arable areas cvery
year regularly. This helps the Scheduled
Caste¢ and Scheduled Tribe people.

PROF, SAIFUDDIN SOZ (Baramulla) :
Sir, [ rise to give my support to the Reso-
lution moved by Shri Janak Raj Gupta.
But I am sorry to say that within his own
State, he has forgotten the Kashmir pro-
vince, because he is concerned only with
the drought that took place in Jammu. Of
course, I do feel concerned about the
drought that took place in Jammu and
I will request the hon. Minister of Agri-
culture to take stock of the situation and
provide relief to the people in Jammu and
elsewhere who are suffering because of
the drought. Recently, we discussed this
matter threadbare when we discussed the
issue of natural calamities in the couniry.
At that time 1 said that ours is a vast
country. In one part of the country there
may be drought, while some other part
. may be experiencing floods.

PROF. MADHU DANDAVATE: Is
the ‘Shah’ Government a natuaal celamity
or an unnatural calamity ?

PROF. SAIFUDDIN SOZ : Totally
unnatural ! And it is particularly known
to the Agriculture Minister. On that day,
the hon. Minister of Agriculture struck a
very heart-warming note. Firstly he had
agreed with us. It appeared in the Press
also. Ministers have to be bold and they
should not hide. He did not hide and he
agreed that in the rural development pro-
grammes and schemes, there has been a
lot of leakage and lot of corruption. When
I had narrated the scene as obtained in
Jammu and Kashmir, he had assured that
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Parliamentarians would also be assogiated
with the district plans and [ felt very
happy. I feel assured that the hen. Minis-
ter would kindly take notice of this Reso-
lution and he would kindly keep in his
mind the assurance that he has extended
to this House. Particularly on that day,
he assured me that he would be visiting
those States, where there were complaints
and where there were victims of drought
and floods. As for Jammu and Kashmir,
September is a very good month and the
weather will be very fine. Both Shri Janak
Raj Gupta and myself invite him to pay
a brief visit to Jammu as also (o Srinagar.
I wdl pot exploit the visit politically and
I will get those who ate the true represgn.-
tatives of the pecople and they will explain
the damage to crops in Kashmir due to
hailstorm. This is a long story which has

started in 1982 and it continued through
1983, 1984 and 1985. Though there
has been leakage and corrup’ion, some

relief ha: been sanctioned. But more relief
is required in Kashmir for the victims of
hailstorm and in Jammu for the victims
of the drought. Whea the hon. Minister
rises to conclude the discussion, I hope
that be will kindly announce ss to when
he would be visiting Jammu and Srinagar.

[ Translation]

SHRI K.D. SULTANPURI (Simla) :
Mt. Chairman, Sir, I am grateful to you
for giving me an apportunity to speak. The
fact is that the drought corditions witnes-
sed in our hill arcas this ycar have affected
the ertire Himachal Pradesh. All the
rivers and rivulets theie have gone dry.
Potato and Wheat crops have beea totally
damaged. Last year, the apple crop had
failed. The apple crop was affected by
scab disease last year. This year, potato
crop has been damaged. So, the amount
of Rs. 5 crores given to Himachal Pradesh
by you is quite inadequate. 1 feel it will
not be of any use to the prople of Hima.
chal Pradesb.

1 would like to appeal to the hon.
Minister to waive the entire amount of
interest on loans taken from banks by the
poor people there and recovery of land
revenue should also not be made from the
small farmers,
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Besides, I would like to point out that
workers engaged in the construction of
schools, hospitals etc. in the country are
paid wages out of the funds meant for
drought relief works. Many other hon,
Members have also pointed it out. It does
not benefit the persons concerned. The
affected persons must receive some bene.
fit,

The mover has moved a very good
Resolution about drought conditions in Ka-
shmir. The hill areas first witnessed drought
and afterwards there has been heavy rain.
fall. It caused loss worth crores of rupees
in the whole of Punjab. Hoshiarpur, Jalan-
dhar and Tehsil Ropar suffered heavily. If
check dams 2re constructed on the 1ivers
and rivulets in the hill areas to prevent soil
erosion, the damage in plains can be
redaced. Funds should, therefore, he
allocated for this purpose to check soil
erosion and control floods in the plains.

The soil carricd by the rivers from hill
areas is posing danger to our big projects
and as a result thererof the Hydroelectric
projects are in danger. Dams are becom-
ing silty due to the soil carried by the
rivers. It has posed a danger to Bhakhra
Dam and also tc Kudari Majari Dam which
supplies water and power to Uttar Pradesh,
If you want to save them, you will have to
resort to plantaiion and construct check
dams on the rivers and rivulets so that the
rivers do not carry soil with them.

1 would, therefore, request that the
Government of Himachal Pradesh should
be provided with more funds so that they
could make necessary arrangements to con-
tain soil erosion.

I would also suggest that the study
teams sent by you mu t establish contact
with the local people.

I hope that the hon. Minister wlll pro-
vide maximum funds to the Government
of Himachal Pradesh so that they could
combat the deteriorating situation there.

With these words, I thank you for allow-
ing me to speak,

SHRI JUJHAR SINGH (Jhalawar) :
M. Chairman, Sir, I rise to support the
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~ Resolution moved by Shri Janak Raj

Gupta,

When discussion is held on the famine
conditions, the name of Rajasthan naturally
fieures in it. But only few people are
aware the famine conditions in the eastern
and south eastern Rajasthan. I would like
to draw the attention of the hon. Minister
to the fact that this year there has been
scan{y rainfull in eastern and south, eastern
parts of Rajasthan in the Jhalawar area in
particular and famine-like conditicns are
prevailing there. Thousands of cattle
heads have perished there, There is acute
shortage of water and no relief work has
so far been undertaken there.

It is not a new thing for Jhalawar. Tt
is a factthat if you have a glance at the
chart of rainfall there, you will find that
there has not been timely rainfall for the
past many years, Sometimes it does not
rain for 15 days at a stretch and sometimes
for as many as three weeks.

It has become a regular phenomenon.
The rains do not come in time. Secondly.
the average rainfall in that area has declj-
ned to half. Thirdly the forests are denu-
ded and therefore there are ‘flash floods’
and in the absence of forests the e¢ntire
rain waters flow into the ravers which are
getting silted and the water level of these
rivers has started going down. The quan-
tum of water has also been reduced. I
would request you to conduct a study and
take some measures about the ecological
imbalance being observed there for the
past fcw years., I am of the view that, 25
per cent of the eastern area and south
eastern of Rajasthan was covered by
forests but for the last two to three decades
the forests have been denuded indiscrimi-
nately, with the result that it has virtually
become a desert.

It has alsoresulted in increase in soil
erosion. The economic condition of people
has weakened. I would request the hon.
Minister that when relief work is started in
Rajasthan, afforestation of this area may
be undertaken.  Forestry is very uscful
there. I am not speaking of social fores-
try, but attention should be paid to tradi-
tional forestry which has been there for
years and which was discontinued due to
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wrong policies. It <hould again be started
so that famine condition, which is becoming
a regular feature, may not recur. The
present state of affairs should not be allow-
ed to continue. Sir, many more hon.
Members have still to speak and, therefore,
before conclading, I would request that
you should pay immediate attention to the
changin® scene in that part of Rajasthan
which was once lush green. Tt timely ac-
tion is not tak2n in this regard we may
have to face desert-like conditions there.

[English]

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) : T would like to bring
to the notice of the Minicrer only two imp-
ortant points : first, when natural calami-
ties occur, Reserve Bank of India permits
the State Cooperative . Department to re-
phase the short term loans into medium
term loans, I would mike a request to
the Minister : in the case of long term
loans which are given through the Agricul-
tural Land Development Banks, the farmer
will not be able to pay the instalment due
from him during that year when drought,
cyclone or natural calamities occur. So,
that instalment also should be re-phased.
It should be extended by another year.

Another important point : in Andhra
Pradesh, there is Rayalaseema, whichis a
chronically drought-hit area. There, to
.go in for a well, the farmer has to spend
Rs. 30,000/-, Rs. 40,000/- or sometimes
even upto Rs. 50,000/-. In every five
years, during almost three years there will
. be the drought situation in Rayalaseema.
So, I request that keeping in view that it is
a permanently drought-hit arer, Govern-
ment should change the definition of a
small farmer. From two hecfares of wet
land which is at present the criterion, it
should be cnanged to 4 hectares, and in
the case of dry land, to 8 hectares. The
definition with regard to marginal farmers
also should change : wet land, from one
hecta:e to 2 hectares, and 4 hectares of
dry land, because otherwise we will not be
able to do small and marginal farmers of
Rayalasecema. 1 request Government to
¢xamine these suggestions,
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[Translation]

SHRIMATI PATEL RAMABEN RAM-
JIBHAT MAVANI (Rajkot) : Mr. Chair-
man, Sir, our country is predominently an
agricultural country. Being a woman
farmer, I would like to tell you about what
is happening in Saurashtra. At present
floods are occurring in many perts of the
country but there has been scanty rainfall
in our area and as a result the seeds sown
by farmers have gone waste. The farmers
have to face a lot of distress as a result
of that.  As agriculture is the only means
of livelihood for them, something should be
done in this regard. 1 would request the
hon. Agriculture Minister to help the far-
mers. Our young Prime Minister is con-
cerned about the farmers and workers, and
the 20-Point Programme is tmeant to hep
them. The farmers are not able to drive its
benefit due to some bureaucrats, They
are harassed. Government should provide
fertilisers and other inputs to the farmers.
I would suggest that a scheme should be
formulated to provide maximum benefit to
the farmer. Afforestation programme is
being carried on in our area. Bucalyptus
and teak wood ‘trees are being planted
there. They are of no use as they are not
shady trees. The water level has receded
due to these trees. Drinking water is not
available even at a great depth. I would
request you to plant such trees in the
villages and cities as may be benefit the far-
mers, Such trees, may be planted as may add
to the greenery of the area and be bene-
ficial to the farmers and the people in gene-
ral. T thank you for giving me this oppor-
tunity to speak.

[English]

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT (S. BUTA
SINGH) : Mr. Chairman, first of all, I.
must like to thank Shri Janak Raj Gupta,
Shri Virdhi Chand Jain and Shri Chinta-
mani Panigrahi for having brought this
very important subject once again to the
notice of the House. As mentioned by
Shri Zainul Basher, this is perhaps one of
those subjects which find mention in almost
every session of Parliament and naturally
so because it affects the life of our people
ang that too in g sector which is not very
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comfortably placed, namely, the rural
sector and the areas which are affected
mostly by the drought are most af the back-
" ward districts in such State, as has been
mentioned by most of the members, whether
this side of the House or that side of the
House. Therefore, this is a very vital
subject and if is but natural that this Aug-
‘ust House must deliberate upon it

I am grateful to Shri Janak Raj Gupta
and hon. members who have spoken on the
subject with a great concern, and 1 share
their views and sentiments expressed in the
same concern. In the present Resolution,
Shrit Gnptaji brought to the notice of this
hon. House the situation in his own State
of Jammu & Kashmir and has asked for
the supply of irrigation and drinking water
for these purposes. 1If 1 have to report to
this hon. House, last year, in 1984-85, we
had a drought situation in eight States.
They were Andhra Pradesh, Himachal Pra-
desh, Karanataka, Madhya Pradesh, Maha-
rashtra, Orissa, Rajasthan and Uttar Pra-
desh, I say this because these State
Governments submitted their memoranda
for the assitance from the Government of
India, and a ceiling of central assistance
to the tune of Rs. 200.66 crores was sanc-
tioned by the Government of India to all
these States, and out of this, the
amount for drinking water was Rs. 54.03
crores, and this year, 1985, we have re-
ports from 10 States, namely, Andhra
Pradesh, Haryana, Punjab, Himachal Pra-
desh, Jammu & Kashmir, Karanataka,
Madhya Pradesh, Uttar Pradesh and Raja-
sthan.

As has been mentioned by most of the
Members that the central team visits States
which have reported drought conditions, and
they have visited eight States cut of these
States this year and the amount sanctioned
so far was Rs. 181.71 crores, a ceiling
for the central assistance for tackling the
drought situation this year. Out of this
amount, Rs. 47.67 crores accounts for dri-

nking water.

In the case of Himachal Pradesh Prof.
Parasher was here a little while ago—
the . central team has submitted a report
and it is undér consideration. In the mean-
while we have sanctioned Rs. 15 crores

SRAVANA 11, 1907 (S4K4)

a3 ways and means advance and a

F. A. by Drought 386

to the States as ways and means advance
for the relief work. : '

Similarly the memorandum from Rajas-
than is also under consideration. And we
will be releasing Rs. 10 crores to Rajasthan
central
team is also going to assess the continuoys
drought conditions in the State. I agree
with Shri Girdhari Lal Vyas that it is not
sufficient. But this is just the initial stage
and the central team when it visits will
bring out the extent of damage and then we
will be able to do something further.

Out of these two years of drought con-
ditions this year itself, according to the
information available, there were about
169 districts affected by drought and a
population of 661 lakhs in a cropped
area of 146 lakh hectares, and about
516 lakh cattle pcpulation have been
affected the year on account of drought.

As you very well know, ours isa
country with so many diverse conditions
both climatically and topographically that
it is very difficult to really chalk out
something a standardised basis. I have
listened to hon. Members® plea which is
unanimous and unequivocal, that our Gov-
ernment should do something on a nation-
al scale. Yes, Sir. It is a national problem
and unless it is tackled at that level the
problem will not be solved. If we look
at the size of our country we have about
140.27 hectares of net cultivated land.
And out of this mass of land the rain-fed
area accounts for 101.22 million hectares
net area leaving the irrigated area to only
39.5 million hectares net area. This means
that a very large chunk of our agricultural -
activity is rain-fed and we have to chalk
‘out a very systematic plan by which we -
can increase the area under irrigation.
This problem can be solved only if it is
tackled on a national scale. As you know,
at the time of the beginning of the Five
Year Planning system the area under irri-
gation was roughly to the tune of 20 mil.
lion hectares which became 62 million
hectares gross area during the Sixth Plan
and we propose to take it to 75 million
hectares in the next plan, that - js
the Seventh Plan. And the estima-
ted investment on irrigation during the
Sixth Plan is Rs. 10,899 crores, Shrj
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Dagaji was asking me what we were doing,
 withonly Rs. 200 crores per year. Of
course, Rs. 200,66 crores is to be given
as margin money to all the States. But
look at the amount that we are spending
for irrigation. It is direct attack on the
drought situation. In the Sixth Five Year
Plan Rs. 10,899 crores in the expenditure.

And therefors we are trying to see that

this problem is tackeld and there is not only
one method. We have to have a chain of
various measures on the long term. tackling
of irrigation is of course one which I have
just now mentioned.

Similarly, we have been trying to iden-
tify several areas’ as Shri Panigrahi had
mentioned and there are problematic areas
in the country which are -divided into zones
and tHese zones are being tackled on a
very high scale and one of them is the
Drought-Prone Area  Programme. Shri
Panigrahi seems tobe under the impress-
ion that we have given it up. No. It is
not given up. It is continuing.

Under the DPAP Programme Govern-
ment is already tackling this programme,
This programme was started in 1970 and
at the end ot the sixth Plan 511 blocks
of 70 districts in 13 States were covered
by this programme. '

This is a Centrally sponsored scheme
and allocation of funds to the tune of Rs.
15 lakhs is made per block. During. the
Sixth Plan Rs. 211.02 crores was spent on
this Programme out of which Rs. 166.08
crores was Centre’s share. The physical
achievement has been quite satisfactory
and it is as follows : Soil and moisture con-
servation —3952.39 hectares; lrrigation
- potential created —3245.86 hectares; For-
estry and pasture development —3748.48
hectares; Milk societies set up —3001.

I quite agree with Dagaji on one point
that implementation has not - been upto
the mark. We are not satisfied. I have
said that quite a number of times, Prof.
* Soz was one with me on this point. What
is the use of hiding glaring facts from the
ground ? If I say something here and peo-
ple do'not find it on the ground, what
will they think of us? It is a fact that
the implementation of these schemes
which were meaat to alleviate the poverty
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in the country, at various places in various
States has not been 'upto the - mark. But
to say that these schemes have not helped
the people also will be equally wrong.
Therefore, as I said it on another occasion
during the the Calling Atiention Motion
in this House, that there was a feeling
among all the Members and in almost all

_the political parties that there should be

a strick vigil. The people’s representatives,
whether they are Panchayat members or
samiti members or members of the Legisla-
tive Assembly or the Mecmbers of this
august House, must be assocaited with the
implementation of these schemes; otherwise,
always therte is a chance that the bu eau-
cracy or officialdom may fall a prey to the

routine which is another very bad thing.
Once you put a thing on a pro-
totype or routine manner, it gets bad.
And it gives birth to corruption. If you

make people’s  representatives associated
with the functioning of these schemes it
will provide that kind of vigil to -these
schemes. And we must have a supervising
agency. We are thinking very seriously
in consultation with the State Government,
to provids some organisation at the Centre
as also in the States, which can monitor. Al-
though we are getting monthly, quarterly and
annual  rteports, those reports neither
Shri Daga nor Prof. Soz is going to believe,
because the allocation at the district level,
selection of site, selection of project, all
these things are done subjectively. They
have to be done objectively. That can
be done only when the people’s represen-
tatives are associated.

Physical achievements during 1984-85
Tn respect of Rajasthan are as  follows :
Soil and Moisture conservation—518 hecta-
res; Creation of irrigation potential —126
hectares; Afforestation and Pasture Deve-
lopment —194 hectares; Sheep societies
established —906.

Mr. Daga wanted to know the
created. I can tell you only the
that I have with me, which are
from the State Governments and
our own monitoring or whatever -
tion we have received.

assets
‘statistics
reflected
based on
informa-

~ InRajasthan the number of road pro-
jects taken up was 38, and the aumber
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of minor irrigation projects, including
drainage, was 25. Similarly, the num-
ber of Soil Water Cons:zrvation Projects

was 15 and. the number of Social Foiestry
Projects was 21. This is how the programme
of RLEGP has worked in Rajasthan.

The other long-term effort that we are
making is through the Soil and Water
Conservation Programmes. The Soil and
Water Conservation  Programmes, as a
strateyy, are formulated on the basis of
Integrated Watershed Management Plan.
This is combining tha conservation strategy
with the socio-economic objectives. The
strategy has these elements @

() Enhancing productivity of avai-
lable land under primary produ-
ction systems;

(ii) Generation of employment
ortunities in rural areas;

opp-

(iii) Maintaining beneficial relation-
ship between land and water
cycle ; and

(iv) Identifying and locating the de-
graded land and those lying under-
utilised for restoration to more
productivity management systems.

Similarly, we have other Sschemes like
Soil Conservation in Catchments of River
Valley Projects, and the Integrated Water-
shed Management in the Catchments of
Flood-Prone Rivers, and dry Land Far-
ming which has been mentioned by most
of my colleagues. Out of the total cul-
tivated area which I mentioned just now,
the Dry Land Farming figures mostly in
the following States :

Karnataka 86.2 per cent

Madhya Pradcsh 87.5 per cent

Maharashtra 89.5 per cent

Rajasthan - 80.5 per cent

| Utiar Pradesh 45.1 per cent

West Bengal 73.2 per cent

On a long-term basis this is what we' are
attempting.
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The hon. Members were rightly con-
cerned about the continuing drought ia
their respective States, One thing which
is  quile satisfactory is that our scientists
in the ICAR have been rather working
hard on certain crops which could with-
stand the vagaries of dry weather, and we
have been able to provide the seeds of
those crops in most of the areas where
drought con:inues. This has resulied in
sustaining our agricultural production and
has gone a long way to develop agriculture
in most of the difficult areas.

Similarly, from this Year, as announ-
ced by the hon. Finance Minister, we
have introduced a new scheme called the
Crop Insurance Scheme. The Crop Insura-
nce Scheme is a direct help to those areas
which are constantly under drought condi-
tions, By last year, that is 1984-85, the
total number of 12 States, namely, Andhra
Pradesh, Bihar, Haryana, Himach Pradesh,
Karnataka, Kerala, Maharashtra, Orissa,
Tamil Nadu, Uttar Pradesh, West Bengal
and Madhya Pradesh have taken up the
Crop Insurance Scheme. This Schcme, by
and large, is concentrated in the areas.

However, the important . rain-fed crops
like jawar, cotton,  proundnut, gram,-
maize, barley, oilseeds, wheat, paddy,

ragi, potato are also included in this
Scheme. But this is only a recent scheme
which has included so many crops other-
wise it was only a pilot scheme previously.
It has now been made universal and appli-
cable all over the country.

We also propose to set up a Crop In-
surance Fund at the State level for direc-

"tly operating the Crop Insurance Scheme.

A Central Crop Insurance Fund is alse
proposed to be set up in the Union Mini-
stry of Agriculture and Rural Develop-
ment to provide Centre’s share. The
Government of India will provide the policy
guidelines and will monitor the programme
under this Scheme. ‘

Then, there are schemes which are
continuing for the dry land farming. Simi-
larly, as I mentioned, our research people
are working quite hard to see that certain
kinds of crops are developed which ¢ag
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withstand the hardships of the dry

land
farming.
We have certain development progra-

mmes both in the State ‘sector and under
the World Bank assisted Pilot  Projects
for Watershed Development. In the rain-

fed areas we have certain Area Develop-
ment Projects, just as mentioned by
Shri Sultanpuri, at the foothills of Hima-
layas. In Punjab, the scheme is called
Kandi Watershed Areas. In  Punjab
the scheme is called Kandi Watershed
scheme. So, these are the various schemes
through which we are attempting to tackle
the drought problem on a national scale.

In regard to Jammu and Kashmir,
Shri Janakraj Gupta raised this question.
The numbezr of problem villages in Jammu
and Kashmir have been reduced consider-
ably so far as the drinking water problem
is concerned. And as I said on the receipt
of information, from the Central Govern-
ment a central team did visit the State.
And now since Shri Soz ‘and Shri Gupta
wanted me to visit Jammu & Kashmir and
because a visit to Jammu and Kashmir is
always tempting, it should be possible to
make a visit there. I would like to meet
the people’s representatives from that
State on my visit there. I can assure at
this moment only that according to the
norms which have been fixed to meet the
situation created by the natural calamity,
at our level we are trying to do our best,
but one thing which 1 announced the other
day also is that these norms are pretty
old and they have hardly relevance with
the present situation in the country. There-
fore, we decided to consitute a Committee
which should "go in detail to work out
the norms and make them relevant to the
present situation in the country. The
Secretary (Agriculture) is heading that
team and we should be able to bring the
norms up to the level the pre.ent situation
rrequires. .

PROF. SAIFUDDIN SOZ: Do we
take it that you will kindly visit in Septem-
ber? :

S. BUTA SINGH : As
possible.

soon as
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SHRI GIRDHARI LAL VYAS : Sir,
in case of floods subsidy to the extent of
50 per cent is given but it is not so in
the case of famine.

S. BUTA SINGH : Relief 'is given in
the form of wages for the work donme. It
is not given to the victims. '

[English]

Toe assistance for drought is given
for the items which I am going to read
just now : :

Emergency supply of drinking water
in areas.where sources of drinking water
dried up, by means of tankers, trucks and
other means of transport.

Gratuitous relief to the victims of
hatural calamity, including unemployable
persons having- na source of livelihood.
They irclude the people mentioned by
Shri Choubey and Shri Panikka.

Provision for fodder for cattle.

Provision of medicines, disinfectants,
insecticides and vaccines for the prevention
of outbreak of epidemics like dysentery,
diarrhea, gastro-enteritis, typhoid, infective
hepatitis etc, due to contaminated and un-
safe water.

Movement of useful cattle to other
areas.

Augmentation of the nutrition pro-
gramme for the children below six years
of age and expecting and lactating mothers
on the ground that because of the drought
there is loss in the intake of food and
vegetable resulting in mal-nutrition,

Addition of nutrients to the animal
to combat the effects of mal-nutrition
among the animals and provision of vac-
cines to immunise the cattle against the
epidemic. “

Provision at the subsidised rates of
fertilisérs, pesticides for rejuvination of the
crop damaged by drought,
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Provision of seeds, fertilisers, pesti-
cides and other agricultural inputs at
subsidised rates to the farmers who have
lost their crop to enable them to grow
alternative or subsidiary crops.

Acceleration of the on-going plan
works located in the drought affected areas
and uadertaking of additional approved plan
schemes to creite employment for the
drought affected areas.

These are the major items which are
covered under the drought assistance
which the Government of India provides.

An idea was given by Shri Choubey
that in such areas where there are very
severe droughts and people are forced to
live on very very little, whatever they get,
should be given subsidised food. It isa
very good idea and I take this suggestion
and we will consider on it, - ‘

SHRI V.S. KRISHNA IYER : Because
you have visitzd Karnataka, I would like
to know the position about that State.

S. BUTA SINGH : In Karnataka, dur-
ing 1980—85, the relief assistance given
was Rs. 14 crores for flood and Rs. 76
crores for drought. And,in 1985-86, the
figure was Rs. 22.16 crores for droug ht.
This was the last. So far, we have not
received any Memorandum from the State
Government.

One thing: After haviag heard from
the hon. Members, I was able to go into
some of the points which the hon. Mem-
bers have made. May 1 now request Shri
Janak Raj Guptaji not to press his reso-
lation, because, we are one with him?
There is no difference of opinion. What-
ever Shri Gupta has said has been taken
note of. Also whatever suggestions have
made by other hon. Members are taken
note of, and we will try tosee how far
we can implement these suggestions.

[ Translation]

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : I would like to know from the
hon. Minister the reasons for wot giving
subsidy to the state Governments in case
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of famine, when the Centre gives it in
case of floods. You can refer the matter
to a committee. ‘

S. BUTA SINGH : The work is being
done according to the existing norms. The
Committee would cousider it,

[English]

SHRI V. SOBHANADREESWARA
RAO : Royalaseema is having the miri-
mum rainfall in the entire country. There
is no parallel. There is no other place
which has such a lowest rainfall. Will the
hon. Minister please consider as a special
cise changing of the definition of small
and marginal farmers ?

S. BUTA SINGH :1 did mention
about Andhra Pradesh. And, Rayalaseema
is also a part of Andhra Pradesh.

[Translation]

- SHRI JANAK RAJ GUPTA (Jammu) :
Mr Chairman, Sir, I am grateful to the
Members who participated in the  discus-
sion on my Resolution and supported it
irrespective of party - affiliations. Besides,
I am also grateful to the hon. Agriculture
Minister, S. Buta Singh who has admitted
the jmportance of the Resolution and
supported the suggestions made by other
hon. Members and he has also agreed to
constitute a committee which will fix the
norms,

I would like to bring one or two

" things to your notice. So far as drought
is concerned, it has affected many parts

of the country and a large section of
the populations, Our State, Jammu and
Kashmir, is particularly affected by dro-
ught where a large part of it is hill a,ea.
The people in the valley are also affect-
ed by rains which cause heavy damage.
It is also true that the Government have
given a lot of aid but I feel that much
remains to be done so that the people
must get more relief and lead a  comfors
table lief. The people have to fetch
drinking water from as for as 10 kilo-
metres in hill areas. Thoughit isa fact
that as compared to the old days, the
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Government have made enough  arrange-
ments which have improved the situation
but as far as drinking water and Irrigation
is concerned, much still remains to be
done. We have seen that in some - of the
- hill areas and plain areas, there is no
water at all, It isnpot that there s
scarcity of water ; rivers are there. What
is needed is utilising the river  waters
through channels. It is not only true of
Jammu and Kashmir- but of other plac:s
also where the problem could be solved to
a large extent by constructing channels.
The hon. Agriculture Minister has said
that he proposes to constitute a committee
which will fix the norms. 1 would like the
farmzcs to be exempted from repayment
of taccavi loans, or. other loans on
account of irrigation elc. also from pay-
ment of land revenue. Itis often obser-
ved that whenever such a thing happens
due to famine, it is temporarily suspen-
ded, but later on it is realised by charging
excéssive rate of interest. The farmer is
shattered. Itis no relief. It rather be-
comes a burden in the long run. There
are other factors also, like loans from
the co operative or other sources. 1 would
request the hon. Minister Buta Singhji
that'the norms fixed by the committee
should be made permanent and whenever
there is a natural calamity, the farmers
should automatically get the reliefso
that they could face it. Under the
IRDP, the farmer should get work so
that he could feed his children. - Besides
this, the most important problem in the
hills is that of fodder for cattle. As the
people do not huve sufficient money, - they
caonot buy it from outsides You should
also think over it so that the problem is
solved. This problem is an annual feature
and has become a permanent phenomenon
and is not @ temporary problem. Floods
aad drought strike every year and, there.
fore, thought should be given to solve the
problem and provide relief to the farmers,
I have full faith that Sardar Sahib would
help us. Punjab is our neighbouring State
and whenaver we were in need they helped

us. I would be grateful to the hon. Mini--

ster if he pays a visit to our area, as
suggested by Prof, Soz and myself, and see
for himself the drought condition there.
Euglier also he has been visiting and has
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been  helping us but now te should
visit our State and see ihe extcnsive
damage suffered by the . farmers due to
famine and floods. The hon. Minister
has assured the House that he is in favour
of my Resolution. In view of this assurance,
I do not press my Resolution.

[English]

MR. CHAIRMAN : Mr. Daga, Ycu
have moved your amendment. Are you
going to withdraw it ?

SHRI MOOL CHAND DAGA : There
is no question of withdrawing it. The hon.
Member wants to withdraw his own resolu-’
tion, If he is not preparcd, thenl am
not prepared. Therefore, 1 won’t press
for my amendment. 1seek leave of the
House to withdraw my amendment.

The amendment was, by leave,
withdrawn.

SHRI JANAK RAJ GUPTA : Sir, I
seek leave of the House to withdraw my
Resolution.

The Resolution was, by leave,
withdrawn.

———— —

RESOLUTION RE: DEVELOPMENT
- OF HILL AREAS

[English)

- MR. CHAIRMAN : Now we shall take
up the Resolution. Shri Harish Rawat may
move.

SHRI HARISH RAWAT (Almora):
Sir. I beg to move :

“That this House is of the opinion that
in order to develop hill arcas of the couns
try, the Union Government should un-
dertake to bear the entire expenditure
for their development and —

(a) set up hill arean  development
cells in concerned Ministries ;

(b) sét up electronics industries in-
such areas only ;
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(c) enhance transport and invest

~ ment subsidies for setting up
of industries beyond a parti-
cular altitude ; and

(d) give grants-in-aid/loans for cul-
tivation of forest land and - start
schemes for plantation, forestry
soil conservation, flood control,
animal husbandry, etc. with the
assistance of international or-
ganisations such as World Bank.”’

[Translation]

Prior to the Fifth Five Year Plan, the
approach we had adopted in respect'os
development of hill areas did not lead to
the desired progress in some fields and
some socio-economic groups. Hill areas
are there in several States. W2 can divide
them into two parts—(i) States with par¢]y
hill areas and (ii) where the entire Sgate
is a hill area, such as Jammu and Kashmjr,
Himachal Pradesh or some of the North
Eastern States. There are some  States
which are partly hill areas and partly
plain. But all the hill areas, whether
they are part of a State or a hill State,
have similar problems and the people of

those regions have not only similar socio- -

economic conditions but the socio-cultural
conditions also are the same. It is unfor-
tunate that after so many years of inde-
pendence, we are paying attention to
the progress of these areas quite belatedly
and, in reality, the work on the progress
of these areas started during the Fifth
Five Year Plan. Therefore, other parts
of the country were already on the path
of the progress when the development of
these areas started.

There are many hon. Members from
Rajasthan and at other areas of the country
and they have their own problems. They
have desert areas, tribal areas but their
problems cannot be compared with those
of the hill areas. Those areas have many
modes of transport and means of commu-
nications but the hill areas woefully lack
these facilities even today. In the name
of transport facilities, only road trans-
poft-is available. Before independence, the
Britishers developed train
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their own comfort for places like Shimla
and Darjeeling but in most of the hill
areas in the country the train services are
just nominal, which could have other-
wise been a medium of our progress 4and
socio-economic development, But they

are not available even now, The situation
with regard tb train services in the six
hill distracts of Uttar Pradesh has not
changed or improved since the Britishers
left.

In the North Eastern Sector there has
been development, especially in the
laying of railway tracks. In that connec-
tion it can be said that cradit goes to
the Assam agitation which drew Govern-
ment’s attention to the development of
the region. We may or may not agree
with the issues of the agitation and the
ways adopted to carry it on but it has
definitely drawn the attention of the whole
country. The problems of North-East
could not be realised in other parts
because of lack of contact with other parts
of the country, It is not only with the

country asa whole but also with the
hill areas that they do not have any
sense of affinity, They have all along

been feeling that the desired interest has
not been shown in their development. The
schemes should be implemented keeping in
view the ecology of hills and also their
socio-cultural problems. If these problems
are not kept in mind and are not  studied
well ard are not implemented in right
carnest, we may throw as much money
down the drain as we like, but the ex-
pected benefit will not accrue to the
hill areas. The economy of Hills will
have to be interlinked with that of the
plains because foodgrains are not cul-
tivated in the hill areas and they have
to depend for it on the plains. But, at
the same time, the plains have to depend
to a large extent on the hill areas. Most
of the rivers and rivuletes have
their origin in the hills. Their catchment
area is also in the hills. If we are not able
to properly develop and utilize the natural
resources and the rivers in the hills, then
1 feel that the desired development of the
plains would not take place, as the econo-

--my -of -the -plains is related to the natural

resources of the hill arcas,

?
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[English]

MR. CHAIRMAN

: You
continue next time. .

please

e —— —

PAPERS LAID ON THE TABLE
[Enelish]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 JANA-
RDHANA POOJARY): 1 beg tolay on
the Table of the House a copy of Notifi-
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cation No. 247/85-Customs (Hindi and
English versions) published in Gazette
of India dated the 2nd August, 1985 to-
gether with an explanatory note seeking
tao reduce the export duty on Coffee from
Rupees 415 to Rupees 300 per quintal,
under Scction 159 of the Customs Act,
1962 ([Plced in Liberary. See No LT
1252/851.

18.04 nrs.

The Lok Sabha then Adjourned till
Eleven of the Clock on Monduy, August
3, 1985/ Sravana 14, 1907 (saka)
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